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LOK SABHA

Tuesday, May 25, 1971/ 
Jyatsrha 4 ,1893 iSaka)

The Lok Sabha met at Eleven 
o f the Clock 

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Question No. 31.

SHRI K. SURYANARAYANA : Before 
the question is answered, may I know 
whether any decision has been reached on 
the language issue, the question of the 
description of the designation of Ministers V

MR. SPEAKER : They are meeting.
1 shall let him know latter.

Amendment of Constitution to Lower 
the Age of Franchise

*31. SHRI M. K. KRISHNAN : Will 
the MINISTER OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRI) be pleased 
to state ;

(a) whether attention of Government 
has been drawn to the unanimous Resolu
tion passed by the Kerala Assembly 
demanding amendment o f the Constitution 
to lower the age of franchise from 21 to 18 
years; if so, the details thereof;

(b) whether Government have received
* copy of the Resolution; and

(c) if go, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF LAW AND JUSTICE 
(VIDHI A m  NYAYA MANTRALAYA

2

MEN RAJYA MANTRI) (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) and (b). Ye* 
Sir. The resolution reads as follows ;—

“ This House requests the Central 
Government to make necessary amend
ments to the Constitution of India so 
as to confer franchise upon all Indian 
citizens who have completed 18 years 
of age.”

(c) The matter is being examined.

SHRI M. K. KRISHNAN : In view of 
the fact that the youth of the country 
has made such a demand and also consider
ing that almost all other countries in the 
world have reduced the age of franchise to 
18, will Government take an early decision 
and amend the Constitution reducing the 
age of franchise to 18 ?

SHRI NITIRAJ SINGH CHAUDHARY: 
I said the matter is under consideration. 
What is happening elsewhere in the world 
is being considered.

f t  * *  a *  *  f»t ?

& STW flT |  | *fT  JTflT

# r r  *fi  1 1  *9T S  art fw r jw r  

sster $r 275 faftraw
«r i fw  aft (

tyffT wuflT $ f v  efrr fa few r  % 

w it*  s n r i r  «frci8  *m r w r c w s  

m  ?ft arm  « t  s o  f^Ffwrsr a fo  * *  w n f * » 

ff tc  fsn^afK t i aft W  $  

XffJ |  * rk  sfr w a r  w  t $ t  I ,  

3*% s r i  $  $  ftrchr fa r r  * t
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|  ^  m  m m  t  t o  w
faTrfa ffr s%»nr I

SHRI M. BAM GOPAL REDDY : This 
demand has been made by the Bhartiya Jana 
Sangh. Has the CPI accepted it ?

SHRI ATAL BIHARI BAJPAI : Many 
parties have accepted it.

sft 3r?TT *r*t St finTT &

STcfVcT fftaT |  f o  *T?RT?IT3ff «ft W T  W?

s r r ^ ,  n v s n :  |  tf l*

^TfRTt |  f a  *RWRTWt tfrarr 

* £  i t  ?r*rcr?rT |  f% *r?TCT?rT3ff tr&ti 
§ $  eft *k*fh: ^ t  f a n r e i f t  i

si^r f i r s t s  wn- 1 1  

r i f a w r  5RT ?T*fe«ifa s r n  «rt, a rm  fcsfer 

ffl^T |  I a im  *rs% srffan ri sre

|t? r  ? #  t  «ftr 18 ?rT9r stott ssmrcrc 

% arT% if M k  «FT t ,  3 tTTI%RTCV 

5ffi *W?fT I  I BTfrit^T *  cr«TT f a t*  $

tf t  trs r  r e r  s t  n f  1 1  s *  m r t  t o !

«TTfr if  T«r «PT ^ t  f«IWT
vsrm r ? tot f a q  ro e * -

| 7

«ft ^ffirera * > * r t : ar*rft*FT

artr f t o r  ^ t  q f r W e r  t f t r  iru er *st 
<tf*ft«rfa * wsarc f  i *ist % g ro t fftr 
*r$r % gtwft *?t * n t e f a  *  « r ^ r  t  i 
*w tr «rt T>1%* f  3?T% s i^ ^ t r  s f o  tffa- 

*rc%  anfefarsr 326 %

s t f t  ^ft s t t ^  fsm sft sn% 21

m® |W t  i tr&z *r t f a n f r c t  arn?) afsr- 
*£far*T ^T% * I ZTft ^ft spt^T I

*nft A vtftix ii s r a  s r c -
f&ftPT % f^rrr ^TRT 2! ST*T *TT*t ^  |

*rrf?«?^r * ,

<*is * ,  f a f a r o r  it«re i t i  «*r « «  

s r a t  «arm *r ?^?ft 3fwft tptht

^ T r ^ m ^ s r ^ l  i

Idle Capacity In Industries

*34, SHRI H. N. MUKERJEE: Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be 
pleased te state :

(a) the extent of the idle capacity lying 
in different industries from 1968*69, year- 
wise; and

(b) the steps taken by Government to 
rectify ail avoidable imbalances in the 
matter ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) (SHRI MOINUL HAQUE 
CHOUDHURY): (a) A statement indicating 
the percentage of utilisation of capacities 
in certain selected Industries during 1968,
1969 and 1970 is laid on the Table of the 
House (Placed in Library. See No. 
LT-/68/71)

(b) The following steps have been taken 
by Government to facilitate fuller utilisation 
of the installed capacities :—

(i) Import of raw materials andi 
components has been significantly 
liberalised. Steel imports parti
cularly has been permitted on a 
very liberal basis.

(ii) Various developmental programmes 
are being reviewed with a view to 
reviving tbo demand for capital 
goods etc., to the extent possible; 
and

(iii) Industrial undertakings have been 
permitted to diversify their produc
tion for the manufacture o f new 
articles without a licence to the 
extent of 25 %  of the licensed 
capacity subject to certain condi
tion. A number of industries 
have availed of this relaxation in 
the licensing policy.

SHRI H. N . MUKERJEE : I  find from 
the statement that in as many as 24 out of 
the 36 engineering industries listed here, 
the capacity utilised is below $0 per cen t
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May 1 know if in view of this melancholy 
slate o f things, Government can tell us 
that there is an optimum figure below 
which the capacity utilisation being less 
means a very serious detriment to the 
economy, and if that is so, what steps are 
being taken in this regard ?

SHRI MOINUL HAQUE CHOU- 
DHURY : I would immediately agree with 
the hon. Member that it is a serious situa
tion, and I have already indicated in my 
answer the steps taken by the Government 
to ameliorate the situation.

SHRI H. N. MUKERJEE : I find that 
this kind of question continues to be asked 
from year to year and even three years ago 
Government told us more or less the same 
kind of thing as the hon. Minister tells us 
today in regard to the steps being taken by 
Government. Is there any evaluation of 
the steps which have been taken so far and 
what has been the actual result of those 
steps having been taken from at least as 
early as 1966 ?

SHRI MOINUL HAQUE CHOU- 
DHURY : We have evaluated, and therefore 
we have taken certain steps as I have already 
indicated. Out of the total import require
ments of the economy estimated at Rs. 
9,730 croses for the Fourth Plan period, Rs. 
7,840 would be for maintenance imports and 
imports of raw materials, components 
and spares needed for the sustenance and 
a r  deration of the growth of industrial 
production. The import policy places growing 
recognition on the need for imported raw 
materials particularly for the priority 
industries, and export industries in the 
small-scale industry. Liberal imports of 
tteel have been allowed to meet the existing 
shortage, and I  hope this will meet the 
problem of the engineering industries.

SHRI A. P. SHARMA : What is the 
idle capacity in HEC, Ranchi, and what 
concrete proposals are Government going to 
take to  utilise that idle capacity ?

SHRI MOINUL HAQUE CHOU- 
DHURY ; I want notice for this question.

SHRI A. N VIDYALANKAR : Will 
the Minister give us the break-up of the

idle capacity of the public sector and private 
sector industries ?

SHRI MOINUL HAQUE CHOU- 
DHURY : 1 have not got the figures sepa
rately for the public sector and private sector 
The figures are consolidated.

SHRI INDRAJIT GUPTA : The figures 
given in the statement reveal a very alarming 
state of affairs. Actually I would like to 
know from the Minister whether these very 
low figures of utilisation are also due to 
the fact that the licensed capacity and the 
actually instaliad capacity vary very greatly. 
Are these figures in relation to  the licensed 
capacity or in relation to the actually ins
talled capacity, or is it that a large number 
of people who are given licences for a certain 
capacity do not in actual fact, particularly 
in the private sector, mstal the capacity to 
which they are entitled under the licence ?

How can such low figures of utilization 
be explained otherwise in all cases—engineer
ing and non-engineering industries alike ?

SIIRI MOINUL HAQUE CHOU- 
DHURY : There are certain cases in which 
less than 50 per cent utilisation is there. 
These are the wood-working machines, 
cement mill machinery, vehicular type of 
diesel engineering industries, structural—

MR. SPEAKER : The question is very 
simple; whether this is the licensed capacity 
mentioned in the license or not.

SHRI MOINUL HAQUE CHOU- 
DHURY : It is the licensed capacity.

MR. SPEAKER : That is all right.

SHRI INDRAJIT GUPTA : Sir, I want 
him to be clear about the reply. Does he 
mean to say that all these figures in this 
column refer to the licensed capacity—that 
is, in relation to the licensed capacity, so 
much is being utilised—or the actual instal
led capacity ?

SHRI MOINUL HAQUE CHOU- 
DHURY : No. I  correct myself, this refers 
to the installed capacity,

SHRI INDRAJIT GUPTA : Earlier,



1 Oral Answers MAY 25, 197! Oral Answers 8

you laid it is licensed capacity, 
(Interruption) I can get a  licence for 
making 10,000 units and actually set up a 
plant which will have a capacity of only 
2,000.

AN HON. MEMBER ; Let him find out.

SHRI MOINUL HAQUE CHOU- 
DHURY : These are the installed capacities.
(Interruption)

SHRI S. R. DAMAN! : Out of the 36 
items mentioned in the list, there are 26 
items where the utilization capacity is less 
than 50 per cent, and it ranges up to eighty 
percent. There is no improvement in that. 
May I  know from the hon. Minister what 
are the mam reasons for such a low utilisa
tion on a big scale : whether it is due to the 
paucity o f raw materials or due to demands. 
Let the hon. Minister find out this.

Secondly, due to the unutilised capacity, 
we have to import many items. While we 
know the capacity, it is not being produced 
and so it has to be imported. May I know 
what steps the Government is going to take 
tn future to remove this anomaly ?

SHRI MOINUL HAQUE CHOU- 
DHURY : There are three teasons for this. 
One is the inadequate demand in the case 
of ccriam industries; the demands are 
changing. Secondly, there is shortage of 
raw material in the case of some; and 
thirdly, labour-management problems. As to 
the steps taken, I have already enumerated 
in my answer.

SHRI S. R. DAMAN1: What steps are 
you going to take ?

MR. SPEAKER : Order, order. Next 
question.

SHRI G. VISWANATHAN : Sir, I raise 
a point of order.

MR. SPEAKER : No, please not now.

SHRI G. VISWANATHAN : Yesterday 
the Prime Minister assured us that the 
Government would look into this question 
of nomenclature. But so far, we have been 
kept in the dark. What is the position, and

what is the decision that the Government 
has taken ?

MR. SPEAKER : We are having some 
meetings.

SHRI G. VISWANATHAN : We were 
expecting that some decision would be 
announced. But nothing has been announced 
so far.

SHRI K. MANOHARAN : If you want 
me to say what has happend at the meet
ing, 1 can say it. Shall I be permited to 
do so ?

MR SPEAKER : Let me be informed 
through regular sources.

SHRI K. MANOHARAN : It seems 
that the Prime Minister has said...(Infer* 
ruption).

MR. SPEAKER: I am not yet informed. 
Let me have the information.

SHRI CCH1TTIBABU: Without knowing 
the designation of the Ministers, how can 
we follow ?

MR. SPEAKER : I was going to enquire 
about it, and I shall let you know.

SHRI K. MANOHARAN : I can
summarise the whole lot.

MR. SPEAKER : 1 know yon can 
summarise.

SHRI K. MANOHARAN : The Prime 
Minister has agreed to revoke the Presiden
tial order; she would consult her colleagues 
and all that. She has promised that. But 
Still, these questions are not withdrawn, 
so, till the time they withdraw this, we in 
the DMK party do not wish to participate 
in the Question Hour.

MR. SPEAKER : There is no question 
of there being withdrawn. The point is we 
have to type out and proceed with the 
question in advance.

SHRI K . MANOHARAN : Till such 
time this is withdrawn, we have decided 
not to participate in the Question How:. So, 
we warn to walk out*
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( Shri Mmoharm and some other 
Members then left the House)

SHRI R. BALKRISHNA PILLAI : 
The Kerala Congress Party also do not 
wish ro participate in the Question Hour.

(Shri R. Balkrishna Pillai, Shri P. K. 
Mookkiah Thevar and Some other 
Members also left the House)

Afro-Asian Conference

*35. SHRI NIHAR LASKER : Wifi the 
MINISTER OF INDUSTRIAL DEVELOP
MENT ( AUDYOGIK VIKAS MANTRI ) 
be pleased to state :

(a) whether an Afro-Asian Conference 
was held in New Delhi in the month of 
April 1, 1971 and it decided to set-up a 
7-Nation Standing Committee;

(b) if so, the names of the Members 
of the Standing Committee;

(c) what were the subjects discussed 
at the Conference; and

(d) how far India was benefitted by 
arranging such Conference in India ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT ( AUDYOGIK VIKAS MANTRA
LAYA MEN UP-MANTRI ) ( SHRI
SIDDHESHWAR PRASAD ) : (a) Yes, Sir.

(b) (I) Mr. M. A. Rifaat <UAR)

(2) Mr. S. Viraswami (Mauritius)

(3) M r. Hassan Ansari (Iran)

(4) M r. K. L . Nanjappa (India)

(5) Mr. Habel Akpama (Togo)

(6) Mr. H . M. Adolwa (Kenya)

(7) Mr, fi. M. Catane (Philippines)

(c) The subjects discussed a t the Confe
rence are as follow s:

I. Basic strategy and approach for

the development o f small scale 
industries.

2. Effective Tools for the develop
ment of small scale industries.

3. (i) Inter-State Cooperation of
Afro-Asian countries on a 
bilateral and multi-lateral basis 
to further the Development of 
small scale industries and 
facilitate international sub
contracting.

(ii) Role of International Agencies 
for the development of small 
scale industries.

(d) Since the problems of developing 
countries of the Afro-Asian region are more 
or less similar, there is considerable scope 
for regional economic co-o)wration among 
these countries and India could play a vital 
role in promoting such co-opration for the 
development of small-scale industries in the 
different countries of the region by rendering 
Consultancy services and by encouraging 
mutual trade and joint industrial ventures 
including sub-contracting. It is expected 
that the demand for Indian machinery and 
equipment and Indian experts from Afro- 
Asian countries will increase considerably.

SHRI NIHAR LASKAR : Some of our 
own States, including the State from which 
the hon. Minister comes, namely Assam, 
have not developed their small-scale indus
tries. Without developing our own States 
how is it that we are thinking of developing 
small-scale industries in Afro-Asian coun
tries ? Will the Minister first try to develop 
small-scale industries in our own country 
and then think of going to other countries ?

SHRI PILOO MODY : Let him start 
with his home-town.

MR. SPEAKER : This Is not a question, 
but a suggestion which the Minister should 
kindly note.

SHRI NIHAR LASKAR t May I  know 
how far they have utilised this occasion to 
stod some of Our own finished products of 
our small-scale industries to the Afro-As»aa
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countries ? Have they succeeded in this 
effort ?

SHRI SIDDHESHWAR PRASAD : We 
have put up an exhibition here where the 
goods manufactured by our small-scale 
industries have been exhibited. The delegates 
to the conference were taken round the 
exhibition and they saw out goods manu
factured by our small-scalc indsustries.

Slow Progress of Electrification is 
West Bengal, Bihar and Orissa

*36. SHRI INDRAJIT GUPTA : Will 
the MINISTER OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) the reasons for the slow progress of 
electrification in West Bengal, Bihar and 
Orissa; and

(b) the number of villages and towns 
electrified m these States m last three years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER ( SlNCHAl AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI )
( SHI B. N. KUREEL ) : (a) and (b). A 
statement is laid on the Table of the House.

Statement

(a) The mam reason of slow progress 
of electrification in West Bengal, Bihar and 
Orissa has been that the allotments of funds 
by the State Governments for Rural Electri
fication have been very meagre in the last 
ten years as compared to other States m the 
country.

(b) The number of villages and towns 
electrified in the States of Bihar, Orissa and 
West Bengal during the last three years are 
furnished below :

State No. Electrified> during
68-69, 69*70, 70-71

1 2 3 '4  ' 5

WestBengal ~~ ~~ ~
Villages 216 186 345 *towns remain to
Town 2 Nil Nil* be electrified.

___ 1___ 1 ____3_____ 4______5_  s

Bihar

Villages 661 797 742
@A1I towns with 

Towns Nil Nil Nil(g) population of
10,000 electrified

Orissa

Villages 62 129 311

Towns Nil Nil Nil@

SHRI INDRAJIT GUPTA I May I 
know whether there is any specific reason 
for the three States in the eastern region 
lagging behind in the matter of rurai 
electrification, whereas States like Punjab, 
Maharashtra and Tamil Nadu have gone for 
ahead ? Is there any particular reason for it 
or is it just a concidence that a particulars 
contiguous belt in the eastern region is 
lagging far behind, as shown by the figures 
given m the Statement ?

THE MINISTER OF IRRIGATION 
AND POWER (SlNCHAl AUR VIDUT 
MANTRI) (DR.K.L, RAO): This is a State 
Subject of Course, it is very unfortunate. It 
so happened that in the last decade, 1961-71, 
more money was spent by the other States 
for this purpose, while Bengal, Bihar and 
Orissa spent the least amount. For example, 
in the last decade, Tamil Nadu spent as 
such as Rs. 90 crores on rural electrification 
whereas Bengal spent only Rs. 8 crores. 
Orissa spent Rs. 9 crores as against Rs. 50 
crores spent by several other States. It 
shows that these three Stales did not attach 
much importance to rural electrification, 
now they are picking up. From this year, 
they have started giving special attention to 
this and I hope they will make some 
progresss hereafter.

SHRI INDRAJIT GUPTA: It is prima
rily the responsibility of State Governments, 
as he has said, but 1 would like to know 
what steps, if any, the Central Government 
has taken to try, when Central Plan alloca* 
tions and so on are made to the states, to 
presuade these Governments to put gteater 
emphasis on the question of electrification
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since this is not a matter which relates only 
to  the Skates but affects the whole of 
agricultural production.

DR. K. L. RAO : We have got to take 
special steps specially in respect of West 
Bengal and Orissa because they are at the 
lowest now both in the matter of electrifica
tion of villages and electrification of pump
ing sets, which is very sad. I have written 
to  the Rural Electrification Corporation that 
they should give special consideration and see 
that most of the schemes sanctioned are in 
these States. That is the only way in which 
we can help them. I hope, we will be able 
to do it. Bihar is picking up recently but 
Bihar also we keep in view. I  want that the 
Rural Electrification Corporation should 
give much more assistance than usual 
particularly to these three States because 
they are lagging behind. The assistance that 
they can will be outside the State Plan.

«ft ^  arWTT
wi$5rr £  f a  f k $ x  % w srr f a n  

facRT jo t  
o t t  fafTT vt w r fiwfa %

DR. K. L. RAO : As X submitted, Bihar 
is picking up now. In the last five years 
thoy have made much better progress than 
before. Earlier, they were parctically hopeless
ly bad. Now they have put in the Fourth 
Plan Rs. 36 crores of their own Plan 
resources and are putting in another Rs. SO 
crores from other resources, bringing the 
total to Rs. 86 crores for the Fourth Plan, 
which will be a very good amount. If  they 
sore able to find that amount and spend it, 
rural electrification will take a very big step 
In Bihar.

I t is very unfortunate that North Bihar 
has got very little power. Pec capita it 
i t  the lowest, almost, in the country, 
because there is little generation there. 
We Are very keenly alive to the situation 
and trying to put new extra thermal 
stations and to augment power connections 
$nm  South Bihar. It is an area where we 
bum  got to take epetial steps.

MR. SPEAKER : The hon. Member 
there.

*ft * to  «fto sft*  : tp a rg  y

eft iftT 'prTO f t  %, i t f W
Tt foFM «jrc <rt* *ft

f p t  i *rr eft «rrqr% aft 
’W rr  |  w ft f a s r s r  s f tfa ij m

jfnft ^ x  tftfsrtT i ?mr 

*ft. "ft 11 ^  z r x  |  m  fa
«Tr*T * tft  *rny*f | . . .

MR. SPFAKLR ; Please do not pass 
such remarks. You are a new member. It 
takes time to know the names of all Mem
bers. After all, 1 also am a human being. 
Please come out with your question.

«ft *1* m  JWTSEfi
|  ? wm W & q  3FT *TT*T JTTSf X ^ \
WTffq j . . . ( s j iw ^ r t ) . . .

Not to know the name of a Member is an 
insult to the Member.

% f m t  Kft | ?  ^
% w&a  ?pt srnr $t?rr f t  =srrf^r j

*rrq% s m  *f?rt 3t h ?tt

fa  fosret t  «r$
a j f a r  % % KVSX fa?pft <r??ft |  ?

WST 9 *FKt? % f?t m  11 

?rt T3v(x sr^ur v r  facrer f|^TT q ^ r r  |  ritx 

5*r faepft fa^rsft s t r c  s r^ r  % ?

% "Sfix sr^pr *r fa^rarr «r»r 

o t w  *t s r*  fa*rr m  ?

MR. SPEAKER : This relates to three 
States—West Bengal, Bihar and Orissa.

«ft q l t *  : t  ^  3TWT g

f a  gft *rt >pt *i?t t f t r  Ir faarsft 

% f ^ ^ f n r e r r  f t  m f t  % w v r
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C T & fo tt  |  ? «WT |  ?

« W T S S $ * tf  W  « w « f r  |  f a  srrcr
I?RrT W‘% 5ft sto  ^TCflT ? 
*T T f?O T t f a  fs f tf t  TT^fr *7T 

fcTT f*T«m t  $S[ VI PTOcn |  ? 

*rcte*r s f t  3  fw fcr i

OR. K. L. RAO : Rural electrification 
is not given separate funds. Central assis
tance to  State is given by ceriian formula- 
population, backwardness and so on. It is 
for the States to adjust the amount of 
money that they would like to spend on 
rural electrification.

SHRI B. K. DASCHOWDIIURY : The 
hon. Minister seems to be an expert in 
giving an assessment of what has been 
done in these three States. A plea has been 
advanced that these eastern States in the 
last 10 years have not been able to utilise 
the funds for their own electrification progr
ammes, 1 would like to have a clear 
answer from the hon. Minister. In the 
last year's Report, it has been very specifi
cally stated that under the Rural Electrifica
tion Corporation, five pilot projects have 
been taken up and those States are : Andhra 
Pradesh, Maharashtra, Mysore and, probably 
Punjab and Uttar Pradesh. Those States are 
getting more power. But the hon. Minister 
does not consider the case of these eastern 
States where there is an acute shortage of 
power. May 1 know from the hon. Minister 
whether these States also equally qualify to 
have such projects as it has been done in 
the case of other States under the general 
rural electrification scheme ? The Rural 
Electrification Corporation is getting a 
large amount of money, about Rs. 150 
crores from the US Fund. Will the hon. 
Minister agree to that proposal ?

DR. K.L. RAO : The Rural Electrifica
tion Corporation is a finance organisation. 
As soon as they get the projects from 
various States, they clear them up. It is very 
unfortunate that the hon. Member has made 
some insinuation. On the other hand, what
ever schemes are received from the States 
are immediately cleared. It is unfortunate 
that these three States have not sent 
sufficient number of projects. I have noted 
it. I have asked the Corporation to assist 
specially these three States by sending 
apcdal teams there.

SHRI B.K. DASCHOWDHURY : I seat 
to you various schemes for North Bengal to 
which you also agreed. 1 do not know what 
happend in between.

SHRI K. SURYANARYANA : The 
hon. Minister staled that it is a Stale*' 
subject. Is it politically motivated not to 
develop rural electrification particularly 
in these eastern States by the State Govern
ments ? Secondly, 1 would like to know 
whether the Government of India are 
providing any special funds for Backward 
areas for rural electrification.

DR. K. L. RAO : It is the intention of 
the Government of India to see that rural 
electrification scheme is implemented at the 
top-most speed. 1 am glad to state that, at 
the present moment, the scheme has been 
very much accelerated and that we are able 
to give connections to as much as 3*1/2 
lakh pumping sets every year. The total 
number of pumping sets has only been
25,000 a few year ago. Today, the number 
has increased to 16 lakh pumping sets. Every 
year, we are adding 3-1/2 lakh pumping 
sets. This scheme has been greatly accele
rated. In regard to the question of finance 
from the Government of India, apart from 
the Central assistance, the Rural Electrifica
tion Corporation has been set up in order 
to help the backward areas in particulai and 
they give assistance outside the State Plan.

•ft *rahrr srprci
fa WT Sftwrcr ^  %
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SHRI A. P. SHARMA : Then should 
be a half-an-hour discussion on it.

MR. SPEAKER : If you give a notice, I 
will allow a discussion on it.

fw?TT % ***** % WZQ m
m v x  w  * t ,  ^nm r s t t t  * ( f  *rmr i

SHRI A. P. SHHRMA : What about the 
suggestion tor discussion of the subject of 
rural electrification ? I propose that there 
should be a discussion.

MR. SPEAKER : If  any hon. Member 
gives notice we will see. You ask for capa
city for production. This is a question 
entirely different. This is about slow 
progress of electrification to which he has 
replied. I have already called the nsxt 
question.

SHRI PRABODH CHANDRA : On a 
point of order.

MR. SPEAKER : There is no point of 
order during question Hour.

SHRI PRABODH CHANDRA : What 
is it that bares me from raising point of 
order ? Yesterday, before Questions were 
taken there were various points of orders 
raised.

MR. SPEAKER : I don’t think you 
should insist on it.

SHRI PRABODH CHANDRA : I would 
like to know why not.

MR. SPEAKER : I am not allowing it.

SHRI PROBODH CHANDRA: Why 
not ?

MR. SPEAKER ; You know, the
practice followed in this House is not u> 
raise points of orders during Question Hour. 
YesterdW it wis somewhat different—that 
was question about the language; it is
not arising out of the question itself.
( Interruptions) Order please. Next
tiUMtfett*

Frequent Cancellation of Local Passenger 
Trains In Sealdah Division 

(Eastern Railway)

*37. SHRI R. P. DAS : Will the 
MINISTER OF RAILWAYS ( RAIL 
MANTRI ) be pleased to state:

(a) whether attention of Government 
has been drawn to the frequent concellation 
of local passenger train services due to the 
scarcity of rakes in the Sealdah Division;

(b) if so, the details thereof; and the 
reasons for the scarcity of rakes in Sealdah 
Division;

(c) whether Government propose to
take positive steps to supply sufficient 
rakes and run the passenger trains as 
scheduled iu Sealdah Railway Station; and

(d) if so, time by which the passenger
Trams would be put into serevice ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) : (a) There have been cancella
tions, but these were not caused by scarcity 
of rakes.

(b) The cancellations have taken place 
because of—

( i ) Civil Disturbances, Bundhs and 
imposition of curfew rendering 
train running and attendance of 
staff difficult and risky;

(ii) Hold-up of trains by passengers
resulting in rakes getting locked
up away from starting stations;

(iii) Theft of Overhead wires resulting 
in rakes getting locked up away 
from starting stations; and

(iv) Theft of equipment of rolling
stock resulting in temporary 
immobilisation of the suburban
electric rakes.

(a) and (<ty. Do not arise, as cancetlaiipas 
are of a temporary or localised nature and 
not the result shortage of rafces. ■
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SHRI R. P. DAS : When it is provided 
Ia the time-table how can it be cancelled 
on flimsy ground* ? How can you cancel 
like that causing great inconvenience to the 
daily travelling passengers ?

SHRI HANUMANTHAIYA : I would 
only submit that the grounds that I have 
given are not flimsy and that they are 
causing the railways to run under such 
chaotic conditions that it is almost impossible 
to run the rakes on time. It is the violence 
that is taking place that is responsible for 
this.

SHRI P.R. DAS M U NSI: I do not deny 
the fact that there has been cancellation of 
trains due to civil disturbances etc. It is a 
fact and 1, agree with my hon. friend on 
tikis point. But sometimes, it happens that 
there is scarcity of rakes; when the passengers 
are put to inconvenience and they ask the rail
way authorities for more rakts. The autho
rity say that there is scarcity of rakes. I 
think that this question has been put for 
this reason. The Sealdah division and the 
Sealdah station have the highest density of 
passengers in Asia. Is the hon. Minister 
aware that unless the number of trains is 
increased and special arrangements are made 
to avoid all these dtstuibances and alter* 
native trains are run, these problems cannot 
he solved ? May I know what steps the hon. 
Minister proposes to take to give relief to 
the travelling public immediately ?

SHRI HANUMANTHAIYA : I have 
answered the question already. In fact, the 
Railway Administration are trying to im
prove the train services but the difficulties 
In the way have been enumerated already. 
I agree with the bon. Member that the train 
services should be regular.

( p ?  ^  % 

farcrft v t  s ^ t t t  $  $
f a tf l  ^5% $  ffcft iNfr I #  *TR5TT 

'*T$cU f  f a  v i  r e m r f  % f a q

v rcft ft fafac f w  

f a  ^  s * r f t r  v t  f i f a  *f f t  i iru ft

WBW m  tfHTCT 1 1  *nf«wf

s t e  f W  srs f t ori ?

SHRI HANUMANTHAIYA : We are 
taking various steps. The co-operation of 
the State Government authorities is needed, 
and we have been having talks with them. 
We have to increase the protection forces. 
If necessary, it is under contemplation that 
the Army may be requisitioned in order 
to put a stop to all these robberies, train 
lootings etc. Various steps are being devised 
from time to time. The hon. Member will 
see that within the next two or three 
months, we are going to take very serious 
steps.

DR. RANEN SEN : The hon Minister 
should not take shelter behind this plea that 
there are bundks and strikes and disturban
ces etc. Is it not a fact that three years back, 
the Railway Minister had himself admitted 
that there was shortage of rakes in certain 
parts of India. Therefore, the question raised 
here raises a relevant point. As far as we know 
there is shortage of rakes. Therefore, would 
the bon. Minister make enquiries from the 
railway authorities and find out if there is 
shortage of rakes and if so, see that the 
shortage is made up ?

SHRI HANUMANTHAIYA: Yes; I 
agree with the hon. Member. But the 
information furnished to me from the 
Sealdah station is that the rakes are avail
able, but the difficulty is one of movement. 
But I shatt mike enquiries again in the 
light of the hon. Member's observation, 
whether the rakes are available in sufficient 
number.

MR. SPEAKER : Next question No. 38.

SHRI S. R. DAM AN I: May I submit 
that my question No. 59 on the same 
subject may also be taken up along with 
th is?

MR. SPEAKER : Yes. He may also ask 
his question now.

» **■ o  — . .t*... . _*> at
I n f i W  ”  iH’Bff m w t  w

irN hsr

38. ; m



t t  Orai Answers JYAISTHA 4 , 189S (SAKA) Ora! Answers 22

fiw w  ?nft *Tf wm% *ft rrr
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t i m t i  tf t  t  \ v m f i  aroftspTT % aran fa  
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Policy for Industrialisation of 
Backward Areas

*69. SHRI S. R. DAMANI : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT ( AUDYOGIK VIKAS MANTRI ) 
be pleased to state :

(a) the progress made to implement 
the policy of industrialising areas indent i- 
fied as backward or under developed;

(b) whether any schemes have been 
formulated specially for this purpose and 
if so, the details thereof; and

(c) if not, the reasons therefor and 
how are the promises made to the backward 
areas going to be fulfilled ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN UP MANTRI) (SHRI 
SIDHESHWAR PRASAD); (a) to (c). A 
statement is laid on the Table of the 
House.

(a) to (c). In pursuance of the deci
sions of the N.D.C.Committee on the recom
mendations of the Working Groups on 
Criteria and Incentives for promotion of 
Industries in backward areas, certain indus
trially backward districts have recently 
been selected to qualify for concessional 
finance from the financial institutions. 
Besides, certain districts/areas have also 
been selected to qualify for 10% outright 
grant or subsidy by the Centre to industries 
on their fixed capital investment. Also, 
Government are considering a recommen
dation of the Planning Commission to  give 
tnuuport subsidy equivalent to 50% of the

transport cost of both raw material and 
finished products for all new industrial 
units to be set up in the States of Jaftimu &  
Kashmir and Assam including Meghalaya* 
Nagaland and Union Territories of Manipur, 
Tripura and N.E.F.A.. The transport 
subsidy will also be avaiabie to existing units 
for expansion or diversification if this leads 
to an increase in production of at least 25% 
over the average annual output during the 
proceeding three years.

Administrative details of the scheme of 
10% Central grant and transport subsidy 
and the procedure for their disbursement are 
being worked out.

SHRI S. R. DAMANI : According to 
the statement. Government have selected cer
tain backward districts/areas for concessional 
financial assistance for setting up industries. 
The matter is under consideration. How 
long will it take to come to a final decision 
on the recommendation of the NDC 
and the Planning Commission ? Also, 
which are the districts declared as 
backward ?

SHRI SIDDHESHWAR PRASAD : The 
districts which are now under this prog
ramme include those in Andhra Pradesh, 
Assam etc. It is a long statement. I will 
lay it on the Table of the House.
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SHRI INDER J. MALHOTRA : I would 
like to know whether these schemes were 
sanctioned or are being sanctioned for all 
the districts which have been declared indus
trially backward in the country.

SHRI SIDDHESHWAR PRASAD : It is 
not possible to take up ali the districts 
simultaneously.

SHRI INDER J. MALHOTRA : 1 have 
raised a very important question. Let him 
answer. Governemnt is not prepared to 
sanction schemes for all the districts in the 
country which have been declared to be 
industrially backward. Why are you picking 
and choosing ?

%o t fo  UTWtor : s fs f t  %

*pTT«r % P W  if $  3TTTO ^Tfcrr g  TO 
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ar> if ** f a g f

*5 w i «r#  $  < im  t  ?

faaftwf* s w tt  t f^pr fa tf f

wrr p t  * r3r ?  *3%  fan: p t  3rm rr- 

^  era ^  1 1  *rer a t

:

(a) where agricultural conditions are 
favourable and considerable agricultural 
effort is being organised and at the same 
time, there is heavy pressure of population.;

(b) where agriculture undertaken is 
mainly in an unirrigated condition and there 
is considerable need for additional employ
ment;

(c) where there is considerable under 
employment because of unfavourable 
natural conditions and the lack of develop
ment of potential resources;

(d) tribal and other backward areas;

(e) areas in which large industrial 
projects have been or are being established, 
so as to achive integrated industrial-rural 
developement, agriculture and small indus
tries being developed together within the 
region of that industrial project; and

(f)  areas in the neighbourhood of 
rural universities and institutions.

These are the guidelines.

SHRI SURENDRA MOHANTY : May 
we know whether any programme for 
Orissa have been included in this, and if 
so, what are they ?

SHRI SIDDHESHWAR PRASAD : In 
Orissa, there are two districts Samabalpur 
and Cuttack.

SEVERAL HON. MEMBERS rose ~

MR. SPEAKER ; I have allowed so 
many supplementaries on this.

SHRI DINEN BHATTACHARYYA : 
Only on that side; why not ypu see this 
side?

MR, SPEAKER ; Order, order. We will 
now take up Qns. 39, 46 and 49 together; 
they are all identical questions.
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Setting np of scooter Plant in Public M ANTRI) (S H R I MOINUL HAQUE
Sector with Foreign Collaboration CHOUDHURY): (a) to (b). A statement is

*39. SHRI B. K. DASCHOWDHURY : 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
M ANTRI) be pleased to state :

(a) whether negotiations with foreign 
concerns for collaborations for setting up of 
scooter plant in the public sector have been 
finalised;

(b) if so, the name of concern with 
which negotiations have been held; and

(c) the terms and conditions of 
collaboration ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
M ANTRI) (SHRI MOINUL HAQUE 
CHOUDHURY) : (a) Not yet, Sir,

(b) Negotiations are in progress with 
Messrs Piaggio of Italy.

(c) The terms and conditions of 
collaboration are yet to be finalised.

Demand and Licensed Capacity of 
Scooters

*46. DR. KARNI SINGH : Will 
the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
MANTARI) be pleased state :

(a) the anticipated demand for scooters 
during the current year and the next two 
years, yearwise;

(b) whether the present licensed 
capacity for scooter manufacture is far short 
of the actual demand;

(c) if so, the normal waiting period 
separately for allotment of a scooter, from 
the general quota and Government quota; and

(d) the reasons for not licensing further 
capacity?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS

laid on the Table of the House.

Statement

(a) The working Group on Transport 
Industries set up by the Planning Commis- 
sion had estimated the annual demand for 
motor cycles, scooters and mopeds 
(combined) at :

150,000 Nos. 1971-72

175,000 Nos. 1972-73

210,000 Nos. 1973-74

The demand for scooters alone has not 
been assessed separately.

(b) Yes, Sir.

(c) The waiting period in respect of 
allotments scooters from the Central Govern
ment quota varies according to the make 
of scooter, pay drawan and the nature of 
duties performed by the applicant. Gene* 
rally, it varies from 3 months to 1-1/2 years 
in respect of “ Lambretta*’ scooter and one 
year to about seven years in respect of 
“ Bajaj 150” scooter on the basis of the 
current production of levels.

As regards the public quota, the period 
of waiting varies from place to place. In the 
case of booking made with dealers in Delhi, 
it is about 7 years for Lambretta scooter 
and about 9 years for Bajaj 150 scooter 
on the basis of the present levels of 
production.

(d) It is not correct to say that further 
capacity for the manufacture of scooters is 
not being licensed. In fact, letters of indent 
have already been granted to 16 parties for 
the establishment of new units for the 
manufacturers of scooters based on indi
genous designs and resources for a total 
capacity of 3,66,000 Nos. per annum. Letters 
of intent are also being issued to two more 
parties for a total capacity of 48,000 Nos. 
per annum. The expansion schemes of the 
four existing scooter manufacturers are also 
under consideration. In addition, Govt, 
have decided, in principle, to let up
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* unit in the public sector for the manufac
ture of a  scooter of a proven foregin design, 
for an annual capacity of 1,00,000 
scooters.

Setting np of Public Sector 
Scooterette Project

•49. SHRI INDER J. MALHOTRA : 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
MANTRI ) be pleased to state :

(a) whether Government have taken 
any decision in regard to the setting up of 
Public Sector Scooterette Project in the 
country;

(b) if so, the details of the proposal; 
and

(c) the financial implications thereof ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGiK VIKAS 
MANTRI ) (SHRI MOINUL HAQUE 
CHOUDHURY) : (a) to (c). There is no 
proposal under the consideration to set 
up a Unit in the public sector for the 
manufacture of scooterettes, However, 
Government have decided to set up a 
public sector unit for the manufacture 
of scooters of a proven foreign design 
with an annual capacity of 100,000 
Nos. In pursuance of this decision, offers 
had been invited from interested parties in 
foreign countries. In response an offer of 
collaboration has been received from a 
firm in Italy manufacturing Vespa Scooters. 
This offer is under consideration.

SHRI B. K. DASCHOWDHURY : The 
Government’s policy regarding the scooter 
manufacture is characterized by procrastina 
tion, sluggishness and sloppinses, it seems 
probably that (he hon. minister Is not aware 
that hi the past many decisions have been 
taken in this matter, but subsequently they 
have been set at re s t ; God knows for 
what reasons This is what has happened.

You will find that the Government is 
seeking foreign collaboration, and, at the 
same time. In reply to another starred 
question asking about the Government’s

policy, the Government said that they are 
also thinking of taking it up under the 
public sector.

Now, may I know from the hon. Minis
ter whether a technical committee, an expert 
committee was, formed last year and 
it was suggested that its report 
should be submitted by February of this 
year, and whether this report has been 
submitted and, if so, what has happened to 
its recommendations ?

Then, about this foreign collaboration, 
may I know how long will this Government 
go on negotiating with this firm-Messrs 
Piaggio of Italy, and when will they start it?

Thirdly, will the hon. Minister please 
state before this august house what is the 
latest requirement and what is the demand, 
for scooters ? To my knowledge, it is said 
that more than three lakh applications are 
still pending for scooters today, which are 
regarded as the common man’s vehicle. 
May I know whether the Government 
will take up this matter expeditiosuly and 
come to a final settlement in this matter?

SHRI MOINUL HAQUE CHOU
DHURY : it is true a committee of experts 
to work out and dvise the Government on a 
suitable iudigeous design and a programme 
of production of scooters in the public sector 
was appoinced. The committee came to the 
conclusion that no indigenously developed 
design for a scooter was readily available 
and that the development of a new design 
of a scooter starting from the drawing-board 
would take about four to five years.

Thereafter, the project planning and 
implementation may take a further period 
of three years. Therefore, this question was 
abandoned.

Thereafter, my predecessor made a S ate- 
ment in the Lok Sabba as well as the Rajya 
Sabha on the 18th August 1970, In tbe 
course of which he said that we would set 
up a  project in the public sector wnh 
an initial capacity for producing 1 lakh 
scooters per year on double shift. 
After this, we have started negotiation, 
which Is m progress. It Is true that there
ii  a  very great shortage of scooters. We 
ha** ourselves decided to go Into prdduc*
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tion after sotting up this public sector com
pany. The question nf flowing the existing 
producers to increase their capacity it  also 
under consideration. Over and above this, 
we have issued 16 letters of intent to other 
parties as welt.

SHRI B. K. DASCHOWDHURY: What 
it our total requirement of scooters now?

SHRI MOINUL HAQUB CHOUDHU
RY : It is very high. The study has not been 
made for scooters alone. But the demand 
for scooters, motorcycles, three wheelers, 
mopeds, etc. has been estimated by the 
planning group on machinery industries to 
be 2.10 lakhs per annum by 1973-74.

SHRI B. K. DASCHOWDHURY: The
Minister is very much anxious to see that 
these industrial licences are given where 
employment opportunity is saturated. I 
would request the Minister to consider start
ing this foreign collaboration scooter project 
in an area which is really backward. North 
Bengal is the most backward area in India 
and I would request him to remember it.

SHRI INDER J. MALHOTRA : From 
small car, we have come down to scooter. 
In answer to my question, he said that 
there is no proposal before Oovernment 
to set up this industry in the public sector. 
What are the major hurdls and difficul
ties before the Government in doing so ?

SHRI MOINUL HAQUE CHOU
DHURY : We are setting up a scooter 
project in the public sector. So far as 
scooterette is concerned, I said, we are not 
setting it up in public sector.

SHRI INDER J. MALHOTRA : What 
are the major hurldes ? Is there any techni
cal difficulty, financial difficulty or some 
political difficulty?

SHRI MOINUL HAQUE CHOU
DHURY : The difficulty is we cannot take 
too many things on our hand.

SHRI K.LAKKAPPA: For a long time, 
we have been urging on this Government 
not only in this house but outside also to

set up plants for manufacturing scooters. 
Several States like Mysore have suggested 
that a scooter industry should be started 
there. This is an instance where Govern
ment has not come forth to start a scooter 
industry in the public sector because 
the officers attached to the ministry 
are in the hands of big business houses and 
they are interested in seeing that this indus
try is not started in the public sector. Will 
the Government set up a  scooter industry 
in public sector to meet our needs ?

SHRI MOINUL HAQUE CHOWDH- 
URY : I strongly deny the insinuations made 
against the Ministery or the officers. So far 
as Mysore State is concerned, we have al
ready given a letter of intent to the Mysore 
State Industrial and Development Corpora
tion for setting up a project for producing
24,000 scooters a year.

SHRI P1LOO MODY: 1 strongly recom
mend that they should not do it in the 
public sector because no poor man will be 
able to afford it thereafter.

SHRI DINEN BHATTACHARYYA: Has 
Government any knowledge of the fact that 
a big cycle factory at Asansol in West 
Bengal, Sen-Raleigh by name, is closed for 
more than a month; if so, what steps will 
the Government take to see that this factory 
is reopened?

SHRI MOINUL HAQUE CHOUDH
URY: 1 am afraid, 1 am at the moment 
on a scooter and not on a bicycle.

SHRI DINEN BHATTACHARYYA: 
He has said that Government has under its 
contemplation setting up of bicycle factories 
to meet the demands of the people for bi
cycles. Why will the bicycle question not 
come in here ?

MR. SPEAKER: 1 think, a scooter 
is faster than a bicycle.......(In te rru p tio n ) .

Question Hour is over.



33 Written Answers JYAISTHA 4, ISM (SAKA) Written Answers 34

WRITTEN ANSWERS TO QUESTIONS

Strike by RaHwoyi Employees at Prat*ngarli
Railway Station (Northern Railway)

*32. SHRI SAMAR MUKHERJEE : 
will the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state:

(a) whether the Railway employees had 
gone on a strike on 16th April, 1971 a t the 
Pratapgarh Railway Station (U.P,) in Protest 
against the attack on a Porter by the Rail
way Protection Force; if so, the details 
thereof;

(b) whether Government have taken any 
action against the guilty RPF personnel; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMANTH
AIYA): (a) There was no strike at Pratapgarh 
Railway Station. However, as a result of a 
scuffle between a Head Rakshak of the Rail
way Protection Force and a Box Porter at 
Pratapgarh on 15-4-71 certain trains were 
detained at this station beyond their schedul
ed stoppage.

(b) and (c). A case was registered with 
Government Railway Police, Pratapgarh, 
and the two employees concerned were arres
ted on 15-4-71 by Government Railway 
Police and released on bail. The case is un
der investigation and the employees have 
been placed under suspension.

Restoration of Gobana Paoipet Railway 
Line (Northern Railway)

*33. SHRI MUKHTIAR SINGH 
MALIK: Wit) tbe MINISTER OF
RAILWAYS (RAIL MANTRI) be pleased 
to state;

(a) whether Government have given an 
undertaking to extend the Railway line from 
Gobana to Panipat which was dismantled 
during the World War 11;

(h) if so* the reasons for not restoring 
the Railway line from Goh&na to  Panipat;

(c) whether the people of Haryana have 
been facing diffljcnlty for went of tikis Rail
way «46

(d) whether Government propose to 
give any priority for this project to solve the 
traffic problem of that area ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI ) ( SHRI HANUMAN
THAIYA): (a),(b) and (d). Based on an assu
rance given during the budget debates in the 
Pailiamcnt in March, 1969 and in pursuan
ce of the recommendations of the Unecono
mic Branch Lines Committee of 1969, a  de
tailed traffic survey for the restoration of 
the Gohana-Panipat section has been carried 
out recently and the survey report is 
under examination of the Railway Board.. 
A decision regarding this restoration will be 
taken after the survey report is examined 
from all angles.

(c) No such difficulty has been brought 
to the notice of Railway authorities.

Incease in crime in Samastlpar Division 
(North Estern Railway)

*40. SHRI S. P. BHATTACHARYYA : 
will the MINISTER OF RAILWAYS 
(RAIL MANTRI) be pleased to state;

(a) whether the incidence of crimes is 
increasing in Samastipur Division, N.E.Rly;

(b) if so, the reasons therefor^ and

(c) the steps Government propose to 
take to arrest the increasing trend of 
crimes ?

THE MINISTER OF RAiWLAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) : (a) Yes. Sir.

(b) General deterioration in the law 
& order situation in that area.

(c) The matter will be taken up with 
the State Government.

Pending Applications for setting «P of New 
Cement Factories

*41. SHRI YAMUNA PRASAD 
MANDAL : will the MINISTER OF 
INDUSTRIAL DEVELOPMENT (AUDYO
GIK VIKAS NANTR1) be pleased to 
state :

(n) the number of applications ^hicfc 
are pending for issue of l«tt*n fit to te #  tp 
start new cement factories;
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(h) reasons for the delay; and

(c) the time by which Letters of Intent 
will be issued ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) (SHRI MOINUL HAQUE 
CHOUDHURY) : (a) Five.

(b) The State Governments/the parties 
concerned have been addressed for certain 
additional information and on receipt of 
information, the matter will be placed be
fore the Licensing Committee for considera
tion.

(c) The Letters of Intent will be issued 
after the cases are cleared by the Licensing 
Committee.

Conversion of metre gauge into broad 
gaage tracks

* 42. SHRI D.K. PANDA:
SHRI B1SHWANATH ROY; 

Wili the MINISTER OF RAILWAYS 
(RAIL MANTRI) be pleased to state:

(a) whether the Railways have drawn 
up a perspective plan for the conversion of 
metre gauge tracks into broad gauge;

(b) if so, the main details thereof; and

(c) the estimated cost of the plan?

TH MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHA1YA):
(a) to (c). A perspective plan for 
the conversion to Broad Gauge of about 
3200 KMs. of some of the arterial high 
density metre gauge routes in the country 
in the next 10 to 15 years at a cost of about 
Rs. 230 crores has been prepared. A State
ment containing the list of these sections 
is laid on the Table of the Sabha. The 
lines to be actually converted and their order 
of priority will be finalised after surveys and 
economic studies are completed and the re
ports thereon examined from all angles and 
conversion of the lines is found to be 
jtwtifted.

Statement 

S.No. Name o f Section

1. Varanasi-Bhatni-Gorakhpur.

2. Barabanki-Gonda-Gorakhpur (in
cluding parallel B. G. line between 
Barabanki and Gonda).

3. Viramgam-Okha-Porbandar.

4. Guntakal-Banglore (including para
llel B.G. line between Guntakal and 
Dharmavaram).

5. Bongaigaon-Gauhati.

6. Karur Dindigul-Tuticorin (including 
new B.G. line betwaen Karur and 
Dindigul and parallel B.G, line bet
ween Dindigul and Madurai and 
conversion of Madurai-Tuticorin- 
Maniyachi-Tirunelvelli).

7. Bhatni-Barauni-Katihar.

8. Samastipur—Raxaul via Muzaffarpur 
or Darbhanga.

9. Ernakulam-Quilon-Trivandrum,

10. Miraj—Londa—Hospet—Murmugao 
and Alnaver-Dandeli.
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Schemes for Rural Industrie*

♦44. SHRI R. KADANAPALLI: Will 
the MINISTER OF INDUSTRIAL DEVE
LOPMENT (AUDYGIK VIKAS MANTRI) 
be pleased to state:

(a) the particulars of schemes allotted 
for rural industries in the country up to 30th 
April, 1971; aud

(b) the other schemes under considera
tion for rural industries ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) (SHRI MOINUL HAQUE 
CHOUDHURY): (a) The Rural Indus
tries Projects Programme was initiated 
during 1962-63 in 49 selected rural 
areas. The programme is being taken 
up in 5 miore areas, viz. one 
in Harayana and 4 in Rural Electric 
Cooperative Project areas from the current 
financial years The Major schemes in 
operation in these areas include ;—

(i) provision of technical training;

(ii) provision of common facilities of 
workshop, tools and equipcment, 
designing etc.

(Hi) provision of financial assistance 
on eassy terms and

(iv) technical and extension services. 
An amount of about R*.l4 crores 
has been spent on the programme 
upto 31st March 1971.

(b) In principle it has been agreed that 
the a n a  o f operation of a project would 
be m m  the entire districts,

50 new districts which have been designated 
as backward are also to be brought under 
this programme during the Vth Five your 
Plan period.

Complaint regarding sapply of Bad 
Quality Food in Dining Cars on 

Southern Railway

*45. SHRIMATI BIBHA GHOSH J 
Will the MINISTER OF RAILWAYS 
(RAIL MANTRI) be pleased to state :

(a) whether Government have received 
any complaint regarding the supply of bad 
quality food in the dining cars on Southern 
Railway;

(b) if so, the reaction of Government 
thereto, and

(c) the steps taken by Government to 
supply good quality food in dining cars ?

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHAIYA) ;
(a) Yes, Sir.

(b) and (c). Efforts are being made to 
improve the Catering Services not only 
in the Dm mg Cars of Southern Railway but 
in all catering establishments of Indian 
Railways.

Decision on Cauvery Water Dispute

*47. SHRI G. Y. KRISHNAN : Will 
the MINISTER OF IRRIGATION AND 
POWER (S1NCHAI AUR V1DYUT 
MANTRI) be pleased to state when a deci
sion regarding the Cauvery Water dispute 
pending between Mysore and Tamil Nadu is 
expected to be taken ?

THE MINISTER OF IRRIGATION 
AND POWER (SINCHAI AUR VIDYUT 
MANTRI) (DR. K. L. RAO) : All aspects 
of the dispute over the Cauvery Water are 
under careful cosideration of the Central 
Government and a  decision will be taken a 
early as possbile.

u N f  % fafr
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MANTRI) (SHRI HANUMANTHAIYA) I
(a) No, Sir

(b) Doe* not arise.

Memorandum on the Closure of Futwafc 
Mampur Light fafflwfcytMa llirr<A- 

Sasaram Light Railway

*51. SHRI DINBN BHATTACHARYYA: 
Will the MINISTER OF RAILWAYS 
( RAIL M ANTRI) be pleased to ttate :

(a) whether Government are taking 
appropriate etepa to avert the closure of 
Futwah-Islampur Light Railway and the 
Arrah-sasaram Light Railway, Bihar;

(b) if so, the details thereof;

(c) whether Government have received 
any memorandum on this subject; and

(d) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS 
( RAIL MANTRI ) ( SHRI HANUMAN- 
THA1YA): (a) and (b). The Government are 
not aware of any decision having been taken 
by the companies owning and opeifetinfe (he 
Futwah-Islampur Light Railway and the  
Arrah-Sisaram Light Railway to dose down 
these Railways. There has, therefore, teen  
no occasion for taking any specific steps 
for averting such a closure. However, the 
proposals of the Light Railways to step up 
their freight rates and passenger fares Oh 
the analogy of increases in these rates on 
the Government Railways have been consi
dered favourably from time to time.

Express Trains between Cochin and 
Mangalore and Cochin and Madras

*50. SHRI C. JANARDHANAN : Will 
the MINISTER OF RAILWAYS ( RAIL 
MANTRI ) be pleased to state :

(a) whether there is any proposal for 
running new Express trains between Cochin 
and Mangalore and Cochin and Madras; 
and

If so, the details thereof V

THE MINISTER OF RAILWAYS (RAIL

(c) A number of representations 
including a memorandum ttfgned by mem
bers of Bihar Legislative Assembly were 
received.

(d) The memorandum and representa
tions were examined. In view of the position 
explained in reply to (a) and (b) above, no 
specific action on them was called for. On 
receipt of a letter from Shri Daroga Prasad 
Roy, the then Chief Minister Of Bihar, my 
predecessor sent a reply to his successore, 
Shri Karpoori Thakur, in which it toas 
hoped that State Qoveramwrt trouW «Htti&«e 
to give necessary protection to tint inw erte
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of thaw Light Railways by not issuing 
fMNonits to  road vehicles for carrying either 
goods or paMengen on these roads running 
fMHfUel to t f e t t  eo that they do not face 
0nancial difficulties and close down on this 
account. I have again called attention to 
A it tetter in a eubseqaent communication to 
the Chief Minister, Bihar. Should, however, 
the companies owning these Railways decide 
to close them down, the question whether 
this should be averted by nationalising or 
talcing over their management will be 
considered, taking all relevant factors into 
consideration.

Amendment of Article 31 of the 
Constitution

*52. SHRI P. GANGADEB : Will the 
MINISTER OF LAW AND JUSTICE 
( VIDHI AUR NYAYA MANTRI ) be 
pleased to state :

(a) whether his Manlralaya is consider* 
ing a proposal to amend Article 31 of the 
Constitution to provide categorically 
that compensation at market value need 
not be paid, when any property right is 
abridged or taken away for a public 
purpose; and

(b) if so, when the final decision is 
likely to be taken ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI) ( SHRI NiTlRAJ 
SINGH CHAUDHARY : (a) and (b). The 
matter is under active consideration of 
Government.

Project Report Fee Calcutta Underground 
Railway

*5*. SHRI JYOTIRMOY BASU : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be please to state ;

(a) whether the Project Report of 
Underground Railway for Calcutta is lying 
with Government for a long time, if so, the 
d«taite thereof;

(b) Whether Government are aware of 
the urgency and neceesity to  m u tto n  «* t*t-

derground Railway for Calcutta owing to 
the chaotice traffic problems; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS 
(R A IL  MANTRI) ( SHRI HANUMAN- 
THAIYA) : (a) to (c). The studiee
undertaken by the Metropolitan Transport 
Team of the Planning Commission indicated 
the need for a Mass Rapid Transit system 
in Calcutta along two ‘corridors'; one North- 
South and the other East-West. The Mass 
Rapid Transit System would consist of 
Metropolitan Rail lines, underground or on 
elevated structures.

Techno—economic Feasibility Studies 
for the Mass Rapid Transit System are 
currently in progress.

No project report for an underground 
railway for Calcutta has so far been pre
pared. On the basis of the techno-economic 
Studies now in progress, a Project Report 
for an under-ground railway, extending 
from Dum Dum to Tollygunge, in expected 
to be available by October *71.

Closure of Bata Shoe Company Calcutta

*54. SHRI SAMAR GUHA:
SHRI N. K. SANGHI:
SHRI M. RAMGOPAL REDDY:

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT {AUDYOGiK VIKAS 
MANTRI) be pleased to state:

(a) whether the Bata Shoe Company, 
Calcutta declared lock-out;

(b) if so, the reasons therefor ;

(c) the number of workers discharged 
by the Company;

(d) the extent of short-fall in the pro
duction of shoes and other allied products as 
a result of such lock-out; and

(e) the steps taken by Government to  
re-open the Company?

THE M IHBTfiR O * m m JW K tA L
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DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) (SHRt MOINUL HAQUE CHO- 
UDHURY) : (a) Bata Shoe Company Pvt. 
L td. Calcutta closed down their factory at 
Batanagar with effect from 25ih April, 1971. 
It was not a case of lock-out.

(b) The factory was closed down on 
account of labour trouble.

(c) As a result of closure, the Com* 
p&ny terminated the Services of the 
Workmen in the factory. The number of 
Permanent workmen affected was about 
11500.

(d) The estimated prodution loss of 
the Company during the period the factory 
was closed was 7 lakhs pairs of shoes per 
week.

(e) Conciliation proceedings were 
initiated immediately after the closure by the 
State Labour authorities who held a series 
of discussions with the Management with a 
view to secure the re-opening of the factory. 
As a result of these efforts, the factory was 
re*opened on 17th May, 1971.

Linking of Ganges in North and Cauvery in 
South for effective irrigation

*55. SHRI KALYANASUNDARAM : 
Will the MINISTER OF IRRIGATION 
AND POWER (SlNCHAI AUR VIDYUT 
MANTRI) be pleased to state:

(a) whether there is any proposal to in
vestigate the feasibility of linking the Ganges 
in the North and the Cauvery in the South 
for the effective integration of the national 
system of irrigation; and

(b) if so, the details of the proposal?

THE MINISTER OF IRRIGATION 
AND POWER ( SlNCHAI AUR 
VIDYUT MANRTI) (DR. K. L. RAO) :
(a) and (b). A large volume of water 
after allowing for upstream development and 
the requirements downstream in the Gang* 
Basin would be available in the Ganga near 
about Patna during the mansoon months 
for diversion. On the other hand, in most 
o f the other rivers of India, particularly in 
t l»  peninsula, the flows are inadequate

and erratic. These depend largely on the 
south west monsoon, which is quite often 
delayed or withdraws early or has a  long 
break leading to scarcity conditions in these 
basins.

The possibility of diverting a  amali 
portion of the surplus waters of the Ganga 
by connecting it with the Cauvery and further 
south has therefore been examined in a 
preliminary manner. The link canals from 
the Ganga from near Patna to Mettur dam 
will have to go along or cross the 
various major river basins of the 
country, namely Sone, Narmada, Godavary 
and Krishna and smaller basins like Palar, 
Pennar, etc. The links will require the 
construction of a number of hydraulic 
structures in the various sub-basins to store/ 
lift up the water. About 2100 miles of 
canals with cross-drainage works, and neces
sary pumping stations would perhaps be 
needed.

Further office studies are being carried 
out on the proposal at present.

Enquiry against Birla Group of Companies

* 56. SHRI SATPAL KAPUR : Will 
the MINISTER OF INDUSTRIAL 
DEVELOPMNET ( AUDYOGIK VIKAS 
MANTRI) be pleased to state:

(a) whether the enquiry against the Birla 
concerns as a follow-up action of the Dutt 
Committee Report has been completed;

(b) if so, the result thereof ; and

(c) the action Government propose 
to take in the matter?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
M ANTRI) (SHRI MOINUL HAQUE 
CHOUDHURY); (a) No, Sir.

(b) and (c). Do not arise.

Conference of Chief Electoral Officers 
held at Delhi during March, 1971

*57. SHRI SOMNATH CHATTERJEE' 
Will the MINISTER OF LAW AND 
JUSTICE (VIDHI AUR NYAYA MANTRI) 
be pleased to sta te :



45 WrUmAitswtrs JYA1STHA 4 , 1895 {SAKJ) Written Ansmrs 46

<a) whether any Conference of Chief 
Electoral Officers of all the State and Union 
Territories was held on 27th March, 1971; 
and

(b) if so, the decisions arrived at the 
the Conference ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
( VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI) (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) Yes, Sir.

(b) A statement showing the decisions 
arrived at the Conference is placed on the 
Table of the House.

Statement

(1) Tentative programme for revision of 
electoral rolls in the year 1971 with 
January 1,1971 as the qualifying date 
was chalked out. According to this 
programme, the electoral rolls in all 
the States should be revised and finally 
published before the 31st October, 1971.

(2) Having regard to the complaints regard* 
ing the omission of names the electoral 
rolls on the eve of the general elections 
to the Lok Sabha, it was decided that 
enumerators engaged for house to house 
verification of the electoral rolls should 
be supplied with enumeration books.

(3) It was decided to amend the nomina
tion form so that a candidate can make 
a declaration in the form itself regard
ing the name by which he should 
be described in the list of contesting 
candidates with the correct spelling, so 
that the same can be adopted on the 
ballot paper.

(4) It was decided to hold an All India 
Conference of Election Officers, namely, 
Chief Electoral Officers, District Election 
Officers, Returning Officers, Assistant 
Retumning Officers etc. in New Delhi in 
September or October, 1971.

Shortage of Telephone Cables

*58. SHRI & M. KRJSHANA: Will Hie 
MINISTER OP INDUSTRIAL DEVELOP

MENT (AUDYOGIK VIKAS MANTRI) 
be pleased to state 3

(a) whether there is a shortage of 
telephone cables in the country;

(b) if so, the reasons therefor;

(c) whether Government propose to  
set up some more industries to manufacture 
telephone cables in the country; and

(d) the time by which the country will 
be self-sufficient in telephone cables ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS
M ANTRI) (SH R I MOINUL HAQUE 
CHOUDHURY) : (a) and (b). As the 
requirements of P and T is currently
in excess of the preesent level of
production of Cables in the country,
there has been a shortfall which, however, 
is being met by imports.

(c) Government have approved the 
establishment of a second cable factory at 
Hyderabad with a capacity of 5,000 K. M. 
per annum and have approved M/s. Traco 
Cables Ltd., creating a capacity of 1,000 
K .M . per annum for tele-communication 
cables.

(d) By the beginning of the Fifth Five 
Year Plan.

Alignment of Western Kosi Canal in 
Nepalese Territory

*60. SHRI BHOGENDRA JHA : Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT 
M A NTRI) be pleased to  state :

(a) whether any effort or approach 
has been made during the year 1971 to 
secure approval of the Government of Nepal 
for the alignment of Western Kosi Canal 
in the Nepalese territory; and

(fa) if so, the result thereof ?

THE MINISTER OF IRRIGATION 
AND POWER ( SINCHAI AUR VIDYUT 
MANTOU) (DR. K. L. R A O ) ( a ?  Mad
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(b). Continuous efforts are being made 
by the Government of India to secure 
the permission of His Majesty's Govern-
ment of Nepal to the alignment of the 
Western Kosi Canal in that country. The 
question was iast taken up in October, 1970 
with. His Majesty's Government of Nepal. 
Approaches have since been made to expedite 
reply but that is still under the consideration 
of the H.M.G. of Nepal. 

Setting up of Paper Pulp Mills 
in Assam in Public Sector 

136. SHRI LILA DHAR KOTOKI: Will 
the MINISTER OF INDUSTRIAL DEVE-

. LOPMENT ( AUDYOGIK VIKAS MAN-
TRI ) be pleased to state : 

(a) whether the Paper Corporation, 
as contemplated in the Prime Ministers 
statement made in Lok Sabha on the 5th 
December, 1969 regarding economic deve-
lopment of Assam, has since been set up; 

(b) if so, the details thereof; and 

(c) The concrete steps Government 
have so far taken in the matter of putting 
up Paper/Pulp Mills in Assam in the Public 
Sector ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRALA· 
Y A MEN RAJY A MANTRI) (SHRI 
GHANSHYAM OZA): (a) Yes, Sir. 

(b) The Corporation was registered 
on the 29th May, 1970 in the name of 
Hindustan Paper Corporation with the 
authorised share capital of 30 crores. It 
has been entrusted with implementation of 
the following projects : 

(i ) Nagaland Pulp/Paper Project for 
a capacity of 30,000 tonnes of 
pulp/paper, estimated to cost 
Rs. 16 to 18 crores. 

(ii) Kerala Newsprint Project for a 
capacity of 75,000 tonne~ of 
Newsprint, at an estimated cost 
of about Rs. 21 crores. 

(iii) Assam Pulp/Paper, Project with 

a capacity of 80,000 tonnes of 
pulp and 50,000 tonnes of paper 
estimated to cost Rs. 21 crores. 

(c) The progress in respect of the Assam 
Pulp/Paper Project has been reported to be 
as under 

( i) Spot Investigations have been 
made to finalise the Selection of 
site. 

(ii) Negotiations have been in prog-
ress with the state Government 
to ensure provision of necessary 
infrastructural facilities and 
supply of raw matrials etc. 

(iii) The preparation of Detaild Project 
Report for the Project has been 
entrusted to the National Indus-
trial Development Corporation. 

(iv) Necessary training of selected 
personnel from Assam for em-
ployment in the proposed factory 
has been instituted and is in 
progress. 

(v) Proposals for setting up of a 
second pulp/paper Project in 
Assam made by the State Govern-
ment are also under active 
consideration. 

Extension of Broad Gauge Line from 
New Hongaigaon-Jogighopa to Gauhati 

137. SHRI LILADHAR KOTOKI: Will 
the MINISTER OF RAILWAYS (RAIL 
MANTR() be pleased to state the progress 
so far made in the matter for extending 

:..t 

broad gauge line from New Bongaigaon/ ~ 
Jogighopa to Gauhati and onward to 
Tinsukia in Assam ? 

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) SHRI HANU-
MANTHAIY A : Engineering and Traffic 
surveys for the conversion of the 
Bongaigaon-Gauhati M. G. section to ..,. 
B. G. have been carried out and the 
survey reports are at present under the 
examination of the Railway Board. A 
decision regarding the conversion will be 
taken after the survey reports are examined 
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from alj angles* This is Ofl» Of the sefctkrffs 
included In the Railways* Port0fc«tlVd fllan 
for gauge conversion to be considered for 
implemtntatfori in the next tttf y » rs  oir so. 
There is at preseht no proposal to <iittertd 
the B. G. line beyond Gauhati to TitfSUitfa. 
This will merit consideration only when a 
B.G. tii>$ IS established upto Gauhati in the 
fiftt instance. THeit is tllsd nb proposal for 
extension of the B.G line from Jogighopa 
to Gauhati along the South bank of the 
Brahmaputra In this connection, it may 
be stated that a study receiitiy made by the 
Gauhati University, has not bro tight forth 
sufficient justification for this extension.

Plan drawn by Brahmaputra Flood 
Control Commission

13$. SHRI l il a d HAR KOTOKi: Will 
the MlNlSTfeR OF ikR lG A T ldN  AND 
POWER (SlNfcHAI AtJR VltJYUT 
MANTRI) be pleated to si site .

(a) vUieth^ the Brahmaputra Flood 
Control Commission, set up in pursuance 
of the Prime Minister's statement iti Lok 
Sdbha on the 5th December, 19&> regarding 
the economic development of A'sam, has 
gtafce dhiwn any 01ah for cdntrollihg ftoodfe 
irid ero&fdns at the Bhthtokputra ;

(b) if so, the salient features therefore,
and

(c) the steps taken for its implemen
tation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (Sm CftAI AUR VTOYUT MAN- 
TRALAYA MfiN UP-MANTRl) {SSKT 
B.N. KURLBE): (a) fo (t). The Brahrte- 
putra Flood Control Commission have taken 
up the preparation of Comprehensive Plan 
of flood ooritrol and eroSion control in the 
Btahmdputfa valley. R tw r StirveyS r&jdfrcd 
in this cotfriectfoti htve bee» cbmjjtetfcd ttntf 
hydrological dWervationS are tfeihf carried 
out.

Rural Electrification daring 1971-72

„  W*. SHRI SOMCHA^D SQtANKI j 
the MINISTER OF IRRIGATION

AND POWER (SlNCftAl A V k  VJDYUT 
MANTRfJ be pleased to state :

(a) whether Government have decided 
to electrify the maximum number of 
villages during 1971-72 to facilitate the far
mers and small scale industries ;

(b) whether Government have also 
decided to develop the backward area of 
Gujarat where searcity of rains prevails 
every year , and

(c) the names of Districts selected in 
order of priority for electrification during 
1971-72 in Gujarat ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF 1KRIGATION AND 
POWER (SINCHAI AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B. N KUREEL): (a) and (b). It »  
intended that as many villages and pump 
sets as possible should be electrified early. 
Gujarat is one of the five States where rural 
electric co-operative sodfctifcs are set up on 
a pilot bfcwis.

The Government of Gujarat have plan
ned to electrify 500 new villages And also 
energise 2,000 tube wells during the ytot 
1971-72 These areas JndlUde some Of fhfe 
chronically drought affected areas of the 
State ; and

(c) Rural Electrification programme of 
the State Government for the year 1971-72 
is expected to extend over all the districts 
of Gujarat.

Public Sector Project in North Gujarat

140. SHRI SOMCHAND SOLANKI ; 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to State :

(a) wfiother the Governflaeiil of India 
propose to establish any public sectdf 
prpiecfc in Vtramgan Talufca and in Wbrfc 
Gujarat during the Fourth tfiVe Year M n;  
and

(b) if not, the reasons therefore ?

TUB a w t f t i f t  b!* S t m t  IN THE 
MBW8TRY «f> JJWUSTRIAjt PEVffiOP- 
KWHT ^V D V O O iK  VUCAS MANTRA*
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LAYA MEN RAJYA MANTRI) (SHRI 
OHANSHYAM O ZA ): (ft) and (b). The 
industrial and mineral projects proposed 
to  be set up in (he public sector during 
the IVth Plan period in the various 
Sates, including Cujafrat, together with 
their locations have been listed m Annexure 
U of the Report of the Fourth Five Year 
t i tm  (pages 326-330). There is no specific 
proposal at present to set up public scctor 

"projects in Viramgan Taluka and in North 
Gujarat. However, a cooperative fertiliser 
project is being set up at Kandla The 
establishment of public sector projects, as 
also of private sector units, is out of 
necessity governed by considerations of 
economic viability and technical feasibiluy 
and other relevant locational considerations 
together with assessment of requirements 
for particular projects.

Survey of Trivandrum-Kanyakumari 
Railwaj Line

141. SHRI M K. KRISHNAN. Will fhe 
MINISTER OF RAILWAYS (RAIL MAN
TRI) be pleased to state :

(a) whether the examination of the 
Survey Report of Trivandrum-Kanyakumari 
Railway line has been conducted ;

(b) if so, the details thereof ;

(c) if not, when it is likely to be 
completed ; and

(d) the main reasons for the delay in 
the examination of Report ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMANTH- 
AIYA) : (a) and (b) The Survey Reports of 
the Trivandrum-Cape Comorin-Tirunelveh 
line are at present under the examination of 
the Railway Board. The reports have to be 
examined in great detail by the # various 
directorates in the Board’s Office from all 
angles, and this is expected to take another
4 months. There has been no avoidable 
delay in the examination.

Production by Industrial concerns 
beyoad Licensed capacity

142. SHRI MUKHTIAR SINGH
M A LIK : Will the MINISTER OF

INDUSTRIAL DEVELOPMENT (AUDYO
GIK VIKAS MANTRI) be pleased to state :

(a) whether it is a fact that the 
production in certain industrial concerns 
has. been in excess of tbeir licensed capacity;

(b) if so, the number and names of 
such industrial concerns which have pro
duced goods in excess of their licensed 
capacity during the last three years ;

(c) whether any action has been taken 
by Government against them ; and

(d) if not, the reasons therefor ;

THE MINISTER OF STATE IN  THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN RAJYA MANTRj) (SHRI 
GHANSHYAM OZA) : (a) and (b), Yes, 
Sir, a number of instances have come to 
the notice of the Government over the last 
few years, where industrial undertakings 
have substantially increased their production 
beyond the lieensed capacity. The industrial 
Licensing Policy Inquiry Committee had 
referred, m its report, to 45 such cases, 
details of which are given in Appendix IV-F 
of this Report, copies of which have been 
laid on the Table of the House.

(c) and (d). The question is under 
Government’s consideration.

Taking over and running of old 
Shahadara-Saharaopar Railway tine

143. SHRI MUKHTIAR SINGH 
MALIK : Will the MINISTER OF RAIL. 
WAYS (RAIL MANTRI) be pleased to
state :

(a) whether Government have since 
decided to take over and run the old 
Shahadara-Saharanpur Railway line which 
was closed during the year 1970 ; and

(b) If not, the reasons therefor ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) SHR{ HANUMANTHA- 
IY A ): U f t t f e W ,
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(b) The Sfl. Light Railway was closed 
down by the company due to recurring losses 
on its operation for a number of years. The 
losing trend is not likely to be reversed by 
nationalisation; but on the other hand the 
expenditure would increase due to additional 
obligations incidental to management by 
Government. A good metalled road runs 
close to the railway line. The bus services 
on this have been suitably augmented by 
the U.P. State Government to cater to the 
traffic that was formerly being carried by 
the S. S. Light Railway. Consequently, it 
would not be in the national interest to 
burden the national exchequer with recurr
ing losses that its operation would entail, 
if the Railway was taken over by
Government.

Inquiry into working of Car 
Manufacturing Units

144. SHRI MUKHTIAR SINGH MALIK. 
SHRI INDER J. MALHOTRA : 
SHRI S. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOCIK VIKAS 
MANTRI) be pleased to state:

(a) whether Government have any pro* 
posal to enquire into the working of the car 
manufacturing units in the country;

(b) if not, the reasons therefor; and

(c) if the answer to part (a) above be 
in the affirmative; the time by which such 
an enquiry will start ?

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRIAL DEVE
LOPMENT ( AUDYOGIK VIKAS MAN- 
TRALAYA MEN RAJYA M A NTRI) 
(SHRI GHANSHYAM 0 2 A ) : (a) There is 
no proposal under consideration to under 
take a general inquiry into the working 
of the different car manufacturing units in 
the country.

(b) 4 An inquiry into the automobile 
manufacturing units in the country had been 
undertaken by the Tarrlf Commission in
1 £67-68 in connection #ith the question of 
continuance of traffic protection to the

industry. An investigation into the causes 
for the deterioration of Indian made cars 
was made in 1967 by a Committee set up 
for the purpose. Another comprehensive 
inquiry into the costs of production and 
selling prices of cars manufactured in the 
country was recently undertaken by the car 
Prices Inquiry Commission. Further-more, 
following the closure of one of the Gear 
manufacturing units in May, 1970, an 
Investigating Body had been set up under 
the Industries (Dev. and Reg.) Act, 1951 to 
make a full and complete inquiry into thqi 
circumstances of the closure of the factory, ' 
In view of this position it is not considered 
necessary to* institute another inquiry into 
the working of the car manufacturing units 
m the country. * -

(c) Does not arise.

Acquisition of Land for Small Car 
Project near Gurgaon

145. SHRI MUKHTIAR SINGH MALIK 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
M ANTRI) be pleased to state :

(a) whether Government have acquired 
land near Gurgaon recently for setting up 
of a small car project;

(b) whether the acquired land is a 
fertile Und;

(c) if so, whether the land owners 
have requested the Government of India to 
release that land;

(d) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (AUDYOGIK VIKAS MAN- 
TRALAYA MEN UP - MANTRI) (SHRI 
SIDoESHSWAR PRASAD): (a) No, Sir.

(b) to (d). Do not arise.

146.
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( AUDYOGIK VIKAS MANTRI ) be 

plc~d to state : 

(a) the number of applications for 
licences for new industrial units forwarded 
by the Tamil Nadu Government to the 
C!latre1 in the last thaec yars; 

(b) the number of applications sanc-
lioned; and 

(c) the number of applicaiions rejected 
and the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTARA-
LAYA MEN RAJYA MANTRl) (SHRI 
GHANSH\::AM OZA) :(a) The applications 
for industrial licences are nonnally 
received from the parties direct. During 
lbe period from 1st J aunary, 1968 to 31st 
December 1970, 132 applications were 
received for the grant of industerial licences 
for the establishment of n::w industrial 
Undertakings in Tamil Nadu. 

(b) 2 Industrial licences and 34 letters 
of intent have so far been issued. 

(c) 46 applications have so far been 
rejected. Tht" reasons for rejection were that 
there was no scope for creating additional 
capacity, the industry was reserved for 
devt>lopment In the Small Scale sector 
etc. 

Recommendations of CommiHee on 
Power Economy 

149. SHRI NIHAR LASKAR 
SHRI S. M. KRISHNA 
SHRI M. KA THAMUTHU : 

Witt the MINISTER OF IRRIGATION 
AND POWER (SlNCHAl AUR VIDYUT 
MANTRI ) be pleased to state : 

(a) whether Government have received 
tbe R~pQrt of the Committee on Power 
Economy which was appointed by 
Government; 

(b) if so, what are its recommendations: 
and 

(c) how for these recommendations have 
been accepted by Government ? 

THE DEPUTY MINISTER IN THE 
MlNLSTlRY OF IRRIGATION AND 
POWER ( SLNCHAL AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B. N. KUREEL) : (a) Yc~, Sir. 

(b) The Power Economy Committee 
har made 188 recommendations and 
conclusions in all pertaining to :-

1. the pattern of utilisation of available 
plant capacity, their operational 
efficiency and the scope of improv-
ing economy in power generation; 

2, the economics of power generation 
from different sources viz., hydro, 
thermal and nuclear under prevai-
ling conditions; 

3. the conditions of power supply 
including reliability, voltage fluctua-
tions and transmission losses; 

4. the causes of delay in the execution 
of power projects and the measures 
for improving the manner of imp-
lcmcntatiun of power projects 
and reducing construction periods; 

S. technical and economical aspects of 
rural electrification. 

(c) The recommendations of the 
Committee are under c.onsideration of the 
Government. 

Report of Commission on Car Prices 

150, SHRI NlHAR LASKAR : 
SHRl P. GANGADEB : 
SHRI M.M. JOSEPH : 

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
MANTRI ) be pleased to state : 
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(a) whether Government have received 
the Report of the Car Prices commission 
recommending a higher price for the 
can;

(b) if so, the there of details and how 
far Government have accepted the recoin- 
medations;

(c) whether Government have examined 
the interim order issued by the Supreme 
Court allowing the manufacturers to Increase 
the prices; and

(d) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (AUDYOGIK VIKAS MANT
RALAYA MEN RAJYA MANTRI 
(SHRI GHANSHYAM OZA) (a) Yes, Sir.

(b) The main conclusions and recom
mendations of the Commission are given 
in the statement laid on the Table of the 
House [P/aced in Library. See No. LT- 
170/7i| These are, at present, under 
examination.

(c) Yes, Sir.

(d) Government abide by the intorim 
order passed by the Supreme Court.

Meeting of Federation o f Indian Chambers 
of Commerce and Industry at New Delhi

151. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether Fourth Annual meeting 
of the Federation of Indian Chambers of 
Commerce and Industry waB addressed by 
the Prime Minister at New Delhi on the 10th 
April 1, 1971; and

(b) whether bis Ministry has received 
the recommendations made at this meeting 
*ad have examined ihom ?

THE MINISTER OF STATE IN TUB 
MINISTRY OF INDUSTRIAL DEVELOP
MENT ( AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI ) ( SHRI 
GHANSHYAM OZA): (a) and (b). The Prime 
Minister has addressed the 44th ( not the 4th 
as mentioned in the question) Annual 
Session of the Federation of Indian ChamJ 
bers of Commerce and Industry at New 
Delhi on the 10th April, 1971, and the 
resolutions adopted at the Session, in so far 
as they .relate to Audyogik Vikas 
Mantralaya, are under examination.

Amendment of Election Law

152. SHRI NIHAR LASKER :
SHRI P. GANGADEB :

Will the MINISTER OF LAW AND 
JUSTICE (VIDHI AUR NYAYA MANTRI) 
be pleased to state :

(a) whether the Law Commission has 
made certain recommendation to the Go
vernment in regard to the change of election 
rules;

(b) if so, the details thereof; and

(c) when Government are likely to ( 
amend the rules ?

THE MINISTER OF STATER IN  THE 
MIN1STERY OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI ( SHRI NITIRAJ 
SINGH CHAUDHARY ) ;  (a) No, Sir.

(b) and (c). Do not arise.

Setting up of Thermal Power Stations In 
West Bengal, Bihar and Orissa

153 SHRI INDRAJIT GUPTA : Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT MAN
TRALAYA) be pleased to state:

(a) whether Government have any plan to* 
build a number of Thermal Power Stations 
in West Bengal, Bihar and Orissa because of 
the availability of plenty of cbeep coal; and

(b) if not, the reasons thereof t
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT UP- 
MANTRI) (SHRI B N KUREEL) • (a> In 
West Bengal, a 240 MW Thermal Power 
Station at Sanvaldih is under execution A  
proposal for setting up a thermal power 
station of MW in North Bihar/North Bengal 
for joint use by West Bengal and Bihar is 
also under examination by the respective 
State Electricity Boards.

The Earauni Thermal Power Station m 
Bihar is proposed to be extended by adding 
a generating set of 110 MW The Bihar 
Government are also considering the setting 
up of an additional thermal power station 
m the North-Eastern areas of Bihar. There 
is at present no proposal to tnstal any new 
thermal station m Orissa

Besides the above, the D V C have 
taken up for execution the extension of the 
Chandrapura Thermal Power Station by two 
units of 12 MW each

(b) Does not arise

Dispute in Hindustan Cables Ltd.. 
Rupoarainpur (West Bengal) on 
payment of Profit Sharing bonus

154. SHRI INDRAJIT GUPTA : Will 
the MINISTER OF INDUSTRIAL DEVE- 
LOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether Government are aware of 
acute discontent among tho employees of the 
Hindustan Cables Limited, Rupnarainpur, 
West Bengal on account of dispute on 
pament of Profit-sharing Bonus for the 
year 1969-70.

(b) the steps being taken by Govern
ment to settle the dispute , and

(c) the time by which the dispute will 
be settled ?

% THE MINISTER OP STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA-

LAYA MEN RAJYA MANTRI) SHRI 
GHANSHYAM O Z A ): (a) to (c). The 
company have already paid the employees 
one month’s pay plus D A towards th* 
bonus. The other points under dispute are 
under consideration of the management of 
Hindustan Cables Ltd.

Complaints regarding Corruption In distri
bution of Wagons to Coal Mines

155 SHRI INDRAJIT GUPTA ; Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state

(a) whether Government have received 
serious complaints about rampant corrup
tion in the Railway office at Calcutta, Dhan- 
bad and Asansol in the matter of distri
bution of Wagons to coal mines ;

(b) if so, what are the allegations ;

(c) whether Government propose to ask 
the CB1 to enquire into the allegations of 
corruptions , and

(d) if not the reasons therefor 7

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMANTH- 
1YA (a) and (b) Complaints have been 
received alleging short supply of wagons for 
loading coal from collieries. Some of these 
complaints have also earned allegation that 
there is corruption in the matter of allot
ment of wagons The allegation of corrup
tion in most of these has been made m very 
general terms without the requisite details to  
facilitate proper enquiries.

(c) and (d). Specific complaint# of 
corruption and commission of malpractices 
will always be looked into and appropriate 
action taken, if necessary enlisting the co
operation of the Central Bureau of Investi
gation.

Supply of Wagons to Cent Mines in 
Asansol and Jbaria to clear « n »  

inflation of Coal

156. SHRI INDRAJIT GUPTA J WHI 
Ibo MINISTER OF RAILWAYS (RAIL 
MANTRI) b* plnased to  state x
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(a) whether Government are aware that 
a huge accumulation of coal at colliery pit 
heads in Asansol and Jharia took place in 
between December, 1970 and Much 1971 
because of acute shortage of wagons, and 

(b) the specific steps taken to ensure 
adequate supply of wagons to coal mines in 
the two belts and the results thereoff. 

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHAIYA) : 
(a) Yes Sir. Due to poor Cl'al loading from 
West Bengal and Bihar fields iu 1970-71, 
pit read stocks at the collieries have increa-
sed. In respect of coking coal the demands 
of Steel Plants have lagged behind its 
production and this has also contributed to 
the increase in pithead stocks. 

(b) Drop in coal loading from West 
Bengal and Bihar fields during 1970-71 was 
partly because of a drop in demands as 
compared to the previous year upto 
August 1970, and thereafter due to the 
serious difficulties faced by the railways 
in the Eastern Sector for reasons beyond 
their control e.g. large scale thefts of wagon 
fittings, overhead traction wires. tele-
communication cables, track materials etc. 
victimisation of passenger and goods trains, 
assaults and murders of Railway staff, 
lighting and prolonged strikes by Railway 
staff, looting and arson of railway property 
at stations and offices, bomb attacks at 
stations, yards and colonies, bundhs, hartals 
and other stoppages of work, paralysing 
railway operation, and many other such 
anti-social activities. 

The single largest factor affecting the 
smooth train running and supply of wagons 
to collieries in West Bengal and Bihar 
fields has, therefore, been the adverse Jaw 
and order conditions in West Bengal. 
This is beyond the railways purview and 
control as the maintenance of law and 
order is primarily the function of the State 
Governments. On their part, however, the 
railways have strengthened their own Pro-
tection Force in the area, to the maximum 
extent possible. Closest possible coordina-
tion is· being maintained by the Railway 
authorities at all levels with the State 
Government of West Bengal to enable them 

to deal with such activities effectively. They 
have been requested at the highest level to 
take firm and effective steps to restore 
normalcy in railway working in the area. 
There has, however, been no improvement 
in the situation so far. 

Confirmation of Staff of Loco ln~pectlnn 
Organisation Under Chief Mining 

Adviser, Railway Board. 

157. SHRI ROBIN SEN : Will the 
MINISTER OF RAILWAYS (RAIL MAN-
TRJ) be pleased to state : 

(a) whether the Loco Inspection Orga• 
nisation staff working under the Chief 
Mining Adviser, Railway Board Dhanbad 
who have put in sufficiently l~ng service: 
have not been confirmed so far ; 

(b) if so, the details thereof and the 
reasons for the non-confirmation ; 

(c) whether Government· are taking 
urgent steps to confirm the staff ; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHAIYA) : 
(a) Yes. 

(b) to (d) : The Loco Coal Inspection 
Organisation under the Chief Mining Advi-
ser, Dhanbad, has been set up on temporary 
ba~is and the question of its permanent 
retention is under consideration. Confirma-
tion of staff will be possibie only after a 
decision is taken to retain the Organisation 
permanently and a permanent cadre is 
sanctioned, 

158. ~r am:r f~~"r orr~) 
~'+!"tiT~~: 
P..il' cft'o tt~o ~;:f, : 



65 Written Answers JYAISTHA 4,1893 {SAKA) Written Answers 66

WT sfaftfaV feWTO ^  3FTT*T
$ m  * r i i  f ^ r .

( t ) w t  *f t f  t t  t*n*T firw

^  < TM *R-Jrr?T?Rff T T  t f V  
d r i t M  f ^ q r  * r t  t f t m  ^T'Tizir ttu t $ 
f a - ^ n ? f  TT s frH P T  S T M - m ^
?t * h %  ? p * t  * t t j ?  « r m  %  ^  *r 

^  *r 120 sta rr
z r fv T f  , n V

(*T) S»T% «FTT *fIT^  P f=r«lT 7*T S it  

n  *TT^ F  ’P-TT ST ilfW  £ ?

aftsftfinfl f w m  *srT?rtr *t  3q-*Tsft

(s ft w r c t o r r  a w w )  ( t ) »r t t ^  -t s t t  
sTr;r?rc % “w z m U *  TSTfTor &r *■. 

FTC ^ f ^ t l T "  n T H T  f T O  £<fr *?!<? % 8 T l& t
w T f  ?r t t  fiwr £ 1 sptft «w- 

*u t % ’T f ^  cf^T srre *r ^ t « r  w ^  W R t
w tm \ m\ ^ s r t  ^  fafafa?r 

% i* n f  t  1

( f t )  s j f r  ^Trar ?r srnr stt

spT vrsv f ^ 3r *r ^  ^  ^ rg rr p\ 
S T U  ^ t  JfrVmft ^ r  5?5?TT ^ > f w  5p F T  % 
^  <f\ irr ^ f f t  1 f V  tfr, fatsr % cr?3- 
* « r  JTTTrr sTrsft *t t t>  qft 5 5 R T  ir  vrr<rftzr 
t t? >  *rr 3 ? *  3rf«r?r |  1 <st *r v f t  

% srftra? ^qrr??r ^  tfifacr
s e w r ,  ffs r ^ , *ra > r> , 55ft er«?T jtt^  ^ r  

<ret 'p rn ir <t* tt ^  #  arferspcrr 1 1

'3rfT sfo r  v t  TTtnrf fasrfft 

*py «TWCTf»?TT

159 . «ft v im  f ^ T f t

«ft «5»o ;

*f*TT f ^ T f  WlT Tlit qr$ SfcTPr
sft rTT fcf7

( ^ )  w r  ? H  f t  it sr^T % f^ ^ -  

^  *r-Ti nr ®r̂ i ?: f+ *f r 500 *w«ns
tt  3 ? r^ fw  $ fsrsrft

?Tr^ r |  ffTT^^ff ^  3TT^
^rrr^nr ;

( ^ )  2Tf=3T ST, ?fr %rj ^  ^  ?TT^TT 

^  *wr srfnf^qi f  uV

fn ^ T f s f lr  Tr^rT^zr ^

(« ft 9H?TT^ f T * ^ )  ( t ) s r ^

^  TT̂ 'f 4  sffTTqr «?T fT 50 O T
^frr? afpffw  ^  vnTt f-1

(*T) •>TTT?T ?T^T7 q?> STSfF̂ T

I  %  *rtq srl^r, crrTT^r fa n *  «»rV 

f^<?5t «r^?fr fa sg f t  5TJTrifwK> ^  3rf?T- 

fr^cT srit?r spr% -3^ ?  sr^w 3ft zr«TT- 

?r?r^fTT € r  ^rrn- 1 a r f c r f ^  f f ? 5 g  % 

*STRF?reoT ^  ferr ^ ^ r T  ^T^R rf^W  

m v f t  % ^  ^  ^sft «rV 3rr 1 1

Sni ill Car Project

160 SHRI ATAL BIHARI 
V A JP A Y L L :

SHRI R S PANDrY *

Will the MINISTER OF INDUSTRIAL  
O F DEVELOPM FNT (A U D Y O G IK  VIKAS  
M A NTR I) be pleased to state :

(a) the progress made in regard to the 
establishment o f the small car project; and

(b) whether licence has been granted 
to any party ?
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THE DEPUTY MINISTER IN THE 
MINISTRY o r  INDUS! RIM PI VL- 
LOPMENT (AUDYOGIK VIKAS MAN- 
TRALAYA MEN UP MANTRI) (SHRI 
SIDDIIFSHWAR PRASHAD) (a) In 
pursuance of the decision of Government 
to establish additional capacity of 50,000 
cars per annum in the public sector bised 
on a proven foieign design, offers of colla
boration had b u n  invited from interested 
cai manufacturers in foreign countncs In 
response, ofkrs of colUboiation had been 
recemd frim  the following 8 firms —

1 Regie Nationale Dcs Usiners Renault, 
Trance

2 . M /s  F ia t  S P A  Ita ly -

3 M/s. Nissan Motor Co. l td  , 
Japan.

4. M/s Ford Products C o , Austra
lia

5. M/s. Volkswagen, West Germany

6. M/s Toyo Kogyo, Japan

7. M/s Alfa Romeo, Italy

8. M/s. Zastava, Yugoslavia

After examination of these offtrs from 
various angles, it was found that the propo
sals submitted by the parties mentioned at
S. NoSi{5) to (8) did not pnm e facie offer a 
suitable basis for further consideration 
These parlies have been informed accoi- 
dingly.

The offers submitted by the parties men
tioned at S. No. (I) to (4) above are being 
examined further.

(b) In regard to the schemes of the 
parties in ihe private sector for the manu
facture pf passenger cars, Government had 
decided to issue letters of intent to such 
of the parties in the private sector as 
are prepared to lake up the manufacture of 
c t»  based on completely indigenous designs 
Rfld without requiring imports or allocation 
of foreign exchange. In pursuance of this, 
M M * * , t*® Parties In (he private sector

have been granted letters of intent for the 
manufacture of passenger cars subject to 
ccrtam conditions These letters of intent 
will be converted into industrial licences 
after the parties have fulfilled the conditions 
of the letters of intent

Qualify Control in Industries

161 SHRI B K DASCHOWDHURY : 
Will the M IN ISIIR  OF INDUSTRIAL 
DEVLI OPMrNT (AUDYOGIK VIKAS 
MANTRI) be pleaded to state :

(a) whethei e attention of Govern
ment has been drawn to the views expres
sed bv Dr C R Raoof the Indian Statistical 
Institute that quality contiol in India was 
the concem of eveiybody but the responsi
bility of none ; and

(b) if so whether Government propose 
to evolve a suitable machinery to ensure 
that quality contiol is inuoduccd in all 
industries ?

THE MIN1STLR O r  STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
M1 NT (AUDYOGIK VIKAS MANTRA- 
l  AY A M IN RAJYA MANTRI (SHRI 
G1KNSHYAM 0 7 A) : (a) While review- 
ina t he progress that Quality Control had 
made in Indian industry, on the occassion 
of the Fifth All India Conference on 
Quality Control Organised by the Indian, 
Statistical Institute m mid M arch, 1971 
Dr. C R . Rao, Director, Research and 
Training, Indian Statistical Institute is re
ported to have said that no serious attempts 
have been made by those concerned to 
institute quality control on a national level 
although the system bad yielded consider* 
able benefits.

(b) The Government exercise compulsory 
Quality Control through the following legis
lations :—

(0 Prevention of Food Adtiltration Act* 
1954.

(ii) The Drugs and Cosmetics Act, 1940*

(iii) The Essential Commodities Act, 
1955; and
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(iv) The Export (Quality Control and Ins
pection) Act, 1963.

Voluntary Quality Control is exercised 
through the following legislations :

(i) Agriculture Produce Grading and 
Marketing Ac:; and

(ii) Indian Standards Institution Certi
fication Marks Act.

The Government had at one time con* 
sideicd the question of introducing a sepa
rate comprehensive legislation for quality 
control of goods meant for internal con
sumption. However, considering the com
plexities involved, the large number of pro
ducts and the varying situations from area 
to area, it was not considcrd feasible to 
have any Central Order in this respect.

Amendment of Constitut ion to lake 
away Property Right

162. SHRI B. K. DASCHOWDHURY : 
SHRI S. M. KRISHNA :

Will the MINISTER OF LAW AND 
JUSTICE (VIDHI AUR NYAYA) MANTRI 
be pleased to state :

(a) whether any proposal to amend the 
Constitution to take away the property right 
from the Fundamental Rights is under 
consideration of Government ; and

(b) if so, by what time the decision is 
likely to be taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI (SHRI NlTIRAJ 
SINGH CHAUDHARY) ; (a) No, Sir.

(b) Does not arise.

Increase in Incidents of breaking and 
looting of wagons around Calcutta, 

Howrah and Amnsol

163. SHRI CHANDRAPPAN : Will the 
RAILWAYS ■ (RAIL 

-W. pteM®* to state ;

(a) whether incidents of breaking and 
looting of wagons are increasing in and 
around Calcutta, Howrah and Assansol 
Zone ;

(b) if so, the reasons thereof ;

(c) the number of such cases during 
1968, i969, 1970 and 1971 so far and the 
total compensation paid by the Railways on 
this account ;

(d) the steps Government have taken 
and propose to take to check such incidents ; 
and

(e) the results thereof?

THF, MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI IIANUMAN- 
THAIYA) : (a), (b), (c) & (e). The infor
mation is bring collected and will be laid 
on the Table of the Sabha.

(d) A statement is attached.

Statement

Steps taken to check breaking and 
looting of wagons :

(i) In order to avoid tampering with 
the consignments loaded in wagons, 
they are scaled, rivetted, padlocked 
or E.P. Locked and provided with 
dunnage (in consignments susceptible 
to bleeding) ;

(ii) In order to localise thefts, seal 
checking is done at every checking 
point ;

(iii) Yards and goods sheds etc, are 
watched round the clock by the 
R.P.F. ;

(iv) Trains carrying valuable commodities 
are escorted by the R.P.F, ;

(v) Vulnerable sectors, yards/spots are 
patrolled by the R.P.F. Wjjjfb or 
without arms or by R.P.F? Dog 
Squads ;
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(vi) In order to localise bad spots, a 
Pilot Scheme has been introduced on 
selected pairs of stations on different 
railways, which include transhipment 
points, where loading and unloading 
of affected commodities is closely 
supervised ; 

(vii) Plain clothes staff of R.P. F. are 
deployed to collect intelligence with 
a view to t:acking down crimina Is ; 

(viii) Special detective staff are detailed 
to collect intelligence regarding 
receivers of stolen property and 
raids arc organised on their shops/ 
godowns with the assistance of 
Police; 

(ix) Crime Intelligence staff of Railways 
and the Central Crime Bureau of the 
Railway n,,ard are deployed to con-
duct surprise raids to effect red-
handed arrests of the culprits ; 

(x) Close co-ordination between the 
R.P.F. and the Government Railway 
Police and the Loc,tl Police is main-
tained at various levels to deal 
effectively with the criminals and 
receivers of stolen property ; 

(xi) Special drives are conducted against 
the receivers of stolen property and 
cases are prosecuted under the 
Railway Property (Unlawful 
Possession) Act, 1966. 
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Expert Committee to go into 
problems of Key Industries 

166. SHRI YAMUNA PRASAD 
MANDAL: Will the MINISTER OF 
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VlKAS MANTRI) be pleased to state : 

(a) whether Government have since taken 
any decision in regard to the setting up of 
an Expert Committee to go into the 
problems of the key industries and to 
improve their performance ; 

Setting up of Small Scale Industries 
near Thumba Station 

167. SHRI YAMUNA PRASAD 
MANDAL : Will the MINISTER OF 
INDUSTRIAL DEVELOPMENT (AUDYO-
G!K VIKAS MANTRI) be pleased to refer 
to the reply given to Starred Question No. 
308 on the 24th November, 1970 regarding 
the setting up of small scale industries nt:ar 
Thumba station and state : 

(a) whether Government have since 
taken any decision in this regard ; 

(b) if not, the reasons for the delay ; 
and 

(c) by what time a decision will be 
taken ? 

THE DEPUTY MlNISTI'lR IN THE 
MII"ISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOG!K VIKAS MANTRA-
LA YA MEN UP-MANTRI (SHRI 
SIDDHESHWAR PRASAD) : (a) to (c). 
The information is being collected and it 
will be laid on the Table of the House. 

lnYcstment in Khadi and Village 
Industries 

(b) if not, the reasons for the delay ; 168. SI·-IRI D .K. PANDA: Will 
and the MINISTER OF INDUSTRIAL 

(c) when a decision will be taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAVA MEN RAJYA MANTR!) (SHRI 
GHANSHYAM OZA) : (a) to (c). While 
no specific expert committee has been set 
up in respect of key industries as such, 
Government are seeking to ensure as far as 
possible that the production targets set for 
a number of key and essential sectors 
defined as core industries are effectively met. 
For this purpose, necessary coordination 
and follow up is effected thrbugh the Plann-
ing Commission and by the administrative 
Ministries. 

DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state : 

(a) whether khadi and village industries 
are suffering from defective marketing ; 

(b) whether it is a fact th at Government 
h ave not made adequate investment in the 
khadi textile industry ; 

(c) whether additional investment in 
khadi industry will open new avenues of 
employment in the rural areas of un-
employed and under-employed peasants ; 
and 

(dl if so, whether Government have 
made any assessment of this ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DLVELOP- 
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN UP-MANTRl) (SHRI 
SIDDHESHWAR PRASAD) : (a) Salcb have 
been showing a rising trend.

(b) No, Sir

(c) Yes, Sn

(d) Yes, Sir

169. f r a  qm  X*
fi'Tf q ;rq  h

(w>) *i?r q q f n  f=rsf r q j m  q-?:
TT fa-JTT W  & ,

(*q) v t  w u m  ^  si*? m  ^  % 
qfm nrF^w rr h e m  u^-sun* V
mr | ,

(*r) sqf«j<Tqt qr'T | q n  v fa q R
W  % 3}V 5Tq siffspfzfr cfl ^  {1̂ 7

feqr ^rm iiT7

(«ft ^ 5^ q T )  . ( ^ )  3 ^ *

^  **nr
l-9«70 % HTfe'F qiixpft g R j

VZ  apT $t q^T |  | 5R.R,

WW* *T <sf|T f^TT^psrTWl
m ?  tfr 1-1-1971 *r *T,fe«p ? w  

N̂rTvT*P *W?%*1T ffRT S R  q»T qq t I  |

(jq) h fi  qit 3 r ;  fe.q ^  % 

q f io irq ^ F q  «TTr ^ T -^ R 5 rp c  5 n ^ ^ T %  

qT i n . s  ^qsT-armrr $\x  ?q?T-% qrai 
*>ft m%z q i  jp r  fasriqiT 1357 ^  

q ^ rT T  f«l?r I*T $  a p n sp f t  % 219
* p r ^  §t f  1

( ’T) s n ^ T r - a ^ K ^  *ri5£

1013 q n ^ n ftst srsnr-

*r*T m i  srr^r-qftw % fa q  n*n
«n ?nfqr ?Tg ftoq-q- fqrqr srft 

*r »t c t V **rt % f^ r  *PT*rr qr spTnrr r̂r

1 1 %% srnr-qftar % f?rq ^r?^«r *t 
fcr«y 816 ^ q fw r g<r i f a *  qtf- 
^ i f w  qft s p fr  3 r R - q ^ r  *ft ipft

*ft ^  *r 124 qrr q^r ^  f ^ c r  M r
3tt ^ t t  f  1 qahnfoft qft %
?r«(«r % «pt sit 1 1 ^rer-
3TF3T iflT r̂aT-%*qT?TT v T ^
■srrWr qi> ^  ^  ^ ? q - ^  qx 

qTTft ^?rt9T qrr srTjft «fr 1 ct̂ tt 

<?ftT*r <j4 ^ f t  % qjlT^TA *nft ffTTT ?̂T 

t i  ^fu?Tv ftnfnr f-f^rr f^r^r % qrRTq

fTT^f^ *T7- qi'TT m y?  JT̂ t ?T̂7T I 
I*T f?«lfcr q7T fsr^ qw  f^qT 5TT -K& |  

;TrfT q-̂  q?iT ^irrqr r̂r fqr ^  w -  
^Tf^qt spt ?TTTift qr fqr?r ^  ^rfsr

5T 5Tf 1 1

* 5*1 TT^ff t*V fR?TT $  s t t t  art?rr Jr 
srfrTOcTm m  *p»r ^ ? rr

170 sft vr^ff fsw  qqr f?wi$
«>T f^'a ^ € t  fqr :

( ^ )  ^qr ^ t r  5f ?̂r % ?nft 

am  fq5TT  ̂ «â q>?r ^  |tr  ^  §*r
% «j;q TT̂ jft spt 3*Frr % ?r

m^ITf^rr %i ST^^qT ?f«TT f i l m  =p> 
s r f h ^ r  ^frf q ^  | ;

( ^ )  ^  ^ t ,  ?ft ^rqjT U m -* K  
s q ^  qqT | ;

(^t) ^qr q?T f«nTR j t ^ t  

^  M  ^  ^  * fcq t % m
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v t  w f f r  gn  tfcft qrc-fasnft sfto rtT  

¥ rrr^r ^pt |  f^r^r ^  

apar qftert T i^ ft «Pt f a s n f  ct«tt

Hr gfasntr srr ^  ; ?rk

(w ) n fc  ^ t, eft ^sft q f o f w r a n  

Sifrcr WT |  3*TT Tft^HT *sp*<T
T O T  5T^T cT«TT TlSift %
* f a f f o f a w  *  f w j f t  5nrfcT ^'7* 5Ft H*T- 
5RT t  cT«rr * m  focR  aq faaq t *T TU H R

f*m Ht srrsrr | ?

fw^nrf * H  f tfg e r  tfarrsrar *  
3 « m >  (sft #«nrr«T £ < ta )  . ( * )  sft, $t i

(GT) stfrfacT fejSTTqj ir *rf 
I  sit *r?rT reer <r  fc sr  w r I  i 

*r x m  «wr i I f a *  ? iw r L r- i7 i/

71]

(it) %ttK («r) s p r f * ^  qW rsr- 

?TTq ST^T^cT. STpFFWt 5RT |I '4  

*  «ft snqift i

3tTT 5&ST *f *5T* fTT?*

171 «ft ?T^f fflS fJTBE w r  

*hft ^  srerr^ jpt f r r  ^T^t f a  .

(*F) 3 t R  5T^T % 3 *  **THt % SRT 

'TPT I  aflp ffTUR ®PT faRTT W  1971- 

72%  srst cr«n ’t t j t - i r  srr^

f i w t  *pt | ;

( ^ )  m r s t w t  far r̂rr 3 t r  sr r̂r
% tf ta w f f  ftsft *  f s s  ?r$ ^  <&i^ 

*pt | ,

(*r) $ r, ?ft tftarawT * N t %

^  n m  * ; %ftx

(*F) *rfe 5T^, <r>*3%f<TT qpK«T S ?

«Tsft (*ft 5fP T ^m ) ( v )

& («T) • fa tfW  TT fa*ft

T T ^ ^ T  UT S m R  S T R ^ a fT  %  3̂ -  
tfR  ?fft T jc^ta fgar *  ÊPHT f w ? r  

•A \ k z  & M i  ^ k t t  1 1  *ft3|5TT 

ir ?r?ft 55Tf?fT % fvr*r% % f?iq ^frf^rer 

f^rf«r % f^T^r/srfrTTtsr % fwq

?T^f=5  ̂ SMUar ^  iftfercJT q t

? |r r  w t^ 't  ^ r  f ^ * r ^  

j r m r  ^ f  w f a  ir fr^T  srw^Tr i sn ft 

cr  ̂ ^rtqV *r 5r^ru> s t r  srr^ft Pr̂ ft

5U5!tt % q?m^rt q.> Trf^TiT ^ r  ftwr 

^ i T7 t ^ t  ammFjwr ^ r  fa

3 * R  5T^W (HtHTSTrff *TT ^ « T T )  *
<iw jtt f f T ta  w t  srm r
h r  1971-72 irr tffarct  *

53̂  t o r  w q i  m  ^  1

g n ? R R  & qronteT* w it wrf?r

172 «rt J f ^ r  **?t

*r?ft *r? srcTT% f̂ TT ^ncJr f%

( t . )  qm  ^ r  M r  z m  s r^ r  

ir fTRT^ri? §  ^TfR ^T^^fr?T*T cr^ tr̂ T 

^  5rrf?r qrr ^  ^ t

(w ) *rfc gf, ?rt *rf *Fnf < r r ^  
% ^f«r if frprr 3rr*qr,

( n )  n't ^TT q?R?3T I  ?

(«ft 5 5 » ^ * rr)  ( ^ )  sft
1

( ^ )  ? r |t  ^5T?rr 1

(*t) «r?V 9 ri^ r * m

% ^  m n t e w  % t e r
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*n*n*T Tt ^  
T m % *  ftHT 1969 70 ftft &
marram ?sn5fer«i fV*n w  *n i «4«pt *V 
Ttiti  19S6-57 *r
% ^  f r o g  3ft f t  j f r j  j f  § f r  92 0 

fosfttfteT it? m ?r, fa5#  frwfar 
«TT 7 84 TTf? Tqtf 511̂  t fm l, 
farfttr rz at aRPros ft»ft i 7*r fan-

s?(Tk!t % forfar tt fa^K 
fc*n £ i

(lunges in lh< Rules on Pull Papers 
Ins pc it ion

171 S11RI R KADANAPALI1 Will 
the MINISTER 01 LAW AND JUST1C1 
(VIDHI AUR N \ A \ \  MAMTRl) be 
pleased to staie

(a) whether some eh mu s m (hi rules 
on poll pipers inspection have been eonsi 
dered by Government , and

(b) if so, the details lliereot I

THE MINISTLR OF STATL LN T ltt  
MINISTRY OF LAW AND JUSIICi 
(VIDHI AUR NVA’iA  MANTRALAYA 
MLN RAJYA MANTRI) (SHRI N II1R U  
SINGH CHAUD1IARY) (a) No, Sir

(b) Docs nol arise

D irul I rain from Hul.md.luhi to Delhi

174 SHRI IIAR1 SINGII Will the 
MINIS! LR Oh RAIL W A\S (RAIL 
MANTRI) be pleased to state

(a) whether Government propose to 
start a new ducet tram Irom Bulandshuhr 
in Uttar Pradesh to IXlhi , ind

(b) tl so when it is going to be 
started ?

THE M1MST1R OF RAIIWA^S 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA) (a) No

(b) Does not arise.

Railway Accidents occurred at Khurja 
Railway Station during 1970 t l

175 SHRI HARI SINGH Will the 
MINISFLR OF RAILWAYS (RAIL 
MANTRI) be pleised to state .

(a) how mm* Railway accidents 
oeeuired at the Khuij i Railway junction. 
Northern Rulway m the >ears 1970 and 1971 
so far ,

(b) theeuisos of those accidents , and

(c) the estimate of losses of Railway 
property >

THF M1NISTFR O r  RAILWAYS 
(RAIL MANTRI) (SIIR1 HANUMAN- 
THAIYA) (a) During the yeirs 1970 and 
1971 (upto 10 4 1971) there was only one 
train accident at Khutja Junction which 
occurred on 26 10 1970,

(b) This aeciden was due to the failure 
of railway stafl

(c) The eo^t of damage to railway pro
perty involved m this aeudent was estimated 
at approximately Rs, 16,99 000/-

Rtstivution of Posts for Scheduled C jstes and 
Scheduled lrvbcs in Eastern Railway 

Medical Department

176, SHRI G Y KRISHNAN • Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state .

(a) what is the percentage of posts 
Teservcd lor persons belonging to Scheduled 
Castes and Scheduled Tribes in Eastern 
Railway s Medical Department , and

(b) the number of Health Inspectors 
belonging to Scheduled Castes and Sche
duled Tribes employed m the said Depart* 
ment >

THL MIN1ST1 R o r  RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHA1YA) :
(a) A quota ol 15% and 1\%  for Scheduled
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Castes and Scheduled Tribes respectively 
is admissible in recruitment to categories 
tho scales of which go beyond Rs 375/- 
p m , while for others the quota is 17% for 
Scheduled Castes and 7% for Scheduled 
Tribes

Jn promotion to selections posts m 
Class III where th t elemtnt of direct re
cruitment does not exceed 50 *0, a quota of 
15% and 7j°„ is allowed to Scheduled Castes 
and Scheduled Tribes respectively

(b) On the Eastern Railway, there aie 
two Health Inspectors belonging to Sche
duled Castes and one belonging to Scheduled 
Tribes in Grade Rs 130 240

177 W'* *qr aftsftfa*

few ro ^  srfTH -ft snrr f a

(?F) w r  t*qT f a tfn r  t v *
tTsr ^rrqr?ft *

*  SPT m * \ r  aft

*T|*Tt*T ^  ®r»T Sf̂ cTTST faqT |  , #\X

(*r) ^ r, eft w  srr* *t * r ^ r c

%V w t  a fa fa irr  |  ?

f o p ra  n 'vram  5r

(*ft v m )  ( T )  aft, I

(^ r) SPRTR % ift*  fartftJT

T«^Rt % srfa fa fa s t Sr srnf*?rer

^ r t^ P T  f^rr ^  |  ^  2TTcT ^  *?$-

^  it, i m r  * m \  sr^rrar s r ^ r  

f w f t  v r  srcftsrr w  4  i

v* g f

1 78 «ft |f* r  vsjarm w r  fcr

*rst ir f  «Pt t?qT »t f a

( v )  ? r r f i f  * r r c # r  ^ i r  
‘sK re ’ % jst  fo?r% f ir  ; aft-?:

(*r) *n*cft ^
?TffTR5f facT'ft STf’T g f ,

(*r) ‘^t r ’ t> ?m rer

% fa<r ?TT-m ^  ?ft

fasrrc | ?

ifiit ( * f t $ w # i n )  (sp) (*r). 

^5RT 3fT T ft I  3rtT fW<T5?T <TT
«?t 3 ir^ ft i

?[>5TfIT«n* fTCTT sr&T Sf tfWfe % *TOTT% 

Vt WTqflTT

180 «fV y * *  w s  *RT
srtsftfntf fa m x  *M> w  srerft ^ r r

fa

(w ) mm w i t  st^jt % ju tt-
*n*r ^ifqrcT *q'

1 * 1 - ^ ^ :  3RT?rr ^  | ;

( ^ )  w r  ttwt

% f w  | tt f^i% |>ff*rRT5r *t s tq fc  

^TT^HT PTTf'TcT 5TWT

% fa tr  ?> 3fT^^-«r?r> f i m f t s r  
*nt «fV,

( n )  5T, <ft ^T fsK  * r

fapaTTT ^  f a s £
f q  fsi^ft *FT ftWTO t?«nr srftr-
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fĈcT 5̂TT-q?«R *7 ***’
JWIff *T I  «ta

(«r) nfe 5i$,  eft Tto* w  «rrniT t ?

tA # iv  w m  * Tmmsft 
(«ft m m *  sfhw) (*f) *V (**)
3ft f?T I

(rr) * m i  fa*m*t* |  I 

(**) SPFT f t  ?I7t ■3OTr I

Commission to Inquire into the (.rip\ incos ind 
Working C onditions of Litensid Poittrs

181 SHRI KRISHNA. H M D ! R
Will the MIN1STTR Ol RAILWAYS
RAIL MANIRI bt pleised to st ite

(a) whetlir Government had ippointed 
<i Commission to inquire into (he yievanees 
and woiking conditions of the liccn ed 
porters on i he Rulwi>s il so the details 
thereof

(b) whether the Commissi n Ins sub 
nutted its repoit to Government

(c) if so, when it is likely to be pub
lished ind

(d) tt the reply of part (h) ibove b« in 
the negative, the rtasous loi the del ly in 
submitting the report >

THF MINISTLR OF RAILWAYS 
(RAIL MANTRI) (SHRI I1ANUMAN- 
THA1\A) (i) A Study Group (and not a 
Commission) wa., constituted by the Mmistiy 
ol Labour, Employment and Rehabilitation 
to undertake a 1 ictual study of the working 
and living conditions of raitwiy licensed 
porters and vendors cmplo>ed on comrnis 
sion basis m railwav department »1 c ttcring 
establishments Tlit details aie given 
below —

Composition

Shri J B Sharma,
Asstt Director, Traffic (C),
Railway Board Member

S h riJN  Shtrma,
Dy Director 
Deptt of Labour and
Fmploymcnt Convenor

Turns o f Rifuence

(i) to study the working ind living 
conditions of lincenscd railway
porters and vendors employed on 
commission bisis in lailw ty depart
mental catering establishments and 
to report on iny legitimate grievance 
which they mii,ht have ,

(ij) to exam no the a lequicy of the
bisie lmenities tlready provided to 
them by Railways or other agoneies 
hiving regard to amenities avail
able to com pinble categories of 
workers ,

(ki) to recommend improvements m
then working and living conditions , 
and

(iv) to consider and mike suggestions on 
any other related matteis that the 
Study Group may deem fit

(b) Yes

(c) It h is not been considered necessary 
to publish the said report

(d) Does not arise

Pro|iosil to Constitute a Co-operative 
I* k d n u fy  (  ommittee for Rural 

Meetritication on American 
Pattern

182 SHRI INDER J MALHOTRA : 
SHRI K LAK. KAPPA

Will the MINISTLR OF IRRIGATION 
Shn T V Anandan, M P , AND POWI R (SlNCHAl AUR VIDUT
Rajya Sabha. Member, MANTRI) be pleased to state .
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(a) whether there ts any proposal under 
consideration of Government to constitute a 
Co-operative Electricity Committee for rural 
electrification on the American pattern in the 
country ,

(b) if so, the terms of reference of the 
Committee , and

(c) the time by which this Committee 
will start functioning ?

THF DEPUTY MINISTER IN THE 
MINISTRY O r  IRRIGATION AND 
POWI R (SINCHAl AUR VIDYUT MEN- 
TRALAYA MTN UP MANTRI) (SHRI 
B N KURLEI) (a) to (c) In the United
States of America, Federal assistance to 
iccomphsh rurtf electrification is provided 
through the Rural Tlec nfication Admims 
t rat ion set up by the Rural Electrification 
Act of 1936 The Rural Eltctiifieation Ad 
ministration provides loans i t  low riles of 
interest to borrowers for supplying elec
tric power to rural areas As the Power 
Companies showed little interest in using 
R1A loan funds to build electric lines m 
thm!> populated rui il territory, rural clcc 
trie co operatives were formed to provide 
electric sen ices on a nonprofit basis, 
and the bulk of finances ot the Rural Llec 
trifle it ion Administration is provided 
to run! co operatives The ibove pattern 
his been adapted to the special circum 
stances prevailing in India by setting up 
the Rural Electrification Corporation regis
tered under the Companies Act, 1956, in 
July, 1969 The mam objectives of the 
Corpc ration are to finance the rural electrifi
cation 'cherries of State Electncity Boards 
and to finance and promote rural electricity 
co operatives in the country. The Corpo
ration has been directed to adopt a projcct 
approach for financing economically vnble 
sccmei, the condition of viability being 
w uved fcr a stioit initial period not exceed
ing five years m respect of schemes relating 
to backward areas and to advance loans on 
terms comparable to those advanced by the 
Government of India to other financing ins
titutions The Corporation have so far 
sanctioned 110 schemes covering all the S'ate 
Flectncity Boards at an estimated cost of 
Rs 62 crores These Schemes, when com
pleted will provide electricity to 9451 vill
ages, energise 16438 irrigation pumpsets/

tubewells and supply electricity to 28410 
small industries/agro industries In addition, 
the Corporation has sanctioned about Rs 13 
crores to the five rural electric co operatives, 
which have been set up on a pilot basis 
These cooperatives will electrify 729 villages, 
energise 27605 irrigation pumpsets and 
supply electricity to 1553 small and agro in
dustries m their areas of operation

Neglect of Surgical Instrument Industry 
in Punjab

183 DR SARADISH ROY Will the 
MINISTER OI INDUSTRIAL DLVI LOP- 
MENT (AUDYOGIK VIKAS MANTRI) 
be pleased to state

(a) whether the attention of Government 
has been drawn to the reported remark of 
Shri B L Mihajan, appearing the ‘ Tribune" 
ot 11 th April, 1971 about the neglect of 
Surgical Instruments Industry in Punjab , 
and

(b) if so, the details thereof and the 
reaction of Government thereto ?

THI DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOoIK VIKAS MANTRA
LAYA MEN UP MANTRI)(SHRI SIDDHES- 
WAR PRASAD) (a) to (b) The information 
is being collected from the State Govern
ment of Punjab and will be laid on the 
Table ot the House

New Railway line from Kuttippunun 
to Guruvayoor

184 SHRI C JANARDHANAN Will 
the MINISTER O r  RAILWAYS (RAIL 
MANTRI) be pleased to state

(a) whether there is any proposal for a 
new Railway line from Kuttippuram to 
Guruvayoor , and

(b) if so, the details of the proposal ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THAIYA) (a) No

(b) Docs not arise
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Development of Footwenr Training 
Centre in Trichur

185. S1IR1 C. JANARDHANAN : Will 
the MINISTER OF INDUSTRIAL DEVE
LOPMENT (AUDYOGIK VIKAS MAN
TRI) be pleased to stale :

(a) whether there is any scheme to 
develop the Footwear Training Centre in 
Tnchut, Kerala into a major pioductton 
centre, and

(b) if so, the details of the scheme ?

THE DEPUTY MINISTER IN THE 
MINISTERY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MAN- 
TRALAYA MEN UP MANTRI) (SHRI 
SLDD11ESHWAR PRASAD) : (a) No, Sir.

(b) Does not ause.

Complaint regarding credit f:tcilitie‘ to
small scute industries in Kerala by Banks

186 SHRI C. J \NARDHANAN : Will 
the MINISTER OF INDUSTRIAL DEVE
LOPMENT (AUDYOGIK VIKAS MANTRI) 
be pleased to slate :

(a) whether the Central Government has 
r cetved any complaint from the Kerala 
Government about ihe difficulties the small 
scale industries are lacing m the Stale in 
gettinguedit Uuluies fiom ‘he Nationalised 
Banks ; and

(b) if so, the steps taken by Govern
ment to get over the difficulties ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGiK VIKAS MAN- 
TRALAYA MLN UP MANTRI) (SHRI 
S1DDHESHWAR PRASAD) : (a) No, Sir

(b) Does not arise.

Dmanti by krrnla for more Central 
help for their Major IrrRation Works

187. SHRI C, JANARDHANAN : Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT MAN. 
TR1) be pleased to state ;

(a) whether there was any demand fro m 
the Kerala Government to increase the 
Central help to complete its Major Irri
gation Works , and

(b) if so, the reaction of the Central 
Government thereto ?

THi: DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(SINCHAl AUR VIDYUT MANTRALAYA 
MEN UP-MANTRI) (SHRI B N. 
KURELL) : (a) Yes. The Kerala Govern
ment had represented that the outlay pro
vided m the State Budget for 1970-71 for 
some irrigation projects was inadequate and 
that a t-pccial assistance of Rs. 3.22 croros 
might be given to them during 1970*71, 
outside the Plan framework.

(b) Kerala’s annual plan outlay for 
1970-71 was Rs. 46 crores, out of which 
Ccntial assistance was Rs. 31.75 crores. The 
resources position at the Centre was under 
groat strain and it was not possible to 
provide the special assistance sought for by 
the Government of Kerala.

Indu.tr'iul production in West Bengal 
after mid term poll

188. S1IRI SAMAR GUHA : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state ;

(a) whether industrial production im
proved in West Bengal after the formation 
of the popular Government in the State 
after the last mid-term poll ;

(b) if so, nature of the development,

(c) whether a number of sick mills are 
lying idle in West Bengal ; and

(d) the number and nature of such sick 
mills aind the steps taken by Government to 
re-open them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) and (b). it  is 
too early to make any worthwhile assess
ment of the situation in the short period of 
about two months that a Popular Govern
ment has been in position in the State.
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(c) and (d). According to the State 
Government the total number of closed 
industrial units including smalt scale units 
by 27-3-1971 was 216. Among the various 
measures taken by the Government to re
open the closed industrial units, the most 
important ones are as follows

(i) Formation of the Industrial Re
construction Corporation Limited, 
with Headquarters at Calcutta which 
would help in resolving the financial 
problems of the closed units.

(ii) The enactment of the West Bengal 
Relief to Undertakings Act has 
enabled the Stale Government to 
grant moratorium against the re
payment of debts incurred by sick/ 
closed units.

(iii) Where the closure is due to failure 
of the management, investigation 
under the Industries (Development 
and Regulation) Act, 1951, is 
ordered. In fact in 2 cases, viz. 
Brailhwaite Company Limited and 
Grosham and Graven of India, 
Limited, the Central Government 
have taken over the management 
after such investigation.

(iv) Tlie State Government have sanc
tioned a number of incentives 
Including price preference in State 
purchases for products manufac
tured in West Bangal, fiscal relief 
for new units at approved locations 
consisting of refund of sales tax, 
refund of octry or entry tax, 
assistance for investment in capital 
from financial institutions, acquisi
tion of Government land on long 
lease, and assistance in drawing up 
feasibility report.

(v) Provision has also been made in 
the new import policy for allocation 
of raw materials to closed smalt 
scale units.

Tender for Dubdu Basin Drainage Scheme

189. SHRF SAMAR GUHA : Will the 
MINISTER OF IRRIGATION AND POWER 
(SlNCHAl AUR VIDYUT MANTRI) be 
pleased to state :

(a) whether the Adviser-in-chargc of 
irrigation in West . Bengal during President’s 
r°l® in that State issued instructions to call 
for tender for Dubda Basin Drainage 
Scheme *

(b) if so, whether the tender was 
floaied ;

(c) if not, the reasons therefor ; and
(d) when such a tender will be floated 

and work for Dubda Basin Drainage Scheme 
will be started ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(SlNCHAl AUR VIDYUT MANTRALAYA- 
MEN UP-MANTRI) (SHRI B.N. KUREEL):
(a) to (c). The Government of West Bengal 
have reported that the Adviser, Irrigation, 
during the President's Rule in the State, had 
issued verbal instructions to invite tenders 
for sluice and syphon forming part of the 
Dudba Basin Drainage Scheme. Tenders 
could not, however, be invited since formal 
orders of the Government, pending adminis
trative approval of the scheme, were not 
issued.

(d) The administrative approval to the 
scheme is expected to be occorded soon and 
tenders will be invited thereafter. The work 
is expected to be started in December, 1971.

Issue of licences for setting up of new 
Industries in Tamil Nadu

190. SHRI KALYANASUNDARAM ; 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIC VIKAS 
MANTRI) be pleased to state :

(a) the particulars of licences issued for 
new industries to be set up in Tamil Nadu 
during tne years 1969, 1970, 1971 (upto 
April) separately ; and

(b) the names of projects in respect of 
which the licence have not started the 
work ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) During the 
period from 1st January, 1969 to 31st March 
1971, 7 industrial licences, as distinct from 
letters of intent, have been issued for the 
establishment of new undertakings in Tamil 
Nadu. A statement showing brief details 
of these licences is attached.

(b) Ordinarily, it takes 2 to 3 years for 
a new industrial undertaking to commence 
production. The licences would, therefore, 
be at various stages of implementation.
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Water Cooler at Bakhtiyarpur Railwty
Station (Lastern Ka ilway) I ytng idle

191 SHRI B K MODAK Will the 
MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to siate

(a) whether the brand new water cooler 
installed at Bakhtiyarpur (Bihar) Railway 
Station is lying idle for the last six months, 
if so, the teison therefor,

(b) whether any action had been taken 
by Govt to put it in order, and

(c) if so the det ills thereof f

THL MINISTFR OF RAILWAYS 
(RAIL MANTRI) (SHRI H WUMANTH- 
AIYA) (a) to (e) The witer cooler recct 
ved from M s Americin Rclrigerator Co
I td , for use at Bakhtiyarpur Station has 
not been commissioned due to some turn, 
tional dtfects noi iced after instill ition As 
the equipment is dovered under warnnty 
the firm has been idvisod to rectify the de 
feet on an urgent basis to expedite its com
missioning

Inquiry dgunst Britannia Company

192 SHRI SHYAMANANDAN MISHRA 
Will the MINISTLR OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to slate

(a) whether Government have ordered a 
probe into the affairs of thi Britannia Com
pany, and

(b) if so, the reasons therefor ?

THE DLPUTY MINISTER IN THF 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA ME N UP MANTRI) (S'IRI SIDDHE- 
SHWAR PRASAD) (a) and (b) M/s 
Britannia Engineering Co , Ltd Calcutta js 
engaged in the manufacture of several items 
included in the Schedule to the Industries 
(Development and Regulation) Act, 1951 
v,z railway rolling stock, road rollers, tea 
machinery, Jute machinery, etc The 
Company, which employs about 2000 wor
kers closed down in October, 1970 The

Government of Wes' Bengal suggested to 
the Central Government that an investiga
t e  i should be ordered under the provi
sions of the Industries (Development and 
Regulation) Act 1951 into the working of 
this company so that action could be taken 
to re-open the closed works of the Com
pany Government of India, m exercise of 
powers confcired by Section 15 of Industries 
(Development and Regulation) Act, 1951 
appointed a committee for making an 
investigation into the affairs of the company 
under the Chairmanship of Shn S M Ghosh, 
Joint Secretary Ministry of Industrial 
Development The Committee has submit
ted its report in 18 5 1971 The report is 
under consideration

Issue of Liunccs to big Companies

m  SHRI SAT PAL KAPUR Will the 
MrNlSTtR OF INDUSTRIAL DEVFLOP- 
Mf NT (AUDYOGIK VIKAS MANTRI) 
be pleased to state

(a) the names of Companies having 
assets valued ai Rs 5 crores or more to 
whom new licences have been given after 
the reccipt of the Report of the Monopolies 
Commission , and

(b) the reasons for issuing new licence 
to those Companies ?

THI MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM 0 7  A) (a) The Mono
polies Inquiry Commission submittedits 
report to Government on the 31st October, 
1965, The names of Companies in the private 
sector with assets valued at Rs 5 crores or 
more to whom mdustri il licences for the 
establishment of now Industrial Undertakings 
have been granted during the period from 
1st November 1965 to 31st March, 1971 are 
given in the list attached

(b) The licences were issued on merits 
due consideration

Statement

1 Indian Aluminium Co Ltd , Calcutta
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2. Bengal Coal Co. Ltd., Calcutta. 

3. Gammon I11dia Ltd., Bombay. 

4. Escorts Ltd., Faridabad. 

5. Indian Explosives Ltd., Calcutta. 

6. Indian Dye-stuff Industries Ltd., 
Bombay. 

7. Binod Mills Co: Ltd., Ujjain. 

8. Bharat Commerce and Industries 
Ltd., Calcutta. 

9. Birla Jute Mfg. Co. Ltd ., Calcutta. 

10. Hindustan Sugar Mills Ltd., Bombay. 

11. Delhi Cloth and Genera l Mills Co. 
Ltd., Delhi. 

12. Indian Oxygen Ltd., Calcutta. 

13. Kirloskar Oil Engines Ltd., Poona. 

14. Rallis India Ltd., Bombay. 

15. Siemens Engineering and Mfg. Co. 
of India Ltd. Bombay, 

16. Mohan Meakin Breweries Ltd., 
Solan. 

17. Alkali and Chemical Corpn. of 
India Ltd., C alcutta. 

18. K. C. P. Ltd., Madras. 

19. Electric Construction and Eqpt. C>. 
Calcutta. 

20. Swadesh i CJtton Mills Co. Ltd ., 
Kanpur. 

21. Jay Engineering Works Ltd., C alcu tta 

22. Sen Raleigh Ltd., Calcutta. 

23. Golden Tobacco Co. Ltd., B.Jmbay. 

24. Godavari Sugar Mills Ltd., Bombay. 

25. The Ahmedabad Mfg. and Calico 
Printing Co. Ltd , Ahmeda '>a J. 

26. Union Carbide India Ltd., C1Icutta. 

Growth Rate of Industrial Production 

194. SHRI S. R. DAMANI : Will the 
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGlK VIKAS MANTRI) be 
pleased to sta te : 

(a) what is the growth rate of indust rial 
production in 1970-71 and how it compares 
with the two previous years ; 

(b) the m ajor items in which quanti ta-
tively there has been increase or decrease in 
production and in the case of the latter the 
reasons therefor ; 

(c) Whether at the current production 
trends th~ Fourth Plan targets can be ful-
fi led for the different items ; and 

(d) if not, what are the items whose 
targets cannot be reached and the steps 
taken to increase their production ? 

TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP· 
MENT (AUDYOGlK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA): (a) and (b). A state-
ment is placed on the Table of the Lok 
S>ibha. 

(c) and (d). 
examination. 

The matter is under 

Statement 

Figures of industrial production are 
not available for t!.e fi scal year 1970-71. but 
only upto the end of December. 1970. 
The refo re, a comparison of the growth rate 
in industrial production can be made o.Jiy 
by Calendar years. The statement given in 
Annexure I gives the growth rate of indus-
trial production in 1970 as compared to 1969 
and 1968. 

2. It will be seen from statement I 
laiJ on t~e Table of the Ho-1se. [Placed ill 
Library. See No. LT- 172/ 71 ] that produc-
t ion in most items has increased. Statement 
li laid 011 the Table of the House. [Placed in 
Libra"y. See N .J. LT- 172/7i] Spells out 
the items where product ion has declined in 
1970, and also briefly gives the proximate 
reasons for the decline in production. 
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Working results of Public Sector Projects
under Ministry of Industrial Development

195. SHRI S. R. DAMANI : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) 
be pleased to state :

(a) the unit-wise performance and 
working results during 1970-71 of the public 
sector projects under his Ministry and how 
it stands comparison with the previous year’s 
working ;

(b) what was the unutilised capacity in 
each unit and the reasons therefor ; and

(c) the steps being taken to run the 
units to the maximum rated capacities and 
to avert losses ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) There are 17
public scctor undertakings under this 
Ministry as detailed in the statement laid 
on the Table of the House. [Placed in 
Library. See  No. LT- 173/71]. Of these, 
three undertakings, namely National Indus
trial Development Corporation Ltd., 
Instrumentation Ltd. and Hindustan Cables 
Ltd. earned profits in the year 1969-70. 
Three undertakings, namely M/s. Machine 
Tool Corporation of India ; Hindustan 
Paper Corporation and M/s. Bharat Pumps 
and Compressors Pvt. Ltd. were either in 
construction or preliminary stages. Among 
the remaining undertakings, the two units 
which incurred heavy losses were Bharat 
Heavy Electricals Ltd. and Heavy Electricals 
(India) Ltd. two companies, which are 
manufacturing heavy electrical equipment. 
These two undertakings are engaged in the 
manufacture of very sophisticated capital 
equipment for power projects where the 
gestation period for manufacturing units, 
inevitably extends over many years and 
where it was anticipated even when the 
plants were planned that they would break
even financially only after a number of 
years.

During 1970-71, most of these under
takings have reported substantial improve

ment in their manufacturing programme and 
activities. Details regarding the profits and 
losses incurred by each of these under
takings, during the above year, are not 
however, immediately available and will be 
available within the next few months. How
ever, efforts were mide to ensure that the 
product ion targets set for this period were 
achieved by the various undertakings.

(b) While there has been an increase in 
the utilisation of installed capacity in the 
rase af most of the plants, full utilisation of 
capacity could not be effected in some units, 
partly because production capacity is 
gradually being built-up as in the case of 
heavy electrical equipment manufactures. 
In some of the other plants, full utilisation 
of capacity was not able to take place 
because the order position, which showed 
improvement but did not fully cover the 
capacity of plant as also because of certain 
other unavoidable difficulties, including 
labour-management problems.

(c) A careful rcveiew is being under
taken regarding the working of each unit. 
Their target for the next few months, the 
order position in each ease labour manage
ment relations, together with various others 
measures to increase production in each unit 
is being carefully worked out.

It is expected that as a result of the re
view and the various measures for improve
ment adopted by the undertakings, their pro
duction capacity as also the working of each 
plant, would register substantial improve
ment during the next year.

Scheme for Rural electrification for the 
Fourth Plan

196. SHRI S. R. DAMANI :

SHRI S. M. BANERJEB :

Will the MINISTER OF IRRIGATION 
AND POWER (SINCHAI AUR VIDYUT 
MANTRI) be pleased to state :

(a) the details of the schemes prepared 
for rural electrification in the current year 
and for th$ r?ptjMnitJg period of the Fourth 
PHan ;
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(b) the extent of their employment 
potential and the amount sanctioned , and 

(c) the steps being taken to ensure 
their full implementation within the pres-
cribed period ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT MANT-
RALAYA MEN UP-MANTRl) (SHRl B.N. 
KUREEL ) : (a) With a view to increasing 
food production, rural electrificotion s~hemes 
are being oriented by the states towords 
energisation of pumpsets. About 3.3 lakhs 
of agricultural pumpsets are expected to be 
energised during the current year and 
another 8'42 lakhs pumpsets during the 
remaining two years of the Fourth Plan 
period. Incidentally, 18,000 villages are 
expected to be electrified during the current 
year and another 38 ,000 villages during the 
remaining two years of Fourth Plan. 

(b) the estimated expenuiture on rural 
electrification during the Fourth Plan is 
Rs. 600 crores out of which Rs. 160 crores 
are expected to be incurred during the year 
1971-72. While it· may not be possible to 
indicate the specific employment potential 
of this outlay, it is expected that about 18% 
of the outlay is expected to be incurred 
in providing employment to labour. 

(c) the Government of India have set 
up the Rural Electrificai ion Corporation as 
as a public sector undertaking to provide 
financial assistance for rural <)lectrification 
schemes sponsored by the various State 
Electricity Boards. This assistance is in 
addition tn the outlays provided in the State 
Plan. 

Various State Governments and Union 
Territories heive already geared up their 
arrangements to fulfil their targets. Arrange-
ments have also been made for the import of 
essential materials which are not available 
in the country. 

Claims paid by Railways 

197. SHRI S. R. DAMANI : Will the 
MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state : 

(a) the number of claims made and the 
amounts paid against them by the Railways 
during the last three years ; 

(b) the reasons on account of which 
such claims have arisen ; 

(c) what is the machinery to varify the 
claims and then to fix responsibility ; and 

(d) the steps being taken to tighten the 
administration so t!oat claims may be re-
duced to the minimum ? 

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) ( SHRI HANUMAN-
THAIYA) : (a) N~;mber of new claims 
preferred and gross amount of compensation 
paid durinr; tae la~t three years namely 
196!1-69, 1969-70 and 1970-71 (upto 28.2.1971) 
are given below :-

·---------------
Year No. of new Gross amount of 

claims preferred compensation paid 
(Rs. in thousands) 

--------·------------ -----
1968-69 

1969-70 
1970-71 
(upto 28.2.71) 

7,20,036 

7,00,082 
6,39,780 

10,17,88 

11,23,75 
10,96,17 

--·-·---·--·----------·-----

(b) The main re8sons giving rise to 
claims are (i) Joss of complete packages/ 
consignments, (ii) theft of complete pack-
ages/consignments, (iii) pilferages, (iv) 
damage by wet, (v) delay in transit, (vi) 
breakage and (vii) leakage. 

(c) A Separate Claims Branch under 
the Chief Commercial Superintendent exists 
on different Zonal Railways to verify and 
settle claims for compensation and to fix 
staff responsibility. 

(d) The following are the more impor-
tant steps taken by the Railways with a 
view to preventing claims for compensa· 
tion :-

(i) proper riveting and E.P. Locking 
of wagons carrying valuable goods 
so as to prevent running train 
thefts ; 
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(ii) insistence on provision of dunnage 
whore required m case, for instance 
of wagon load consignments of 
sugar, grams and pulses and oil 
seeds ,

(in) ensuring pad locking of brake 
vans, luggage vans and parcel vans 
etc ,

(iv) escorting of important goods 
trams by Railway Protection Force 
armed personnel in vulnerable 
sections

(v) pitrolling by armed Railway Prote*-
t*on Torce personnel as also by 
Railway Protection Forte Dog 
Squads in vulntrtblc and major 
>ards ,

(vi) chccking of m cts and seals of ail 
loaded wifcons at transhipment 
points before ihtsc aic unloaded 
and uanshippcd ,

(vu) introduction of a Pilot Scheme’ 
m ordei to localise bad spots so 
as to select pairs of stations on 
different Railwi^s which include 
transhipment points, where loading/ 
unloading of affected commodities 
is closel> supervised ,

(vm) collection of crime intelligent and 
conducting of surprise raids by the 
staff of the crime Intelligence 
Branch of Railways as well as the 
Central Crime Bureau, Railway 
Board, with a view to tracking 
down ctmunals and leceivers o f 
stolen railway property under the 
Railway Property ( Unlawful 
Possession) Act, 1966 ,

(ix) maintenance of close coordination 
between Railway Protection Force, 
Government Railway Police and 
State Police Officers lo deal with 
criminals and receiveis of stolen 
properties ;

(x) Shadowing of trains/wagons loaded 
with food grains, sugar, oil seeds 
e tc , by Railway Protection Force 
Staff in order to detect the modus-

opcrandi of crimes and the areas 
where they are common and to 
arrest the criminals ,

(xi) loading of bigged consignments at 
transhipment points m the middle 
of the wagon leaving about JO to 
60 centimetres of empty space near 
the walls all around, in cases where 
a full wagon load of broad gauge is 
lianshipped into two full metre 
gauge wagons or where one wagon- 
load of metre giuge is transhipped 
into one full br>ad giuge wagon ,

(xn) tightening up of security meas
ures in and around goods sheds 
and at transhipment points,

(xili) proper packing and marking of 
packages, labelling of wagons to 
avo d their going astray,

(xiv) emphasis on correct documen- 
ta 'n n  and securing relevant do
cuments with w igons,

(xv) proper supervision and careful 
tallying of packages during loading 
and unloading

Utilisation of Western and Eastern Kamla 
Cmals Himpued due to non-completion 

of Regulators near King’s Canal

198 SHRI B1IOGENDRA JHA Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT 
MANTRI) be pleased to state

(a) whether utilisation of the Western 
and Eistern Kamla canals in the Darbhanga 
District of Bihar is hampered due to non- 
completion of regulators near King’s Canal 
for Western and m river Dhon for the 
Eastern Kamla canals , and

(b) whether both the regulators are to 
be completed in June to enable irrigation 
during the coming cultivating season sad 
if so, by which date 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT MAN- 
TRALAYA MEN UP-MANTRl) (SHRI
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B.N. KUREEL) : (a) and (b). The King's 
Canal is being at present fed from the 
Western Kamla Canal by temporary arrange-
ments made every year. A permanetH 
structure is under construction. The foun-
dations, sheet piling and barrels for this 
structure have been already completed and 
the structure is programmed to be completed 
in all respects before the coming monsoons. 

An aqueduct over the Dhori stream is 
needed on the Eastern Kamla Canal to 
extend the canal and achieve the planned 
potential. The design of the aqueduct has 
since been finalised . Work on the structure 
is proposed to be taken up by the Govern-
'ment of Bihar in the next working season 
(after the 1971 monsoons, and is expected to 
be completed before the !972 monsoons. 

Project allowance to Railway workers 
of Barnuni-Garhara area 

199, SHRI BHOGENDRA JHA : 
SHRI S.M. BANERJEE : 

SHRI RAMAVATAR SHASTRI: 

Will the MINISTER OF RAILWAYS 
(RAIL MANTRJ) be pleased to state : 

(a) whether the Railway Board through 
its letter dated the 28th February, J 97 J had 
in principle conceded the demand for Project 
Allowance to the Railway workers of 
Barauni-Garhara area and had promised 
therein to finalise details within a fort-
night ; 

(b) if so, the reasons for not doing it in 
time, as promised 

(c) whether the Railway Minister had 
told a delegation of Members of Parliament 
that granting of Project Allowance would 
entail an expenditure of Rs. 50 lakhs ; 

(d) if so, what was the total loss to the 
Railways in the 33-dav old strike and 
whether demands were conceded ; and 

(e) the present state of affairs at 
Barauni? 

THE MINISTER OF RAILWAYS 
(RAIL MANTRl) (SHRI HANUMAN-

THAIYA) : (a) and (b). Project Allowance 
is granted to employees of Central Govern· 
ment Departments other than the Railways 
as well as of Public Sector Undertakings to 
compensate them for lack of facilities like 
housing, medical, marketing etc. It was 
accepted in principle that such of the 
Rai I way staff in Barauni· Garhara area work-
ing under the above conditions could be 
eligi ble for this allowance. On ascertaining 
details however, it was found that the 
Railway staff in the area were having these 
amenities and, as such, were not eligible 
for this allowance, 

The is~ue of claim for payment of 
Project Allowance to Railway staff working 
at certain other places is now before the 
Board of Arbitration under the scheme of 
Joint Consultative Machinery. 'fhe decision 
on the same will provide the basis for 
deciding the claims at places like Barauni 
also. 

(c) Yes, and it was stated that expendi· 
ture will come to Rs. 40 lakhs. 

(d) Approximately Rs. 53 lakhs. 

(e) The situation is now normal. 

Comparative Con~umption of Power 
in North Bihar, Bihar and India 

200. SHRI BHOGENDRA JHA : Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT 
MANTRI) be pleased to state : 

(a) the per capita consumption of power 
in North Bihar, in the whole of Bihar and 
the whole of India ; and 

(b) the concrete steps being taken to 
remove the gap between availability of 
power and consumption theteof? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT MAN-
TRALA YA MEN UP-MANTRI) (SHRI 
B.N. KUREEL); (a) The pe(r cap\t~ consump· 
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tion of electricity during 1969-70 was as 
under:

North Bihar ... 8 kwh

Whole of Bihar ... 62 kwh
All India ... 83 kwh

(b) The following steps are being taken 
to increase the availability of power in North 
Bihar :

(1) The North Bihar power system has 
been interlinked with the South- 
Bihar system which enables trans
fer of 50MW of power from South 
to North Bihar.

(2) Generating capacity of the Barauni 
Thermal Power Station is being 
augmented by the addition of one 
generating unit of 110 MW.

(3) Feasibitily of locating a thermal 
power station in North Bihar is 
under investigation.

(4) The sub-transmission and distri
bution net-work is being strength
ened by construction of new lines 
and sub-stations.

Rehabilitation of Ashok Paper Mills Ltd., 
Darbangha

201. SHRI BHOGENDRA JHA : Will 
the MINISTER OF INDUSTRIAL 
DKVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state ;

(a) the present state of affairs of the 
Ashok Paper Mills Ltd., Darbhanga with 
icgard to its rehabilitation and beginning of 
production of all the units;

(b) whether the employees of the Dar
bhanga units have not been taken back ; 
and

(c) if so, their number and the reasons 
therefor ?

t h e  MINISTER OF STATE IN THE 
, MINISTRY OF INDUSTRIAL DEVELOP-
[ MENT (AUDYOGIK VIKAS MANTRA-

LAY A MEN RAJYA MANTRI) (SHRI

GHANSHYAM OJA) : (a) to (c). The 
information is indicated below :—

Messrs. Ashok Paper Mills Ltd., have 
granted a letter of intent for putting up two 
units one in Assam for the manufacture of 
36,000 tonnes per annum of pulp and 27000 
tonnes per annum of paper and the other in 
Bihar for the manufacture of 4500 tonnes 
per annum of pulp and 13,5000 tonnes per 
annum of speciality paper.

2. The firm’s requirements for imported 
capital goods and their proposal for foreign 
collaboration has been approved.

3 The firm is negotiating financial assis
tance witii the Industrial Development Bank.

4. The rirm ’s Negoiiations are in pro
gress with Railway Authorities for the resto
ration of the railway siding at Rameshwar- 
nagar (Darbhanga).

5. A team of technical staff is busy ins
pecting the condition of the plant and 
machinery which were imported by the 
Ashok Paper Mills Ltd., in 1963-64, so that 
there may be no held up in the progress in 
the erection and the starting up of produc
tion.

6. Both the Units of the Mills are ex
pected to go into production by December, 
1972.

7. After the rehabilitation of the Com
pany the present management took over the 
firm from the Joint Receivers on 19.7.70. At 
that time there were 46 employees in the 
Company and they have been taken in toto 
by the new managment.

Fire In Bombay Howrah Express Train 
between Champa and Baradoar 

(South Eastern Railway)

202. SHRIMATI JYOTSNA CHANDA: 
Will the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) the causes of fire in the running train 
29 Dn. Bombay-Howrah Express between 
Champa and Baraduar Station (South Eastern 
Railway) recently ; and

(b) the number of persons killed and in
jured in the said fire ?
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THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA): (a) According to the provisional 
finding of the Additional Commissioner of 
Railway Safety, Calcutta, who held his sta
tutory inquiry into this accident, the fire 
appears to have been caused as a result of a 
live cinder escaping from the engine chim
ney, lodging in the crevices between the roof 
and the body of the coach and igniting the 
roof material from where the fire spread 
rapidly due to strong breeze and high speed 
of the train.

(b) In this "accident, 12 persons were 
killed and 7 injured of whom 4 were hurt 
grievously.

Inability of State Electricity Boards to 
discharge their commitments due 
to shortage of clectric material

205. SHRI N.K. SANGHI : Will the 
MINISTER OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) whether Government are aware that 
in view of the chronic shortage of materials 
such as steel, poles, wire, cables, transfor
mers, switch goars and meters, the State 
Electricity Boards are not in a position to 
discharge their commitments ;

(b) whother all the Electricity Boards 
are paying higher rales for their material 
requirements than anticipated, with ihc 
result that there is an imbalance in their 
budgets ;

(c) whether the entire plan of electri
fication has received a setback and the 
various State Boards are competing with 
one another by oilering higher prices for 
available materials ; and

(d) the steps Government are taking to 
meet the shortage of materials and to stop 
unhealthy competition among the State 
Electricity Boards ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B.N. KUREEL) : (a) The country

wide shortage of raw materials, specially 
steel and aluminium, has impeded to some 
extent progress of works of the State Elec
tricity Boards.

(b) and (c). The requirements of steel 
for Power Projects/State Electricity Boards 
including Rural Electrification Schemes are 
received from the Projects/State Electricity 
Boards by the Central Water and Power 
Commission. Only those requirements of 
steel of the State Electricity Boords/Project 
authorities are posed by the Central Water 
and Power Commission to the Joint Plant 
Committee which are to be utilised directly 
in the implementation of the projects either 
through departmental works or through 
fabricators. Steel requirements of manu
facturers for conductors, transformers, 
generating equipments, switchgears etc. are 
provided under the industrial quotas of the 
DGTD to the various manufacturers. In so 
far as Steel materials arc concerned those 
are being purchased by the State Electricity 
Boards from producers at the rates fixed by 
the Joint Plant Committee from time to 
time. No cases of competition of offering 
higher prices by various Electricity Boards 
have como to the notice to this Ministry.

(d) A statement containing the requisite 
information is laid on the Table of the 
House.

STATEMENT

There has been countrywide shortfall in 
the supply of essential raw materials for 
Irrigation and Power Projects/State Electri
city Boards. The steps being taken for 
meeting the shortfall are as under :—

L STEEL

AH possible steps are being taken for 
getting maximum allocation of steel from 
indigenous production through Joint Plant 
Committee/Steel Priority Committee. To 
meet the shortfalls imports are resorted to. 
For this purpose a review was taken in the 
Ministry of Irrigation and Power recently 
when the representatives of the Ministries of 
Steel and Finance were also present and it 
was decided to allow bulk imports of roost
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critical sections of steel viz. M/S. Plates 
and M/S. Angles etc. Action to import a 
part requirements of 23180 M.T. valuing 
Rs. 2.75 crores has already been taken. 
Further imports during 1971-72 are under 
process. During the course of the year
1970-71 a sum of Rs. 3 01 crores was re
leased for import of 25000 MT of most 
critical sections of steel required for Rural 
Electrification.

2 A LU M IN IU M

In respect of E. C. Grade aluminium 
(for conductors and cables ) for Power 
schemes allocations are made by D.G T D, 
and the Diroctorate of Small Scale industries 
to the manufacturers. After assessing the 
indigenous availability imports have been 
allowed by the Ministry of Mines and 
Metals to meet the shortfall The Ministry 
of Mines and Metals have agreed to allow 
imports to some extent and to review the 
position further m consultation with the 
Ministry of Industrial Development to allow 
further imports, if necessary.

3. OTHER RAW  M A TE RIALS

Other raw materials like copper and zinc 
essential for manufacture of power equipment 
are allocated bv the D G T D. In respect
ol manufactured items for the Power 
Programmes shortages have been experienced 
in respect of Power Transformers and Dis
tribution Transformers. The position was 
reviewed recently m a meeting with the 
manufacturers by the D G T D . when the 
protracted delivery schedules for Power 
Transformers were reduced to 24 months 
instead of earlier delivery schedule of 3# 
months. Similarly, for distribution trans
formers the periods of deliveries ha\e been 
brought down to 4 to 6 months as against
12 months earlier. Import ot raw material 
for this Industry has also been allowed on 
a liberalised basis.

Indigenous clearances are also given by 
the D G.T D. to the C.W. and P.C. foi the 
import of these items which are not avai
lable from the indigenous sources of which 
may be very much in short supply and may 
be required by the Boards urgently.

Government Servants in Public Sector Under
takings under Ministry of Industrial 

Development

206 SHRI N. K. SANG HI : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be 
pleased to stale :

(a) the number of Government servants 
either retired or m service, who are acting 
as Chairman or Managing Director in the 
Public Sectoi Undertakings under his Minis
try as on the 31st March, 1971 ;

(b) the number out of them of those 
whose residences are in Delhi although the 
Undertakings are outside Delhi ;

(c) what arc the terms and tenure of 
these persons ; and

(d) the number out of those in service 
who have opted for peimanent service in the 
Public Sector Undertakings ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
IAV A M tN  RAJYA MANTRI) (SHRI 
C»H ANSI i YAM OZA) : (a) and (b). There 
are thirteen such persons. Of these, 3 per
sons are working m New Delhi as the 
rcgistcied offices of these units are in New 
Delhi.

(c) The emoluments of Chairmen/ 
Managing Directors in the Public Sector Un
dertakings are fixed in one or another grade
ol salaries lor scn.oi management posts m 
the public sector, depending on the size and 
capital investment of each project and the 
suitability and qualifications of the officer. 
Apart from then pay fixed in those Grades, 
they arc eligible to other allowances and 
facilities as per rules adopted by the res
pect ive Companies. Their dcputatioh is 
generally for a period of 3*4 years but their 
term can be extended upto six years.

(d) Three.

Loss sustained by N .P .G G  Ltd*

207. SHRI N. K. SANGHI : Will the 
MINISTER OF IRRIGATION AND
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POWER (SINCHAI AUR 
MANTRI) be pleased to state : 

VIDYUT Cfi~fr fq. : 

(a) the amount of loss sustained by the 
National Projects Construction Corporation 
Ltd. during the last three years ; and 

(b) the steps taken by Government to 
cut down the administrative and other 
expenditure of the Corporation and to ensure 
its ec0nomical working ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAI AURVlDYUT MAN-
TRALA YA MEN UP-MANTRI) (SHRI 
B. N. KUREEL) : (a) The loss incurred by 
tl\e National Projects Construction Corpora-
tion during the last three years is as 
follows : 

1968-69 

1969· 70 

1970-71 

Rs. 104.99 lakhs 

Rs. 100.17 lakhs 

Accounts not yet finalised. 

(b) a number of steps have been taken 
to improve the working of the Corporation. 
In order to effect cconomks in Adminis-
trative overheads, the strength of staff at the 
Headquarters Offices <md field units is 
constantly kept under review. A number 
of posts have been abolished and cer~ain 
vacancies have not been filled in. Fucher 
economi.:s have been effected in contingent 
expenditure of the offices at Headquar!crs 
and the field units. A number of s;cps are 
being taken for ensuring more economical 
working, The system of execudon of work 
by departmental labour and/or piece 
worker is being frequently rdviewed to 
ensure the maximum economy in the exe· 
cution of works. Steps have been taken to 
minimise the types of equipment to ensure 
economy in maintcnanc.e and also to dispose 
of machinery declared obsolete or not 
considered fit for economical utilisation by 
the Corporation. E!Torts are being made 
to secure more orders so as to reduce the 
burden of over heads. 

q:;(l'~ Ol'l9 qf~tit~T ~T ~'ff!.'l' 

208. ~T ~~~ ~lH~ fi:l~ : 'fl:fT 
f~~rt at1"\ fq-<a,.q_ #?fT ITQ ;ra-r~ 'liT 'litrr 

( Cfi) far(n:: ~ Cfi(f'<I[ art<r qf~ITT'if'lT ~ 
li<f<r it nr >rrrfrr g-{ ~ ~1~ <Fii''p:r (I~CfiH 
'\"'"HT ~(,1 ITT'if'lf ~ f"'ft:J; fcr.a;:fr er;:r ~TfliT 
~q<:'f;q Cfi~T{ rr{ ~ ; arT~ 

("f) 'fiT I "difa qf~ITT;;r<n ~ f"'fD; ~T\1'-T 

m;r,r~ a:rcr;:rr ';('<:JJ (I~llT!f >r~H rr@ 'li~ 

~~T ~? 

f~"lT~ ~ih fq-~"' q ;f'O'IT~ti lt ~q ;f'Sft 
(~t ;;{~;:rN ~ ~~~) : ("cr.) ~n<::T Cfilll~ 
;:ro;:T cr<:: 'lia~ cr~ IJ;'fi ;;rt9 ~ f<-11~ qf~ITT'if'lT 
f~q)i 'liT 1 'ii"T f;;r~r <:: tr~'f>T~ iJ >rrca- ~{ ~, 
w tr+tiT <Firll 'if<:'~" >;fh fc.r'\~<:r. ~P:rlif if 
;;rt'c.r ~T ~~-t ~ I 

(rg) ;:r~ I 

fO{"Q!'l: it f;.;4rn 1iT<t qf~ll'T~'lr 
it '!:l'rrf;;; 

209. ?;;fl ~'f.'\ ~tiT~ f~~ : 'f'-TT 

f~Fn~ ~1~ ford}t .r~T IT~ "l"n:'r <fir ~'lr 
cr.~ir f'f> : 

( Cfi) fcr~ITT ortcr crf~ITT:sr;:rr, ;;r~r ~ 

o;'li <T'Q<: f;:rcr.r"'f Cfi<: rriTr f:sri?r q; ~ir~T 
~"!' 'liT qT;fT (IC<:'ff{ Cfi<::i'f 'liT fCf'-fT~ ~ 1 $ 
li<f<r it 'fiTT >rrrf a ~~ ~ ; a:r't~ 

("f) 'fiTT llQ: ~'tf ~ fq. ~era qf~ITT'if'lT 
~ f<:'I"D; ~T\1'-T (1~'-f>H ?.:fCf'lT ~ul B'i!i:!j'lrr 5f~Ff 
Cfi'( ~~ ~ ? 

f~~T~ ~i'\ f<f'il'__,a, ;i'SI'~l:f it ~ 
;f'SI't ( ?>tt ol1f"l'T'<l ~-~')~) : ( 'tl) ~1~ 
( ~). ~mr'"'~ 'EfTC:T f;:rrr+t ~ cr~llFf 
fa-~<:<H ;rt<r iJ ~~ ~ ol:fCfCf~;:r ~ f"'ft:J; 
u;:;l:T m'fi'H ~ >r.;a-rcr1 q;'f ~rllTG:~ ~rc:r 

f•F-l+t ~<n~r frr~'fa Q,'li fcritrq-~ ~ fllfo 
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fara*  m  arrarH

m i t  f e w ,  f *% rx  * x $ x x  vftx  
qft«rR afnm s it t t t  % srfafafa t ,  sn r̂ 
t t  *rr x$ 11

« m  ( f a $ r t )  3  m rm  
f * m  «p t  wrf«T?T t a x  3 j R r

210 *ft 5T*PT SHTH aFqT

fa^TO v i t  5RTT% T t f<TT

T*»f f a

( t ) ?-jfTTt «rm % sRsft 

srefazn im* w *  tt  ssTst

2TT*T % S rm t farr 3TT% «rt s  r m  

jpT 3FT *T f t  n-sp sr̂ t TW5T

fq̂ T wnfra1 *F^ TT SIT^T 8 TT R  %

f w r r e f t t ,

(w )  3 r t  f s ^ n  % ^ ir i f t  «rm W r  $  
*faftf*PF Slpft ^ifqpT SFTiT TT SFP^R ?ft

* t t t f  % f a s r rw f r r  | 7

*ftwtfnT fw m  *r*m * ^ Tiwr-*nft

(«ft w W ) ( t ) F^rrmnr

U*t % tt gr̂ t T m  fa<r
4̂Tfq?r tt?* T T *ftf st^ tr *%t |  i fa *  

fin ft cf«TT VT»,5r SFTpr % far* 5T5T- 
f^ T qr*rr Tt <*t vx-nvPifX qtf % 

f̂ 3*TT*T Bfrnf % f a ^ K  % fa tf  S T R ^

w  I 1! f  art % f* rem tf* r 1 1  

(sr) f^rcr ‘fit «rr x $  § %ttx
v t  s t STT^ft I

Trofta Tta*rr f«rvw  fa im  o tt 

‘f$*fRTR ? s t a  wtcttV % f*n?

*nw fisw f w t

(T ) spTT *T| |  fa  Tta*fT

T> faSTCTT fa s ft  T t T *ft % THST 

?Tc^?r wrfeJTif grasrsfY 7sV «rt sfo : Tt*raT 

srra 5*r ^  t o  | ; sftr
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Tf3?TI^T TT ?Tm?TT TV^r % aft
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(*T) ^  I

Industrial concerns with American 
Collaboration

212 SIIR1 SURINDRA MOHANTY : 
Will the MINISTER OF INDUSTRIAL 
DEVL- LOPMENT) (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) the number of industrial toncernss 
established under lndo-American collabora
tion so far, and

211. *ft 3TVT P W  : (b) the total quantum of loan and/or
^  T t f^TT f a  . assistance received by these concerns from
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the rupee account of PL 480 Fund ?

THE M1NISTLR OF STATF IN THE 
MINISTRY 0 1 1 INDUSTRIAL DLVLLOP- 
MKNT (AUDYOGIK VIKAS MANTRA- 
LAY A MIN RAJVA MANTRI) (SIfRI 
tiMANSHYAM O/A) (a) . *577 eases mvols- 
ing collabortion between Indian and 
American parties have been approved by the 
Government during the years the 1957*70.

(b) A total amount of Rs 126,26,-*0 100 
has been extended as loan from the rupee 
account of PI 480 fund to various Indiin 
firms h.ivuig American collaboration oi
o I hot wise

Introduction of Niw liains in Orissa

2H SHRI SURI NORA MOITANTY . 
Will the MIN1ST1 R OF RAILWAY S (RAIL 
MANTRI) bo pleased to state '

(a) the numbei of new trains introduced 
in the country fium 1st April 1971, and

(b) whether it is a fact that no new 
train has been indodu^ud in Orissa not
withstanding the pusc'nt demands from the 
travelling public of the State >

T11L MiNlSTf R Ol RAII WAYS 
(RAI1 M A N T R I) (SHRI 11ANUMAN- 
THAIYA) (a) A total of 50 tiains including 
?4 suburban services, have been introduced/ 
extended Irom 1 4 1971

(b) Yes, because no such train is justi- 
licd by trafhc considerations cxcepi exten
sion of No 461 462 from Bhadrak to Pun, 
which has not been found possible on 
account of lack of capacity on Bludrak- 
Khuida Road section.

Opining of ol » It j It at Budhapimka, Talchcr 
Branch I me (South I astern Railwa>)

214 SHRI DLV1 N15RA SATPATHY • 
Will the MlNlSTtR OF RAILWAYS (RAIL 
MANT1) l»e pleased to state :

v.a) whether Government have received 
pet it ions from a large number of people 
requesting for opening a Passenger Halt at 
Budhapanka in Talcher Branch Railway ; 
line South Eastern Railway and;

(b) if so, the reaction^ of Government 
thereto ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
TIIAIYA): (a) Yes.

(b) The proposal to open a train halt 
at Budhapank between Mcramandali and 
Talchei stations could not be accepted as on 
eximination it wis found th it it would 
result in heavy recurring financial loss.

Irrigation Projects to be set up during 
1971*72 In Mysore Slate

215 SI IR I K LAKKAPPA : will the 
MINIS TLR OF IRRIGATION AND 
POWLR (SINCHAl AUR VIDYUT MAN
TRI) be pleased to state :

(a) the number of irrigation projects to 
be set up during the year 1971-72 in Mysore 
State •

(b) whethci any financial assistance has 
been given by the Central Government to 
that State for such irrigation projects, and

(c) if so, the details thereof ?

THE DFPUTY MINISTER IN THE 
MINISTRY Ol' IRRIGATION AND PO
WLR (SINCHAl AUR VIDYUT MANTRA- 
LAYA MEN UP-MANTRI) (SHRI B. N. 
KURhLL : (a) The following new urigation 
projects have been appioved by the Planning 
Commission m the last one year for inclu
sion in the developmental plans of Mysore :

Project Cost Benefits
__ _ (Rs lakes) (Acres)

1 Taraka Reservoir
Project 170

2 S igarcdcddakere 
Reservoir Project. 49 28

3. Gundal Reservoir
Project. 19215

18,000

2,000

10,000
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(b) and (c). Irrigation is a State subject 
and funds for irrigatation projects are provi
ded by State Governments from within their 
Plan outlays.

The plan outlay for Mysore for 1971-72 
is Rs. 70 crores, out of which Central assis
tance is Rs. 34.6 crores. The outlay proposed 
for major rnd medium ir ligation projects is 
Rs. 13.97 crores.

Non—utilisation of irrigation Potential 
created by Rajasthan canal

216. SHRI M. M. JOSEPH : Will the 
MINISTER IRRIGATION AND POWER 
(SINCHAl AUR VIDYUT MANTRI) be 
pleased to state :

(a) whether Rajasthan Government arc 
suCfenng heavy losses due to non— utilisa
tion of irrigation potential crcaicd by the 
Rajasthan Canal;

(b) if so, the details thereof and reasons 
therefor; and

(c) the steps taken by Government to 
convert these losses into gains ?

THE MINISTER OF IRRIGATION 
AND POWER (SINCHAl AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B. N. KUREEL) : (a) : No, Sir. 
The actual utilisation has in fact been more 
than that envisaged in the 1969 Project 
Report. The utilisation of irrigation poten
tial created on major irrigation projects, like 
Rajasthan Canal, always takes place progres
sively. The progress depends upon the avail
ability of perennial water, development of 
the commanded area etc, Rajasthan Canal 
would receive perennial supplies on comple
tion of Beas Dam at Pong by 1973-74. The 
work on development of the area is also in 
progress.

(b) and (c). Do not arise.

Manufacture of Consumer goods in 
Public Sector

218. SHRI R. S. PANDEY: Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT {AUDYOGIK VIKAS MANTRI)

be pleased to state :

(a) whether Government propose to set 
up induslral units in the public sector to 
manufacture consumer goods to remove the 
presenent monopoly of production of such 
goods by the private sector;

(b) if so, details of the scheme; and

(c) whether the Central Government 
have also asked the state Government to set 
up industries in the public sector for manu
facturing consumer goods so that the goods 
could be made available to the people at 
cheaper rates ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRAIL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN UI’-MANTRI) (SHRI 
S1DDHESHWAR PRASAD) : (a) and (b). 
it is intended that the role of the public 
sector would, tn the future, be extended even 
beyond the industries specifically reserved 
for the public sector in the Industrial policy 
Resolution of 1956 and would extend to pro
jects relating to various products, including 
consumer industries where major production 
gaps are likely to arise in the coming years. 
With this end in view, some proposals for 
the manufacture of certain consumer goods 
in the public sector arc under consideration 
and the techno--economic feasibility of some 
of these schemes is being worked out.

(c) In addition to public sector projects 
directly under the aegis of the Central Go
vernment the state Industrial development 
corporations are also examining proposals to 
set up industries, some of which relate to 
consumer goods.

Deteriorating Quality of Cars

219. SHRI R. S. PANDEY: Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be 
pleased to stale :

(a) whether the quality of the cars has 
much deteriorated inspite of the increase in 
their prices allowed to the manufacturers; 
and
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(b) if so, the steps being taken to ensure 
proper control on the quality of cars pro
duced in fuiure 1

THE MINISTER OF STATE IN MINIS
TRY OF INDUSTRIAL DEVELOPMENT 
(AUDYOGIK VIKAS MANTRALAYA MEN 
RAJYA MANTRI) (SHRI GHANSHYAM 
OZA): (a)and (b). Government have been 
receiving complaints about the deterioration 
in the quality of cars manufactured 
in the country. In July, 1967, Government 
had appointed an expert committee, named 
the Motor car Quality Enquiry committee, 
to investigate into the causes of the deteriora
tion in the quality of cars and to suggest 
remedial measures. The committee made a 
number of recommendation for improving 
the quality of cars. These were communica
ted to the car manufacturers for compliance. 
In order to ensure compliance, statutory 
directions under section 16 of the 
Industries (Development and Regulation) 
Act, 1951, were also issued to the car manu
facturers in respect of the more important 
of these recommendations. In pursuance 
of one of the iccommendations of the 
committee, a proposal to set up a Technical 
Audit cell for the car industry is also being 
pursued.

In order to bring about better balance 
between supply and demand and to create 
healihy competition, Government have also 
decided, in principle, to set up a project in 
the public sector for the manufacture of pas
senger cars of a proven foreign design with a 
capacity of 50.000 Nos. per annum. Letters 
ol' intent have also been issued to three par
ties in the private sector for the establish
ment of new undertakings for the manufac
ture of Passenger cars based on indigenous 
designs and resources.

Crisis in Bhakra Power Station

220. SHRI R. S. PANDF.Y: Will the 
MINISTER OF IRRIGATION AND POWER 
(SINCHAl AUR VIDYUT MANTRI) be 
pleased to state :

(a) whether Government's attention has 
been draw to the power crisis developed 
recently due to substantial decline in the 
generation of power at the Bhakra power 
Station ;

(b) whether Government have inquired 
into the causes of this decline in power 
generation at Bhakra; and

(c) if so, the reasons for the decline and 
the step taken by Government to check it 
and to improve power generation at Bhakra?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B. N. KUREEL) : (a) Yes Sir.

(b) and (c). Yes. There has been redu
ced power generation at Bhakra due to the 
reservoir not filling to its normal full capacity 
at the end of the last mansoon due to inade
quate rainfall in its catchment area and 
poor river inflows thereafter. The 
matter has been reviewed from time 
to time and action taken to regulate 
the releases from the reservoir to meet 
the reasonable requirements of irrigation and 
power in the area. Allocation to the varions 
participant states and other common pool 
consumers have also been made consistent with 
the availability of power. Relief has also been 
arranged from outside the Bhakra Service 
area such as from the Satpura Thermal 
Station in Madhya Pradesh and the DF.SU 
Thermal power station. All available addi
tional sources of power generation such as 
the stand-by diesel sets have been brought 
into service. Additional diesel generating sets 
have also been sanctioned for installation in 
Punjab.

In the states of Punjab and Haryana 
cuts on power consumption have been enfor
ced.

Consumption of the centrally owned 
Nangal Fertilizer Factory has been reduced 
to the bare minimum of 60 MW as against 
its normal requirement of 160 MW and the 
relief arising therefrom distributed to the 
participants suitably.

w re f jr  s fo r)  Sf ejfcft ' r f t q t o n  

qft w m r  *rt*T

221. m  : JpTT

tfu rw  «nft ^  srm^r qft frq r
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spfft f a  :
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Running of n 1 rain between Kanpur and 
Bombay

225. SHRI S. M. BANERJEE : Will the 
M1NIST1 R OF RAILWAYS (RAIL MAN
TRI) be pieced to state ;

(a) whether Government intend to run a 
train from Kanpur to Bombay considering 
the number of passengers who travel from 
Kanpur to Bombay ;

(b) if so, from which date; and
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(c) if not, the reasons for not consider
ing this demand of the people of Kanpur ?

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHAIYA) :
(a) No

(b) Does not arise

(c) The demand has been considered but 
the proposal is not operationally feasible at 
present for want of adequate line capacity 
on sections enroute and paucity of terminal 
facilities at Bombay V T and Kanput

Halt of C alcwlta-Bound Coi l !  told Fx press 
Irain  at Painga h Station

226 SHRI R P DAS Will the MINIS
TER OF RAILWAYS (RAIL MANTRI) be 
pleased to state

(a) whether the Cilcutta bond Coil-Field 
Fxprtss Train was held up by passengers at 
Panagarh on the Fastern Railway’s main 
line on 6th April, 1971 and the passengers 
demanded a halt of that train at Panagarb 
Station ,

(b) if so, whe/her Government have 
considered this demand, and

(c) when a decision is likely to be 
taken7

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) (a) Yes.

(b) Yes.

(c) No change is considered necessary at 
present.

Destruction ond Removal of Way Stalls 
and Shops at Malda Town and 

Sams! Stations

227. SHRI DINESH JOARDER : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI be pleased to state .

(a) whether Divisional Superintendent 
of North-Eastern Railway destroyed and for

cibly removed the way stalls and shops of 
poor public without giving any notice in 
Malda Town Railway Station and Samsi 
Railway Station ,

(b) if so, the total number of shops and 
way stalls destroyed,

(c) whether Government propose to pro
vide alternative arrangements or compensa
tion to those way-stalls and shop owners, 
and

(d) if not, the reasons therefor?

THF MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) (i) and (b) No The unautho
rised persons numbering 25 at Malda Town 
and 17 at Samsi who hid  encroached upon 
railway land, removed their belongings them
selves when finally warned by the authorities 
to clear the encroachments

(c) and (d) Do not arise, as it is not 
the policy of the Railways* to provide alter
native arrangements or compensation to 
people who unauthorisedly occupy railway 
land

Closure of Industries in West Bengal daring 
President s Rale

228 SHRI MOHAMMAD ISMAIL 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) the total number of industries closed 
down in West Bengal during the last Presi
dent’s Rule,

(b) the total number of employees who 
have been thrown out of their jobs by this 
closure,

(c) whether Government have made any 
enquiry into the reasons of closure,

(d) if so, the findings thereof, and

(e) the steps taken by Government to 
reopen the factories ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-



127 Written Answers MAY 25, 1971 Written Anrwers 128

ME NT (AUDYOGIK VIKAS MANTRA- 
LAYA MFN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) * (a) From 20 3.70 
to 18 *71, 198 units including small ones 
were closed, out of which 78 were reopened 
subsequently.

(b) 198 closed units involved 61841 men, 
out of which 78 units involving 41607 men 
were subsequently reopened

(c) The State Government had appointed 
a Committee to inquire into the matter

(d) According to this Committee the 
main reasons for closure were labour trouble, 
financial stringency, lack of orders and scar
city of raw materials

(e) Some of the measures being taken by 
the Government to fac liia‘e reopening of the 
closed factories are as follows —

(i) The Industrial Development Bink 
of lndu  has tons'itutod a regio
nal commitke at Calcutti for the 
Eastern Region to guide and ad
vice the upionil office for sanc
tion of financial assistance. The 
regional office has been given 
powers to deal with requests for 
refinance or direct financial assis
tance upto Rs 20 lakhs

(u) The IDill would provide special
technical or financial assistance to 
cases sponsored by the ISanks or 
the financial institutions for such 
assistance.

(m) The S itc Government have
sanctioned a package of incen
tives such as refund of sales tax, 
an interest free long term loan, 
refund of entry taxes in specified 
cases and assistance from the 
State Financial Institutions for 
the sick /closed units. Provision 
has also been made m the new 
import policy for advance allo
cation of raw materials to closed 
small scale units

(nv) In suitable cases the State Go
vernment have decided to furnish 
guarantee to the banks for making 
loans to industrial units.

(v) The Government of India have 
recently set up the Industrial
Reconstruction Corpoiation Ltd., 
with us headquarters in Calcutta 
for reconstruction of ailing and 
closed industrial units

(vi) The State Government are mak
ing every effort to settle labour 
management problems

(vii) Government is also actively en
gaged in removing raw material 
scarcity in the State.

(v m) Where closure is due to the fail
ure of nianigement, investigation 
under the Industnts Act is sug
gested In fact, in two cases 
the Central Government has 
taken over the management

Stopping of I IJp aud 2 Down Delhi, kalka 
Howrah Mail at lln/irlbsigh

229 SHRI MADHURYYA HALDAR 
Will the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to slate

(a) whether there was any request from 
the people of Ila/aribagh urging Govern
ment to continue the halt of 1-Up and 
2-Down Delhi-Kalka-Hawrah Mail at Harari- 
bagh Station ,

(b) if so, the details thereof and

(c) the reiction of Government thereto 7

TIIL MINTSTLR OF RAII WAYS 
(RAIL MANTRI) SHRT HANUMAN
THAIYA) (a) to (c) The request for 
continuance of the stoppage of 1 UP/2 Dn. 
Mail at Ha/anbagh Road Station has been 
acceded to

Caavery Water Dispute

230. SHRI JADEJA :
SHRI KALYANASUNDARAM : 
SHRI T S. LAKSHMANAN :

Will tbe MINISTER OF IRRIGATION
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AND POWER (SINCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) whether attention of Government 
has been drawn to a news item appearing 
jn the Statement dated the 24th Apnl, 1971 
where in the Governor of Mysore is reported 
to have expressed his belief that the 
Cauvery Water Dispute between Tamil 
Nadu and Kerala could be resolved within 
the four corners of the 1924 Agreement.

(b) if so, whether any concrete proposal 
regarding the settlement of the said Dispute 
has been made by the Governor of Mysore , 
and

(c) if so, the reaction of Government 
thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT MAN- 
TRALAYA MEN UP-MANTRI) (SHRI 
B, N. KUREEL) • (a) The news item has 
come to the notice of Government of India.

(b) and (c) AH the aspects of the dispute 
over the Cauvery Water amongst the States 
of Kerala, Mysore and Tamil Nadu are 
under careful consideration of the Central 
Government with a view to finding out how 
(he differences could be resolved.

Sanction of Special Loans to Mysore, Kerala 
and Tamil Nadu for Irrigation etc.

231. SHRI CHINTAMANI PANI- 
G R A H I: Will the MINISTER OF IRRIG
ATION AND POWER (SINCHAl AUR 
VIDYUT MANTRI) be pleased to state :

(a) whether his Ministry has sanctioned 
special loans to the Governments of Mysore 
Kerala and Tamil Nadu during the current 
financial year for the purpose of irrigation, 
flood control and power projects in these 
States;

(b) whether other State Governments 
have been sanctioned such loans in the 
current financial year ; and

(«) if so, the particulars of such loans 
Sanctioned Statewise ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWLR (SINCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI 
B N KUREEL) : (a) to (c), No such loan 
have so far been sanctioned to the States 
during the current year 1971-72. Special 
Central assistance on non-Plan account, 
were sanctioned last year (1970-71) for 
selected irrigation and power projects, 
keeping in view the requirement of addi
tional funds for these projects over and 
above the outlays provided in the concerned 
State Plans. A statement giving details of 
such assitance in 1970-71 is enclosed.

STATEMENTS

Sanction of special loam to Mysore, 
Kerala and Tamil Nadu for 

Irrigation etc.

Special Central loans on non-Plan 
account sanctioned to States m 1970-71 for 
irrigation, flood control and power pro
jects.

(Rs. in crores)

State Project Amount

Andhra Pradesh Pochampad Irri- 1.00 
gation project.

Assam Flood Control 3.00 
Works in Brahma
putra Valley.

Bihar Gandak Irrigation 
Project.

3.1!

Kerala Anti-sea erosion 
works.

0.20

Maharashtra Koradi Power Pro
ject.

2.10*

In addition an amount of Rs, 316 lakhs 
was given to various States for accelerating 
the works of investigation of irrigation and 
power and flood control projects. Statewise 
details are given in the Annexure.

• In  addition an amount of Rs. 90 lakhs was given a« not* Plan grant assistance.
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Amexnre

State Amount sanctioned in  
1970-71 
( Rs. in lakhs)

1. Andhra Pradesh 27.40

2. Assam 22.99

3. Bihar 23.31

4. Gujarat 1564

5. Haryana 9.00
6. Jammu & Kashmir 2.20

7. Kerala 10,00

8. Madhya Pradesh 46.81

9. Maharashtra 27.82

10. Mysore 21,94

11. Orissa 16.00

12. Punjab —

13. Rajasthan 21.00
14. Tamil Nadu 3073
15. Uttar Pradesh 15.00
16. West Bengal 14 85
17. Himachal Pradesh 17.01

316.00
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Compromise Formula on the Cauvery
Water Dispute between Tamil Nadu 

and Mysore

233. SHRI C. CHITTIBABU :
SHRI S. RADHAKR1SHNAN :

Will the MINISTER OF IRRIGATION 
AND POWER (SINCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) whether the union Government have 
decided on a compromise formula on the 
Cauvery Water Dispute between Tamil 
Nadu and Mysore ;

(b) if so, the details of the compromise 
formula ;

(c) whether the Government of Tamil 
Nadu have been consulted on the compro
mise formula ; and

(d) if so, their reaction thereto ?

THE DEPUTY MINISTAR IN THE 
MINISTRY OF IRRIGATION AND
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POWER (SlNCHAl AUR VIDYUT MAN- 
TRALAYA MEN UP-MANTRI) (SHRI 
B. N. KUREEL) : (a) to (d). All the 
aspects of the dispute over the Cauvery 
Waters amongst the States of Kerala, 
Mysore and Tamil Nadu are under careful 
consideration of the Central Government 
with a view to finding out how the diffe- 
rences can bo resolved.

Oea ranee to Hemavathi, Kablni and 
Harangi Projects in Mysore State

234. SHRI C. CHITTIBABU : Will the 
MINISTER OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) whether Government have given 
clearance to the Hemavathi, Kabini and 
Harangi Projects in Mysore State ; and

(b) if so, the reasons for giving clearance 
to these Projects which are a matter of 
dispute between Tamil Nadu and Mysore ?

THE DEPUTY MINISTER IN THE MI
NISTRY OF IRRIGATION AND POWER 
(SlNCHAl AUR VIDYUT MANTRALAYA 
MEN UP-MANTRI) (SHRI B.N. KUREEL):
(a) and (b). The Kabini project, costing Rs. 
2.S crores to utilise 13.31 TMC was cleared 
by the Planning Commission in 1958. No 
clearance has so far been given to the 
Hemavathi and Harangi projects, nor to the 
revised Kabini proiect proposed by the 
Government of Mysore.

Approval of Planning Commission for 
Inclusion of Small Car Project in 

Fourth Plan

235. SHRI C. CHITTIBABU : Will the  
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be 
pleased to state :

(a) when the small car project in the 
Public Sector will be set up ;

(b) whether the Planning Commission 
had given their clearance to the inclusion of 
the Project In the Fourth Five Year Plan ; 
and

(c) if not, whether Government propose 
to set up the project by availing of financial 
assistance from banks and other financial 
institutions ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MAN
TRALAYA MAN RAJYA MANTRI) 
(SHRI GHANSHYAM OZA) : (a) The 
offers received from foreign parties for 
collaboration for the manufacture of 
passenger cars arc, at present, being 
examined with a view to selecting a suitable 
model and the foreign collaborator. It is 
not possible at this stage to indicate a 
definite time schedule for the setting 
up of the project.

(b) Although the proposed car project 
has not been included in the Fourth Five 
Year Plan, the decision to  take up the 
project has been taken in consultation with 
the Planning Commission.

(c) It is proposed that the Central 
Government, together with connected public 
sector enterprises fully owned by the Central 
Government, would hold the controlling 
interest of 51% of the equity capital of the 
proposed undertaking. The balance of 49% 
may be raised by the offer of shares to the 
public at large and others.

Scientific Analysis of the Incidence of 
Floods in the Coontry

236. SHRI T. S. LAKSHMANAN : 
Will the MINISTER OF IRRIGATION 
AND POWER SlNCHAl AUR VIDYUT 
MANTRI) be pleased to state :

(a) whether a scientific analysis o f the 
incidence of floods in the various regions of 
the country has been undertaken ;

(b) if so, the findings thereof ; and

(c) the action taken by the Government 
on these findings ?

THE DEPUTY MINISTER IN THE 
MINISTRY O F  IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI
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B.N. KUREEL) : (a) to (c). The High 
Level Committee on floods appointed by 
the Government of India m 1957 made a 
comprehensive study of the flood problem 
in the different regions of the country, 
measures adopted and suggested in the past 
and the general lines on which the flood 
problem could be tackled.

The findings of the Committee were laid 
on the table of the House in reply to Starred 
Question No. 81 on the 11th February, 1959 
in the Lok Sabha. This is available in 
Library of the Parliament.

The Committee had laid emphasis on the 
preparation of the comprehensive plan of 
flood control for the various basins indi
cating the important points which were to 
be incorporated therein. This inter alia 
included further detailed studies of the 
history of floods, their frequency, magnitude, 
duration, damage caused, etc.

The report of the Committee was circu
lated to the States for taking necessary 
action on the recommendations since the 
investigation, formulation and implementa
tion of flood control measures are to be 
done by the States.

The preparation of comprehensive plans, 
keeping in view the recommendations of 
the Committee, has been taken up by the 
State Governments who have been reques
ted to finalise the same after analysing the 
available data by the end of 1972. Simul
taneously the State Governments have 
undertaken urgent measures as required 
taking into account the findings and recom
mendations of the Committee.

Loan to Small Scale Industries in Tamil Nadu

237. SHRI SAMI NATHAN : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) 
be pleased to state :

(a) the amount of credit made available 
to small units in Tamil Nadu ; and

(b) the number of such units out of 
these total credit of Rs. 817.93 crores given 
to 96,000 units up to September, 1970?

THE DEPUTY MINISTER IN TH® 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA' 
LAYA MEN UP-MANTRI) (SHRI 
SIDDHESHWAR PRASAD) : (a) A credit 
of Rs. 94.49 crores has been made available 
to Small Scale Units in Tamil Nadu by the 
Scheduled Commercial Banks as on the 
last Friday of September, 1970.

(b) According to the revised figures fur
nished by the Ministry of Finance, the total 
credit is Rs 818 08 crores given to 95.766 
units in India. Of these the total number 
of units m Tamil Nadu which have received 
the credit facilities is 11,275.

Issue of licences and letters of Intent to
Industrial Undertakings in Tamil Nadu

239. SHRI DHANDAPANI : Will the 
MINISTER OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRI) be 
pleased to state :

(a) the number of Licences and the 
number of Letters of Intent issued to indus
trial undertakings in Tamil Nadu out of 
247 licences and 257 Letters of Intents 
respectively, which were issued from 
November 1970 to February 1971 ; and

(b) the number of Licences revoked in 
Tamil Nadu out of 23 revocations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA): (a) During the period 
from 1st November, 1970 to 28th February, 
1971, 10 industrial licences and 18 letters of 
Intent were issued industrial undertakings id 
Tamil Nadu.

(b) 2 licences relating to industrial 
undertakings in Tamil Nadu were revoked 
during the above period.

Research and Design Activities ia Private 
Sector Industry

240. SHRI DHANDAPANI; W»H the 
MINISTER OF INDUSTRIAL DEVELOP*
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MENT (AUDYOGIK VIKAS MANTRI) 
be pleased to  state :

(a) the present policy on Res arch and 
Design activities on the part of private 
sector industry ; and

(b) whether Government have thought 
of removing the restraints on such research 
and design activities ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA): (a) and (b). Research 
and Development work is institutionalised 
as well as carried out in individual manu
facturing units. Quite a few industrial units 
in private sector have their own Research 
and Development facilities for effecting 
improvement in quality, project design, 
substitution of imported raw materials etc. 
These units have spent approximately Rs. 8 
crores on R D work in the year 1969-70 
which comes to about 6% of the total R 
D investment m India as compared between 
36 to 74% in advanced countries. For 
historical reasons the Indian industry has 
relied more on imported know-how. The 
Indian entrepreneurs generally go for colla
boration with foreign firms which enable them 
to get foreign know-how.

Government have initiated several steps 
to remove the restraints in this regard. 
Some of the steps being (i) setting up of 
a project under 'cost* to undertake an 
overall review of the existing Government 
policy in regard to provision of tax con
cession as well as means to encourage 
industry to spend more on R & D work
(ii) proposals are being worked out to accord 
priority to applications for industrial 
licences, capital goods and raw materials 
imports in the case of industries using local 
know-how. (iii) The working group set up 
by the Third Conference of Scientists, 
Technologists and Educationists held in 
November, 1970 have also suggested certain 
incentives to be provided for encouraging 
R & D in the private sector industries. 
Their suggestions are under examination.

Production of Engineering Goods

VIKAS MANTRI) be pleased to state :

(a) whether the total value of the goods 
produced annually by the engineering indus
try is about Rs. 2,500 crores ;

(b) whether this could go up to Rs. 3,000 
crores given adequate raw materials like 
steel ; and

(b) if so, whether Government have 
formulated any plan to gear up the indus
trial plants producing now to far below 
capacity ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAY A MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) yes, Sir.

(b) The value would go up substantially 
if adequate raw materials like steel are 
supplied to the industry.

(c) Steps have bem taken by the Govern
ment to make more indigenous raw 
materials available to the existing industrial 
plants. They have also liberalised their 
import policy to make imported raw 
materials available wherever necessary. 
Besides, various technological improvements 
are being effected in the existing steel plants 
to boost up their production and thereby 
enable larger supplies of steel to industrial 
plants which would, in turn, be able to 
work to their full capacity.

Scheme for Irrigation of land in Patna,
Gaya. Sahabad, Monghyr and Bfaagat- 

pur Districts from Ganga River

242. SHRI RAMAVATAR SHASTRI : 
Will the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT 
MANTRI) be pleaded to state :

(a) whether the Government of Bihar 
have formulated any scheme for the irriga
tion of land in Patna. Gaya, Sahabad, and 
Bhagaipur Districts from the Ganga river ;

(b) whether the said scheme has since 
been forwarded to the Central Government;

241. Will the MINISTER OF INDUST- (c) if so, the details thereof and the 
*UL DEVELOPMENT (AUDYOGIK expenditure likely to be incurred thereon ;
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(d) whether the Government of Bihar 
have asked for additional amount for the 
Central Government for this scheme , and

(e) if so, the details of the amount 
asked for the reaction of Government 
thereto ?

THEDFPUTY MIN1STFR IN THE 
MINISTRY O r IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TA ALAYA MEN UP MANTRI) (SHRI 
B N  K U R irL ) (a) and (b) No project 
report for any such schcine has been recei
ved from the Government of Bih tr

(c) to (e) Do not arise

Action against Lmployees of Dhanbad
Division (Eastern Railway) who went 

on strikt

243 SHRI RAMAVATAR SHASTRI 
Will the MINISTER Oh RAILWAYS (RAIL 
MANTRI) be pleased to state

Station, who was alleged to  have assaulted 
the wife of a Switchman of that station on 
27-1-71 The staff also demanded that the 
Officer Commanding, Railway Protection 
Force, Gomoh and the Station Master, 
Hazanbagh Road should be transferred 
forthwith and discpilnary and legal action 
taken against them

(c) A fact finding enquiry was con
ducted into the incident which took place on 
27-1-1971 and on receipt if the report, the 
Havildar was placed under suspension with 
effect from, 2 2-1971

(d) and (e) No such assurance was 
given by the Railway Board Besides 
the natural tonscquences of break m 
service of the employees who participated 
m the strike, 9 employees have been placed 
under suspension for violation of the 
Essential Services Maintenance Act, 1968 
and/or for indulging m violent activities, 
intimidation etc Prosecution eases are also 
pending against these 9 employees

(a) whether the Railway employees of 
Dhanbad Division m the Last ten Railway 
had gone on strike for a few da^s in the 
month of February last ,

(b) if so , what were the grievances of 
the employees ,

(c) the action taken by Government to 
remove those grievances ,

(d) whether action has been taken 
against some Railway employees in connec
tion with the said strike inspite ot the 
assurance of the Railway Board not to take 
any action against any one , and

(e) if so, the justification therefor *

Resolution by Bihar Legislative Assembly 
against construction of Barrage at 

Son River m Madhya Pradesh

244 SHRI RAMAVATAR SHASTRI • 
Will the MINISTLR OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDUT MAN
TRI) be pleased to state

(a) whether the Bihar Legislative Assem
bly had passed a Resolution unanimously in 
the December Session last requesting Gov> 
ernment not to grant permission to the 
Madhya Pradesh Government to construct a 
barrage at Son river in Madhya Pradesh, and

(b) if so, the details of the resolution 
and the reaction of Government thereto?

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHAIYA)
(a) Yes, Sir There was a strike by a 
section of railway employees of Dhanbad 
Division from 3rd to 10 th February, 1971

(b) Disciplinary and legal action was 
demanded against the Havildar of the Rail
way Protection Force at Hazaribagh Road

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI 
B N KUREEL) (a) and (b) The Bihar 
Assembly, at its sitting on the 23rd March,
1971 adopted the following resolution .

This meeting of the Bihar Vidhan Sabha 
unanimously oppose the construction of Ban-
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sagar project proposed by the Government 
of Madhya Pradesh across Soae river. At 
the same time, it requests the Central Gov
ernment that orders may be issued to post
pone action on this project, because cons
truction of this project will fatally affect the 
Centuary old Sone Canal system and com
pletely damage cultivation of 7.5 lakh acres 
kharif, 6 lukh acres rabi and 1 lakh acres 
hot whether crops in Bihar State.

The Bansagar project proposed by the 
Government of Madhya Pradesh has not 
been approved by the Government of India. 
Efforts are being made by the engineers of 
Central Government, in consultation with 
the engineers of the Madhya Pradesh, Uttar 
Pradesh and Bihar Governments to evolve 
revised proposals for the Bansagar project 
which might bo acceptable to all the three 
States.

Finalisation of Balances of Ex-State Rail
ways Merged with Indian Railways

245. SHRI K.S. CHAVDA ; Will the 
MINISTER OF RAILWAYS (RAIL MAN
TRI) be pleased to state :

(a) whether it is a fact that the balances 
of the ex-State Railways merged with Indian 
Railways in 1950 have not >et been finalis
ed; and

(b) what were the balances of ex-State 
Railways merged with Indian Railways m 
1950 ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THAIYA) : (a) Yes Sir.

(b) Balances are given in the Statement 
Laid on the Table of the House. [Placed 
in Library. See No. LT-174/70]

Rail Link between Kakosi and Bhildl 
(Western Railway)

246. SHRI K. S. CHAVDA : Will the
m in is t e r  o f  r a il w a y s  (r a il  m a n -
TRi) be pleased to state :

was undertaken by the Western Railway and 
when it was completed;

(b) what is the estimated cost of cons
tructing the above mentioned rail link;

(c) whether his Ministry intends to in
clude the construction of the rail link in the
1971-72 programme; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA) : (a) to (d). Investigations were 
earned out in 1965-66 for a new Railway 
line from wagrod to Bhildi with development 
of line capacity on the existing Mehsana- 
Wagrod section, as an alternative to develop* 
ment of capacity on Mehsana-Palanpur- 
Ajmer route. These investigations revealed 
that the new Railway line from Wagrod to 
Bhildi would cost about Rs. 2 crores and 
development of line capacity on the Meh
sana Wagrod section another Rs. 0.24 croze. 
Since this expenditure was not found to be 
justified on economic and traffic conside
rations, the construction of this line was 
not considered.

Scheduled Castes and Scheduled 
Tribes For Class HI and IV Posts

247 SHRI K. S. CHAVDA : Will the 
MINISTER OF RAILWAYS (RAIL MAN
TRI) be pleased to state :

(a) the requisite numbers of Scheduled 
Castes and Scheduled Tribes candidates who 
were not available even after applying the 
relaxed standards in case of direct recruit* 
ment made to non-technical posts in Class
III and Class IV otherwise than through a 
written examination since July, 1968;

(b) the number of the best among the 
Scheduled Castes and Scheduled Tribes can
didates having minimum educational quali
fications selected to fill the reserved vacan
cies since July, 1968; and

(c) whether they have been given nece
ssary in service training ?

(a) when the preliminary investigations THE M INSTER OF RAILWAYS 
w  a rail link between Kakosi and Bhildi (RAIL MANTRI) (SHRI HANUMAN-
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THAIYA) (a) to (c) Information is being 
collected and will be laid on the Table of 
the Sabha

Looting of Passengers of a train by Armed 
dacoits between Pasraha and Narayanpur 

(North Eastern Railway)

248 SHRI M RAM GOPAL RLDDY 
SHRI GANGA REDDY

Will the MINISTER OF RAILWAYS 
(RAIL MANTRI) be pleased to state

(a) whether some armed dacoits stopped 
a passenger tram on the North Eastern 
Railway between Pasraha and Narayanpur 
on 25th April, 1971 and looted the passen
gers, and

(b) if so, the steps Government propose 
to take to prevent such incidents ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA) (a) Yes

(b) (i) Apart from tightening up normal 
security arrangements by the 
Government Railway Police, 
such as keeping watch at im
portant stations and periodical 
raids to round up criminals and 
anti-social elements, Govern 
ment Railway Police escorts are 
provided on important night 
passenger trains

(II) Close liaison is'maintamed by the 
Railway Protection Force with 
the Government Railway Police 
so that crime is effectively check
ed and surveillance is kept over 
bad characters

(III) Co-ordination meetings at all 
levels are also held by the R P F 
officials with the Government 
Railway Police officials with a 
view to improving prevention 
and detection of crime on Rail 
ways

(iv) Strict instructions have also been 
issued to the R P F  staff, on 
duty m yards or station plat

forms for guarding railway pro
perly to rush to the scene of 
crime and render all possible 
help to the victims.

Purchase of Rail Equipments by a Delegation 
From Jakarta

249 SHRI BISHWANATH JHUN- 
JHUNWALA Will the MINISTER OF 
RAILWAYS (RAIL MANTRI) be pleased 
to state

(a) whether an official delegation from 
Jakarta recently visited lndi t to explore the 
possibility of buying rail equipments ,

(b) whether the team held discussions 
with Railway Board in this regard, and

(c) if so the outcome of the talks 
held f

THh MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMANTHA- 
IYA) (a) to (c) A four-member Indonesian 
Railway delegation recently visited India as 
guests of the Government of India and held 
exploratory discussions with the Railway 
Board No firm decision was taken

Setting up of Central Projects 
in Rajasthan

250 SHRI BISHWANATH JHUNf- 
JHUNWALA Will the MINISTER OF 
INDUSTRIAL DEVELOPMENT (AUDYO
GIK VIKAS MANTRI) be pleased to s ta te :

(a) whether by the end of the Fourth 
Five Year Plan the Central Government 
would be investing Rs 161 89 crores m their 
projects in Rajasthan as against Rs 3,405 
crores investment at Central projects m the 
country,

(b) whether considering the back
wardness of the State the Central Govern
ment have considered the desuability of 
setting up of more Central projects in 
Rajasthan , and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYAMANTRI) (SHRI 
GHANSHYAM O Z A ): (a) The total 
investment on Central Industrial Projects 
by the end of Fourth plan i.e. during 
the period 1951-74, in the Stale of 
Rajasthan would be of the order of 
Rs. 133.9 crores as against investment of 
Rs. 4460.4 crores in the country.

(b) and (c). In addition to the Central 
Industrial projects listed in the Fourth Plan 
document on pages 326-330, the possibility 
of setting up of a fertiliser plant at Raj
asthan based on local pyrites and rock phos
phate is under study.

Continuance of 11-Point Programme for 
Elimenation of Corruption

251. SHRI BISHWANATH JHUN- 
JHUNWALA :

SHRI A. P. SHARMA :

Will the MINISTER OF RAILWAYS 
(RAIL MANTRI) be pleased to state :

(a) whether Government propose to 
continue with the “ 11-point Programme” 
for elimination of corruption;

(b) whether the working of this program
me so far has been assessed to find out 
the gains derived therefrom to merit its 
continuance; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANUMANTHA1YA):
(a) Yes.

(b) and (c) . No formal assessment has 
been made as the implementation of the 
Programme started only in June 1970. But 
from the results achieved from the Mughai- 
sarai operation, it Is noticed thet thefts and 
pilferages in that area have been considerably 
reduced.

Volunteers engaged for the stoppage 
of thefts at Mughal Sarai

252. SHRI BISHWANATH JHUN- 
JHUNWALA : Will the MINISTER OP

RAILWAYS (RAIL MANTRI) be pleased 
to state :

(a) whether the volunteers engaged by 
the Railway Administration at Mughal Sarai 
have in any way effectively contributed to
wards the stopping of large-scale thefts in 
the yard :

(b) if so, whether the super-imposition 
of the volunteers has further demoralised 
the Railway Pro'ection force who are being 
looked down upon and are unable to work 
effectively; and

(c) whether Government propose to 
continue with the employment of sadhus 
and volunteers at Mughal Sarai and at other 
Railway Stations to curb corruption ?

THE MINISTER OF RAILWAYS (RAIL 
MANTRI) (SHRI HANU MANTHA1YA):
(a) Only a few minor cases of thefts 
were detected by the Members of the Rash- 
triya Lok Sena.

(b) No.

(c) The matter is under consideration of 
the Government.

Assistance to Industrialists for setting Bp 
Industries in Backward area

253. SHRI BISHWANATH JHUNJHUN- 
WALA : Will the MINISTER OF INDUS
TRIAL DEVELOPMENT (AUDYOGIK 
VIKAS MANTRI) be pleased to state :

(a) whether Government are willing to 
give private Sector Industries assistance to 
set up industries in backward and difficult 
regions ;

(b) whether Government have since 
published the nature of assistance that would 
be available to the private sector for such 
ventures ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI
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GHANSHYAM OZA): (a) to (c) . In pursu
ance of the decisions of the N. D. C. com
mittee on the recommendations of the 
working Groups on criteria and incentives for 
promotion of industries in backward areas, 
certain industrially backward districts have 
recently been selected to qualify for conces
sional finance from the financial institutions. 
Besides, certain districts/areas have also been 
selected to qualify for 10% outright grant or 
subsidy by the centre to industries on their 
fixed capital investment. Also, Government 
are considering the giving of transport 
subsidy equivalent to 50% of the transport 
cost of both raw material and finished 
products for all new industrial units to be 
Set up in the states of Jammu and Kashmir 
and Assam including Meghalaya, Nagaland 
and the Union Territories of Manipur, 
Tripoia and N. E. F. A. The Transport 
subsidy will also be available to the existing 
units for expansion or diversification if 
this leads to an increase in production of 
at least <5% over the average annual output 
during the preceding three years.

Administrative details of the schemes 
of 10% central grant and transport subsidy 
and the procedure for their disbursement 
are being worked out.
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Completion of Pambaroo Hydro-Electric 
Project of Tripura and complaint 

•gainst N.P.C.C.

235. SHRI B1REN DUTTA ; Will the 
MINISTER OF IRRIGATION AND POWER 
(SlNCHAl AUR VIDYUT MANTRI) be 
pleased to slate :

(a) when the Pambaroo Hydro-electric 
Project of Tripura is expected to be com
pleted ;

(b) whether any complaint has been 
received by his Mantralaya regarding was
tage of money by the National Project 
Construction Corporation there ; and

(c) if so, the nature of complaint ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI 
B.N. KUREEL). (a) The Gumti (Pambaroo/ 
Dumbro) Hydro Elcctric Projcct is expected 
to be completed in 1972-73.

(b) No, sir.

(c) Does not arise.

Scheme for drainage of Hower river 
(Tripura)

256. SHRI BIREN DUTTA : Will the 
MINISTER OF IRRIGATION AND POWER 
(SlNCHAl AUR VIDYUT MANTRI) be 
pleased to state :

(a) whether any scheme has been pro
posed by the Tripura Administration for 
drainage of Hower River which creates flood 
around the Agartala Town ; and

(b) if so, the nature of the scheme ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI 
B.N. KUREEL) : (a) and (b). The Tripura 
Administration have a proposal o f construc
tion of small reservoirs on the tributaries of

the Haora river viz., Bangeswar, Chinchima 
Dhobatila and Dhanai, which will moderate 
the floods near Agartala town. Such mode
ration of the floods by the reservoirs when 
constructed will reduce the flooding in areas 
on the bank of the river near Agartala town 
and also help in speedy drainage o f storm 
water from inside the town. The feasibility 
of the proposal is yet to be established 
after further studies and field investigations.

A proposal for carrying out Hydraulic 
model studies of the river Haora for investi
gating measures such as straightening of 
the bends, river training works etc. for 
effecting better flow conditions and control 
in the vicinity o f Agartala Town has also 
been made by the Tripura Administration 
and is under study in the Central Water and 
Powei Research Station, Poona.

Hurdles in Immediate execution of Western 
Kosi Canal Scheme, North Bihar

257. SHRI JAGANNATH MISHRA J 
Will the MINISTER OF IRRIGATION 
AND POWER (SlNCHAl AUR VIDYUT 
MANTRI) be pleased to state ;

(a) what are the hurdles in the way of 
immediate execution of the Western Kosi 
Canal Scheme in North Bihar :

(b) whether Government have decided 
to take up Dagamare Barrage Scheme for 
the present in lieu of Western Kosi Canal 
Seheme to ameliorate the lot of the Kosi 
sufferers ; and

(c) if so, the time limit for the comple
tion of aforesaid Scheme ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SlNCHAl AUR VIDYUT MAN
TRALAYA MEN UP-MANTRI) (SHRI 
B.N. KUREEL) : (a) Non-receipt o f clea
rance from His Majesty's Government of 
Nepal for construction of Canal in the first
22 Miles length falling in Nepal territory ;

(b) No decision has been taken on 
Daomara Barrage.

(c) Does not arise.
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Demand for extension of Railway Line 
from Jhanjharpur to Khubauna in 

Sakri-Nirmali Section (North 
Eastern Railway)

258. SHRI JAGANNATH MISHRA. 
Will the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) whether Government have conceded 
the demand for extension of the Railway 
line from Jhanjharpur to Khubauna in 
Sakri-Nirmali section of North Eastern 
Railway, giving the status of a fullfledged 
railway station to Chikna Halt in Sakri- 
Nirmali section of North Eastern Railway 
and stoppage by a few raintutes of all UP 
and Down trains at Ugna Halt in Sakri- 
Jaynagar section of North Estern Railway ; 
and

(b) if so, when this decision will be 
implemented ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) : (a) and (b). it is proposed to 
carry out an Engineering feasibility study 
and a traffic appreciation for new metre 
gauge rail link from Jhanjharpur to 
Khatauna on the North Eastern Railway. 
Necessary estimates have been called for 
from that Railway.

The proposal for conversion of Chikna 
Halt into a flag station was examined in the 
past and found not financially justified. The 
proposal is however, again being examined.
2 out of the 5 pairs of trains running
on the section are already booked to stop
at Ugna Halt so as to provide a train both 
in the morning and evening for each direc
tion. The traffic at the Halt is low
and station is working at a lose ; hence it 
Is not considered justified to stop any more 
trains there. In response to public demand 
No. 328 On. Passenger will stop at thij
station from 1*6-1971 at about 17.30 hrs. 
instead of 326 Dn. at 11.IS hrs.

Goods wagons Immobilised daily owing to 
tbeft of brake components in 

Eastern Railway

259. SHRI TRIDIB CHAUDHURI ; 
Will the MINISTER OF RAILWAYS (RAIL

MANTRI) be pleased to  state ;

(a) the number of goods wagons immo
bilised daily in the first S months of this 
year (1971) because of theft of brake-beams, 
brake components and bearing brassess and 
other fittings from running and stalled 
wagons in the Eastern Railway and other 
Indian railways separately ;

(b) a monthly break-up of these figures 
for each Zonal Railway and how they com
pare with the figures of corresponding 
months in 1970 and 1969 ;

(c) the present built-in capacity for 
wagon repairing per day in the different 
Zonal Railways ;

(d) the extent of loss suffered by the 
Indian Railways on account of theft of (i) 
wagon fitting (ii) the cost of replacements 
and spares and (ili) impeded goods traffic ; 
and

(e) the measures taken to prevent these 
thefts ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) : (a) to (e). the information is 
being collected and will be laid on the table 
of the Sabha.

Comparative figures of tbeft of Accessories
in Eastern Railway and South Eastern 

Railway

260. SHRI TRIDIB CHAUDHURI : 
Will the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) the monthly figures relating to theft 
of Electric fans overheads electrical traction 
wires (length or weight wise), communica
tion cables and battery cell in the Howarh, 
Sealdah, Asansol and Danapur Divisions of 
Eastern Railway and Kharagpur and Adra 
Divisions of South Eastern Railway in the 
first five months of 1971 and the correspond
ing figures for the previous year ; and

(b) the annual loss on these counts for 
Eastern and South Eastern Railways and 
how they compare with the same kind of 
losses in other Zonal Railways 7



153 Written Answers JYAISTHA 4, 1893 (SAKA) Written Answer* 154

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THAIYA) : (a) and (b). The information is 
being collected and will be laid on the 
Table of the Sabha.
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Railway line from Dharmanagar to 
Agartala (North East Frontier Railway)

265 SHRI BIREN DUTTA : Will the 
MINISTER OF RAILWAYS (RAIL MAN- 
•fit!) be pleased to state :

(a) whether the examination of the
survey report of Railway line from
Dharmanagar to Agartala has been com
pleted , and

(b) if so, the probable date when
Government proposed to start the work of 
construction on this line 7

THL MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA) (a) and (b) The Engineering and
Traffic survey reports of the Dharmanagar- 
Agartala new line are at present under the 
examination of the Railway Board. A 
decision regarding the construction of the 
line will be taken after the examination is 
completed

Electrification of Panskura-Haldia 
Section (South Eastern Railway)

266 SHRI SUBODH HANSDA : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) whether the project report including 
survey estimate for electrification of Panskura- 
Haldia Section has been prepared by the 
South Eastern Railway ,

(b) if so, the details thereof ; and

(c) the total amount involved in this 
projcct 7

THE M1NISTLR OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN
THAIYA): (a) Yes

(b) Panskura-Haldia section is con
tiguous to the existing electrified Howrah- 
Kharagpur section of the South Eastern 
Railway. Electrification of this 69 Km. 
section will enable running of through tram 
services on electric traction to and from 
Haldia without having to resort to change 
of traction at Panskura and would enable 
Railways to meet the anticipated growth of 
traffic consequent on construction of Haidia 
Port.

(c) As per sanctioned estimate the 
project will cost Rs. 24  crores.
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Export of Railway Bogies, locomotives

267. SHRI SUBODH HANSDA : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) whether Indian Railways are export
ing Railway equipments such as Coaching 
bogies, locomotives ;

(b) if so, to which countries and the 
details of equipments exported ;

(c) whether the country is self-sufficient 
in the matter of export of the above 
equipments ; and

(d) the further steps being taken to 
increase the export of the above equip
ments ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA): (a) and (b). Indian Railway 
Production Units have exported coaching 
bogies to Burma, Thailand and Taiwan ; 
boilers to Burma and locomotive com
ponents to Syria, Nigeria and Canada. An 
order for the supply of 113 coaches to 
Taiwan is under execution. No locomotive 
has so far been exported.

(c) Export is regulated within the 
existing capacity keeping in view the 
requirement of Indian Railways.

(d) Foreign enquiries are studied and 
quotations sent wherever feasible.

Achievements of 11-Point Programme 
for Improvement of Railways

268. SHRI A.P. SHARMA : Will the 
MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) the position of the 11-point Pro
gramme initiated by the former Railway 
Minister for the improvement in the working 
pf the Railways ; and

(b) the pice of implementation of this 
programme and the savings Railways have 
made due to the implementation of this 
programme ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA): (a) and (b). The implementation 
of the Eleven Point Programme continues 
to receive sustained attention of the Railway 
Administrations.

While savings have been effected as a 
result of various drives initiated under the 
Eleven Point Piogramme, it is not possible 
to precisely evaluate them in terras of 
money.

Demand from States for getting Powers 
of Licensing

269. SHRI G. V1SWANATHAN: 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether there is a demand from 
States that they should be given ceitam 
powers of Licensing ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATES IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MATRA- 
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) and (b). The 
view has been expressed by one State 
Government that the grant of industrial 
licences should be decentralised. Consider
ing all the aspects involved, such as the 
need for accelerated growth, reduction of 
regional imbalances, prevention of concen
tration of economic power, the proper 
channelisation of scarce resources, including 
capital and foreign exchange into directions 
most beneficial for the economy of the 
country as a whole, the problems of indus
trial devevelopment and licensing have 
necessarily to be considered and tackled from 
a national perspective by the Central 
Government. The views of State Govern* 
meats are, howeve, given due consideration 
in the formulation of policies and in the 
process of industrial licensing.

Demand from Judiciary for Power of 
Judicial Review

270. SHRI G. VISHWANATHAN: Will 
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRI) be 
pleased to state

fa) whether there is a demand from 
Judiciary that they should have the power of 
Judicial Review ; and

(b) if so, the reaction of Government 
thereto ?

Tlir MINISTFR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICL 
(VIDHI AUR NYAYA MANTRALAYA 
MFN RAJYA MAN1RI) (SHRI 
NITIRAJ SINGH CHAUDHARY) (a) and
(b) Shri J C Shah, former Chief Justice 
of India, while delivering the third Dorab 
Tata Memorial Lecture in New Delhi 
on 15th April, 1971, is reported to have 
made certain observations regarding Judicial 
review while explaining the role of Judiciary 
under the Constitution The Constitutional 
position being quite clear there is no question 
of any demand from the Judiciary in this 
regard
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Take over of Howrah-Amta Light 
Railway

273. SHRI JYOTIRMOY BOSU : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) whether it is a fact that the Howrah- 
Amta Section of the Light Railway (South- 
Eastern Railway) was serving a useful 
purpose by catering to the needs of 
thousands of passengers ;

(b) whether it is a fact that the closure 
of this railway has led to ihe aggravation of 
the transport problem in this region ;

(c) whether it is further a fact that 
Government was already running more than 
4500 KMs. of narrow gauge railways ; and

(d) if so, (he reasons why it is not 
possible for the Government to take over 
Howrah-Amta Section, the length of which 
is not more than 450 KMs , and run the 
same in the public interest ?

THE MINISTFR OF RAILWAYS 
(RAIL MANRTI) (SHRI IIANUMAN- 
THA1YA) : (a) Yes, Sir.

(b) While the closure of the Railway has 
led to an existing mode of transport being 
no longer available, the West Bengal State 
Government have provided additional road 
transport facilities, after the closure.

(c) Nearly 4500 KMs. of narrow gauge 
RaiUays are being run by the Government.

(d) The Company owning and operating 
the Howrah-Atma Railway have stated that 
they were obliged to close the Light Railway 
due to increasing losses on its operation for 
many a year. There is no likelihood of 
si'ch losses on its operation going down 
after n itionalisation or assumption of the 
management. On the other hand, the 
expenditure and hence the losses would 
further increase due to the obligations placed 
on Government as a model employer and 
manager. It was for the mason that 
economic running of these lines by Govern* 
ment coo Id not be foreseen that nationalisa
tion was considered as not being in public 
interest.

Shortage or Power in Eastern Region 
of the Country

274. SHRI JYOTIRMOY BOSU : Will 
the MINISTER OF IRRIGATION &  
POWER (SlNCHAl AUR VIDYUT MAN
TRI) bepleased to state :

(a) whether the Eastern region of the 
country is now faced with an acute power 
shortage ;

(b) whether further aggravation of the 
problem in the near future is being appre
hended ;

(c) if so, the nature and causes of the 
power crisis ; and

(d) the steps, if any, being taken to 
meet this crisis ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION & POWER 
(SlNCHAl AUR VIDYUT MANTRA
LAYA MEN UP-MANTRI) (SHRI B. N. 
KUREEL): (a) No, Sir.

(b) to (d). Do not arise.

Demand, Production and price of Cement

275. SHRI JYOTIRMOY BOSU : Will 
the MINISTER OF INDUSTRIAL DEVE
LOPMENT (AUDYOGIK VIKAS MANTRI) 
be pleased to state :

(a) on how many occasions, during the 
last three years, Government allowed the 
Cement industry to increase prices and the 
amount of inccrease allowed on each occa
sion ;

(b) the selling prices of cement in 1960- 
61,1965-66 and 1970-71 ;

(c) internal demand, total capacity and 
actual production of cement during 1968-69,
1969-70 and 1970-71 and anticipated demand 
in 1973-74 ;

(d) targets in respect of capacity as well 
as production for the year 1973-74 ; and

(e) whether the targets have been re
cently revised and if so, the details thereof ?
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THE DEPUTY MINISTFR IN Tllh  
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA- 
LAYA MEN UP-MAN TRI) (SHRI 
SIDDHESHWAR PRASAD) (a) On three 
occasions, viz Rs 3 60 per tonne on 16-4-69, 
Rs 2 00 on 4 4 70 and Rs, 3 20 on 24 10 70

(b) to (d) A statement is attached

(e) No, Sir

Statement

Free on Rail destination price of cement 
was as under -

1960-61 

1965-66 

1970 71

Rs 94 00 per tonne 

Rs 108 10 „ ,

Rs 13413 .. „

(c) the details of the price structure of 
cars before and after this enhancement ?

THI DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MINT (AUDYOGIK VIKAS MANTRA- 
LAYA Mf N UP-MANTRI) (SIIRI 
SIDDH1 SHWAR PRASAD) (a) to (c) 
The Supreme Court passed an interim order 
on the 16th April, 1971 permitting the car 
manufacturers to sell their cars at ex
factory prices not exceeding those recom
mended by the Car Prices Inquiry Com
mission which was sc» up by Government 
on the recommendation of the Court and 
which submitted its Report on 29 3 1971 
The ex factory retail selling pricts of the 
thrte makes of c irs running prior to
16 4 1971 and those authorised by the 
Supreme Court with effect from the 16th 
April, 1971 are indicated below -

1968-69 1969-70 1970-71 
(in million tonnes)

Capacity 15 36 15 96 17 36
Production 12 23 13 80 1416

Internal demand 12 00 13 65 14 20

Ancipated demand in 

1973-74 20 million tonnes
Capacity target for 

1973-74 21 50 million tonnes
Production target for 

1973-74 18 00 million tonnes

Increase in Price of Motor Cars

276 SHRI JYOTIRMOY BOSU 

SH R IR S  PANDEY

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state

(a) whether the Automobile Companies 
have been recentl> allowed to increase the 
ex-factory prices of cars ,

(b) whether the consumers will have to 
bear an additional burden of Rs 1800 - 2000 
•* •  result of this enhencement, if so, the 
Wasons thereafter , and

Make of Price rul- Price Increase
cars ing prior autho-

to 16 4 1971 nsed by 
the Sup

reme 
Court on 
the 16 the 
April, 1971

Ambassdor
Fiat
Standard 
H u aid 4 Door 
Model

Rs

15,316
14,325

Rs

16819
15,687

Rs

1503
1362

14,003 16 080 2077

The increase m the ex*show room price 
payable by the consumers will be about 
Rs, 2000/- m the case of Ambassador, about 
Rs, 1800/- in the case of Fiat and about 
Rs 2500 in the case of Standard Herald 
4-Door Model

Appointment of persons by Northeast 
Frontier Railway in Assam

277 SHRI DINESH CHANDRA 
GOSWAMl Will the MINISTER OF RAIL
WAYS (RAIL MANTRI) be pleased to 
state

(a) the number of persons employed in 
Assam in different classes of posts, nanely
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class I, II, III and IV by the Northeast 
Frontier Railway during the years 196* and
1970 ,

(b) out of the aforesaid posts, how 
many were filled up by people either of 
whose parents was a parmanent resident in 
the State of Assam including Megha
laya , and

(c) out of the aforesaid posts how 
many were filled up by persons who prose
cuted or completed their studies in any 
educational institution in the State of Assam 
including Meghalaya ’

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THAIYA) (a) Information about nnmber 
of persons employed is not complied State- 
wise but Railway-wise Information regar
ding North carst Frontier Railway is being 
collected and will be laid on the Table of 
the Sabha.

(b) and (c) Such State-wise statistics 
are not maintained

Floods in Tripura Towns and protection 
measures

278 SHRI DASARATHA DEB • Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT MAN
TRI) be pleased to state :

(a) whether Government are aware that 
all the towns of Tripura are visited by floods 
almost eveyy year , and

(b) if so, the steps being token to pro
vide adequate funds to the Tripura Govern
ment for undertaking adequate flood 
protection measures ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT MAN- 
TRALAYA MEN UP-MANTRI) SHRI 
B N KUREEL) : (a) and (b). Yes, Sir. The 
towns affected are the headquarters town of 
Agartala and Sub-d.visional towns of

Khowai, Kailashahar, Son a mu ra, Belonia, 
Dharmanagar, Amarpur and Kamalpur. 
Flood protection measure in all the abovfe 
towns, except Kamalpur, have already been 
undertaken and improved wherever necessary. 
Woiks in Kamalpur could not, however, be 
taken by so far as land required for cons- 
tuction of embankment has not been made 
available.

A sum of Rs 14.51 lakhs has been 
provided in the budget for 1971-72 of the 
Government of Tripura for town protection 
works The total provision for town pro
tection works in the Fourth Plan is Rs. 86 
lakhs

Flood protection Bund around Agartala 
Town, Tripura

279 SHRI DASARATHA DEB : Will 
the MINISTER OF IRRIGATION AND 
POWFR (SINCHAl AUR VIDYUT 
MANTRI) be pleased to state

(a) whether Government are aware of 
the fact that the flood-protection bund 
around Agartala Town, Tripura requires 
immediate improvement on the lines of the 
similar measuses taken earlier m the border 
areas of East Bengal , and

(b) if so, whether adequate funds have 
been made available to the Tripura Gouern- 
ment for this purpose ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT MAN- 
TRALAYA MEN UP-MANTRI) (SHRI B.N. 
KUREEL) (a) The Tupura Administration 
are carrying out improvements to the flood 
protection embankments around Agartala 
town. These include raising, widening, cons
truction of spurs and pitching.

(b) The requisite funds for the improve
ment works have been provided by the 
Tripura Administration. For the y w  1971- 
72, the amount provided is Rs 8 64 lakhs.

Delimitation of Assembly Constituencies 
in Tripura

280 SHRI DASARATHA DEB : Will 
the MINISTER OF LAW AND JUSTICE
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(V1DHI AUR NY AY A MANTRI) be 
pleased to state :

(a) whether Government have any pro
posal for setting up a Delimitation Com
mission for delimiting the Assembly 
Constituencies of Tripura afresh for in
creasing the number of seats ;

(b) whether Government of Tripura has 
moved for such a fresh delimitation ; and

(c) if so, the steps being taken in this 
respect ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(VlDHI AUR NY AY A MANTRALAYA 
MEN RAJYA MANTRI) (SHRI NIT1RAJ 
SINGH CHAUDHARY) : (a) and (b). No, 
Sir.

(c) Does not arise.

Judicial Commissioners Court for 
Tripura

281. SHRI DASARATHA DEB : Will 
the MINISTER OF LAW AND JUSTICE 
(VIDHI AUR NY AY A MANTRI) be 
pleased to state :

(a) whether Tripura Government have 
moved for setting up of a separate Judicial 
Commissioners Court for Tripura ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI) (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) A proposal 
was received from Tripura Administration in 
July 1969 for the appointment of a separate 
Judicial Commissioner for Tripura.

(b) The volume of work arising in 
Tripura did not justify the appointment of 
a separate Judicial Commissioner for 
Tripura. However, for the disposal of 
arrenrs in Tripura, an Additional Judicial 
Commissioner has been appointed with effect 
from 25th September, 1970.

Setting of Paper Mill in Orissa

282. SHRI S. C. SAMANTA : Will the 
MINISTER OF INDUSTRIAL DEVELOP- 
MENT (AUDYOG1K VIKAS MANTRI) be 
pleased to state :

(a) whether Orissa will have a paper 
Mill in the private sector to be located near 
Jeypore in Koraput District ;

(b) if so, whether a letter of intent for 
its establishment with Rs. 30 crores has been 
issued by the Central Government ; and

(c) its manufacturing capacity ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) to (c). Yes.
Sir. A letter of intent has been granted to 
a private firm for the establishment of a 
new undertaking in Koraput District of 
Orissa for the manufacture of 60,000 tonnes 
per annum each of pulp and paper. In 
their application, the party have indicated 
that their investment in fixed assets will be 
of the order of Rs. 25.8 crores.

Setting of Paper Mills during Fourth Plan

283. SHRI S. C. SAMANTA :
SIIRIMATI JYOTSNA CHANDA :

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether any paper mills are going 
to be set up during the Fourth Five Year 
Plan ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MANTRA
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA): (a) Yes, Sir
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(b) Details thereof being :

(i) Nagaland Paper/Pulp | In the
Mill Pub

(n) Kerala Newsprint lic
Mill Sec

(iu) Assam Pulp and tor.
Paper Mill

Besides these capacities have also been 
approved m the Private Sector to set up 
nulls for manufacturing pulp, paper and 
newsprint
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7 2  it 3 ’Tg^r flRW  ^
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Collision of a Goods Train and Wardha-
Kazipet Passenger Train near Asifa- 

bad Road (South Central 
Railway)

288 SHRI GANGA REDDY : Will 
the MINISTER OF RAILWAYS (RAIL 
MANRl) be pleased to state :

(a) whether a collision occurred between 
a Goods tram and 395 Dn Waidha-Kazipet 
passenger train at 5 p m. on 25th April, 1971 
near A->jfabad Road Station in Adilabad 
Distr.ct (South Central Railway) in which 
one gtrl died and several passengers sustain* 
ed injuries ,

(b) if so, what are (he findings of the 
enquiry instituted by the Assistant Commis- 
missioner, Railway Safety ;

(c) the action taken against the persons 
at fault , and

(d) what was the amount of ex-gratia 
payment made to the parents ol the deceased 
and to other injured persons 7

THE MINISER OF RAILWAYS (RA1L- 
MANTRI) (SHRI HANUMANTHA1YA) :
(a) Yes

(b) The report of the Additional Com- 
sioner of Railway Safety, Bangalore, who 
has held his statutory inquiry into this 
accident, is awaited

(c) Suitable action will be taken on 
receipt o f the inquiry report.

(d) Ex gratia payment of Rs 5,700/- has 
been made to the parents of the deceased 
and to other injured persons.

Release of I. D.A. Loan for Electric 
Power I ransmission Facilities 

in States

289 SHRI GANGA REDDY:
SHRI M RAM GOPAL REDDY:

Will the Minister of IRRIGATION & 
POWER (SINCHAI AUR VIDYUT 
MANTRI) be pleased to state :
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(a) when the loan of 75 million dollars, 
advanced by International Development 
Association, for expansion of electric power 
transmission facilities in nine States of India 
is proposed to be released ;

(b) the amount required for Andhra 
Pradesh transmission lines ;

(c) the amount required to complete the 
natural transmission network by inter
connecting various State grids which is 
likely to promote more efficient and effective 
utilisation of the generating capacity ; and

(d) how Government propose to get this 
grid completed and in how much timo ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT 
MATRALAYA MEN UP-MANTRI) 
(SHRI B. N. KUREEL): (a) and
(b). The agreement for the Loan of $ 75 
million was signed on 3rd May, 1971 and 
the amount is likely to become available 
shortly after completion of the prescribed 
formalities. Out of this an amount of
* 9.85 million has been provided for trans
mission schemes in Andhra Pradesh

(c) and (d). Evolution of a National 
inter-connected trnasmission net work is a 
continuous process and the inter-connections 
are required to be strengthened from time 
to time as new loads and sources of genera
tion materialise. The total estimated cost 
inter-State/inter-regional transmission lines 
required by the end of the Fourth Plan is 
Rs. 42 crores. In order to accelerate work 
on these lines, Government of India is 
providing 100% loan assistance to the State 
Governments treating such schemes as 
Centrally sponsored Schemes, outside the 
State Plan ceiling. An amount of Rs. 22 
crores has already been provided for the 
purpose in the IV Plan and efforts are being 
made to increase this allocation so that the 
necessary transmission facilities between the 
various regions become available by about 
the middle of the Fifth Plan.

New Railway Lines for Villivakkam to
Trivellore and Vyasarpady to Basin 

Bridge near Madras
290. SHRI $. RADHAKRISNAN : 

Will the Minister of RAILWAYS (RAIL 
MANTRI) be pleased to slate :

(a) whether there is a proposal for
laying a third Railway line from Villivak
kam to Trivellore and a quadruple line from 
Vyasarpady to Basm Bridge near Madras ; 
and

(b) whether the necessary survey work
in this regard has been taken and
completed ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
TIIAIYA) : (a) and (b). The survey work 
for these additional lines has been included 
in the Budget for 1971-72, and will be taken 
in hand shortly.

Progress of Barak Dam Project

291. SHRIMATI JYOTSNA CHANDA: 
Will the Minister of IRRIGATION AND 
POWF:R (SINCHAL AUR VIDYUT 
MANTRI) be pleased to state .

(a) the progress made to construct the 
Barak Dam Project in the Fourth Plan ; and

(b) if progress is slow, the reasons 
thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SINCHAl AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) (SHRI 
B. N. KUREEL) : (a) and (b). A project 
for construction of dam at Naraindhar on 
the Batak river had been prepared. As the 
construction of tho dam at this site would 
submerged Valuable agricultural land and 
also necessiated large scale displacement of 
people, the Government of Manipur sugges
ted that the dam should be shifted further 
upstream. An alternative site for the dam 
at Bhubandhar, which would submerge 
comparatively smaller area in Manipur 
territory has, therefore, been selected. 
Investigations at this site are now in 
progress.
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12.03 hrs

CALLING ATTENTION TO MATTFR 
OF URGENT PUBLIC IMPOR

TANCE

DAM AGE TO CROPb AND GRANARUS 
BY RAINS IN NOR I ITERS INDIA

MR SPEAKER Calling attention 
Shrt R V Bade

S11RI M SATYANARAYAN RAO 
(Karim nagar) Sir, 1 have givui
notice of a calling attention with
regard to the NGO s strike in Andhia 
Pradesh That is most urgent

sft 3TTTo

V t a f f t  f f f c  TT * q H  ftsTMTT g  a f a

s r m i  g f a  s s  sn t <p»

T O ** 5

*rror % a rc*  *» ? it 

qrf wf?r ’
THL MINISTER OF STATT IN THE 

MINISTRY Ofr AGRICULTURI (KRISHI) 
MANTRAIAYA MhN RAJYA MANTRI) 
(SHRI ANNASAHtB P. SlilNDL) Due 
to increase in the area under the High* 
Yielding Varieties, production of whmt 
during crop year 1970 71 for the country as 
a whole is cxpected to be better than that 
during the last year This is despite relatively 
unfavourable seasonal conditions during the 
greater part of the winter

2 During April and May this year, 
there have been reports from Bihar, Uttar 
Pradesh, Punjab and Haryana of hait-storms 
and thunder-storms with equally winds of 
high intensity Those rains coming as they 
did at the time of harvesting and threshing 
of the wheat crop are reported to have 
affected the grains as well as bhusa They 
have also affected other crops like Mangoes, 
Melons, vegetables etc Preliminary reports 
about the damage caused have been received 
from the States concerned and it wilt take 
some time before an accurate assessment is 
made,

3 The earliest report of ram damage to 
wheat was from the State of Bihar in the 
month of April, 1971 It was reported 
that some standing crops were damaged 
but the d image was mostly to the harvested 
wheat lying on the threshing floor to the 
extent of 20 to 25 percent Bihar Govern
ment have asked lor help for giving relief 
to the people m the affected areas A 
Central Study Team is to visit this State 
soon *md necessary action will be taken on 
the receipt of the Team’s report

4 Damage to wheat m the States of 
Uttar Pradesh, Haryana and Punjab took 
place m the month of May, 1971 when the 
crops had been hanested and wore lying on 
the threshing floor Reports indicate that 
of the grain lying on the threshing floor, 
the damage ma> be of the ordoi of 10 to 15 
pcrcent in the case of Punjab and Haryana 
and about 20 to 25 percent in the case of 
Uttar Pradesh No report of any serious 
damage has been received from Rajasthan.

5 Though rains have damaged the 
wheat the damage is more in terms of 
quality than quantity In order to give 
relief to the producers, Government have 
relaxed the specifications for procurement 
ior wheat in order to facilitate purchases of 
the r tin damaged wheat It is cxpected 
that it would be possible to procure a very 
substantial quantity of the rain-damaged 
grain under the relaxed specifications Where 
the grain had been haivested and put m 
gran iries there has been no damage due to 
rams Procured grain particularly in 
llarjana ly»ng in the mandis or in the open 
awaiting despatch has been also been 
affected to some extent despite the pie* 
cautions taken of covering it with tarpaulins 
etc The affected grain is being recondi
tioned and salvaged

6 The unseasonal rams emphasis the 
need for improving the post harvest hand
ling and storage particularly at the 
produceres level Government are a ware of 
this problem and have been considering 
steps that are to be taken in this regard. It 
is not expected that availability of seed for 
the next Rabi sowing will be affected to any 
significant extent by the recent rains How
ever, Government wilt examine this and

Crops etc by ram m 176
Northern India (C A )
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take suitable steps to make good seed aval* 
table to producers in case it became 
necessary to do so.

7. Though the wheat in a number of 
states has been affected in varying degrees, 
this will not make any impact on the 
general foods position in the country. 
Government have built up substantial stocks 
of food grains and procurement of wheat 
this year is more than double than that 
of last year for the corresponding period.
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SHRI ANNASAHEB P. SHINDE : The 
hon. Member, Shri Bade, has come to this 
house after sometime. Naturally, he seems 
to be out of touch with some of the facts 
of the case. In Haryana, the food corporation 
of India is not operating. It is the civil 
supplies Department of the state Govern* 
ment that is procuring. The news-item 
which the hon, Member has read is not 
correct. In fact, we have been requesting 
the stale Government that side by side with 
the civil supplies Department, the food 
corporation of India should be allowed to 
operate. But the state Government for their 
own reasons do not allow the food corpora
tion to operate there.

I am not saying that there has not been 
damage of foodgrains, etc. ft has not been 
due to the failure of the food corporation as 
such. Moreover, the hon. Member should 
appreiate that this w as  a natural calamity. 
Normally, the rainfall in the months of 
April and May is very scanty in north India.
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[Shri Annasahob P. Shinde]

If we examine the record of 40-50 years, 
that is so with an exceptional year or so. 
This has been an exception it year, it is 
a sort of a natural calamity. Th:re has been 
some damage as I mentioned in the state
ment state-wise, in Hiryana, U. P., Bihar 
and Punjib also. But the extensive damage 
occurred first in Bihar, then in U. P. and 
in Haryana.

As far as the Government of India is 
concerned and the food corporation of India 
is concerned, we are trying to procure the 
maximum possible quantity in the market. 
As 1 have already stated in the statement 
as a result of the rains, some of the wheat 
is bouned to be affected and discoloured. 
We have now instructed the F. C. I. to 
purchase...

s t r . i f  : %

3tg q sr  fsrr ta ft s i s  n f  |  i

SHRI ANN AS AH CB P. SHINDE : SO. 
we have instructed them to purcnase rain- 
damage wheat to some extent so that the far
mers can get the benefit. As for as movement 
is concerned there were some problems and 
although there is effective coordination 
between the Railways and my Ministry, due 
to operational difficulties and the difficulties 
in the eastern region,there have been 
difficulties felt in this regard and my Mims* 
try are trying to see that the movement 
is expedited.

JfST W&L (g s s fa )  :

«pt 3 m  sm m  I  f o  Njq$*cT 

^  1 1  crv 3*5 *nrf m m
I  % SRTrBqt ^ T*T

% 3 tR  *T «̂TT Hrnri I  f a  

srerrcrc %

w  i f a  s w r  fa* r 1 1
3 fa  «pt 5*W*TT ^T3T fa*TO

% flsrefm cr> srnflf z *
*Riar ^  $5rc I w zw  s ?  

art % anft |  f a  t ^ * p  faflr it 

. w n w  srisr ^

8TTTRTST % ?ft% W  |3TT I  | ^  ^

|  I *Ttff % *PTOTT *T»r 

t o t  1 1  t o  & 3ffT  tft q t  |  i ^§r 

| i t  ssrrw  
f a  tr^ fasr or^rwrO- t ,

xvsi* * r f r  ^  |  m  ^
|  «t t  st t ?t  f*nnr ^  |  ? ?r w t

«TTW f a q  |IT I  |

* r w r  S 5tg ®Ft grfaRf *ft m

?r> ^  I 3  3TR5TT ^TfcTT

|  f a  faff % 3?R  3 I ^ C r ^

*ffrte*r ^  w t i  ^erszr Jr

t  fa  20 % 25 5rf%Wcf JPT

5^fT5T|?TT t«T3TR f̂TJTTTTrr 3 rR
^  it i r̂faqr ^ s r iT f  if ^ft fTqts

§ *  *? pt  $  jpwT̂ r |  i

^riTfr z r ^ ,> f ^ r  |  f a  2 0  ^  

% 75 5ifcmr?r r̂Or 1 1  *rfcr

3ft *«TfT |  eft ^
^ ' i r r  f a  fsr?! srepR fa§rc ?r 

^rt^TT % ?rfsr*PTfT«ff % ^

% fsrq ^3Tf 3TT T |r t ,  SRT
st̂ p r  3 ^  sr^rr a«rr s i^ r  ^

^  st̂ r  % 5r% srrqJT crrfa

UT TcTr W<TTqr 5TT Sit T̂f?T g f  |

f a m  3IT ?

I  fa  76 ^  fafaf^T % 
f̂ ffTST «n<T I %far arpar 
fa ffm  ^  fa^TT *rr TfT t  f a  

70 72 % ^rm w  ir% i

Tt^«rm ?TT«T *PTT S^?«TT ^ 5 ^  3|T

3T> i t |  i  % ^ r  ^

If wnsrr 1 1  ^
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#  t  ? s f t w r * r t t i n & w
«Twt 3  *ft *tfj ^rfl^T srr^ , **pi?t m * « rr  

«flt% ?

SHRI ANNASAHEB P. SHINDE : The 
hon. Member has made a suggestion that we 
should send teams to iho various states. 
If there is a request from the state Govern
ment we can consider that. Yesterday only 
I was visiting some of the mandis in western 
UP. 1 am visiting some mandis in Haryana 
tomorrow. We are constantly in touch wdh 
the slate Government. Everytning will be 
done to see that maximum quantities which 
have been rain-damaged due to rain havoc 
will be salvaged. 1 could see that very large 
quantities can possibly be salvaged. There 
was bright sun yesterday and day-before- 
yesterday. If this continues, 1 think, quite 
a good quantitity of foodgrains can be 
salvaged.

The hon. Member referred to the price 
less than the procurement price in certain 
mandis in the country. That happened 
bccause certain rumours were floated that 
the Government is not going to effect 
purchases after the 18th May That rumour 
was spread by some interested parlies. There 
was rush of foodgrains in the market and 
in UP alone it was 4 or 5 times more than 
the normal. This created some problems. 
May I assure this on the floor of this house 
to the farmers and wheat-growers of this 
country that we will procure every single 
in this country*which is available, which is 
brought to the market, which is of the 
specifications as prescribed by the food 
corporation and the Government of India,-* 
at the procurement price or at the price 
which has been specified and that no food- 
grain will be rejected? The farmers need not 
be afraid thinking that Government would 
stop purchases or that farmers interest will 
be adversely affected.

: f a *  

tot

(  ? *rr*ff % « « r* r  $  *  i t
*  f a f o  w r  ^  ^  | «

% f'TOT I  I

SHRI BIRENDER SINGH RAO
(Mahendragarh) : I would liko to inform 
the Government of what is happening 

in Haryana. Most of the damage is in 
Haryana.

: 3TTtT5FT 5TT* |  I
m  ff*mr ^  f  i

(IP5? )  : f a *

% 5«RTT* |3TT VT

ffi^r ^ srVr 3% ffr*r sr*r sftr fairr 11 
skT ^  *ft ««s fam,
fqftr $  stpttt h h s t  j* i

5t|?r $ % srrft aft s u w f t
^  «Ftf5T9T I  I *Tg ST?ft $
w f t  ffW % i «r*rc fafr'reff 

* t  W t  a t  ^ q i  f a  Tsrrff

srfcr̂ TrT % 'j^TKr fsrr 1 1  3?t *rcit q*F f t o  

% 3ft |  |  ^  if «fta
^  spmrr |  f a  *T 

|*ri |  itt* 30 sfrt 25 stRrrt *t tfr
fW H sr^r 3 fpffr ^rnrr tot

ffc*r |  i T̂*ircrT § f a  $  ©

if sftff qwft?ar $*tt §t i Tpft
3FR T&n ^Tf|»T f̂ T 5 |? r

% fasrn f  fsnr vr
ft JT-JT |  I % faffptf ^ t ?fr ?ft 

f t  *PTT I  I t  SrTST’TT ^IfcTT
i  f a  fa^RT ^ r r

^  ^ anqwst ^  |  ?
5Tff Jrd srr^R t <t *Tt? 

m 3̂ ^  itito vt 
^  ^ t h t t  1 1 #  ^ r ^ r r  ^ if? rr  g  f a  

f a f f  f a f f  JTSTC V t «fnRTT faffT *

vtx Ir m ifey $
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sft «ft. nVf]

f a n  ?TTf % f t*  *t*t f

h« p*t * r ?

$  ?ft «TT?HT ^T ^T  I  f*F sptf cT«TT 
sRFfei % srartq- *r fW m  ^  ^ f t  % fo r  

Tr?rT̂ ZT nf^cq- Jr WT T^TT ?

arrer ^  g ^ r  «tt «nT?ft % fsp

% gft *TT sn*?ft f f t  I  *TT 

oft tpi; t ft  4 T f  3; £  % fircrrc *r
73, 72 srk  70 ?TT it 5>f |  a fo

WWT 76 % T O  ^  f  I fTTO tft 

q^f 76 % t o  Tt I  l 5*T sfte *  vreT- 

^ t t  « t  *mt?r t o  ^  faq  3rrq w  t t

T | f  fiRT It UT jft 3 ttf % 3TT*TT >ft 

fa*%*IT I  vftx % Scft £t fsr^T- 

2H F  |  fsfcPT f r  s f H  %  sErtqrft i 
if ?n«T 5FJTT *T I  ?

SIIRI ANNAS\HIB P S’HN DE I
am glad the hon Member has drawn atten
tion to some of the malpractices

MR SPEARXR Including the damage

SHRI ANNASAHIB P SHINDF 1
quite agree including the damage We are
seized of the matter and we shall look into 
specific complaints

«ft sft «ft *>4 '*ft *T55cT Tf[T 

$  at «fcfr5*t i sriqfc fa s H t  %
•it f o  vpesnrre 1 1

SHRI ANNASAHIB P SH1NDE 1
quite see the point that there may be cases 
Of extreme hardship In fact when the hon 
Member was with me, we came across some 
ase* of extreme hardship I went to the 

threshing floor of a farmer who had only 
two or three acres of land that is, leasehold 
land, and all his wheat crop was practically 
knt so, there may be cases of extreme 
hardship The state Government are expected 
Id attend to such esses.

As far as the total quantum of damage 
is concerned it is too premature at this state 
to give precise figures I have requested the 
state Govei nment to assess the damage and 
give us their assessment Though the chief 
Minister his mentioned some figures, they 
include the damige to mangoes also He 
did not rcftr specifically to wheat alone We 
are keeping in touch with the state Govern
ments and wc shill havejsomc assessment 
them and on the basis of the assessment, 
if any steps arc needed or desired at our 
end, wc sh ill take those steps

One point which has been raised by my 
hon friend from time to time is what 
Government propose to do after taking into 
consideration that such damage occurs on a 
largo scale As 1 have already mentioned m 
my statement it raises a fundamental issue, 
namely that in the background of massive 
production, the post harvest technology has 
to be changcd threshing harvesting methods 
etc have to be changed We hive requested 
the Agricultural commission to go into this 
matttr and submit an interim report to us 
An expert of ours is also looking into this 
nutter and we shall do whatever needful 
is required But it is an important thing 
which needs to be attended to in the context 
of this massive production in our country

The gre itest relief being provided is by 
way of relaxation of specifications, by 
permitting FCI to purchase rain-damaged 
wheat

SHRI B P MAURYA What about 
conuption? That is the main thing

VS ^  SfFft T t ZFpt ^  W T ^  

^  STcTT |  I qtfT f*RTR>

* *?mrr fa  7 0 , 7 i ,  72  73

^  I  «rk 76 w r  aft qtfT srreft 

I  ,  WTFTTffr f a *  gqr f  I $
arWTT W c I T  g  f T  W  spt Tt*-*rpt 

% fat? w  fou r 3TT TfT I  ?

W*W !V$TO sFTfaiT
*ftfe*r wt iJTor t o  %

1 faffR-e* ^

'W *r ^  firm $ 1
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SHRI B. P. MAURYA : This corruption 
must come to an end. You have failed to 
establish a society without corruption, though 
all the while we are talking of a socialist 
sociley.

SHRI JYOTIRMOY BOSU (Diamond 
harbour) : That is their class character.

SHRI ANNASAHIB P. SHINDE : It 
is true, as has been mentioned by Shri 
Maurya, some farmers did complaint to us 
that they were paid less than the procure
ment price. I have got similar reports from 
other quarters also. There have been some 
cases of malpractice. But the general problem 
in UP appears to the poor marketing condi
tions. There are Pucca adhadhias and 
Karhha adhadhias. A lot can be done by 
the state Government in order to improve 
marketing conditions and marketing laws 
so that the grip of the middlemen and 
exploiters is loosend if not eliminated. . .

SHRI PHOOL CHAND VERMA : Rose

SHRI ANNASAHIB P. SHINDE : Even 
when his party was in power there, we had 
written to the state Government to take 
necessary steps. I am again drawing their 
attention to take necessary steps to improve 
market conditions.

SHRI NATHU RAM MIRDHA 
(Nagaur) : The FCI should recognise
the farmer as the seller. Now they only 
recognise the adhadhias. That is the basic 
trouble. This policy has to be changed. 
Government should give a directive to the 
FCI to purchase from the farmers direct 
through their agencies.

MR. SPEAKER : The hon. member 
should remember that he cannot speak 
without my permission, and if he does so, 
it will not be recorded.

wft w m  f*m  (%*rfVqrT) :

arwrer *  art w r

faiT firw ftfiro  t  W tffc
fcr Sr w ft * fm

3ft tafa  f f

Northern India <CA)

*r£t $  *r*rm  $ i fa frc  *  6o  

7 o  «s?t srsrk

| f  1 1  itg ' v f w  ^  a n n r

* t  $i?rar m v z  $ t * d  |  f a  

^  n  s f fT  f  i

sr&r,
Sfom gT s f t i  3t p r  aTTfc 

T̂T»flf m z  73T g?TT I  I ^  

f^rfrT I ,  r̂f*p»r i f i t  * tsrt

sw re  *  f?irr arc % ^ r r  swrtt |  f a  

rrgffi^r ?n?t |  t r *  
f^rffT 1 1  |  f a  fa src

*r t ,  ^rfa*  fsr^rc % ^

^  1 1

*T * t W Z T R  |  : 3l^T*ft 
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tr srnt ^  i t  *t%' % *fi«t% a ik

s f s r T  arrfe * r  ^ t * t  wwrnitarr^ ?
frtft sO^sTfr apt 

^ t i  5*T3K«IT «pt I ,  fsrff % % »rt

f t r  *pt s i^ ^ t  gt ? t o  ^ r ^ l r

*tg 73T3TTT WT ^  *IT
v t  f t f t  qft v t  <far- 

3iT  ̂ s f ^ r f i c r  f'P*n‘ sn ^ q r,

enfip ^  ^  z

t *

f v  f r f i t  m m  % 

f^ ri* ff *pt ^  ^ c t f

«^t *rt*T *pV nfsr ?jr, f i t  zx  %  t r t
^  CT WT ’̂ *TT I  ? f«T|rT

«ft  3p*rnr ^ t  *r^r w  %
5ft «FTtf ^  «pt irm  «Ft | ,  *wr

^  arr T^t t  *n ^  ? % T T  
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[*ft fa«T * T ^ ]

3TT |  *TT ? 3RTTT 

$TT ^T R T  % **fTOt % fan; WT

m j r t t  M fr  * m  v f t  $  fo w f f  

gft «f?r ^teft | ,  ^  *r ^  * t  * ^ r t  stt

?

SHRI ANNASAHEB P. SH1NDE : As 
far as relief asked for by (he Bihar Govern
ment is concerned, some ways and means 
advance has already been given lo the Bihar 
Government, but as 1 mentioned earlier 
a central team at the request of ihc Bihar 
Government is visiting the state and on the 
basis of the report of the team, the Govern
ment would take Accessary steps to provide 
relief to the Bihar Government.

In regard to providing seeds to the farmers 
for next year, may J assure the hon. 
Member that we shall take adequate care 
and whatever quantities of good seed are 
required by the Bihar Government would 
be supplied to Bihar farmers.

In regard to short duration crop etc. , so 
as to protect the farmers from such calami
ties, I think the hon.’Member is aware of the 
fact that the present strains of wheat which 
we have popularised in the country are of 
much shorter duration as compared to the 
traditional varieties, but our research scien
tists are attending to this problem, and the 
suggetion of the hon.Member can be borne 
in mind.

RE : PARERS LAID ON THE TABLE

MR. SPEAKER 
Laid.

Papers to be

SHRI JYOTIRMOY BOSU : There are 
two things which are occupying our minds. 
One is the murder of a worker of ishapur 
rifle Factory. Then, a deputation under the 
leadership of the acting General Manager 
of the Gun and shell Factory went to the 
police station, where the whole crowd was 
bayoneted and lathicbarged, and two of them 
were murdered. What sort of Government 
are they running in Bengal trday?

MR. SPEAKER : This h  without pre
vious notice.

SHRI JYOTIRMOY BOSU : We have 
given a calling attention notice. It has not 
been admitted so for a? we know. It is 
a very serious matter. We would like you to 
ask the Government to make a statement.

Secondly, in Andhra 4$ lakhs of Govcr- 
mcnt employees are on strike for 1J months.

MR SPEAKER : I am sorry, I have 
not allowed anything. It will not go on 
record. It is not with my permission.

SHRI JYOTIRMOY BOSU : **

THE MINISTER OF FINANCE 
(VITTA MANTRI) (SHRI YESHWANTRAO 
CHAV AN) rose—

SHRI JYOTIRMOY BOSU : On item 
No, 3, point of order under rule 376.

MR. SPEAKER : There is nothing 
under consideration yet.

SHRI JYOTIRMOY BOSU : He has 
already laid the papei on tho Table.

MR, SPEAKER : When the papers are 
laid on the Table, no question can be asked, 
except why there is any delay in laying the 
paper,

SHRI JYOTIRMOY BOSU : Now, on 
item 3, I want to make a submission. If 
you will kindly refer to page 76 of the 
Handbook for Members, at page 76 of 
that book, you will find—

MR. SPEAKER ; I have seen it.

SHRI JYOTIRMOY BOSU : I will read 
from Page 76 ; it says :

•‘Members who want to seek any in
formation from Ministers regarding 
papers mentioned in the List of Busi
ness to be laid on the Table of the 
House, should give advance intimation 
to the Speaker stating the specific 

______ Points on which information is requir

••N o t recorded.
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ed so that the Minister concerned 
could come prepared wilh the infor
mation.’

T have given three notices covering three 
items on the List of Business-items 3, 4 and
5. I want the Minister to reply to the 
points asked for in my notice.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : Only if the Speaker permits; not 
otherwise.

SHRI JYOTIRMOY BOSU : It does not 
say that, Mr. Vajpayee.

MR. SPEAKER ; I am very sorry, I 
am not allowing this.

SHRI ATAL BIHARI VAJPAYEE :
I would like you to give your ruling in fav
our of Shri Jyotirmoy Bosu, so that we can 
also take up such questions and items !

MR. SPEAKER : It will be setting up a 
very, very cumbersome procedure if I allow 
it.

SHRI JYOTIRMOY BOSU : What is 
the use of this book then ? 1 have sought
your ruling, because the rule Fpecifics my 
right to ask for information. You will direct 
the Minister. (Interruptions.)

MR. SPEAKER : You cannot quote 
this.

SHRI JYOTIRMOY BOSU : Why not ?

MR. SPEAKER : You can only quote 
the rule.

SHRI JYOTIRMOY BOSU : ♦♦(Interr
uptions) .

MR. SPEAKER : Please sit down. We 
have accepted that when a paper is laid 
on the Table, it is just laid on the Table. 
If any Member later on gives notice to dis
cuss it, that »  considered on merits and 
allowed or disallowed. (Interruption). The 
handbook is intended to serve as a guide on

various parliamentary matters. If you have 
read the preface you will find this :

‘'The information contained in this 
publication is not exhaustive. It can
not be quoted as the authority if it is 
in conflict with the provisions of the 
Constitution,” etc.

Here, my railing is - and we have follo
wed it for years and years—that when the 
papers are laid on the Table of the House, 
they are just laid. Normally, questions have 
been asked why it is being delayed or why 
this comes up after such a delay. Those are 
the only questions allowed so far. You are 
now getting up and saying that you want to 
ask ccrtain questions regarding contents of 
the statement. You give notice; they will 
be considered on merits.

SHRI JYOTIRMOY BOSU : I have not 
questioned your ruling...

MR. SPEAKER : What is it you are 
doing then ?

SHRI JYOTIRMOY BOSU : It gives 
clear guidance that 1 can give notice of 10 or
IS days...

SHRI D1NEN BHATTACHARYYA 
(Serampore) : Notice has already been 
given regarding the murder...(Interrup
tions)

MR. SPEAKER : He is raising some
thing else.

SHRI JYOTIRMOY BOSU : I want to 
ask...

MR. SPEAKER : I am sorry I am not 
allowing it; no; not at all. I am not going 
to allow it.

SHRI JYOTIRMOY BOSU : Mr. 
Speaker, may i  remind you that 1 function 
on my own rights ?

MR. SPEAKER j You are defying the 
Chair; I am not prepared to tolerate it. You 
are defying the Chair.

♦♦Expunged as ordered by the Chair vide Col. No 192
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SHRI JYOTIRMOY BOSU : I am not 
defying the Chair.

MR. SPEAKER : You are persistently 
defying the Chair. 1 am seeing it since the 
last sev.ion. t  am not going to allow it in 
future. Kindly sit down.

12.35 hrs.

PAPERS LAID ON THE TABLE 

Economic Survky, 1970-71

THE MINISTFR OF FINANCE (VITTA 
MANTRI) (SHRI YESHWANTRAO CHA- 
VAN) : 1 lay •» * •  Table a copy of
of'Economic Survey, 1970-71’. [Placed in 
Library, See No. LT-l6'/71j

Rfport re. Commission of Railway 
Saikty

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (PARAYATAN AUR NAOAR 
VIMANAN MANTRALAYA MEN RAJYA 
MANTRI) (DR. SAROJINI MAHT.SHI) : 
On behalf of Dr. Karan Singh, I beg to lay 
on the Table a copy of the Report (Hindi 
and English versions) on the working of the 
Commission of Railway Safety for (he year
1969-70. I Placed in Library. See No. 
LT-164/71]

Statement re. pow er-position in 
Bhakra  Service Area

THE MINISTER OF IRRIGATION 
AND POWER (S1NCHAI AUR VIDYUT 
MANTRI) (DR. K. L. RAO) : I beg \o lay 
on the the Table a statement regarding 
p<wer position in Bhakra Service Area. 
[Placed in Libraiy, See No. LT-165/1].]

MR. SPEAKER : Secretary. Interrup
tions)•

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : ** (Inter tuptions).

MR. SPEAKER : Don’t try to misbe
have. Please sit down. He is trying to 
misbehave.

SHRI JYOTIRMOY BOSU : I want to 
make a submission before the House 
( Interruptions).

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINIS
TER OF DEPARTMENT OF CULTURE 
(SHIKSHA AUR SAMAJ KALYAN MAN
TRI AUR SANSKR1TI V1BHAG MAN
TRI) (SHRI SIDDHARTHA SHANKAR 
RAY ): You do not believe in parliamen
tary democracy. You are here to create 
trouble.

SHRI JYOTIRMOY BOSU : I want to 
submit to the House that this is a curtail
ment of the rights of a member, which are 
written in the books. (Interruptions)

MR. SPEAKER : May I invite the 
attent on of the House ? He is persistently 
defying the Chair.

SHRI R. S. PANDEY (Rajnandgaon) : 
He has said many things about the Chair. 
He should he named.

SHRI JYOTIRMOY BOSU ; **

MR. SPEAKER : He is trying to insult 
the Chair. He is persistently defying the 
Chair. If he repeats it again, I will have 
to ask him to withdraw from the House. I 
am rot going to tolerate it,

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT ( SANSADIYA KARYA 
TATHA NAVWAHAN AUR PAR1WAHAN 
MANTRI) (SHRI RAJ BAHADUR) : Sir, 
may I suggest that all that he said with resr 
p:ct to you should be expunged ?

MR. SPEAKER : Yes; it will be done. 
If he repeats it again, I will have no alter
native but to ask him to withdraw from the 
House.

♦♦Expunged as ordered by the Chair vide Col. No. 192
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SHRI JYOTIRMOY BOSU : What have
I said which is unparliamentary ? We are 
here to protect democracy. (Interruptions).

MR, SPEAKER : The hon. member of 
the Marxist Party is defying the Chair.

SHRI DINEN BHATTACHARYYA 
(Serimpore) : If he has said anything un
parliamentary, you can expunge it. If he has 
said something within his right how can you 
expunge it ?

MR. SPEAKER : It is not within his 
right.

SHRI INDRAJIT GUPTA (Alipore) : 
If in this handbook which is circulated to 
members, this particular section is per
mitted to remain as it is, a very anomalous 
position will be created. Better have it de
leted. 1 do not know whether Mr. Bosu 
was asking a question or seeking some in
formation. Bui the fact remains that what 
is written here in the Handbook of mem
bers is very categorical.

MR. SPEAKER : If allowed by me.

SHRI INDRAJIT GUPTA : It does not 
say that. Either amend it or have it deleted, 
because a large number of new members 
have came and no confusion should be crea
ted in their minds.

MR. SPEAKER : The Handbook can
not be quoted here. You can quote the 
Rules, but not this.

SHRI JYOTIRMOY BOSU : Then 
throw it into the Jumna.

SHRI INDRAJIT GUPTA : Why not 
amend it ? Why create confusion ? (In
terruptions)-

MR. SPEAKER : Secretary.

12.49 hrs.

ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table 
the Finance Bill, 1971 passed by the Houses 
of Parliament during the last Session and 
assented to since a report was last made to 
the House on the 2nd April, 1971.

2. 1 also lay on the Table copies, duly
authenticated by the Secretary of Rajya 
Sabha, of the following two Bills passed by 
the Houses of Parliament during the last 
Session and assented to  since a report was 
last made to the House on the 2nd April,
1971 :—

(1) The State of Himachal Pradesh 
(Amendment) Bill, 1971.

(2) The Labour Provident Fund 
Laws (Amendment) Bill, 1971.

12.41 hrs.

ARREST OF MEMBER (Shri Lalji Bhcti)

MR. SPEAKER : I have to inform the 
House that I have received the following two 
communications :-

(i) Letter, dated the 24th May, 1971, 
from the Sub-Divisional Magis
trate, Parliament Street, New 
D elh i:

"1 have the honour to inform 
you that Shri Lalji Bhai, Mem
ber, Lok Sabha, has been arrest
ed today by the police, Police 
Station, Parliament Street, New 
Delhi, under Section 188, Indian 
Penal Code, for violation of 
prohibitory orders promulgated 
by the Additional District Magis
trate (South) Delhi, near Parlia
ment House. The arrest was 
effected at 1-45 p.m. on Raj 
Path beyond the crossing of Raj 
Path and Rafi Marg.

He is being presented before 
the Judical Magistrate* 1st Class, 
New Delhi.”
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(11) Telegram, dated the 24th May, 
1971, from the Superintendent, 
Tihar Jail, Mew Delhi :
“ Shri Lalji Bhai, Member Lok 
Sabha was admitted in Tihar 
Jail todiy under Section 188, 
Indian Penal Code ”

He is now lodged in the Tihar Jail

SHRI R V BADE (Khargone) He was 
coming to Parliament At that time

MR SPTAKFR 1 am only giving an 
information He cannot raise any question 
without giving notice

12 43 hrs

STATEMFNTRF SUGAR POLICY

MR SPEAKI R Now Shri Fakhruddin 
All Ahmed will make a statement If it is 
too long it may be laid on the T iblc

TI1L MINISTTR Ob AC.RICU1TUR1 
(KRISH1 MANTRI) (SHRI T A AlIMl D)
I beg to lay on the Table

SHRI TRIDIB CHAUDHURI (Beiham- 
pore) Sir, this is an important policy state
ment Merely laying it on the Table would 
not do

MR SPEAKER If hop Mcmbcis so 
desire, it may be read

s p k  ^  % t o s *  %

IT * &  5BFT ?1TT3fcr 5, cT«r ?ft 
VR18ST *1 sptf 55m I  I 3T*R fa p r  

eft TIT 3TT

i

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) Sir, on a point of order There 
n  a news item m today’s Statt sman which 
tays that the Union Cabinet has decided (o 
de-control sugar This information has 
been given to the press even beforo it is 
given to Parliament This is a clear breach 
of pnvi liege of the House

MR SPEAKER : He cannot raise any
thing he wants without giving a proper 
notice

SHRI JYOTIRMOY BOSU . I am rais
ing it under rule 376

MR SPEAKER Please give it in 
writing

SHRI JYOTIRMOY BOSU • It is a 
point of order under rule 376

MR SPEAKER You are objecting to 
a certain statement

SHRI 1YOTIRMOY BOSU I am not 
objecting to his statement I am only say
ing tbit there is a front page news item in 
today’s Statesman  which says

‘ The Union Cabinet today decided to 
de-control the price of sugar ”

I want you, Sir, to obtain an explanation
from the government how the> hive released 
the news to the press before giving it to
Parliament You can make up your mind

MR SPEAKFR I have already made 
up my mind

SHRI I A AlIMED Government
have not released it to the press

MR SPFAM R Let him make his
statement

SHRI T A AIIMED As the House is 
aware, complete control on sugar was impo
sed on April 1963 on account of the low 
production of sugar that year and increase in 
its prices The control continued in this 
form upto the 1966 67 season when sugar 
production was one of the lowest in resent 
years because of the drought conditions 
which had affected the sugarcane crop, the 
production during the year being under 22 
lakh tonnes in order to encourage the 
produc ion of sugercane as well as of sugar 
through the incentive of higher cane prices, 
the policy of partial decontrol of sugar was 
intiodiiced from 1967-68 season Under 
this modification, a major part of the pro
duction of sugar was procured by Govern
ment at fixed prices, mainly for controlled 
distribution to the domestic; consumers and
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a portion released to the factories for sale 
in the free market. This ensured that while 
the domestic consumer obtained his require
ments at reasonable prices fixed by Goven- 
ment, the factories could realise higher prices 
for the free-sale sugar and, therefore, pay 
higher prices for sugarcane to the groweis. 
During the years, 1967 68 and 1968-69, the 
growers received for their cane prices which 
were substantially higher than the statutory 
minimum prices. The objectives of this 
policy have thus been achieved inasmuch as 
the production of sugar went up to 35 6 
lakh tonnes in 1968-69 and to 42.6 lakh 
tonnes in 1969-70 and sugar has been avail
able to domestic consumers in adequate 
quantities through controlled distribution 
channels at prices fixed by Government,

2. With th* substantial increase in 
production and accumulation of s'ocks of 
sugar with the factories which weie about 
21 lakh tonnes at the close of the last 
season, the situation has materially changed. 
Although internal consumption has gone up 
from 26 lakh tonnes in 1968*69 to 32 5 lakh 
tonnes in 1969-70 and may be about 37 
lakh tonnes during the current year, the 
stocks with the factories at the end of the 
s >gar year in September will still be of the 
order of 19 lakh tonnes. The prices of sugar 
in the open market have also been going 
down substantially since 1969-70 sugar 
season and the prices realised by the facto
ries (exclusive of excise duly) have been 
moie or less at the level of the levy prices. 
Factories in high cost zones have not been 
able to sell the released levy sugar on 
account of easy availability of free sale 
sugar and the reluctance of deficit States to 
lift high priced levy sugar for distribution. 
This has resulted in accumulation of dis
proportionate stocks with factories in several 
zones and consequent financial difficulties. 
There have been persistent demands from 
sugar industry for a revision of prices on 
the ground that there has been increase in 
the cost of production and holding of stocks. 
Many factories have had recourse to litiga
tion in recent months and have secured 
interim orders involving substantial increases 
in prices, which vary from factory to factory 
>n the same zone, with the result that at 
present in several parts of the country the 
system of price control and distribution is 
under great strain.
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3. Government have therefore reviewed 
the entire sugar policy in the light of the 
changed circumstances. It is considered 
that, in view of the easy supply and stock 
position of sugar, control over prices of 
sugar, distribution of sugar to consumers 
at fixed quotas on the strength of cards and 
other procedural handicaps have little place 
in the present situation. Government have 
therefore decidcd to remove all controls on 
prices, distribution and movement of sugar 
with immediate effect. Releases of sugar 
from factories for sale to wholesalers will, 
however, continue to be regulated in order 
to maintain reasonable and stable prices in 
the market and to ensure availability of 
adequate supplies throughout the year. By a 
process of judicious releases it will also be 
ensured that there are always adequate 
reserve stocks of sugar in the country to 
meet future contingencies. Government hope 
that these steps will help in removing the 
present strain in the distribution system and 
enable the consumer to get his requirements 
at competitive prices throughout the 
country. Further, in order to protect the 
interests of the sugar cane growers, control 
over minimum prices of sugar cane to be 
paid to the growers will continue and 
minimum prices will be fixed for each crop 
season, as in the past.

12.47 hrs

RE. DISCUSSION ON INFLUX OF 
REFUGEES FROM EAST BENGAL

MR. SPEAKER : We will now resume 
discussion on item No. 8, the Annual 
Report of the University Grants Com
mission.

ta r  *  *rwr*r 3  arm  sfr ^  » r f t ,  

fa r* r fw T %  ^  ****

wh  fa%«rr i srrr v w ft  t  f a

1 1  *  

srfafHfa, s w rtt t *  afarcr
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«*rTt I *Ti I  f?F « fR  V*

STT** IT? 3 lh  ^  fW  

T O R  I

v orar *rrst t o  fa*r

arunn i

«ft stch ir^ 5T*RT

fc*r tt m w  fc, s*rt ?wpi wr 3r 
«wrf«r?r f , «fteT «^st %
f^ r ?t*pt i w\x am n s ro ite  
*ft*R ^  t f t  eft g ’ff A ST5*T f ^

i am  ̂ ^#r w r ,
*pt ^nrf tt% tt wrwr sts*? frfaft I

t o  n £ t a  w  *r

T̂TTT £T?*T fas* STRUT ,

Sft 9TCTT fa$TCt VnAqV ^5T ^ T

for w  % i ?p f  pr qc
*pt sr«r(re 5T?t fosrr *rrq<TT, *r 

*T?t fl*TW fT *T*T H?WT T? aftsf

*W*T I

SHRI R S PANDEY (Rajnandgaon) 
Sir, I agree with Shri Vajpayee more time
has to be allotted because this is a very 
important matter

SHRI FRANK ANTHONY (Nominated 
—Anglo-Indians) Some of us did not
support the adjournment motion because 
we wanted a full discussion But this is a 
matter which leaves no alternative except 
war and some of us want to put that point 
of view.

SHRI INDRAJIT GUPTA (Alipore) 
Within this limited time it will not be pos
sible to accommodate all the representatives 
of the principal groups and of the ruling 
ptfty. Tb« time has to be increased.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) A mole hill has been made out 
of a mountain Now this has been put 
down as a short duration discussion which 
cannot extend beyond two hours What 
is this mockery that everybody is intending 
to do, we do not understand

SHRI BHAGWAT JHA AZAD (Bhagal- 
pur) : We also support the demand that
time should be extended It is unreason
able to give onl> two hours for discussion 
on Bangla Desh issue It must be for the 
whole day tomorrow ( Inter) uption)

«ft (*PTfl$T)

irg'for, *n«prT srre ST qtirr
snar sra «r% a v  *Tft 

w j  for w t  fetr T f ^  | 

qr z \ v t  t c r t  q?ar |  aftr ariqrt s tp t  
3T5RT qî TT I it?T *WT*5T I  fa
3TP3T «RT 3% ^  WT* ?T ?*TT W  I ...

sft 3TJS5 5TT3T

<fta «ar  ̂ srrnwr mx ?  ark

wn wx t  i . . . ( « n w w )  . fq^ 

^  a n w r  f t  sftx siTq *ft«%

^  ?ft 5fTT$ q̂ T ^ift I

MR SPEAKER One whole day 
means four hours If you want four hours, 
we will start at 2 O’Clock and finish at 
6 O'Clock , or, we start at 3 O’Clock and 
finish at 7 O Clock today

*ft THTwrre ?TTF?ft (qenn) srrsr 

flTa ?r?F *r i

SHRI A K SEN (Calcutta—North 
West) Let it be from 2 to 6 today

MR SPEAKER 1 think, it is a very 
fcf»od suggestion le t  it be from 2 to 6
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SHRI INDRAJIT GUPTA : The reply 
may be held over for tomorrow.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Give the whole day to
morrow for Members and let the reply be 
day after tomorrow.

SHRI INDRAJIT GUPTA : It is an
important matter.

TO W  : sft % cfV?T

&  ft

1 1

SHRI TRIDIB CHAUDHURI (Berham- 
pu r): The Prime Minister has described 
this refugee problem as the biggest crisis 
that this nation has faced after independence 
and you want us to be satisfied only with four 
hours ! We have never dealt with such 
serious problems in this fashion in this 
House. After all, this House has a responsi
bility to the country and to the world. This 
is an international problem and we arc 
trying to deal with it in a perfunctory 
manner. This is impossible.

MR. SPEAKER : One whole day’s 
debate is enough. We will take up the 
discussion on the UGC Report tomorrow 
and will start the discussion on item No. 9, 
that is, Bangla Desh, at 2 O’Clock today, 
take the whole of today and finish at 
6 O’CJock. We will take up the discus
sion immediately after the Lunch Hour and 
finish it at 6 O’Clock.

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINIS
TER OF DEPARTMENT OF CULTURE 
(SH1KSHA AUR SAMAJ KALYAN 
MANTRI AUR SANSKRIT! VIBHAG 
MANTRI) (SHRI SIDDHARTHA 
SHANKAR RAY) : I do not mind the 
UGC discussion taking place after the 
discussion on Bangla Desh.

MR. SPEAKER : Not today.

SHRI SIDDHARTHA SHANKAR RAY: 
No, after the discussion on Bangla Desh is 
over tomorrow.

MR. SPEAKER : Should be adjourn 
for lunch to reassemble at 2 O’Clock ?

SHRI BHAGWAT JHA AZAD : Four
hours are not enough.

flTjjTTV fa tr

*TK Ok qqfefl ^  I

SHRI BHAGWAT JHA AZAD : When 
hundreds are being killed, you cannot allot 
more time for this I

SHRI P. R. DAS MUNSI (Calcutta 
South) : It is not the problem of India
alone.

Sr. (*n n5T ) : t o w
STOTT SfcT 5RIT5T I  1

TTT a r a n t t j t a  *WWT I  I f f f  «TT 

% fa rr ifr I  * 3  T|*r *VT i  I

MR. SPEAKER : We adjourn for 
lunch to reassemble at 2 O'Clock when We 
shall take up the discussion on Bangla 
Desh........( Interruptions)

12.55 hrs

Thti Lok Sahhha adjourned fo r  
Lunch till Fourteen o f the 

Clock 

The Lok Sahha re-assembled after 
Lunch at Three Minutes past Fourteen 
o f  the Clock. 

[M r. D k p u ty -S p eak er in the Chair]

DISCUSSION RE : INFLUX OF 
REFUGEES FROM EAST 

BENGAL

MR. DEPUTY-SPEAKER : Shri A. K. 
Sen.

SHRI A. K. SEN (Calcutta—North 
West) : Mr. Deputy-Speaker, Sir, we are
called upon to discuss one of the greatest 
tragedies in human history. It is not merely 
enough to say that we stand at the cross* 
roads of history. That wilt not be saying
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enough It will also not be enough to say 
how millions of people have been throttled 
Because that is a truism The whole world 
knows about it It is also not enough to 
say that many more millions arc fleeing 
from the blood and fury let loose by 
Pakistan Because that is again a truism 
And the Prime Minister has referred to it 
only yesterday how this coun ry has been 
pressed down with the problem of millions 
thrown across the border, who have left 
everything behind them and who are now 
looking forward to the future to return to a 
very happy land

Truly, the hawks of polities of Pakistan 
are stalking around and the blood fire and 
fury have become the order of the day 
What are we to do f Is it enough to extend 
again the words of sympathy which this 
House so unanimously expressed before the 
last session ended ?

Is it enough to sav th it we shall not 
tolerate this outrage committed across our 
borders and that we refuse to acupt the 
position where our neighbour will be at 
liberty to drive away us unfortunate citizens 
just because it wants to thrust a bloody 
colonial rule upon them 7 Is it enough to 
say that we are prepared to extend til our 
sympathy, support and succour to these 
millions of unfortunate refugees ? I do not 
think either the country, or the people, or 
this House will accept such a position Such 
a passive role would not be consistent with 
our history and our past tradition It has 
been the glory of this nation that whenever 
human freedom and dignity hive been at 
stake we have not only raised our voice in 
opposition but we have goic with active 
help to see that forces of freedom and 
democracy succeeded I think a more grim 
test has now come before as and we must 
overcome all the difficulties and obstacles 
that lie in our way and pass this grim test 
with glory and with success

It is very difficult to say m what particular 
manner and with what particular strength this 
country must act, but I think it will be the 
unanimous fesling of this House, and ot the 
people outside, that this country must act with 
valour and strength We do not expect the 
Prune Minuter of the government to tell

us actually what are the steps which are 
to be taken or which ought to be 
taken, but we shall be satisfied if we 
arc told that this country is going to act 
with strength, for we have seen that not 
merely Pakistan but the world outside only 
understands strength If that is not so, 
the anguished voicc of these millions of 
slaughtered corpses whose past tales have 
not yet been told their tragedy would have 
moved all the capitals of the world But m 
its pi ice we are finding a pathetic indifference 
being expressed all over

If wt judge the history of the past two 
centuries and how these powers acted m the 
past, it may be worthwhile to recount a few 
instances when far less tragedies have moved 
into action the so-called great powers 
Let us take the recent past, before the world 
war In the 19th century when Greece was 
invaded and oppressed by the Turks, three 
great powers rushed therein in 1827, and 
those powers were England, France and 
Russia Why > It was said openly that 
they could not be silent spectators of thou
sands of innocent Greeks being butchered 
by the Turks Not only were the armies 
rushed but the whole of the Greek Coast 
was blockaded and that resulted in the 
battle of N ivarmo where the Turkish fleet 
was entirely destro\ed History is replete 
with instances of so many interventions m 
the cause of freedom, as it was said, and 
Lngiand was one of the countries which 
proclaimed in its loudest voice in those days 
that where freedom was in peril the English 
army would be active, so mudi so that 
when a British citizen, John Rosion was 
injured and his property was seized by the 
Greeks the British fleet blockaded the Greek 
Coast and they declared an embargo, claim
ing the right of reprisal, stating that no 
country in the world had the right m the 
exercise of its domestic jurisdiction to hurt 
the lives and property of the citizens of 
another state The right of reprisal is re
cognised in international law as inherent m 
any sovereign State.

What is happening today is this. Not 
mcrelj the Pakistani citizens, the minorities 
and the majority community who have been 
slaughtered, but thousands of villages on 
our side have been attacked and hundreds 
of Indian citizens have been shot Thejf; 
bodies have been seen by our Minister#,
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M r. Kbadilkar is here. Ask him. Sir. 
Other Ministers have gone ; other Members 
of Parliament have gone I have seen myself 
Indian citizens with bullet wounds, leave 
alone, thousands and thousands who have 
come along from the fury of the Pakistani 
demons with injuries on their bodies, men, 
women and children, leave alone those tales 
of atrocities of international crimes in 
opposition to which every nation has a right 
to act.

I am only confining myself at the mo
ment to the injuries inflicted on Indian 
citizens and their properties. When wanton 
shooting is resorted to by the Pakistan army 
are we to sit quiet ? Have wc not got the 
right in international law to act and hit 
back ? Must we not then cross the border 
to neutralise the areas from which these 
attacks have been inflictcd on our citizens 
and on our properties ? Have we not then 
the right to calm those very guns which are 
aimed at us ? I think, we shall be well 
within our rights to go to the other side of 
attack and finish them so that tho»e guns 
can no longer be aimed at us and we are 
not inflicted any injury on our persons and 
properties.

Sir, that is our right of self-defence. No 
State-however powerful it may be-has a sight 
to unleash forces of destruction on another 
State. That is not merely inter-national law, 
but that is also domestic law too. If I have 
a right to live peacefully in my house, I 
could not let out flood-waters into my 
neighbour’s land and flood my neighbour’s 
property, nor can I  use my gun, injuring 
the properties or the persons of my neigh
bours. That is domestic law as well. And 
International law is much more important, 
because there, armed sovereign States con
front each other and there the armies have 
to be restrained to the limits so that the 
army of one State cannot be allowed to 
carry on rape and plunder on the persons 
and property of any neighbouring State.

Therefore, this answer has to be given 
by us, by this House and by the Govern
ment whether we will allow any longer this 
audacious attempt on the part of Pakistan 
to flout our sovereignty and to inflict injury 
on our own citizens and on the property 
belonging to them. Thoy must be taught a

lesson. The only lesson they understand in 
this world is the lesson of force and that 
has to be shown to them so that they may 
know that this country, however wedded we 
are to peace and to the principles of non
violence—which have been our cardinal 
ways of life—-nevertheless knows how to act 
in our self-defence, as we did in 196S, which 
we shall do again whenever we are threat
ened. I can assure the Prime Minister that 
this House and the world outside, to the 
last man, stand behind her in her effort to 
uphold the dignity and the sovereignty and 
the integrity of this country and the rights 
of its citizens.

Take the cases occurring outside our 
borders. Has Pakistan the right to send 
away thousands and thousands of citizens 
belonging to the minority community and 
the majority community across the borders? 
This House debated the grim tragedy on the 
ldbt occasion. All of us said we shall never 
lei down our neighbours ; we cannot forget 
that we were one until 1947, that we belong 
to the same ethnic group, sharing the same 
traditions, culture and civilisation. And, 
for many of us, we speak the same langu
age ; we have the same cravings, 
the same history, all through the 
ages and in our struggle for independence 
all of us fought together. How can we, 
therefore, forget these unfortunate people 
and neglect them and lelegate them to the 
barbarities of an alien race which has come 
with mighty arms, armed with the borrowed 
weapons given to them by others and now 
being used on innocent victims ?

I do not think that history affords a 
parallel to this. The atrocities of Atilla, 
the massacres of Timurlane, the pillages of 
Chenghi/. Khan and the barbarity of Hitler 
have all been surpassed by these latest ex
ploits of Pakistan and its rulers. Those 
who have seen these innocent victims feeling 
in terror and have heard their tale of we 
have learnt to their grief and anguish how 
brutal their own countrymen could be and 
how badly the weapons have been used 
which have been given to them by their 
friends for the alleged purpose of self- 
defence of Pakistan. Those who have armed 
Pakistan now see very well in what manner 
and for what purpose these weapons given
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to them for self-defence are now being used. 
We have been told solemnly by the British 
Oovernment that after all, this is an inter
nal problem. Well, we have nothing against 
Mr. Heath personnally, nor have wc any
thing personal against the British Govern
ment. But we can only say that at least
there are still a few men loft in England 
who speak the voice of freedom and try to 
carry on the tradition which had made 
England great in the past and they arc not 
following the wretchcd example of their 
rulers who cruelly look upon the slaughter
of millions and say that they shall turn their
faces away and will do nothing to the 
matter.

As I said, I shall give the history 
of the English race itself, when 
the English Army went to Greece 
and the British fleet blockaded the 
coasts of Greece to protect Greece against 
the Turkish invaders ; I remember the words 
of Gladstone who was the Prime Minister 
then ; he said that he could not look with 
calmness at the murder of innocent Greeks, 
because, after all, Europe owed so much to 
Greece. That very English race is now tell
ing its people and the world with such 
indifference that this human tragedy is to be 
looked upon as a mere internal incident of 
Pakistan. The disgrace of Chamberlain is 
being repeated again in front of us.

When Abyssinia was conquered and 
invaded by Italy, de facto  recognition was 
given to Mussolini long before Abyssinia 
was fully conquered. Similarly, when Spain 
was revaged by Franco’s hordes with the 
aid of the Fascist troops, England rushed 
to give de fac to  recognition to Franco’s 
awaiting de ju re  recognition, and before 
de jure  recognition came. Franco said ‘Yes, 
these people are rushing to accord recogni
tion to me, because they know that 1 am 
going to succced’. If they knew that Mujib’s 
forces were going to succeed, as they will 
to the future and as we know that they must, 
then they would all rush to recognise the 
Bengla Desb Government. They think still 
that these armies of Pakistan would be able 
to bold on find perpetuate their oppression 
on Bangla Desh. They little know the 
etSOM of history, because when a whole

people have risen to the last man, it is 
impossible to keep them. Could the Britain 
keep us ? Could the British keep the 13 
American colonies which revolted ? Could 
the Kuomintang Government keep the 
Chinese revolutionaries in check ? Could 
anybody ever perpetuate the bonds of 
slavery over a people who had risen ? 
History has said that slavery is not the 
badge for all times, and the lesson of his
tory is that whoever tries to perpetuate 
bondage becomes the victim ultimately. 
Hitler had over run the whole Europe and 
made half of Europe the slaves of Germany.

But the end of Hitlar is well known fact 
of history and the end of Yahya Khan and 
the hordes of Pakistan is also written on 
the wall ; only those who can read them will 
know what fate awaits these barbarous people 
of Pakistan.

Now, therefore, the problem is : what 
arc we going to do when wc are standing at 
the crossroads of history when four million 
these people have crossed the borders and 
seeking to swamp the whole economy and 
stability of the eastern part of india. There 
is Assam. There is Tripura, a small State, 
which has received more refugees than its 
own population. How can it sustain such 
a pressure? West Bengal, which has been re
ceiving floods of refugees caused by perpetual 
oppression of the minorities in East Pakistan 
is now swamped not merely with refugees 
of the minority community, but Muslims 
who have now been driven out for the first 
lime. Every Awami League leader bat 
been marked : his family has been des
troyed ; intellectuals have been liquidated, 
and the name of the Awami League 
is sought to be completely erased from 
the face of East Paskistan with bullets, guns 
and bombs.

I have heard these tales not from people 
who have heard them from outside but from 
people who have seen such murders un
known in history being committed in front 
of them, I remember the story related to 
to me by the editor of People, one of the 
most progressive dailies of Dacca, which 
was the champion of the Awami League and 
carried on a campaign for it for days. He 
told me that at dead of night suddenly the  
tanks had come, rushed across his press,
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destroyed it completely without any provo
cation. They were searching for him. 
Fortunately or accidentally for him, his 
name plate which was in English was taken 
away by the Awami League volunteers, 
because they were taking away everything 
wh:ch was not written in Bengali. Therefore 
the Pakistani army people could not spot 
his house and he succeedcd in fleeing from 
that terror. He is not safely lodged in West 
Bengal, receiving succour and help from us, 
as it is our duty to extent to him.

This is the story of every man who has 
f led ; this is the story of hundreds of 
thousands of villages which have been burnt 
and ravaged. Whenever a train is derailed, 
a whole radius of five miles is surrounded, 
entire villages are burnt down and hundreds 
of men, women and children are put to fire. 
This is the story of East Bengal today. Let 
England know, let Russia know, let the 
whole world know all the big capitals be 
filled with stifled voice of angms of millions 
of slaughtered men, women and children, 
and then L hope the conscicnce of the world 
may be awakened.

The Prime Minister has been trying, 
our Government has been trying, to 
kindle that sense of duty and cons- 
cisnce which we so much expect from 
these big capitals, Unfortunately, it seems 
human conscience has become very, very 
slow to act. We have become im
mune to tales of tragedy. Nothing seems 
to move human compassion and sympathy. 
The age of chivalry and the age of rushing 
for people's freedom seems to have comple
tely disappeared and we seem to take every 
act of oppression for granted. When 
millions are saerified, we never seem to 
move. This has become a sad episode in 
this world, In this latter part of the 20th 
century.

I hope in this crisis of history, India will 
give a lead and will show to the world that 
the forces of freedom and democracy can 
never be crushed, that this country stands 
solidly behind every oompaign, every stru
ggle, for freedom, and that wherever human 
tragedies are perpetrated* wherever the voice 
of oppressed rises to the skies for succour 
and help, this country will rush, with what
ever power in Its command, to help the 
luprotMfil and oppressed humanity.

May I, therefore, before I conclude, 
appeal to Government to act, act will vigour 
and valour. We must extent recognition 
to Bangla Desh. This is our prerogative.

I want to read this dispatch which was 
sent very quickly long before the Red 
Chinese Army had conquered the whole of 
China. They appealed for recognition to 
the Soviet Union, and this is what was 
written on 2nd October, 1949 by the Soviet 
Minister of Foreign Affairs, quoted by this 
publication of the Academy of Science of 
the Soviet Union, at page 119 :

“ Having considered the request of 
the Chinese People's the Soviet 
Government, prompted by the un
swerving determination to maintain 
friendly relation with the Chinese 
people and confident that the Central 
People’s Government of China is the 
expression of the will of the over 
whelming majority of the Chinese 
people, informs you that it has deci
ded to establish diplomatic relations 
between the Soviet Union and the 
Chinese People’s Republic and to 
exchange Ambassadors.”

Is there any doubt that the overwhelming 
wishes of the people of Bangla Desh were 
expressed clearly and unequivocally in the 
last elections when 98 per cent of the people 
of East Bengal voted for Mujecb’s party, 
that the majority of the National Assembly 
Members were people belonging to the 
Awami League and 'he National Awami 
party and that the microscopic minority of 
this military junta were completely separa
ted and were exposed to the whole world 
as people who had no following, who had 
no grass roots at all ? Yet. with that clear 
verdict of I he people, the conscience of the 
world is still completely benumbed. It 
refuses to recognise a fact of history. No
body has recognised these poor people who 
are fighting with their arms and fists and a 
few rifles and small arms which they have 
been able to procure. The time has come 
when we must take note of the overwhelming 
wishes expressed by the people of Bangla 
Desh and the people of Pakistani and He 
must accord recognition as others have 
done in the past and others will do in the
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future. Therefore, this is the first thing 
that can be done and that should be 
done.

The second thing that should be done 
is to prevent the sources from which these 
attacks on India are aimed, attacks m all 
forms, in the firm of sending millions of 
refugee*, in the form of shooting across 
the border and in the farm of undermining 
the economic, social and political stability 
of India We should act, and then alone 
we shall have the respect of the rest of the 
world.

In this welter of confusion and indiffer
ence and coldness of the world and the 
democratic opinion of the people all over 
Europe and Asia, we see a glimmer of hope 
when the voice of the I oreign Relations 
Committee of the Senate of America ex
presses itself so strongly, when Senator 
Fullbrtght and Senator Ldward Kennedy 
oppose the cold indifference of the Govern
ment of the United States, when the demo
cratic Members of Parliament of Lngland, 
Lord Fenner Brock way and others, so 
solemnly declare their support for Bangla 
Desh, when the Peace Council meeting m 
Budapest declares before the whole world 
its support for the struggle in Bangla Desh 
When democratic Members every where 
have come forward to express their soli
darity with the great struggle for freedom 
now raging in Bangla Desh, we feel that 
all is not lost yet, and hope still survives 
that the conscience of the world will still be 
awakened and that with solid support given 
to these people, their struggle is bouud to 
succeed Long live Bangala Desh This 
House must give the lead.

sRrw (wrrfou?:) :
sirsT vtg faqra- 

sref ^  I  qfarfcr
^  srf*WT 1 1 fr&r 5pf 1%

s m n r  sprr *t r ?t

VT fipTTlR f  AT «TT I 3fR  f o r  5R9T %

% HTWTT TK TPSJ *R if*
W  *rr |t

« |i  f 1T
% * « r t  s t a  i **  I

far f a  $WFT I  I TW cPf>

m  «tt i % fjRrcft p n t
TOT % TVT aftT SW* *rrar % *rt*r I  I 

TTarsftfe % srrs r w ,  f a ^  f r n v t  
IR  ? p t h  f f a r f r  t f f c  ffsfr fa  % 

ft 1 1  s r  s r ^ t  t o  ft H v fy n  

11  un  snfa w\ s w r

W st  37r SWrT foUT Sir t  I * 5 ^

w  # i m  % f f tw ,

ff*F STTfcr % BT5T “Ft ^  %

3fRr*T 35TcTT I  I 3RSTT

ft ?TT?T|TT % fjsr^ ?R»

*PPT |  I

f t M  VT> q t f t f  % * 1% f f t  *nsr?sr ir

arqff 57 ®ft qr«R ^TrfT ?>rr I

v r m  ^  ft wr*ft sfor *rto % trrc
<̂TIT ft*  *lft |  I <̂T ft JTffjTWt

wj s p r r  fa n  1 1 ffssrlrsft s r t c t  fo ft 

^  1 1 < n fir c a R  ftsnr ^  ft
*T V F tV Q V *  I ,  % r

flrsnszR pft f t^ R  3r«R ft

tfmrr 1 arnr ct? <TRwr %

f ^ t  ?rr^ mcJTi'ariT ^  

ft q?  1 1 q R W  |  f®p ffr- 
| zrf* ?f«r

^  ar^t ^rpm  p e iw q  TTft ft 
H R  HPRft t — Vftftr ft eft ^  * *  SrTT 

^  trvftfer <r  irqft firsr̂  ft 5r»ft 
f  — ,?ft vrR^r sjft arqft W ««T 

w?i qr«*f jr jt t  ^ irr i

f  «rwr ^ r  #  ^*r?jrr ^ r  p r r  

1  f a  v t  ^  ?
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qifaferr* 3 r t  1947 it i *rmr *r?r 5r 

fo qifa^rR ritorerrfTO tr^ r t̂«nr, 
f e w  % s r o  * r ? t

It ^  $t*ft » «Tlf**<rH *r *T 

arTar <t* *rfa«TFr ^ r r  afK h 

^TT* f  q  I ^»TT ^  'STETT f̂«T*TT t f t  I * *

ir? <E*r<sr f«nr fc  ^ t t s-
eft $*t 3 * t MtlHdT g f  I ^  •

areT*ft qrr€f * t  sqpm  f r o  1 

Tr*n?r * t, art s r m  arnsr *ppri*r % t ,  

5Tf«{TiT I  ITT *T|t, ^
<TTf**crm * t  sr«rH *r*ft staT ^rfs^ ^t \
%f^T ^ r  *T 3FS *PX fe*TT *WI I ^  

3ft?FT *ft *t $  I ^  f  3  * fa -  

f a f a * f t* t  *TCn % ^ * 1*  f r t t * t

®tf<pr % srren: <tt a m r  *n**r-fanfa 
*T% % SPT5TT 3?T % a»faTTT w\

?r% Tte smT i t»* ?frTcr^T?iT^ tar 
i  ?tt%, afar?rifcr arrer f̂f u ^ r  fa^sr

% ?rrert a r t f  ir t f t a r *  «n: s*r 
% ar^f^riT, sfarEr* * t  *nrifcr * r 

? iti^  f«r*r q *  ,|^ c f t  | — ^  

*«r l ^ c f t  * r  *rr*Rr w i  ^fcrr i

y k  m s  t — ’sft s t*  it **  | ,
3 ? |  eft iff=5^ cTT  ̂ *t ITT? $ * tt—-f o

it wtsgr* * t  r̂̂ n̂ cr * r  % jfo t  % 
fi«r *t sr?Tf ?ftq% * r  swr*  g«n «rr, eft 
'rfe r % p ; % Sfcj?* Jr s*r tar
% jft^ T R t % ^ T  ffffl*  *T% % fSTCJ q *

s sa rS rsp t* r  <fomr f%^r 

<rc:Ttfrr * ,  ^  tar % m%
?r t̂ *r

^ 3 ^  ^  % wt*cpr % farq
^  i  ?rr«r «ft i srrar ^ m > r  1 1
w sr ^rrsftir ^  ^?rr fRrt^ <rw 11  

* * twt ^ r  % r̂ tst  t t  tar «bt

*p> snt̂ r 1 1 w«rwr tar v r  jtpt

«rn?f v r  s t ^  1 1  v m  ar*rc ^ h t f r  
T t |  sTfa<T?rr f ^ r  ^3T% « fh  sr*mr tar 
ir sfta<rcr — y r ^ m T  % snr^r

eft r̂ncr tar w ^ r  m«r tarr i ^rf^r 
ari^r * m  t o *  m  t o  |  i

antsr m x  ’R i ^ ^ n  ^t, eft ^  
?r3r ^rr ?r^% 11

ar*r<*T «rfrf^rfcr m\ ^  ? r ^ r

^ft t ,  rft % «rfJTSI t ^rtt

^ i sr«[R *r*t s t *  f t  |  Op ^ft 
<Trfr*5rH r t  «ft, «r$ |» r rd  

^?r 11  35 ??ra ^  arfa* ^rtir Orarf-

f«cr $ &  i f t  1 1  % sn«r*r ^ t  ^rtir ^  
*  w f t  11 *nf, a rtr#  a rk  

^s% ^sr<srTT r x ,  ^  % f?rcr

^ c r r s r  s ft^ r, «rc
Jpt TWT % f?HT mTcf JflcIT % *TT^ ^  

?rr«rJT $1% % f? ^  ?n% 11  ^  ? f^n  ^  

*frd? cpf grr ?r*cft 1 1  <nfo?Rrr?ft toT 
fTirt Kft f ^ ;  w \ x j $  sr^t ^ f t  i 
5?T5RR tft ^ r t  ^kztt % fa*T% 3TT t |  

11  sm R  ^  f*  ^t«: ^ernr- 

trr t |  f ,  f m f  5T?$ ?TT 11 
?r>ft v t  s r th t ,  it*  *T t^ gft»rt

*t frsn̂ TT̂ t HTTO5TT VTOT % f?TtT 
* s t  WFTT t  I S *^TT = ^ in  f¥  

sfta't *r f̂ *r?5r r̂prT fortfsRT 
t  t ^ t  1 1  <Trf**arrJT ^  q *  crr^ 

% fe^rr'R « ^ r f  * r  ^ rrfr * x  feur
1 1  tr* *Tte 5ft<it *t r̂ror Jr ^  *r
^  ^TTTt W  SITBIW *1 f ^ J  r̂f?TW 2R5TT

^ ? r T  |  s tf : ^ r f^ s r  * t

^T?errt» t a r *  *rrwrcTfir* * t
^ f f^ R  tan  ^ r t  1 1

m  t — t  f e  «rf«er ^  vr 
5̂%  ̂ t o t  wî rr g—f*  1950 ir, m
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w m r  f r r  T̂TsftaaT *tt sisa a^t m ,

am efmrcfar t i t  ^TT tft a$t 

«tt, srar srff & %*rar s rw « r f  fa^r^r * r  

^  «t, ^  *rt % prt *r *?ri i t

*TC *FfT «TT f a  *PTT ^  fTT  ̂ & ?T>ff * t

*rrca *t «r%^nri a?* a£t fa *T  *ror, at 
sftT aTt% <*qatf STT̂ t— W ZT fa?T 

fa I ^  « R * t  *PT qfW PT
ar?r g w  «rr f a  qifa^Fara % w  a r o  ^  

srrca * H t ,  **pffa fa m 'ra  srat, 
ft* a f  ^ » srrcr at âr?T %r -afV

3fft c H W  <*ta 3TT I  I faai
^  atsft qifasaia $*tt  ̂ fasrrq; 

* s  ? r? r f  jpt s f ta  ?rar ^ t^ c tt  |  i

snrra *rsft ^  q^r & fa  s a  * t  ?«s ;t

|  fa  «ft ^  tfgf ?TT f , ^ T̂fTH 

gn^ 1 w  a  aTpTfr ^ r  3fW*t ? ST*TC 

scnen ^r *t ftqfa *^t, * m  asr 

a f t ^  g^fara aift T^r, a m  s r t ^  q?t 
^ f a  q  ̂ s m  $t?tt snar t$t, m x  

% «rnrrc q r S rw T  ^ r ,

%aT stft ar$ q r n fe  sfk  t w f t  

iR inw rx q^cat x $ t , a t fq  ?nrar ^bst 

*p f, t i t i  arfqa 3tt% arwr a$f 1 1 m x  

ft r  * rr^  |  fa  ^ a r fw  ^  

^ tr , a t rr̂ j $  ro a r a^rar |  s fa  |  

w f \ a  af î^rr ^  m ^ a T  ^ i t  sfh: ar»i^ 

*5  ^T^ar | f a t ^ r ^rfair ^ jtra r 

«T5Tt i

$*r 5T|t ^t?% fa ^  srea vrrra 
•nfafcrm w  sr?a ^faa «r?rr ftar 

i m m  ^  ^ r  ^  a ^  %

^i* raT  * x  ^  |  ? |f5RT % t a  w

Jr qrfa âR t̂ f , ^
ai^JW  SF)- a ^ t  |  I 8Tf W  Vt *Tf TT3T-

atfa 1 1 qifa^am araRT, 
aft qTfa^aR qt^jr ^  t» ®rt 

% qTfaFTTa ^t m *  ^
»TFRar % *m   ̂ f̂t âTrr̂  «pt ?rr»i% 
m r̂n , cf| wTa ^nftT 
% fatT qifâ F-ira q?t qts «mqia T t̂ I 
srsa ^ t a^i^TT ^  |  f a  ^ r  ?rqa q^lf qT

w ?  * t ,

^  l̂ r |  fa z v fk  ftnr f̂t m*r%
*r fa a a t ?qc?^ifaar ?t «pr*r %ar *srrf^ ,

a§ r̂ 11 tftfw5r % Tn̂ qfa 
a  q r ^  ^ p j  ^ r  «rr i sr̂ r w?ft ?nr 

|  Jr̂ t a*T̂  *t a?t srtai i qf̂ îft qftrcr 
% ? 5 n f r  f^R- ^,r ^  %

?rqa Tr?a % ^  ^  ?rq<qa fâ T ?ngr f̂ta 
11 *rna  ̂ sr ffFsrisrfspF |'*rr t̂
« t r  at fa a  ^t «r5TTa ?T«̂ t %  r̂̂ flTR 

wiTRt «ft $*ff 3r»rT?r % JTra^ar ^  

a^ a^ K, ^c%-srm ^ r * r x v t  ^ v ^ v x  

arerT ¥T?r ^ x  i% 11 **r ?t &  ftr«ir 
Ssft r̂f|rr |

%faa ^qrasr »r^?r, |fa*n % ^r 
^  |  f a  w r  t^ t S

w t  ir ? *̂r irrasrar ^t
m m  *t 5rT?a ^  ^t 5Rca w t , ?it 
fa ^  % sraira q?t ?»Rr ^  % q«r Sf 5n% 

qrt srqat *ptto ^  xm i r̂ar lr *x?$rx 
qft «rt?t tft ?rq»?Tar f*T5ft 11 %faa ^r 
% *itfr 5R5rr ^  apt aft t̂fT
5rr srarar i fft «rqar t o t  5t*tr 
%ftx $ |  faf*r
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spx i farcfa «pV w ft m  % i

qft qftWT T^t |  I TTTTcT ST*TT 

qT 3tt r$ r  $ 1 %*r %

vivTVRr 3TT T^r |  1

t  q^cTT i  f a  *PK *̂T5TT ^ST sjft 

TTRmT ̂  3*U qTfa^TR *  *ft*TT qR

3*T% % $ 5  ^

5Tf *PTT 3>TT ? ^  t S R  3  *T1% * r

SKITT TOT %faR *T
^ H T  ^  fo rT  T̂ JTT ^T%tt I

fa*srm t  fa: *rfc *rc*rc w f  w t -  

q?3T q»r ^  snrm  spttjt

*T̂ ft ^  *vr srq to  *Y, fo tf t ere? %

*ftr a r f ^ R i r  q ^ j  ^  * |i f t  i aprc

m w x  fafafST T^y, 3PKTT if faTTOT 

er> <rc* w  qfVfaTfa <pt sm r ^ t

1 1  w s p fW T  * t  irfa js r

3> sv a T  1 1  STtfcT % *fa>£ <fer 3>

1 1  $*rfarqr grn^rr ^  arrsr

ffRf* trap =3 ^  |  i *T ^

^  %  t o  * n * m  *vt t  i > r r  i

^  fa ^ rm  |  fa? ^  st«t r

JT’rt ^  3vTT ?»ft eft 5Tf f o r  3tTT ^*TT 

sft *> sra ta  £  sr% ^ r  *

*13 fqVTOT *PTT f«F «T^TT *N*5 5I«?>

** «CT*T *nfr %<ft, 3T<T 8T T ^ ^  t i t  5^ R  

|  rft w if lq w  *Tr*T*»T “4 t S*?ft 
1 1  i

SHRI J. B. PATNAIK (Cuttack) : Mr.
Deputy-Speaker, Sir, this House is meeting 
after its historic resolution on Bangladesh 
in the last session. In that historic resolu- 
tton this House expressed its solidarity with 
the struggle of people of Bangladesh. After 
that certain incidents have taken place 
whrch again have a roused the conscience of 
the people of this country and international

opinion in favour of the people of Bangla
desh. Now the question arises as to whether 
this country should have done more ia 
respect of Bangladesh than what it has done 
so far.

There are several aspect to this question 
of giving recognition to Bangladesh. Now 
there is a demand that we should give 
immediate recognition to Bangladesh and 
that would solve our problem. I do not 
think that by giving recognition alone we 
can solve this problem.

A more important factor is that the 
struggle of the people of Bangla Desh should 
succecd and conditions created in which the 
3.5 million refugees, who have come over 
our country could go back to Bangla Desh 
and live in safety. To create those condi
tions wc must carry interna* iodal opinion 
with us. We should not act alone in this 
rcspect, because it is not our responsibility 
of the entire world to see that conditions 
are so created in Bangla Desh that these 
rofugees return there and the political and 
economic rights, which are inherent in the 
people of Bangla Desh, are enjoyed by 
them.

To cariy international opinion with us 
have a very clear ease, firstly, because of the 
influx of 3 5 million people of Bangla Desh 
into India That is no longer the domestic 
jurisdiction of Pakistan. Pakistan canrot 
take shelter under the plea of domestic 
jurisdiction, because the problem of main
taining these refugees is a severe problem 
which has affected our country’s economy.

Secondly, there is the unwarranted act of 
genocide perpetrated on the people of 
Bangla Desh. We know that about a 
million people, including intellectuals, 
professors of universities, student leaders, 
technicians and even military officials, that 
is, those who belonged to East Bengal 
Rifles, and Bengalis in general, have been 
killed. This act of carnage, arson and 
geoncide is going on even now.

The international law is clear on this 
act of genocide. We have the precedent of 
the findings of the Nuremburg trial which 
clcArly condemns this act and holds persons



219 Disc. re. Influx o f  MAY 25, 1971 Refugees from  E  Bengal 220

[Shri I.B. Patnaik]

responsible for this liable to prosecution. 
Whether Yahya Khan and his group of 
people would be brought before the inter
national bar of justice is a different thing. 
The day may dawn when this would happen, 
when military rule would end in Pakistan 
and those people who are responsible for 
this act of genocide, for this killing, hunger 
and suffering, perpetrated on the millions 
of innocent people of Bangla Desh, would 
be brought to trial. But there is a clear 
case for international intervention on this 
act of genocide on the part of Pakistan.

Then, there is racialism. I feel that it 
is a case of the worst type of racialism that is 
being practised by Pakistan in Bangla Desh 
If we consider the strength of the people of 
Bangla Desh, they are in a majority. They are 
75 million as against 55 million people in 
West Pakistan. So, it is not the question of 
the majority seceding from the minority.
It is a majority which was clectcd to power 
but was not given the opportunity of 
moulding its own destiny, the destiny of 
Pakistan. They were denied the political right 
that was inhenent in them though they were 
elected to the National Assembly as the 
representatives of the majority of the people 
of Pakistan.

Then, East Bengal has been treated as 
a colonial territory. In the last 23 years, 
although it has contributed 50 per cent of 
foreign exchange to the cofifcrs of Pakistan 
and has given the raw materials neccssary 
for running its industry and for the develop
ment of Pakistan at large, it has been 
treated as a co'ony In this respect I wo Id 
like to quote from the famous book “ Asian 
Drama” of Professor Myrdal who has said 
that in all respects East Bengal has been 
treated as a colony by Pakistan.

Besides this treatment of the Bengali 
people as colonial people, Pakistan has also 
denied them all the rights that are inherent 
in a sovereign people.

So, this oppression, these barbaric acts 
perpetrated on innocent people are no longer 
an internal issue of Pakistan. This is 
fsciaiism of the worst type. And racialism 
is something which has been condemned

again and again before the bar of the public 
opinion in the world.

In 1948, South Africa raised this issue 
of domestic jurisdiction when this question 
came up before the United Nations and 
pleaded that this question should not be 
taken up. But the United Nations rejected 
it. And it became since then the concern 
of the United Nations and of the entire 
world. So, 1 say, there is clear case now 
for international concern and may be inter
vention. When this has become the concern 
of the entire world, it will be wrong to say 
that India should take unilateral action in 
this respect wiihout persuading sufficient 
world opinion to come along with it. India 
has succceded to a large extent though it is 
disappointing that the world opinion is not 
sufficiently aroused to take necessary action 
in this respec*. I should not feel that 
India has not succeeded in ths respect at all. 
In fact, it is not only the Soviet Union 
which has shown its sympathy for the people 
of Bangla Desh in the famous letter of 
Mr. Podgorny to Mr. Yahya Khan. I had 
an opportunity of visiting (he Siviet Union 
a few days back and I have found that 
there is an immcn‘c spmpathy in the Soviet 
Union for the people of Bangla Desh.
I met some of the Minister and some of the 
important leaders and they have expressed 
the opinion that a political settlement in the 
manner Sheikh Mujibur Rahman wanted 
it should be arrived at and that the problem 
of Bangla Desh should be settled politically. 
So far as the Soviet Union is concerned, 
she is doing her best to see that a political 
settlement of the problem is arrived at.

Again, we know the public opinion in 
the U S.A. We also find that Senator 
Fulbright and Senator Kennedy have 
expressed their opinion against the acts of 
carnage going on East Bengal. So, we have 
been able to arouse publ<c opinion of two 
super*powers and in many countries of the 
world and we have succeeded to a great 
extent in that.

So, as regards the recognition of Bangla 
Desh is concerned, whatever is possible, the 
Government is doing and I fully hope that 
whatever will be necessary in future, the 
Government will not hesitate in doing it.
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The Government should be the best judge 
of the situation and it should be left to the 
Prime Minister and to the Government to 
do whatever is necessary in this respect.

SHRI DASARATHA DEB (Tripura 
East) : Mr. Deputy Speaker, Sir, what is
going on in Bangla Desh is known to the 
entire world. We are now discussing this 
proplem here. The first thing is, how to 
help Bangla Desh freedom fighters is to be 
decided here and now.

We are watching, the entire people of 
the country are watching, as to what the 
Government of India is doing. During the 
last session of Parliament also there was 
a unanimous resolution adopted expressing 
the support to these freedom fighters in 
Bangla Desh. But the Government is still 
hesitating to recognise Bangla Desh, their 
Government and to establish diplomatic 
relations with them. This delay is doing 
a great harm to the cause of Bangla Desh 
freedom fighters. Even the Government 
&omei lines make a statement that the 
situation should be created in Bangla Desh 
so that these evacuees can go back to their 
mother-land as early as possible.

Our Prime Minister has appoaled to 
other countries also to put some pressure 
on Ydhya Government to create such condi
tions whereby the evacuees can go back to 
their country. But, Sir, how can this 
condition be created ? How will this 
condition be created ? Such a condition 
can be created only if the Pakistan army is 
ousted out from Bangla Desh, but how are 
you io oust these people ? Merely passing 
a Resolution or expressing our sympathy 
to tho-e people of Bangla Desh and al«o 
condemning the butchery perpetrated by 
Yahya Khan is not going to solve the issue. 
It can only be done by ousting the Pakistani 
army from Bangla Desh. If we really want 
to oust the Pakistani army from Bangla 
Desh, then, certainly, something must be 
done here and now.

It is my plea that material aid must be 
given by us to these frtedom fighters to 
strengthen their striking power so that they 
«an fight back these Pakistani armies 

I T ! ! 5Vcly- that material aid is not 
>8 . ‘ t]|en» I am sorry to say, merely
: passing Resolutions or condemning this or

that, or expressing our sympathy with these 
peop'e will not solve the problem. This is 
my feeling.

Now, we are talking of solving the evacuee 
problem. Yesterday the Prime Minister made 
a statement stating that 35 lakhs of people 
have already come to India. Mine is a small 
state, a small territory, Tripura. We have 
got 9 lakhs of evacuees with us now, where
as our original population is only 
15 lakhs. Now we have got 9 lakhs 
of evacuces and many more are coming. 
That is the position. They are coming 
from various parts of Bangla Desh and this 
is creating a serious problem for our State.

These people cannot go back unless 
Bangla Desh is completely liberated from 
Pakistan army. Only if Bangla Desh is 
liberated from Pakistan army can these 
people go back to their own country.

The more you delay in recognising the 
Bangla Desh Government, the more you 
delay in establishing diplomatic relations, 
with the newly-formed Bangla Desh re
volutionary Government, the more you 
delay giving material aid, the more will be 
the influx of refugees and you will not be 
able to solve the problem and this problem 
will continue to be lingering. Therefore my 
suggestion is that the Government must im
mediately recognise Bangla Desh and \t 
should be done here and now and there 
should not be any delay in this regard.

By not recognising the Government have 
done great damage to the cause of the 
freedom-fighters. We have done great 
blunder in allowing the new Deputy High 
Commissioner of Pakistan Government to 
land in India. We should not have done so. 
Why cannot our Prime Minister say, we 
cannot give security to this man who re* 
presents a Government killing lakhs and 
lakhs of people in Bangla Desh and that 
man cannot be protected from the anger of 
millions of Indian people ? She should have 
said this thing, but it is very unfortunate 
that she has not said this. The represen
tative of a murderer is allowed to eo*er 
India and is allowed to stay here. This is 
completely not in tune with the feelings of 
the masses. The whole f country is now 
demanding the recognition of the Bangla

!
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Desh Government and is demanding that 
these people should go But our Govern
ment, though they advoca‘c themselves to 
be democra s, are not, however respecting 
and responding to the demand* m ide by the 
entire people of India is this because our 
Government allowed the Pakistan troops to 
overfly Indun territory in 1969 to suppress 
the students’ movemeit in Bangla Desh > 
We cannot forget that

15 00 hrs

I would like to submit thit my State 
Tripura is the worst affec ed St ite The four 
States involved are Tripuia West Bengal, 
Meghalaya and Assim Out of all these 
the worst affected is Tnpura I have visited 
<o many refugee camps in our parts and 
1 find that their condition is deplorable 
Lakhs of people arc still in the open In the 
Subrum division itself according to the 
latest census, the original population is only
53,000 But now, ibout 2 lakhs evaiuees 
have entered thtrc Our people were telling 
us that even if the 53 000 people evacuated 
their homes and allowed these new evacuees 
to take shelter, still they could not give 
shelter to them So, proper steps have to 
be taken in this respcct Tpidtnnc has 
already started in some parts and there is 
insufficiency of medical facilities also 
Medical arrangements must be there

Further, it must be remembered that 
Tripura is a very small State Afier the 
addition of this new population, the prices 
of essential commodities has gone up nd 
they are not availabe and pnctically our 
ctonomy has completely collapscd The 
Government of India should take full res
ponsibility to provide for all these evacuces 
Otherwise, our State will be in a terrible 
mess very soon

The other day, the Rehabilitation 
Minister had made a statement that the 
evacuees who came to India should not be 
shifted to other States, but should be kept 
in the border area From four districts 
evacuces are coming into our small State 
and how can our small State provide shelter 
to  all of them 7 Already, we have about 
9 lakhs people , I do not know how many 
more would be coming. If the decision not

to shift them to other States is adhered to,
1 do not know what will happen to such a 
small Si ue like Tripura Therefore, I  would 
submit that these evacuees should be shifted 
to some other States also Otherwise, the 
Tnpura Statt cannot bear this new burden.

I uriher, the operation of the Yahya 
Khan military junta in Pakistan which is 
indulging in this butchery in Bangla Desh 
is endangering our security also From 
Akhaura in Pakist m which is very near our 
Agir'ala town the Pakistan Army had been 
sh e llin g  at cur town continuously day and 
night Tnese bullets came to our town, and 
four were seriously injured and one was 
killed But we find that no step has been 
taken to meet this d inger , instead, we find 
th u  our Army keeps quiet and does not do 
am thing , instead, they go to the border 
and raise the white flag of peace What 
peace t We all know what sense of inse
curity prevails in Agutala town I do not 
know about military secrets 1 do not know 
what the Border Security Force has done 
But it seems thev are lagging behind, as is 
shown by the incdcnt in Agartala town 
itself

With these words, I again say that our 
Government should not kdelay recognising 
the Bengla Desh Government They should 
immediuely cst iblish diplomitic relations 
with that Government and give all material 
help so that the freedom fighters can streng
then their striking power so that they can 
hght back the Pak army and Bangla Land 
and Bangla Desh is fully liberated

DR H P SHARMA (Alwar) Mr. 
Depui y-Speaker dunng the 23 years of 
our history as a free country I do not 
think there has been a single event which 
has so agonised our conscience as the tragic 
developments in BingJa Desh The tragedy 
is even more agonising because it is not only 
an attack on the fundamental values which 
the international community holds dear to 
it it is also a tragedy which has resulted 
in the deaths of hundreds of thousands of 
people and caused the migration of millilo • 
of people as refugees, with the remaining 
millions who are there afraid of their ife 
from hour to hour that this country has felt 
it so intensely does not need much explain
ing as, except for the duration of time 23
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years, this part of Pakistan or East Bengal 
used to be an integral part of our country 
and whatever happens there is bound to 
affect us emotionally because of the bonds 
of culture, language and other factors that 
tie us closely with them.

One of the solutions being put forth—  
and in this perhaps the whole nation is 
united’- is that if we accord recognition to 
Bangla Desh, most of the problems would 
be solved. 1 do not for a moment wish to 
be understood as saying that 1 am against 
such recognition being accordcd, but I 
would still like to put forth some of the views 
which may not be so palatable to us but 
which nevertheless have to be examined in 
the context of international law. From the 
point of view of international lav., simplified 
thue are fo»r definite requirements : first, 
that the government must excrcise effective 
control over a definite territory ; second that 
there should be a semblance of permanency 
about it—it should not be a transitory affair; 
third, that the emerging government should 
be wilhug to entertain and discharge its 
internalinnal obligations; and fourth, that it 
should have received the mandate of the 
majority of its people.

Starting from the last criterion, as far 
as the mandate is concerned, 1 suppose 
nowhere in the history of the world has 
there been such an astonishingly overwhelm
ing declaration of support for the movement. 
The elections were held by the opposite 
party, the Pakistan military people, and so 
the veracity or the truthfulness of the 
elections cannot be challenged. The Awami 
party won 149 out of 151 seats. I think 
there is no other example that we can cite 
where there has been such an astonishing 
affirmation of public will, But, as for re
cognition, which is being cited as a solution 
to all our difficulties, I would like to point 
out that most of the international authorities 
on the subject do not agree that in the 
present circumstances recognition should be 
granted. Perhaps this site of the picture is 
not vrry palatable to us, but we must be 
willing to face what international law 
authorities say.

About the recognition of a new Slate,
• Lauterpact mentions this condition :

"effectiveness of power, accom- 
penied by a sufficient degree of 
stability and a reasonable prospect 
of permanence.”

This is the most frequently follwed standard 
of recognition.

Another autlority, Prof. Hack worth, 
says that recognition can be granted,

' ‘once a new authority has 
difinitely established itself after 
utterly defeating the former 
Government beyond any reason
able prospect of riestablishment, 
and once, according to the widely 
adopted qualification of the test of 
effectiveness, the revolutionary 
change has been approved by a 
substantial expression of national 
will.”

Till then recognition should not be granted. 
Most of the international authorities agree on 
this that the State must be able to exercise 
tffecti\c auihoriiy and it should haie a sem
blance of permanancy before recognition can 
be granted.

I do not want to be misunderstood as 
being against the cause of Bangla Desh, 
but 1 would like the House to face facts as 
they are, what we will have to hear in the 
other capitals of the world.

This does not tie down our hands or 
close the option of recognition for Bangla 
Desh for ever. This is only in the present 
context. These are other considerations, 
political considerations, considerations of 
national security e tc , because of which 
nations accord recognition. For instance, 
in the Spanish Civil War, two and a half 
years before the war ended, Germany and 
Italy granted recognition to the France 
Government. At that time there was no 
clear idea which side was going to win. 
Peking is still recognising only Prince 
Sihanouk as the head of the Government of 
Combodia. But here again we must have a 
clear idea as to where our self-interest lies. 
What is going to happen if recognition is 
granted ? If recognition is granted, then 
from tomorrow onwards we will consider 
the Government of pacgla Desh as the only
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legitimate Government m that part of the 
world.

If they are the only legitimate Govern* 
ment, of course, if we grant recognit.on, wc 
do want to help their cause with which 
the entire nation is m sympathy If they 
ask for military help, o r they ask for 
economic or food help — leave alone the mili
tary help--and suppose if wc send aeroplanes 
with urgent medical supplies or (rucks with 
food supplies as soon as you crosss the 
bordet, the Pakistan military forces which 
are there will stop them and then there 
would be an Immediate armed clash, what 
Is going to be the responsibility of (his 
country

So, I thmk before we think about recog
nition, we should face squarely that facts, 
we development!* arc going to follow imme
diately after we giant recognition Wh it 
1 wish to put before this House is that we 
must not be pushed into w.u If this 
House and this Government and this 
country, after a mature, reapons blc thinking 
over the problem, if we do think that we 
want to go as far as that and even to f ice 
a war, then we should be prepared to work 
on that line of thinking but we should not 
be pushed indirectly just because there is no 
way out and that there is such a kind of 
political frustration (hat we feel that some
how recognition is going to do all the 
other things which we have not been able 
to do.

There is no other aspect which I should 
like to point out before I elose There aie 
other problems I do not say that the 
Government should sit silently about it , we 
should also have consideration for the 
security of that part of our country, which 
is a most sensitive border Ol course 
there are our misguided frends amongst the 
Nagas and the Mi 70s and there is the 
looming figure of Chairman Mao on (he 
other side of nr rthern Burma , ail that is 
a sensitive area So, I do say that we 
must do all that we can to advance the 
cause of Bangla Desh Wa mmt do every
thing as far as we can, for the establishment 
of a fhentffy CSovernment in Banla Desh 
Bttt Wo must not try to find an easy solution

to difficult problems Wc must face the 
problems squarely We must analyse theffi 
and tully realise what is involved and thin, 
if it is our decision, the decision of the 
nation and this House, that we want to go 
that far, then perhaps we will be better ad
vised to go that way

SHRI H N MUKERJEF (C a lcu tta - 
North Last) Mr Deputy Speaker, Sir, for 
two months now, the Macabre tragedy 
which (his House unanimously deplored is 
going on in Bangla Desh Except for the 
atom bomb, every other hitherto-used 
weapon of annihilation has been used 
ruthlessly against a virtually unarmed people 
under orders of a ghastly bunch of crazy 
power seekers in Islamabad

1 know thit sentiment and gush is 
insipid m the hst analysis and does not 
lead to results But is there is no denying 
ih it our emotions have been deeply touched 
in regard to whit has happened, and we are 
only w utmg now to see what tangible steps 
our country takes in order to meet this 
men ace to Bangla Desh

So many My Lais have taken place * 
atrocities of an order which is almost un- 
umgmible But the people have resisted
heroically Txeept for embattled Viet Nam 
I do not tlunk there has been any other 
instance of an unequal ahd harrowing 
contcst in history like the one that is going 
on in Bangla Pcsh

1 think this House is certain that the
incviuble corollary and the natural comple
ment of our resolution has been the
recognition of Bangla Desh, not merely as 
an emotional gesture but as a mechanism 
for the implementation of whatever assis
tance and support materially we want to  
convey to (hem Why then this dol«y in
recognition

Why this pathetic persistence m copy 
book diplomacy of (he Anglo-mandarms of 
South Block? Why the silence-pretcr* 
natural silence, shall I say,—of this owtisfc* 
wise Minister of External Affairs, Sardar 
Swaran Singh, who has not yet opened his 
lips »° say a word m regard <q Bao*k
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The Prime M »ister tokl us yesterday 
Iam ftuotjeg  words— “ We have to 
sought to awaken the conscience of the 
world." She said some very good thing 
for which I compliment her. But I do 
wish that our Foreign Office had sought 
properly to awaken the conscience of the 
world. 1 know world conscience is a very 
hard nut to crack, but even so, we have 
not done our duty. On a proper occasion,
1 think this House will have to evaluate 
what our Foreign Service has done or has 
done in this regard. For instance, our 
Amhas&ador at the United Nations lias tried 
to do a job of work, but our Embassy in 
Washington has been guilty of default of a 
sort which has got to be looked into by the 
Government of the day.

Several million refugees have already 
streamed into India and more are coming. 
Famine, epidemics and other concomitant 
evils arc too likely to break out and filter into 
our country. We can neither tolerate this 
genocide nor ;an we permit Bangla Desh 
to be besieged and starved and beaten into 
submission. If in the middle thirties, 
Jawaharlal Nehru could rush up to Spain 
to help the Republicans fight for their 
Government, when Britain and France were 
screeching about non-intervention, if an 
international brigade could be formed to go 
and assist the fighters in Spain, are we today 
supinely to watch the annihilation of Bangla 
Desh by iofintely superior brute force ? Is 
not recognition the first essential step for en
abling the Bangla Desh Government to buy 
ajms abroad and strengthen itself through 
propoganda and other means ? But we have 
not dooe so.

If international assistance is to be sent 
for relief o f  the evacuees, and it must be, 
ladia will be the main theatre of operation 
Islamabad tries to seal off even purely 
humanitarian assistance to Bangla desh. But 
with the world organisations and even the 
contemplative Secretary General of the Uni
ted Nations at last awaking out of his coma, 
this will not be very easy. However, the 
doling out of charity and compassionate 
assistance to refugees is not the main thing. 
It has to be done and will be done to the 
extent of our capacity. Even if we have 
to stretch our capacity to breaking point, 
we 'will have to do it. But the main thing

is, as the Prime Minister said yesterday, to 
create conditions for their return to Bangla 
Desh and not to remain in unmanageable 
conditions, a great deal worse off than the 
Palestinian refugees, who are there as a 
permanent factor. Arc we going to have 
these refugees and evacuecs as a permanent 
feaiure of the Indian scene? We cannot do 
so and a political solution is imperative. 
The die having been cast as far as Bangla 
Desh is concernned, recognition of Bangla 
Desh is an absolute pre-condition of acti
vity for such settlement. I know Government 
may justify its approach-cold feet-by harping 
on the reqirements of protocol and the legal 
continuity of international relations, as they 
say in juridic terms. All countries are 
normally expected to respect the legal conti
nuity of international relations, but have we 
not unanimously declared in Parliament that 
m Bangla Desh, it is not a bona fide  con
test between the parent state and belligerent 
insurgents? By utterly mala fid e  action 
against a whole people, a nearly unanimous 
democratic demand for autonomy has been 
metamorphosed into a call for a sovereign 
Bangla Desh. The new Republic has the 
right to recognition from us first of all, who 
are their blood brethren. From all other 
civilised countries they have the right to 
recognition and to a variety of civilised 
human assistance which they require in order 
to be free in their own country.

international law did not prevent 
France, monarchical France, pre-revolu
tionary France, recognising the United states 
in 1778, when Britain, which was fighting 
its American colonies, did not recognise 
them till 1783. The United states in 1837 
did not hesitate to recognise Texas, which 
was a part of Mexico. Mexico jumped about 
it but nothing happened. The United states 
did not hesitate to recognise Panama 
straightaway when Columbia used to be there 
on the scene and was very angry about it. 
The United states and so many other govern
ments did not hesitate to recognise in 1943. 
De Gaulle’s Liberation committee, even 
though they had no footing in France and 
they were operating from north Africa. So 
many instances could be given.

I  would be told, «nd I know it is, a  Act, 
that India is not in the same poaitatwjWHMhe 
United states or the other big powers. But in
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the days when our foreign policy had some 
lustre and spirit about it, we did n >t hesitate 
to champion Indonesia’s indtpendtn and 
sovereign status right from the time of our 
independence or even before 194/ Though 
Holland was the legal owner of the empire 
m the East, and Indonesia w a sp ir to f  it, 
when Holland breaking an agreement 
conducted a war against Indonesia till 
November 1949 India championed Indo
nesia's independent status which raised our 
status also In the Bandung conference ol 
1955 Jawaharlal Nehru was the leading 
figure But latei we climbed down in the 
Indo China matter and our behaviour was 
not so striking Again, m 1958 when the 
FLN, the Liberation Movement of Algeria, 
started their Provisional Government wiih 
headquarters in Cairo, and many countries 
recognised that government, lndi< offcied 
them facilities for opening an office in 
Connaught Cireus but India did not give full 
recognition, which was why in the heart of 
Algeria a sore was planted which possibly 
has not healed >et It wis not till after 
France got defeated in 1962 that we recogni
sed Algeria

So, this is the kind of behaviour whiJi 
we have shown, though in regaid to Indo
nesia to our eonduet was so much bcttei 
We delay offering our hand ol friendship 
and fellowship About Bangli Desh, which 
has won her right today first by democratic 
elections and secondly by a popular mass 
revolutionary action Delay will hurt hurt 
both our countries and help the neo Fascist 
regime that keeps west Pakistan in its grip

We do not wish ill to Pakistan, 
whatever the maniac propaganda of Islama
bad may say It is not India s responsibility 
that Bangla Desh has broken away from 
Pakistan India s interest and desire has 
always been to have a friendly Pakistan A 
massive national revolution has taken place, 
however, in East Bengal to which 1 doubt 
not that two of the grand features of 
Islamic thought, the quality of nun and the 
sense of social discipline, have made a 
contribution. We have to make

MR. DEPUTY-SPEAKER ; He should 
conclude now.

SHRI H N MUKERJEE Sir, you have 
to give us a little more time. This point 
was raised even today morning Otherwise,
the very purpose of this debate would be 
defeated

I was saying that the concept of 
equality of man and the concept of social 
discipline which are characteristic of Islam 
have made their contribution to the develop
ment of a movement which has succeeded 
in implementing to the point that is 
possible the maximum aspect of democracy 
This is a fact which has to be conveyed to 
the Islamic countries which are today keeping 
mum not knowing what has happened in 
Last Bengal This is a matter where India, 
with her knowledge of things, can help and 
ihis is a matter wheie, if we have diplomatic 
relations with Bingla Desh, they would be 
enabled to conduct their propaganda in 
other countries, as well as they could do a 
great miny things in regard to collecting 
thur arms, weapons and other assistance 
lrom other countries

Are we to be in fear and trembling 
before Pakistan all the time merely because 
wc do not want to do something when other 
countries are not recognising Bangla Desh ? 
This is something which has led us to 
behaviour which has got to be condemned 
without any equivocation

We gave super VIP treatment to a 
minion of Y ihya Khan who came to 
Calcutta as the so-called Deputy High 
Commissioner at a point of time—in a 
series of answers to questions yesterday 
Government acknowledged it—when our 
Deputy High Commission in Dacca was in
terned altogether, when the wife of our High 
Commissioner in Karachi or Islamabad had 
been ill treated We sent a protest note on the 
lOih April and nothing more has been heard 
about it On the basis of reciprocity—reci
procity, my foot '—this kind of super-VIP 
treatment was given to this person m 
Calcutta

M> hon friend, Dr. Ranen Sen, tells 
me that when the Pak Army entered our 
territory, absolutely without justification, 
on the border of the 24-Parganas District, 
no eflort was made to chase them out of 
the picture Our border security officers
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shook, hands with the officers of the Pak 
Army in the Akhaura-Agartala sector They 
had no business to be there. We found 
our Army behaving with them in that 
fashion. As my hon. friend has told us 
a little while ago, our people show 
cowardice. When they send shells into our 
territory, we show the while flag. There 
are so many instances of the Pak Army 
entering our territory and this kind of 
thing and they are not even being pursued.

All this is happening because we are 
allowing ourselves to be blackmailed by 
Pakistan. They hijack a plane ; they do 
all sorts of dirty things to it ; they go to the 
ICAO, make all sorts of allegations against 
India and they try to put us in the wrong. 
What India does or what India's wonderful 
External Affairs Ministry does is to behave 
in a fashion which makes our face look 
absolutely silly before the world.

Therefore, are we to truckle down to 
Pakistan merely because of her powerful 
friends abroad and the appearance of 
atrophy at least for the time being of the 
world’s conscience ? If we do, we shall 
not only be letting down the martyred 
masses of Bangla Desh but will appear 
before the world as a country which, while 
holding a sixth of the population of man
kind, as someone recently said, has neither 
the guts nor the credibility which should go 
with that position.

Our interest is to have a friendly neigh
bour. We want to have a friendly country 
on the east. Can we spurn the hand of 
friendship ? If Bangla Desh wins without 
further adequate help from us, Bangla Desh 
will be alienated. If Bangla Desh loses 
on account of our not having given adequate 
assistance to her, Bangla Desh will remain 
terribly embittered. Are we going to face 
this alternative ? We have to have a 
friendly territory on our side. Here in 
Pakistan democratically a wonderful move
ment of lndo-Pak friendship was growing. 
We have to do all we can in order to help 
them.

I know that the Prime Minister has a 
difficult job. I do not contest that. She 
has said some good things. Let us see her

acting accordingly. She had said only 
yesterday referring to the big powers :—

“ if they fail.......... then the suppres
sion of human rights, the up
rooting of people, and the conti
nued homelessncss of vast numbers 
of human beings will threaten 
peace.”

She has also said :—

“ If the world does not take heed, 
we shall be constrained to take 
all measures as may be necessary 
to ensure our own security and the 
preservation and development of 
the structure of our social and 
economic life.”

We do not propose to take on Pakistan. 
We do not throw challenges here and 
there, but a job of work is before us. The 
task is imposed upon us. We have got to 
face this job and, therefore, when Bangla 
Desh is there, it requires to be recognised 
as the first essential and basic step towards 
the implementation of those activities of 
sympathy and friendship for them that we 
have professed so very eloquently. That is 
why I say, as a first step, let us go ahead 
and recognise Bangla Desh.

There arc risks, but there are risks all 
the time with Pakistan. If we leave the 
ball in the court of Pakistan all the time 
they go abroad and put us in the wrong. 
If the world conscience is as atrophied as 
it is now, of course, we have to go even 
alone if that becomes neccssary. But I 
find the world conscience is gradually 
awakening. I find, even the United Nations 
Secretary-General is beginning to wake up 
from his stupor and from his coma.

Let the Government of India show some 
spirit, some courage, some initiative, some 
regard for the practical needs of the day. 
And let the Foreign Office tone itself up. 
I am not going to be fobbed off by what 
Mr. Khadilkar says in regard to relief 
operations and all that. The Foreign Office 
is the guilty piece as far as this particular 
question is concerned, -the reconit ion of 
Bangla Desh which has been distorted, <t>y 
many people among the minions of the
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Ptime Minister in the Foreign Office The 
recpgsutipn pf B^ogla Dosh is a must and 
it }s the prjojary responsibility of the 
GoycfQiqept of India to do that.
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SHRI FRANK ANTHONY (Nomi
nated—Anglo-Indians) : Mr. Dcputy-
Speaker, Sir, the question that is being 
asked by every thinking Indian today is : 
Cun India avoid war ? With this calculated 
genocide and the influx of mounting millions, 
as mentioned by the Prime Minister, this is 
perhaps the most critical challenge the 
country has faced since independence.

It is a challenge to our whole polity,— 
challenge not only to the form, but the 
content of our political way of life, to our 
secular motive, to which wc are passionately 
committed and, indeed, to the whole 
concept of the in cgration of the people in 
a pluralist society.

What we are seeing today is a continu
ing paralysis in the international community 
and especi illy among the groat powers. It 
was so abundantly clear that what was 
happening in Bangla Desh was a deliberate 
exercise in medieval military barbarism, 
a crime against humanity. Apparen'ly the 
international community will find out too 
late that events have overtaken everybody.

My own real fear is this that events 
have overtaken India, and that whether we 
like it or not, wc are going to be forced

into a war with Pakistan. 1 do not know : 
events may overtake the international comm
unity bacause a conflagration forced on us by 
Pakistan may precipitate an international 
conflagration.

It is elementary arithmetic that the 
Indian economy is not going to be able to 
carry this burden of mounting millions of 
refugees. The militarists of Islamabad in 
Nazi style may think that they will be able 
to solve this in Na/i style. I do not want 
to canvass the legal position, nor do I have 
the time for it. This is not a rebellion; 
this is not a scces. ion, but it is a revolution 
by a majority of the people of Pakistan. 
This military minority perhaps thinks that it 
can crush this revolution in the Nazi style. 
Perhaps, another blank to their plan is that 
they will solve in their own militarist Nazi 
way, as the Na/is solved or the> thought they 
had solved the Jewish problem, and drive out 
those Hindu* who have not been massacred.

We arc seeing today what is in fact an 
unprecedented icfugec problem. India has 
faced manv unpiecediiited refugee problems, 
but this is perhaps the most unprecedented 
of all unprecedented refugee problems. And 
I say this advisedly. During the Partition 
holocaust, it was a two-way traffic. After 
Partition, there was a traffic largely from 
Hast Pakistan. But it was spread over a 
period of several yeirs. Today we see 
this sudden one-wiy traffic. For India, it 
is a convulsive and indeed traumatic 
experience.

Despite what the Government miy want 
to do—and I have n j doubt that it wants to 
try control the situation—I do not believe 
that with the best will in the world it is 
going to be able to control tha situation.

In my respect fuJ view, the position h«« 
already got completely out of control. Tae 
Pakistani militarists might be thinking 
gleefully that they are going to solve theif 
problem of 10 million Hindus. We do not 
realise that we havj equaily f untie cjun er- 
parts in this country, and if they ever hid 
their way, Pakistan would not havj a d:luge 
of 5 million refugees but Pakistan would 
be drowned by 50 million refugees. But I 
have no doubt that the Government, as I see 
it, with this passionate commitment to the
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secular motive—and I am the spokesman 
or a smalt minority and I know what is 
involved—should realise that the only 
alternative to prevent this deluge not only 
from Pakistan but a much greater deluge 
from India will be that we will be compelled, 
as 1 see it, to go to war. And the irony 
of it is this,—and I believe that every Indian 
Muslim must have realised it long ago— that 
here was a nation ironically founded in the 
n m e  of religion; it is a political, geograp
hical monstrosity. But in order to save 
that geographic and political monstrosity, 
Pakistani militants are butchcring their own 
co-religionists and what is more, they are 
putting in peril 60 to 70 million Indian 
Muslims.

We have not got any inside knowledge 
of what is taking place; I suppose Govern
ment has, but I do not think that any govern
ment could in the circumstances share that 
knowledge with us, even if they have it. 
But if war is forced on us, there will be the 
danger of what China may do. But that is 
another risk that we will have to take. But 
my own respectful view is that China today 
is following a calculated game of measured 
duplicity. There is an avowed support for 
the militarists of Islamabad. It has encour
aged ihcm to p rc tise  and to continue 
to practise genocide. But there are increa
sing reports today that China is keeping its 
option* open, that it is giving increasing 
help lo those who aie Peking-oriented. I 
have no doubt that ultimately China will not 
pull Pakistan’s chestnuts out of the fire, 
because I believe China’s basic objective is 
to weaken both countries in order to spread 
its Peking-oriented hegemony over the 
whole sub-continent, and it is keeping its 
options open for that purpose. It is helping 
dS I said, certain of the extremists commu
nist elements, helping some of the extre- 
mist elements in the Bhashani group, and 
the day it feels it will be able to instal a 
Peking-oriented, marionette government in 
East Pakistan, that day it will drop Islama
bad.

1 am not one of those who will say 
categoncaHy : recognise immediately.

ause 1 think Government is in the best 
Powuon to assess when to recognise. I say
« iv * 7 ? U8e immediate recognition would 

a handle to Pakistan, to divert aitenu

tion from its own tottering regime from the 
death-rattle, as I say, of this political and 
geographic monstrosity, and be able to rein
force its canard that India is instigating them, 
as if a person of the calibre and character 
of Mujibur Bah man would acccpt instiga
tion from a country like India. But the 
militarists of Islamabad are obviously in a 
desperate mood. If we recognise Imme
diately, no effective difference may be made 
to the help. The only thing is that they 
may seize an immediate recognition as a 
iandle for a further dc&perate adventure 
against India.

As 1 see it, he alternative (o immediate 
recognition is to implement the Resolution 
that this House has ahcady adopted, and 
that is to give support, as the Government 
thinks where, when and how it should be 
gi\en. Became there is no doubt that the 
people of Bangla Desh predominantly will 
have to fight this war. Inevitably, it has 
assumed the charactcr of a guerilla war. 1 
have read books on what the Russian 
partisans, Yugoslav partisans did and how 
the terrorists in Cyprus forced the British 
to give up and all that. Let us remember 
that.

1 have no doubt about the ultimate 
result. The people of Bangla Desh have 
priceless advantages. They have a flaming 
cause. They are fighting among their 
people. They Iw e  an ideal base. Yes, I 
say this openly, they have a 1350-mile 
border with a friendly country and they are 
fighting in a terrain that is ideal for such 
warfare.

SHRI SAMAR GUHA (Contai): 
Without giving recognition, inviting inter
national complications ? Let him remember 
the implications of what he is saying.

SHRI FRANK ANTHONY : I will say 
this of my Bengali friends, among whom is 
my hon. friend, the interruptor, that they 
have never lacked patriotism, they have 
never lacked courage.

As I said, they have a stern, disciplined 
organisation. Pakistan, on the other band, 
has crucial disc ̂ vantages, and those dis
advantages are ' goirg to multiply. Here 
you hav? a colonising minority, separated
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by 1,500 miles of territory and sea. The 
Punjabis and the Baluchis are mercenaries 
fighting on foreign soil. They have nothing 
in common with the people of Bangla 
Desh. Already the barriers had been built 
up over these many years, of language, race, 
culture ; and as one of the Bangla Desh 
leaders has said the whole concept of East 
Pakistan has been buried inevitably under 
the bodies of millions of Bengali martyrs.

I know the liberation struggle will be 
long and it will be costly. But the whole 
of the Pakistan Army would not be able to 
contain 20,000 to 30,000 Bangla Desh 
guerillas. That has been the experience of 
guerilla warfare in the last several years. 
The ratio is 20 to 30 regular soldiers to one 
guerilla.

Finally, 1 know that the Government is 
in a cruel dilemma. The Government may 
decide to recognise with all the necessary 
consequences, war sooner than later, but 
there may be an alternative. 1 leave it to 
the Government to decide where and when 
and how to support the liberation fighters.
1 am not as pessimistic as my hon. friend 
there because they have only one alternative 
freedom or slavery, and 1 have no doubt 
that they will consummate their freedom 
in blood and in volour.

SHRI SAMAR GUHA : The freedom 
may pass into the hands of somebodyelse 
not too friendly to India.

15.56 hrs.

[SifRl K.N. T iw arY  in the Chair]

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : The proclamation of
Bangla Desh by its entire population is 
a unique event of revolutionary import. It 
is an open revolt against occupation, against 
the tyranny of a few and against the worst 
dictatorship of the modern era. The struggle 
in Bangla Desh is the collision between 
two worlds, one world which wants change 
and freedom, which wants progsess and 
which wants liberation, and the other 
world which wants to maintain the status

quo and which resists all change and which 
wants to prepetuate the kind of thing that 
was continuing. Therefore, as India, as a 
nation which stands for the process of 
change, for democracy, for freedom, for 
liberty, for progress and secularism, we have 
expressed our national solidarity with the 
heroic people of Bangla Desh.

Today millions of people in Bangla Desh 
arc being butchered and massacred. Chengis 
Khan, Hannibal and Hitler have paled 
into insignificance before Yahya Khan, but as 
individuals have their souls, so also a nation 
has its soul, and the soul of Bangla Desh 
which was kept in boundagc for the last 
2? years has broken all its fetters and seeks 
emancipa'ion and liberation. In their thirst 
for freedom, they have faced bullets, they 
have been machine-gunned and they are 
dying in millions. And yet the conscience 
of the world has not been aroused to its 
full height. However, in the message that 
Sheikh Mujibur Rahman has given to the 
people of Bangla Desh, one finds solace and 
inspiration. He has said ;

“They have money, they have 
influence, they have the capacity 
to use force against the people. 
History, however, testifies that a 
determined people can successfully 
resist and overcome such forces of 
oppressions.”

Wherever he may be, his words of appeal 
have gone to the hearts of the people of 
Bangla Desh and they can never be defeated, 
they can never be crushed.

It is unfortunate that the Big Powers who 
swear by the name of revolution, by the 
name of socialism and democracy are com
pletely silent when millions have been 
butchered and it is most unfortunate that 
even the International Trade Union Move
ment, which stands for international working 
class solidarity, has not today come out in 
the open to protest and see that from the 
port military ammunition and material' 
are shipped to Pakistan. They have not 
taken that action yet. Therefore, it is India 
which has taken the entire brunt, which is 
facing all the burdens today and has taken 
one of the biggest risk? sjnc$ independence.
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And as such, we had to face the biggest 
of the tasks before us now. In history of 
some rare moments come for a nation when 
it can rise to its height of glory and can 
play its historical role and fulfil the neces
sity of histroy. Such a moment has come 
for India today. 1 wish she seizes this 
moment, this opportunity, rises to the 
occasion and take the right initiative at the 
right moment, or we shall go down.

16 00 hrs.

When wc are discussing this situation 
today, we find the Pakistani army crushing 
the liberation struggle ; not only that, but 
it has gone to the extent of besieging our 
own border posts. Could this be possible 
for the Pakistan troops in the first weeks of 
April ? Therefore, our Government should 
take into consideration these developments.

Recently, our good neighbour, Ceylon, 
faced the insurgents, and rightly we went 
to the rescue of the Ceylonese Government. 
These insurgents might as well say that it 
was the internal affair of Ceylon. We had 
to go and rightly so to the aid of Ceylon 
because Ceylon stands and the people of 
Ceylon stand for a way of life, for demo
cracy, and for liberty for which we also 
stand and the values for which we also 
stand. Therefore, there is nothing wrong in 
it. In the recent years we have seen how po
werful nations bad, for their own national 
security, taken initial risks, and the world 
has never condemned them, and when they 
had taken initial risks and prevented any 
further catastrophes which could come to 
their countries. Now, when more to three 
million poople have migrated from Bangla 
Desh to our country—so far as my infor
mation goes, perhaps in another few months 
this figure may go up to 10 million—we 
think of Rs. 180 crores for providing for 
their maintenance for a period of six months 
only. But as far as I know, and I have 
calculated, that perhaps in the coming 
months or years. India should be prepared 
to spend at least Rs, 2,000 crores if this 
is the way that things go on.

Therefore, two alternatives lie before 
India. It is very clear that we should pre
pare our mind to receive these 10 million 
refugees and see that they should settle in 
our country, and we shall tiy  to do whatever

we con by spending Rs 2,000 crores. Per
haps our internal economy would be 
shattered, and that is what Pakistan and 
other colonical powers are aiming at. At 
then we will find a coustantly hostile border. 
Or we shall have to see that all these 10 
million people go back to Bangla Desh and 
wc have a friendly Government there. If  not 
then we have three hostile borders already 
and we will have another hostile border in 
the east. Therefore, strategically we shall 
have to take into consideration all these 
factors.

One can ask, how can Pakistan move 
three divisions of its troops in such a short 
time to Bangla Desh. I was thinking 
whether it was not possible in the first week 
of April to have a troop movement in the 
western sector. A troop movement is not 
equal to war. Warlike postures are not 
wars. Sometimes big powers, by their war
like. postures, also achieve the desired 
results. Some have done it. 1 do not know 
what are the difficulties in our way. But 
when there is still times, perhaps the 
Government should think of it.

Sccoundly, the West Pakistan military 
rulers also in the initial stages provided 
some cause for limited action on our part so 
for as Bangla Desh is concerned. They 
intruded into our territory, violated our air 
space, caused damage to our property and 
killed our citizens. I do not know whether 
by sending 19 protest notes, we have done 
the work. Of course, as civilised nations, 
we have to send protest notes. But there 
are instances in history where a nation had 
sent 344 warnings to another nation Tor 
violating its air space, but at least on the 
345th occasion, it took some positive action.
I do not know whether we could have sent 18 
protest notes and reserved one protest note 
for some positive action.

SHRI N.K P. SALVE (BETUL) : In the 
20th note it can be done.

SHRI CHINTAMANI PA NIGRA HI: I 
agree with Mr. Salve, because his intelligence 
is more than mine and I respect him.

The facts are before us. I have no doubt 
that Bangla Desh. ft a fact. It was born out
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of a blood bath. It is just like the new 
dawn. You cannot say that the dawn has 
not dawned. Bangla Desh is there and it is 
a fact, when the entire world wants to know 
what is happening in Bangla Desh, what is 
the harm if our Government allows the Ban
gla Desh, Government to open information 
centres in Delhi and in the world capitals, 
so that the world may know what is happen
ing in Bangla Desh '! 1 hope we will go a 
great length in that direction,

When this House passed unanimously 
the resolution expressing solidarity with the 
people of Bangla Desh, we took a great risk, 
As the situation develops, it must be left to 
the Government to do what is neccssiry. 
Some friends have quoted international laws 
and authorities about recognition, Facts are 
Tecogniscd not on basis of outmoded inter 
nationol laws or nuthcntics. Facts arc 
recognised as they are. We shall have to 
consider the emerging fact in Bangla Desh so 
far as our own national security is coneeincd. 
In the past, West Pakistani military rulers 
had tried to seek solutions of their piohlems 
at the cost of India. The Fume Mimstei 
said rightly >esterday that Pakistan should 
not try to seek solutirn oi its problems at 
the tost of India and in Indian icriilotj,
1 hope we stand by litis declaration of the 
Piimc Minister and Pakistan sou.d t.ot be 
allowed to cr in mil this mistake once again, 
and we shall not allow Pakistan again to get 
seme advantage out of the present sitnation.

It is too much to hope from a handful 
of top bureaucrats in the Foregn Office that 
they will be able interpret the significance of 
of the revolution in Bangla Desh to the out
side world. It is just like Fiedcl Castiol 
drafting some top civilian officers to 
America to interpret the importance of the 
Cuban revolution to the American public. 
The significance of the Bangla Desh revolt 
tion cannot be understood by anjone 
sitting in the secretariat. They cannot go 
to the people outside whith that kind of kno
wledge and sympathy to focus world attention 
on this. If the world has not reacted very 
much against the Pakistani aggression, who 
is responsible for it ? Is not the suffering of 
milieus in Bangla Desh sufficient to attract 
the attention of the world ? Therefore, let us

not sidc'traek the issue. We should know 
our own shortcomings. I am confident that 
so far as Bangla Desh is concerned, India, 
USA and the Soviet Union have a common 
ground to woik together to find a political 
solution. I know thst China cannot agree. 
China is the geo-political enemy of India, 
So fat as we are concerned, we arc the geo
political enemy of China If China has 
taken a different stand, it is understandable. 
But 1 cannot understand why India, Soviet 
Union, America, West Asian and South 
Fast Asian countries c a n n o t come together 
and why a conference cannot be called to 
thrash out the differences and find out a poli
tical solution for Bangla Desh. India should 
take the lead in this matrer. I am happy 
that the Prime Minister has thrown up suffi
cient hints yesterday that India has got the 
options open to take any action it likes.

SHRI G. V1SWANATHAN (Wandi- 
wash) : Mr. Chairman, at the outset let
me congratulate the people of Bangladesh 
who are fipluing for their freedom. They 
are fighting against a power which is 
possessing all sort of sophisticated arms 
ptoeurul fiom all countries, procured from 
China, Russia and America. But the 
people of Bangladesh have no arms. Only 
u  mage and confidence are their arms and 
ammunition. Tor the last two months 
thousands and thousands of people of 
Bangladesh are sacrificing their lives for 
their freedom, culture and language. This 
fiecdom struggle has been going on for a 
long time. But when their culture was 
threatened, when their language was 
suppressed and even Tagore songs were 
prohibited it reached a breaking point.

Now imperialism, in whatever form it 
may be, from wherever it has come, it can
not survive in the 20ih century. 20th century 
is a century of freedom. People cannot be 
suppressed by arms, however sophisticafed 
the arms they possess may be. An army 
can suppress a nation for a month or two 
but not for ever,

Utlimately, Bangladesh has to and will 
become a reality. We have to do everything 
possible to sec that the people of Bangla
desh with their freedom struggle. The 
super-powers, Soviet Union and the United 
States, are not doing whftt they are
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expected to do. Let me quote the Hindustan 
Standard;

"Peking has made Its choice and 
it is firmly aligned with the Yahya 
gang. That does not mean that 
Moscow and Washington should 
restrict themselves to exerting 
diplomatic pressure. Something 
stronger is patently indicated.”

What arc these powers doing ? They are 
more interested in balance of power than 
the freedom struggle. They are more 
interested in aligning with this country or 
that country than in a freedom struggle or 
the humanitarian problem.

So far as Pakistan is concerned, accusa
tion and provocation seems to be the order 
of the day. They are accusing India of 
taking the initiative for the freedom struggle 
in Bangladesh. As the Prime Minister has 
said yesterday, India has nothing to do 
with the war that is going in Bangladesh 
and yet we are paying for it. A number 
of border security men have been kidnapped, 
a number of villagers have been killed by 
the Pakistan army and yet wc ore keeping 
quiet. Tt looks the problem of Pakistan 
has become the problem of India. Thous
ands and thousands of people are coming 
daily into our refugee camp« and I do not 
know when they are going to return to 
their country. Unless Bangladesh becomes 
a free nation I do not think the refugees will 
return to East Bengal. According to the 
Nehru-Liaqat Pact those Hindus who have 
crossed the borders and come here and 
chose to remain here, we cannot drive them 
out. Even the Muslims, if they choose to 
remain here, we cannot ask them to go 
back on the point of the gun.

So, this is going to be a permanent 
problem for the border Stales of Meghalava, 
Assam, West Bengal and Tripura. Already 
the hon. Member from Tripura has stated 
that it is a small State and it cannot absorb 
the thousands aud thousands of refugees 
who are coming in daily. Hence it has 
become the porblem of our country.

What is our duty now ? Some of the 
previous speakers pointed out the legal 
niceties that international law will not

permit the recognition of the country. 1 
do not think international law will stand in 
the way if we want to recognise Bangla 
Desh. We have heard of a number of 
countries in exile, existing in hotel rooms 
in the city of London, which were recogni
sed at the time of the Second World War. 
Naturally, when there is a territory, people 
and government, it can be recognised. 
After all, it is the discretion of the country 
to do so.

It has been our history that India, after 
its freedom, has never taken the initiative 
in matters relating to foreign policy. We 
have never been a leader ; we have always 
been a follower. 1 do not think India will
set the same example in this case also. 
I think, this would be the first time when 
India would also take the initiative and 
recognise Bangla Desh.

This is the first time when State
Assemblies also have passed unanimous
resolutions that recognition should be given 
to Bangla Desh. Parliament, which must 
be reflecting truly the sentiments of the 
people of this countty, must take immediate 
action to recognise Bangla Desh. 1 think, 
if we recognise, a number of countries now 
sitting on the fence like a cat on the wall 
may also turn round and recognise Bangla 
Desh. Then, Bangla Desh may become 
a reality and the refugees also can return. 
Unless and until Bangla Desh comes into 
existence, refugees will be coming to India 
only ; they will not return.

The Prime Minister has pointed out 
only for six months it will cost us Rs. 180 
crores. We will be requiring another 
Rs. 300 crores or Rs. 400 crores and we will 
have to spend for a long time. It may even 
mean thousands of crores of rupees. When 
we are going to spend this much, India has 
a duty to see how far it can help the 
forces of Bangla Desh to win the war and 
gain freedom. There may be difficulties, as 
has been pointed out already, but we 
have to take it. We do not want to go to 
war but when war is thrust on us, we have 
no other alternative.

Finally, the Government says that they 
are constantly reviewing the policy of 
recognition. 1 do not know when they are
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going to take a decision. 1 think, already 
we are too late, but better late than never. 
When they are going to do it, it is the time 
now to recognise Bangla Desh.

SHRI B. R. BHAGAT (Shahab.id) : 
Mr. Chairman, 1 will be only repeating if 
1 say that the situation in Bangla Desh has 
posed the greatest threat to our security and, 
if I may say so, to our existence. But 
before we analyse the situation, let us not 
simplify events and seek a straight or an 
easy solution because this is an event un
precedented in history and because of the 
present day cruel world, it has assumed a 
very intricate completion.

The attitude of the world powers, their 
apathy, indifference and even hostility to 
the aspirations of the people of Bangla 
Desh, show that in the present d iy  world 
events are not judged on their merits but 
from the point of view of national interest 
as each one of them see3 it.

It is also curious to notice that some of 
the societies are divided in their altitude to 
this situation. Take, for example, the 
American society. The White House is 
hostile ; even more so is the Slate Depart* 
ment and the Pentagon, but the Congress is 
sympathetic and so is the national press 
where sentiments in favour of the people 
of Bangla Desh have been expressed. So, 
this has even divided a society like the 
American society. Similarly, in other 
countries the national press has expressed 
sentiments in favour of a political solution 
and against the unprecedented atrocities 
that are being committed by the militarist 
regime of West Pakistan against the people 
of Bangla Desh. But the Governments of 
the world are silent about it. Prof. Hiren 
Mukerjee blamed our Foreign Office and, 
particularly, he chided the Foreign Minister 
for not taking this matter with the world 
capitals more vigorously. If he analyses the 
present-day world and the constitution of 
the Governments and {heir reactions to 
situations, I think, he will be the first 
person to agree that it is not only the 
question of our taking up this matter more 
vigorously, the case of the people of

Bangla Desh which is so just and which 
does not need any explanation. Al
most every item of human rights has 
been violated in Bangla Desh. But still in 
the present-day cruel world not a word is 
said by the Governments of the world. This 
is a situation and we have to function in a 
situation like this.

Similarly, there are various forces work
ing. The people who are aware of the events 
in Asian scene know that whenever any new 
event takes place in a small country, it a 
becomes the cat's paw of the world powers 
They begin to see how the balance of forces 
effects them and it is their interest which 
judges the balance in that situation. That will 
provide a clue to the attitude of the world 
powers. It happened in Korea ; it 
happened in Vietnam ; it happened in many 
other places. The attitude of the world 
powers is determined by the balance of 
force and how it will effect them as they see 
it in this particular case as well.

Then, there are other aspects of it. 
There is the ideological attitude to such 
issues. Many people will like to see that 
the national democratic progressive move
ment which is trying to assert its will against 
the undemocratic regime, the militarist 
regime, must succeed. But there are powers 
as our neighours who will like this move
ment to be crushed because out of its ashes, 
they think will emerge the revolutionary 
extremist forces. That determines their 
attitude, particularly, the attitude of the 
Government of People’s Republic of China.

Pakistan thinks that China is support
ing West Pakistan, the militarist regime. 
Well, it is not to further the interests of 
Pakistan or to strengthen or to safeguard 
the integrity of West Pakistan. They want 
that the democratic progressive forces, the 
freedom movement, led by Mujibur Rahman 
is crushed so that the extremist forces in 
Bangla Desh take shape and they may be 
more amenable to the policies of the 
People’s Republic of China.

These are the complexities involved in 
this. When we look to the situation 
discuss it, we should try to
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aspects of it. I have the greatest sympathy 
for the sentiments expressed here in favour 
of qn early action, in favour of recognition 
of bangla Desh, in favour of taking prompt 
action and even trying lo find fault with 
the Government as to why not immediately 
in the very first week the Government could 
have marched over Bangla Desh and taken 
over the problem so that this situation 
could not have arisen.

Sir, I have had the occasion to go to 
the border areas and spend quite a few days 
there. I have seen the vast nu nbers of 
unfortunate people who are crossing over 
to our borders and who have suffered en
ormously at the hands of the West Pakis
tani forces. It is but natural that India 
should give them shelter, welcome them 
and to help them in whatever way we can. 
But this is an enormous burden, as the 
Prime Minister has said in her statement, 
if  you take the burden for feeding and for 
giving shelter to a million of people, it head 
costs almost Rs. 100 crores. If you take per 
expenditure of a minimum of Rs. 2/- or a 
little over Rs. 2/- which is a very small sura 
just to keep them alive and give them a 
very modest shelter, it comes to Rs. 100 
crores for one year. If 5 millions come, 
the figure will go up to Rs. 500 crores and 
if 10 millions come, it will come to Rs. 1000 
crores. The burden is not only staggering. 
But it has become such a serious problem to 
us that it has created an alarming situation 
for a countiy like ours. By one stroke 
Pakistan is trying to frustrate, to neutra
lise, all the good work that we are doing 
to build up our economy and to build up 
a progressive socialist society in our coun
try.

Therefore what has happened as the 
greatest tragedy in Bangla Desh, as the 
greatest atrocities on the peace-loving people 
of Bangla Desh, has become to the greaiest 
tragedy for us. Various sentiments have 
been expressed that Government must do 
something and they are all right ; the Prime 
Minister in her statement said about that, 
that Government is determined to protect 
the national interest, and that there 
will be no slackness in taking positive 

action when the situation demands. But 
what action is to be taken can be determi
ned only if we know what are the objec
tive!. We have the greatest sympathy for

the people of Bangla Desh. We want that 
all the human rights should be restored. 
We belong to the same geographical aiea. 
We belong to the same ethnic group. Their 
aspirations and our aspirations are the 
same.

It has been the greatest tragedy that 
even after 23 years of independence, the 
elementary democratic right of the people 
are not given to them. The people of 
Bangla Desh showed their solidarity and 
unity against the militarist regime by their 
democratic election with 98% of the votes in 
favour of Awami League. Such a thing 
has never been done in any other democra
tic country. For one reason or another, 
the military regime is trying to crush their 
freedom movement. Freedom movements 
and revolutionary movements can never be 
suppressed like this by any amount of force 
or any amount of atrocities that can be 
perpetrated. It is only a matter of time.

16. 28 hrs.

[S hri R. D. b h a n d a r h  in the Chair]
This only shows the contradictions in the 

creation of Pakistan. This has now come 
out so eloquently. In modem times, 
Nation States are not founded on the basis 
of religion. Here what we find is this, that 
the same people who belong to the same 
religion are fighting for certain political 
principles. They are fighting for certain 
identification, national identi6cation. They 
have shown the expression of the national 
will in the sharpest focus and this cannot 
be suppressed and there cannot be two 
opinions about it.

It has been stated earlier in the state
ment of the Prime Minister that our objec
tive is to see that the atrocities by the West 
Pakistani forces in Bangla Desh must be 
stopped. A political solution to this prob
lem must be found. That means, the es
tablishment of the democratic rights of the 
people as demanded by the Awami League 
and Mujibur Rahman should be ensured 
and we should work for achieving this 
end.

Secondly, the international conscience 
which has been so very much lacking in it* 
favour, must be roused.
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It Is said that Government have been 
lukewarm in coming forward to recognise 
the Bangla Desh Government. There have 
been many reasons for this. Some people 
say that if the people of Bangla Desh them
selves had established a territory and they 
had reasonable chance of success, then all 
the Governments would have comc forward 
to recognise them. I think that that d<iy 
will come and will come soon. This is 
what I can say from whatever personal 
knowledge that 1 have. It has to be re
cognised that this war has to be fought by 
the people of Bangla Desh. It is no use 
saying that wc should rush forward. We 
must recognise that we are faced with a 
situation when Pakistan is frying to involve 
us. It is sending so many millions of 
refugees and trying to paralyse our economy. 
But, essentially, this war has to be fought 
by the people of Bangla Desh, and they are 
fighting. They have excellent morale des
pite all the early reverses that they had. I 
have no doubt that the people of Bangla 
Desh will win and they will redeem them
selves and the day will come when the 
whole world will recognise them.

But I feel that it is our duty at this 
moment to arouse the international cons
cience in this matter.

I am glad that the Prime Minister has 
written to the heads of Governments, and 
our Ambassadors and Heads of Missions 
in various countries arc in touch with the 
Governments of those countries. 1 would 
like this to be purstued even more actively 
because there cannot kc a case in which 
Pakistan can be more guilty of all the 
crimes against human rights and civi
lisation. I would submit that we have 
to press this more and more so that Pakis
tan becomes isolated completely.

These being our objectives, how do we 
solve it ? It has been said that we must 
recognise Bangla Desh. The hon. Prime 
Minister has said that this is under active 
consideration. We should leave it to the 
Government to choose the time or to take 
whatever steps are necessary. But if some 
people feel that by recognising Bangla Desh 
we shall immediately rush to their help and 
we shall inarch our Army and give all the

he Ip to them, then 1 would submit that that 
is not the way to solve the problem.

As has been pointed out by Shri 
Frank Anthony, Pakistan is trying to show 
that it is not a war that the people of Bangla 
Desh are fighting, it is not a war for the 
democratic rights of the people, rights which 
were suppressed by the ruthless, undemo
cratic and militarist regime there, but it is 
India which is trying to foment trouble 
on others. So, I would submit that we 
should not walk into that trap. But that 
does not mean that the situation that is 
emerging does not warrant an action. I 
grant that the situation that is emerging is 
this. In order to escape the inherent con
tradictions in the situation, namely that 
they have to accept the verdict of the people 
and that they have to bow down to the 
sufferings and sacrifices of the people of 
Bangla Desh and give them their freedom 
and democratic rights, Pakistan is trying 
to convert it into an Indo-Pak war, and 
Pakistan is trying to raise a hue and cry 
in the courts of the world that it is India 
which has invaded Pakistan and it is India 
that has sent troops into Pakistan. Thus 
Pakistan is wanting to give a different 
colour to it. Therefore, I would caution 
that we should not walk into that trap. 
Once Indo-Pak war starts with a big conflict, 
in the present-day world, the international 
community would also be involved, the 
World Powers may also be involved, and the 
voicc of the people of Bangla Desh and the 
liberation movement that is going on in 
Bangla Desh will be forgotten. What the 
outcome of it would be later on is something 
which I do not want to discuss at this 
moment. Pakistan wants that India should 
get involved in this and it becomes an Indo- 
Pak war, that they can have a different case 
to plrad in the world courts. Today, they 
have no case at all. Even President Yahya 
Khan has been forced to accept that they 
would welcome their citizens coming back to 
their country across the border. Their repre
sentative in the UN had earlier said that 
about 40000 have crossed when null ions have 
act ally crossed our, and now President 
Yahya Khan says that those who have gone 
over are welcome back. They are slowly 
forced to accept the fact, because their 
guilt is becoming more and more evident 
in the world. But once it is converted into 
an Indo-Pak war—and this is what 1 am
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pleading with my bon. friends to realise— 
all the issues that are involved, the issue of 
human rights, the issue of the unprecedented 
atrocities committed by the militarist regime 
in west Pakistan over their own citizens 
would all be forgotten. Therefore, we must 
be cereful. I know that there is solidarity 
among Members in this Parliament and 
the people in this country on this issue.

I see there is a consensus in the country 
that the democratic rights of the people of 
Bangla Desh, the main objective for which 
they are suffering today, must be redeemed. 
But let us not take a wrong or hasty step. 
In international affairs, in dealing with 
matters of war, we should not act in haste 
or without preparation. This matter must 
be left to the coo), calm calculations of 
Government, what steps have to be taken, 
when they have to be taken and what pre
parations have to be made. If we take 
an emotional step, we will be landing our
selves in trouble.

Having said that there is unanimity, 
consensus and solidarity, that it is to our 
national interest that that the people of 
Bangla Desh must triumph, that all elements 
of human civilised existence demand that 
the people of Bangla Desh must triumph, 
we have to make the solidarity and unity 
among ourselves complete without any 
divergent or discordant voice. There should 
be complete unity in the country ; peace 
in the country has to be maintained. The 
strength of the country lies in the unity of 
of the people. Unity and complete peace 
will give strength to Government. The rest 
should be left to Government to decide what 
teps take. Once the task is known, onces he 
objectives are known, and once the country 
is behinded Government in solidarity and 
unity, it will be easier for Government 
to deal with Pakistan and all its nefarious 
activities and solve the problem in our best 
national interest and to the ultimate satis
faction of the people.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Mr. Chairman, I find myself 
now as a residuary legatee since this subject 
has been almost sucked dry. It does seem 
to me that the appeal made by the Prime 
Minister yesterday in her statement ought 
to be warmly supported. On that 1 have

no manner of doubt in my mind. The 
appeal was for complete unity and solidarity 
in the country at this juncture. My party 
would like to say in no uncertain terms that 
that is indeed the need of the hour and the 
Prime Minister will have all the support she 
would require at this moment. 1 would 
also like to add our small voice to her call 
for hard work and sacrifice all round, in 
all spheres of our activities to face this grim 
situation.

But 1 am also reminded of the fact that 
the Prime Minister is an expert in creating 
illusions, illusions of action which may not be 
taken later. That is in fact the broad impres
sion created in my mind after going through 
the statement made by the Prime Minister. 
This is also borne out by the fact that 
earlier it was at her prime initiative that 
this House and the  other had unanimously 
passed a resolution, which is bound to go 
down in history as one of the historic docu
ments of our times.

But that was also another may a, illusion 
that was created on that occasion. I do 
not concede that this illusion-making is 
mostly the prerogative of womanhood, more 
particularly of the present Prime Minister.

SHRIMATI LAKSHM IKANTHAMMA 
(Khammam) : No illusion ; it is all
practical. She how they are very chivalrous 
on the other side. Women are a nightmare 
to them.

SHRI BR1J RAJ S1NGH-KOTAH 
(Jhalawar) : Do not dream of us.

SHRI SHAYAMNANDAN MISHRA : 
That has in fact been the experience of this 
country during the last general elections to 
the Lok Sabha too. And very soon, I have 
no doubt, again, in my mind, the people 
who come out of this maya Jal that has 
been created by her. However, I do not 
want to run down in any manner tho 
import and the seriousness of the appeal 
made by the Prime Minister and 1 would 
again like to be a willing victim of her 
maya on this occasion because if she gives 
any impression of doing something to persue 
with determination the national interests 
and protect them with all her might, thea 
it becomes our bounden duty to support her.
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Let us hope that yesterday the Prime 
Minister expressed the determination and 
the will of the nation that it will do every
thing in its power to pursue and protect 
the national interest. But what exactly 
do we find after have passed the great reso
lution which 1 said a moment ago is bound 
to go down in history as a great document? 
It has been a very sad and disappointing 
experience.

The Government, to my mind, has 
brought us, and, in fact, this is the great 
massive gift that the country has been given 
after the massive mandate given to the 
Government, a massive calamity. What 
was apprehended to be a massive calamity 
for Pakistan has been transformed into a 
massive calamity, I must say, for India, and 
let there be no burking the fact, let there be 
no mincing of words, that it is going to be 
a great calamity for this country, consider
ing the way in which Pakistan is allowed to 
perpetrate aggression on us. What we are 
finding at the moment is nothing less than 
aggressisn. Whether you drop bombs or 
you drop millions of people on a country, 
the result may be the same. Why do we 
find ourselves in this present plight? Let 
us analyse the situation. Although time 
would not permit me to do so in any detail 
or depth, I must say that from the very 
beginning the Government has been suffer
ing from a confusion of mind, the parallel 
of which would not be found anywhere. 
The Government has been falling between 
two stools. So, we are confronted with the 
present situation.

Did the Government, in the emerging 
situation in Pakistan, try to indentify its 
national interest? That is the basic question. 
The Government did not identify it, and if 
the Government did have any conception of 
it, it did not try to implement it. This can 
be the only conclusion that we can derive 
from the policies pursued by the Govern
ment during the last two months or so 
after this great Parliament passed the 
resolution.

After failure on both the fronts, in 
dearly concieving the nation interest in the

first instance and secondly in pursuing it 
relentlessly and with adequate will and 
determination, what is to be done now ? It 
is not so much a question of thinking in 
altruistic terms about Bangla Desh, although 
that is important. Bangla Desh is not a 
country in the north pole or the South Pole. 
From the very beginning we have recognised 
the facts that there is a unique relationship 
between Bangla Desh and India and there 
are unbreakable ties of history, culture and 
all the rest of it between the two countries. 
So if that is the view, then how are we 
going to face this situation ? Are we going 
to have this unbearable burden of 3.5 
million refugees, a number at the present 
moment which can easily mount to 10 million 
m no time? And if it goes up today, it must 
not be though out only in financial and 
economic terms, although it is going to 
mean a serious derailment plans of our 
country. For this is going to mean a great 
dislocation of the political life of the country. 
And that is the reason why wc think it should 
cau&e us the gravest concern ?

It is going to bring about dislocation all 
along the line, from Assam to Bengal. 
There are going to be tensions of a kind 
which might prove to be explosive. What 
are we going to do about it ?

I am really surprised at the simplistic 
calculation made by the Government of 
India about the expenditure that would be 
involved in looking after the refugees. 
Their calculation leads up to a figure of less 
than Rs. 200 crores. If 3.5 million people 
are going to be looked after, and at a rate 
of Rs. 5 a person a day, and if the number 
goes up to five million,..........

AN HON. MEMBER : Rs. 2 a day.

SHRI SHYAMNANDAN MISHRA : 
He mentions Rs. 2. Well, look at the 
wonderful conception they have of looking 
after our brave brethren on the other side. 
This is the noble feeling they have for these 
people ? If that is so, it is going to consume 
resources of no smaller order than the entire 
defence budget of the Government of India 
during the course of a year. It would not 
be less than that there is no question of 
being less. It is also bound to be two and
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a half times the cost involved in the Indo- 
Pakistan war in 1965. Again, the Govern* 
ment of India is creating an illusion and that 
would be to the detriment of our economy 
and also without adequate information to 
the world outside. If this is the kind of 
conception they have got of the magnitude
of problem, what is to be done..........
(Interruptions)

Now, the situation has changed so radi
cally that we are forced to think more of 
ourselves than about our great and brave 
brethren in Bangla Desh. Probably we are 
thinking more of ourselves because the situa
tion confronting us now as serious as that. 
Therefore, it becomes our national duty 
today to think of this : how conditions are 
going to be creatcd to meet this aggression 
by Pakistan, and how to get (his aggression 
vacatad. 1 put this in simple and clear 
terms that this is aggression. How is it to 
be vacated ? this is the basic question before 
us. (Interruptions)

I am giving an answer, whatever occurs 
to me. What we can do is that if we are 
able to persuade the international community 
to create sanctions for their return, well 
and good, if  they do not heed us, as it 
seems to be the suggestion tn the statement 
of the Prime Minister herself, then we 
cannot sit tight and quiet. There is again 
a hope here that the Prime Minister would 
do something.

There was a suggestion thrown out by an 
hon. Member of the ruling party— and 
that was a suggestion made earlier by sardar 
patel—that if these people go on sending 
torreuts of refugees at part of a systematic 
plan, and as a part of systematic aggression, 
there is no other go for India but to demand 
adequate land for their rehabilitation. The 
international community will have to be 
persuaded to this. It is not with a desire 
to grab land, but it would be for rehabilita
ting them properly. Let it be quite clear 
in the minds of the bon. Members here 
that if the refugees are going to be of the 
order of five million, then even a small 
driblet is not going to be received by other 
states, and the situation in west Bangal 
would become truly explosive.

This is also in fact, the implication of 
the 14th May note of the Government of

India to Pakistan that they would demand 
compensation from them. Now if they 
are not able to do that, you will have to 
think of alternatives. I am trying to 
delineate the problem in all its aspects. The 
refugees are not going to be received in 
any other state. If they are going to be 
received in other states, the number is going 
to be meagre. That being so, is West 
Bangla going to bear all the load itself ? 
Therefore, sanctions will have to be created 
first by appeal to the international 
community.

We have had very sad experience of 
Indian diplomacy. We have failed systemati
cally at the level of the United Nations in 
our diplomacy. We have also failed in 
the case of uncommitted nations, non-aligned 
nations. They have not spoken a word 
about it. May be. Marshal Tito had some* 
thing to say about it. We have failed in 
our diplomacy with great powers also in 
this matter. So, all through there has been 
systematic failure and this has also been 
because of the fact that the Government 
of India has not been very careful in coll
ecting information. The person who is 
presiding over the collection of intelligence 
is one who has done the greatest damage 
to both India and our brethren in Bangla
desh. The kind of intelligence which has 
put across people in this country was not 
based on correct analysis and interpretation 
and the person who presides over th is-I 
donot mean the Prime Minister who happens 
to  be the Home Minister but the officer 
who is presiding over this—I must say that 
he has been a colossal failure and he has 
done a great disservice to us.

Finally, I would like to say that we 
stand by the government and by the Prime 
Minister at this grave hour when our coun
try is facing a difficult time. We have 
absolutely no doubt that the entire Indian 
national community would behind the 
Prime Minister. Any suggestion that any 
section of the community does not have 
that feeling is a dangerous suggestion, i  
have found that the entire Indian commu
nity is imbued with the idea of helping 
this country and our patriotic brethren ja 
Bangladesh. So, the meaning suggestion 
that certain section of the Indian commu-
nity does apt seem to be full-throated abopt
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it ought to be repudiated by all responsible 
persons.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRAM AUR 
PUNARWAS MANTRI) (SHRI R. K. 
KHAD1LKAR) : Mr. Chairman, I share 
the sentiments and feelings expressed by 
the military regime in East Pakistan.

SHRI SAMAR GUHA : Sir, on a 
point of information. Is he replying to 
the debate ?

SHRI R.K. KHAD1LKAR ; 1 am only 
intervening.

What happens in East Pakistan or 
Bangla Desh has to be viewed from the 
perspective of history. When the Britishers 
decided to withdraw from the Indian soil, 
they created Pakistan in two parts, an 
artificial creation of a nation.

Since then, though world powers have 
(tied to keep it secure and safe by giving 
all sorts of help, the forces released after 
the second world war were operating openly 
or and not so openly and ultimately we 
have seen what has happened. But this is 
not the first time. A few years after the 
crcation of Pakistan, East Bengal fought a 
war of language and won that battle. West 
Pakistan had to surrender and accept 
Bengali language as a national language. 
That was the first victory. Then, under 
the military dictatorship for the last 12 
years, there was seething discontent due to 
the economic exploitation and suppression 
of East Bengal. This accumulated bitter
ness, resentment and the sense of outrage 
that was harbouring in the minds of East 
Bengalis found an opportunity of expression 
when the military dictator thought that he 
could play with some sort of a democratic 
experiment. But when people expressed 
themselves and showed what strength the 
democratic feeling had gathered, he was 
taken aback. Then the real question star- 
ted not only for us but also for those big 
powers. They might be friendly to us, 
but when we judge situations like this, we 
must remember that efforts will be made 
•vea ftow to see that Pakistan is not dis

membered. With that end in view, all 
sorts of diplomatic manoeuvres are bound 
to take place.

Today the Bangla Desh people are fight
ing a battle that remained to be fought. 
As I said when the colonial power withdrew 
they thought, by creating an artificial 
nation they could stem the tide of demo
cracy and nationalist upsurge in this part 
of the region as elsewhere. If you take a 
glance from Islamabad to Vietnam, what 
do you find ? A certain new order is emer
ging. The Colonial powers thought that 
after they left, a certain new artificial order 
could be created and sustained. They 
have now realised that this artificial creation 
of some sort of obstacle or break on the 
growing senso of nationalism, freedom and 
independence, cannot last long. In Viet
nam, for more than two decades, a war is 
being waged. There the western powers 
supposed to be fighting for democracy 
against insurgency or subversion. But so 
far as East Bengal is concerned, non one 
in the world has accused that there was 
subversion or insurgency or outside insti
gation. It was a spontaneous thing and, 
as I saiJ, it was an outburst of accumula
ted anger and resentment against the estab
lished order dominated by West Pakistan, 
always treating East Pakistan as something 
inferior. In an independent state of Pakis
tan, how many East Pakistani army officers 
were there and how many key positions 
were given to the East Pakistan people ?

17.00 hr s.

They are a proud people. They had a 
great share—everybody is proud of it—in 
our national struggle. Do we imagine for 
a minute that because they are separated, 
they will forget their past which could be 
obliterated ? Nothing of the sort. They 
have shown to the world that inside the 
fire is still alive. Now the question that 
they have posed to Pakistan military regime 
is : Either you have democracy or you 
grant f reedom.

People are talking of a compromise and 
a political settlement takes place, 1 have no 
objection. Let there be a peaceful political 
settlement. But if we keep the reality in
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our mind, as certain things were there, is a 
compromise possible ? The USSR Presi
dent, Podgomy, and Badshah Khan sugges
ted, have a political settlement. I realise 
the predicament of the military dictator in 
Pakistan. A point of no return has been 
reached. The only possible solution, if 
Pakistan were to accept the past example 
of the Britishers in 1947 when they decided, 
with all the other things which were not so 
helpful to us, to quit, is that the West 
Pakistan military dictatorship must accept 
the verdict of the people and quit East 
Bengal ; otherwise, 1 am sure, whatever 
may be the patchwork solution today or 
tomorrow, it is not going to last in the 
course of history.

The western powers are planning some
thing else, as 1 said, from Islamabad to 
Vietnam. In Vietnam they have suffered 
a defeat. In this sensitive region they 
would like to persist and create a situation 
of a t>pe of a guerilla warfare on our border. 
1 do not want to go into details but what 
is the general feeling on the border on our 
side and on the Burmese side ? There is 
uneasiness and a certain amount of dislo
cation in that region that is taking place. 
Keeping that in vitw, the bigger game, 
just possible, is of giving support and crea
ting a situation on our border where we 
will be faced with a problem that will have 
to be faced for a number of >ears. If 
within the democratic framework a solution 
is found, well and good ; but the people of 
Bangla Desh, who have sacrificed so much, 
who have sufTired humiliation for so many 
years and who, now with a detemination to 
liberate their and from exploitation by the 
west, will not keep quiet. This prospcct 
of a continued liberation struggle in this 
sensitive area should not be lost sight of 
on this occasion.

People are saying that the problem has 
been created because of the experiment with 
democracy. Gen. Yahya Khan could not 
face it and has thrown the burden on India. 
That is correct. What attitudewe adopt 
and in what way we respond to the situal 
tion. is the main question before this House 
on this occasion. Does a neighbouring 
country have the fight to create a sense of 
insecurity and terror, practise genocide and 
push out millions of people, throwing them

outside its border with impunity ? Is it not 
a type of a new aggression ? There are a 
number of constitutional and international 
lawyers ; it is not very difficult to define 
whether it is aggression or not. But cer
tainly, if a neighbouring State were to foist 
on us a large number of their citizcns—  
still they are then citizens ; we have not 
accepted them as our citizens and they 
have come in a very difficult situation — 
are wc to keep quiot and try simply a 
method by which we will arouse the world 
consciencc ?

As I said the other day, on internatio
nal issues, the world conscience is an elas
tic commodity. It shrinks or expands 
according to the national interest. This is 
the experience all over the world. We must 
remember that there is a response. But it 
is a limited response. What we have re
ceived so far by way of help is almost in
significant. Therefore, we have to find out 
ways and means to face the situation. The 
situation is putting a great burden on us.

Sometimes, the people ask whether it 
is a genocidc or not. I can tell the House 
and share the confidence with you that when 
the United Nations representatives were 
here, when we were discussing certain simi
lar situations, one of the senior members 
of the United Nations who is there for the 
last 25 years—he is not an American— 
said that what happened in Biafra was 
known all over the world and, as compared 
to Bangla Desh, it was nothing. I asked 
him how it got such a wide publicity. He 
said that the international agencies in their 
own interest were concerned about giving 
publicity to it and they organised such a 
wide publicity and he said that the situa
tion in Bangla Desh is in many respects 
worse than what happened in Biafra.

This is the situation.......

SHRI SAMAR GUHA : Why did our 
Government not organise proper publicity ?

SHRI R. K. KHADILKAR : I will 
come to that.

So many questions have been raised.J 
The hon. Member just now said that we are i
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living in a world of illusion. We 
are not living in a world of illusion. I would 
like to quote some of the figures and facts. 
We are living in the world of reality. The 
people have given us a massive mandate, if 
you will dispassionately survey the world 
scene, no where there is a democratic 
leadership of this stature with such a 
massive mandate. We have the moral 
authority. In such a situation, if some
body were to say that we are living in a 
world of illusion, I do not want to argue 
with him. The people will judge where the 
illusion of reality lies. I am not concerned 
with that.

I would tike to give some figures. Till 
15th March, 1971, do you know how many 
refugees came from East Bengal in the wake 
of the partition ? I would like to quote 
the figures on this occassion because that 
is very relevant. It is 52.30 lakhs—that 
is the total figure of old refugees. And 
today, the latest figure is 35,56,405.
( Interruption).

SHRI SAMAR GUHA : What is the 
date of the figure.

SHRI R. K. KHADILKAR : Every
day, it is changing.

SHRI SAMAR GUHA : Yesterday
the Prime Minister told the House that 
everyday I lakh refugees are coming.

SHRI R. K. KHADILKAR : This is 
the latest figure that 1 have got. It is 
35,56,405. Even day, it is changing. The 
expenditure on old East Bengal refugees 
alone was Rs 358 crores,and that is apart 
from other concessions and other things that 
were being given.

SHRI B. K DASCHOWDHURY (Cooch- 
B ehar): The hon. Minister has quoted
wrong, disputed figures. On several occasions 
in the past we disputed that figure.

SHRI R. K. KHADILKAR: I am 
telling about the magnitude of the tragedy 
and tbe burden that we have to face now.

SHRI B. K. DASCHOWDHURY : I 
think you should have no different figure 
than the figure given to UNO, what figure is 
being quoted by UNO about Bangla Desh...

SHRI B. P. MAURY A (Hapur) : That
figure was quoted in the UNO only recently.

SHRI P1LOO MODY (Godhra) : That 
was meant for a different sort of audience...

SHRI R. K. KHADILKAR : I may
say, this is the only figure so far as old East 
Bengal refugees are concerned.

Another point was raised. I was told, 
‘Your estimation of the expenditure is not 
correct.’ I may inform the House about 
this. For one million refugees in camps, 
the total expenditure that we have to incur 
is Rs. 53 crores for 6 months. You can 
calculate how much it will come to. The 
daily figure is changing. For this one 
million refugees in camps we have to spend 
in 6 months, Rs 53 crores. Let me repeat. 
That is the figure I have. I have seen 
many Members have gone there and seen 
the situation and what the local adminis
tration and the central administration are 
doing. At that time the refugee influx was 
at the highest,—in one day more than
50,000 have entered And, I must say this.
I have seen from the record how this was 
done. They have dealt with the situation 
most dcficicntly and expeditiously and in 
such a situation certain deficiencies are 
bound to occur in the beginning. But at 
the moment the administration there has 
done a really wonderful job.

A point was made about the situation 
in Tripura. I recognise that Tripura has 
a population of hardly 15 lakhs. More 
than 6 lakhs refugees have come. It is a 
great burden on the administration. We 
are trying to relieve as much burden as 
possib'e. jt has been made clear on 
several occasions that it is not our intention 
to remove them to other distant States, 
creating a sense of feeling in their minds 
that they are going to be settled theie. If 
we want to really support the liberation 
struggle in East Bengal, we should do 
nothing that will create a sense of frustra
tion, or demoralisation. But at the same 
time I can assure the hoa. Member that we 
are taking steps to relieve that State of some 
of their burdens,
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A point was made about transport. 
There were originally hardly 35 vehicles at 
our disposal.

AN HON. MEMBER : The adminis
tration has collapsed.

SHRI R. K. KHAD1LKAR : 1 am 
giving them more vehicles. It is not correct 
to say that administration has collapsed.

So on all these points, 1 would like to 
share the information with the House. 
Some people always grumble that this was 
not done or that was not done and all that.
I assure the House that all steps have been 
taken regarding sanitation and medical help, 
and 1 must say that voluntary organisations 
have come forward lo help.

SHRI SAMAR GUHA : But all the
foreign help has not been able to touch even 
one hundred per cent of this basic problem.

SHRI R. K. KHADILKAR : In regard 
to West Bengal, because of the former 
regime which was there, we found that the 
administration there was not adequate to 
meet the situation, and certain attitudes had 
developed. We have now strengthened it 
to meet the situation, by getting good 
officers at every district level.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : How much are they spending
per head per day ?

SHRI PILOO M ODY: Since he is 
replying to the debate and not intervening, 
let hrni give this information.

SHRI R. K. KHADILKAR: The
reply is on the main political issue, and 
the hon. Prime Minister had made a state
ment yesterday and she is going to reply 
to the debate. So, I am not going to deal 
w'th that. But 1 would like to share some 
more information with the House.

SHRI JYOTIRMOY BOSU: In the 
last budget, it was 86 paise per adult. How
much it js now ?

SHRI R. K. KHADILKAR : The hon. 
Member is far behind. It was never 86 
paise ; lately it was one rupee, and we have

taken a decision to have it revised to 
Rs. 1.25, including oil, pulses, vegetables, 
condiment etc.

I would like to share some information 
with the House in regard to the type of 
provocation that is going on on our borders.

SHRI JYOTIRMOY BOSU ; More 
than 50 por cent are living under the open 
sky.

SHRI R. K. KHADILKAR : Yesteaday 
morning, Pakistani troops attacked one of 
our border posts near Karimganj and the 
attack was repulsed by our forces, and by 
the evening, the Pakistani troops withdrew. 
There were a few casualties to the border 
security force personnel manning the posts. 
The attack was effectively repulsed, and we 
inflictcd some casualties on the Pakistani 
troops also.

This morning, Pakistan attacked our 
border post near Tura in Meghalaya, the 
details of which are..........

MR. CHAIRMAN: Let the hon.
Minister deal with this problem of refugees ; 
let him not deal with these extraneous 
matters which pertain to other Ministries.

SHRI R .K. KHADILKAR : I have 
mentioned these two instances just to show 
the type of intrusion that is taking place 
on our border..........

SHRI A. K. SEN : We all feel that we 
want a Mahratta answer and not this type 
of answer.

SHRI R. K. KHADILKAR : That 
answer was echoed yesterday in the Prime 
Minister’s statement. That Mahratta answer 
was evidently echoed by the Prime Minister 
when she made that statement.

SHRI DASARATHA D E B ; The 
Mahratta answer was not there.

SHRI R. K. KHADILKAR : In con
clusion, I would like to say that the problem 
is of such magnitude thit we have appea'ed 
to the Unhed Nations, and our embassies
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are very active, and they are doing their 
best to see that world consciencc is aroused. 
In such situation, when we arc faced with 
a problem of this magnitude, whatever 
shortcomings may be there, I would appeal 
to the House al this juncture......

SHRI JYOTIRMOY BOSU : They
have been there for two months now.

SHRI R. K. KHADILKAR : ...... to
those who want to support in whatever 
manner the struggle of the East Bengal 
people, the liberation struggle of Bangla 
Desh, that the only way now is that we 
must show unity and determination—which 
this house has expressed already—by 
expression and action..........

SHRI SAMAR GUHA : Unity and
determination to support the Government’s 
inaction ?

SHRI R. K. KI1ADILKAR : ...... that
India is soldily behind this struggle.

17.20 hr*.

[Sjrai K.N, T jw a ry  in the Chair]

S1IR1 P.K. DEO : At the outset, I pay 
my tributes to the gallant fighters of Bangla 
Desh and for their supreme sacrifice. I was 
stunned to hear from the lips of Shri 
Khadilkar the distortion of history. He 
wanted to pass the buck regarding the 
creation of Pakistan to the imperialists. 
He has forgotten that ihose who swrar by 
secularism, these power-hungry Conpress- 
men sitting on the Benches oppisite. are 
responsible for the creation of Pakistan, 
Tot the vivisection of our motherland on the 
basis of religion.

They may have acquiesced in that, but 
T we who have sacrificed all we had for the 

integration of this country can nc\cr re- 
concile ourselves to this state of affairs.

Coming to the affairs of the sub- 
<ofitinent, there is no denying the fsct that 
history aad geography have made India and

Pakistan one entity and on Indo-Pak amity 
depends the progress of the sub-continent. 
When I say this, I am reminded of the 
noble effort of the Jatc great Prime Minister, 
Lai Bahadur Shastri, who sacrificed his life 
for the cause of peace in the sub-continent. 
That time is past, the Tashkent spirit is 
gone.

High hopes were raised when General 
Yahya Kh.in ordered elections on the basis 
of adult franchise and when the Bangla 
Uandhu, Sheikh Mujuibur Rahman, was 
ictnincd to the Pakistan National Assembly 
with a thumpilig majority, with massive 
support from Ea*t Pakistan. But it was a 
very sad .state of affairs when General 
Yahya beta me a prisoner of the military 
clique and had to reverse the wheel of 
democratic piogie's and instead of bowing 
down to the vet diet of the people, take 
recourse to suppression, oppression and 
tyranny in L.ist Pakistan. What Mujuib 
wanted was an autonomous Bangla Desh in 
confirmii} with the 1940 Lahore Resolution 
of the then All India Muslim League. That 
resolution categorically stated :

‘areas to be grouped to constitute 
an independent State in which the 
constituent units will be 
autonomous’.

That was why there was nothing wrong in 
Mujuib asking for more autonomy for East 
Pakistan to fulfil the aspiration of Bangla 
Desh's people.

It was said that this was a movement 
for si cession It was never so. How can a 
majority secedc from the minority ? It was 
struggle to be fiee from the tyranny of the 
minority, as we find in South Africa, 
Angola and Rhodesia,

On 31st March in this August House, we 
passed a unanimous Resolution expressing 
our anguish and concern at the happrniqgs 
in Bangla Desh, at the same time, request
ing all the governments of the world to 
play a constructive role for the restoration 
of the democratic rights, and transfer of 
power to the legally elected representatives 
of Bangla Desh. But we have been most 
inactive. This period of 55 days was a 
period of complacancy. Except fo ra  fcw
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statements by which we did not cut any ice, 
we never moved in the matter. We slept 
for all the 55 days. Rather 1 find that 
Pakistan has stolen a march over us and 
has secured the support of China, Iran, 
Turkey and Saudi Arabia. Even our friend 
the UAR refused to grant an interview to 
Shri Jayprakash Narayan when he went 
there on a peace mission. Ail this happened 
in this period,

Then, till the other day U Thant, 
except for a humanitarian appeal, never 
actively intervended in this struggle though 
Pakistan has violated the UN Charter on 
as many as seven counts. He is unlike nis 
predecessor Mr. Hammerksjoid who had the 
courage to intervene in Congo despite the 
opposition of the Western Poewrs and 
Russia.

People talk glibly about recognition. 
This question of recognition is of secondary 
importance to me because de facto  Bangla 
Desh has been emerging as a free nation 
through the pangs of birth. No force on 
earth is going to stop the independence of 
Bangla Desh. So, how far is de jure re
cognition going to fulfil their requirements ? 
If our de jure  recognition will improve 
matters, certainly go ahead, but at the same 
time do not forget that by this we are 
falling into the trap of Pakistan which is 
anxious to create a war phobia and hatred 
of India as the last resort to unite the two 
wings of Pakistan.

So far as recognition is concerned, if 
you study the international law, there is no 
hard and fast rule. It is the national 
intetest that guids. It is more a question 
of policy than of law. The national 
interests of this country demand restoration 
of peaceful conditions in Bengla Desh 
where we can send beck these 3.5 million 
refugees. For that if necessary all steps 
have to be taken. I underline the word 
‘all*. If it requires strong action on the 
part of the Government, then the entire 
country will stand behiud the Government, 
And for <hetr safety in Bangla Desh, an 
international guarantee has to  be secured. 
W« cannot afford to toot the bill for the 
refugees for long. As pointed out by Shri 
Khadilkar, the figure is bound to go upto 
Rs. 1,000 ctores. That means one third

of our entire Budget. This is not an inter
nal question of Pakistan. It is an inter* 
national question and has to be tackled at 
that level. If necesary, if the world powers 
are silent, we will have to take the initiative 
to creatc conditions of security in Bangla 
Desh, at least in some portions of Bangla 
Desh, where these refugees can go.

In this regard, I would like to point out 
the famous statement of Sardar Patel. 
When there was an influx of refugees from 
Pakistan, Sardar Patel stated :

“ If Pakistan is going to push more 
and more people out of Pakistan, 
who are coming to India as 
refugees, we shall have to demand 
land to rehabilitate them,’'

Sir, 1 hope the Government will rise to the 
occasion and will act in a most befitting 
way and we will whole-heartedty support 
that action of the Government.

Lastly, I associate myself with the 
sufferings of the people in East Pakistan 
and in their fight for freedom and in their 
fight for liberation from the Pakistani 
military junta.

SHRI P.M. SAYEED (Laccadive, 
Minicoy and Amindivi Islands) : Sir, 1 only 
want to stress two points. One is the 
secularism which has been )ur policy and 
which is one of our principles and to which 
we are paying out utmost attention and 
importance. Pakistan was born in 1947 on 
the basis of their religion and it declared 
itself as an Islamic Republic, and from the 
very Pakistan, part of which is now Bangla 
Desh, comes the same policy of -secularism. 
It was a nation which was born for its 
religion, and only separating itself from the 
rest of the majority community, And Mr. 
Jinnah was made a toot in the hands of the 
British. 1 say in this war also, a big 
conspiracy is played by the British.

You know it is the policy of the 
British and the imperialistic countries not 
to allow India to become stronger economi
cally and in other respects also. Now, their 
rote is to shatter out economy if not 
directly, at least try their level best to 
disturb us indirectly. This is what exactly 
they played Bangla Desh,
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Sir, when Mujibur Rehman secured such 
a historic victory for his people in Bengla 
Desh, Mr. Bhutto want to England, and 
after this fight has begun he is still in 
England. He is doing his conspiracy. A 
massacre unparallelled in the history of the 
world is taking place and yet the British 
say that it is the internal affair of Pakistan. 
That is why 1 snid it is a plot conspired 
and executed by the imperialist forces.

Pakistan always raises a hue and cry 
whenever communal riots take place in 
India. We witnessed the worst riots in 
Ahmedabad, but here every one condemns 
such riots. Bnt in Pakistan, not even a 
single muila, not even (he Jamiat Islami, 
which calls itself the only organisation to 
look afler the Muslim community, has 
condemned this wholesale massacre in 
Bast Bengal.

1 demand from our Government that 
Bengla Desh has to be recognised immedi
ately, because by merely looking afler the 
refugees, we are not going to solve the 
problem. We are going to spend Rs. 180 
crores for six months on looking after 
them. But every day millions more arc 
coming. Pakistan is trying its level best to 
involve us in the Bangla Desh affairs. 
Therefore, it is highly ncccssary that befoie 
long, the Government of India should 
recognise Bangla Desh and mobilise world 
opinion in the nonaligncd countries and 
the Arab world in favour of Bangla Desh. 
We should also use our good offices with 
USA and USSR, both of whom are keeping 
qujiet. The lead should be given by our 
country by recognising Mujib’s Government 
as the legally constituted Government and 
we should set an example to the rest of the 
world.

*ft 3 * 0  f l f tw  ( f a f a r r r m )  : 

urcfarsrisswc snr^r, m  |  f% 
f * r o  «rraw *r

a rs ra w w r  1 1  ^  S

% «W F TZ* W  t»  * *
v m  % f a ?  arrorar f*m?t i 

* €  a w w  *  g v r*

q?r t o r  |  aft* ^

*  * * *  ^  I  tit ¥ *  iw w  •  
arre £*tttt 11  p ra w n  ^
if m  Trfejft ^  fffWT ftPTT,

ft
i r s r ^ r  sn a re r tfr if  « n f  <fCtx
w  % srqsft arTfft «n?r s r t t |  i ^  % 

vre *»rwr ^  swi^R1 s f r r  %

^  fsRTRT i w «it «tt fa  *rw

*  6 csru'j srt  ̂ eft
^  % t t^ 9 H  *T*i% % I

% i ^  t iM sm j fogr ^rr s s r t t  «n ft?

i) t>p ft*n  i
*sf^r g v f t  % f̂ TT ztt a f a  ^Tft 

^  fsrnr

foiTT 1 ar?% %

s *t ?t w > 5r ? !  %  % *mr <rr,

STltT % ^  *TT ffa*TT &

'<m% 5trp?r s t , aft % 
sft̂ r̂ s F  % a ft «ft«ft ^TfT?r «rr 

% hut TT cfT% | 3T3T % 
^Tl̂ lf̂ T r̂ gt *Tn ?ft |̂3T ?TTTT BTT̂ PT 3TT- 
JTcTT % ffr % ^

7^ fsfr 3T̂  fJT»ftfiaTr^ «PX% 5T 

*t#3it faspsFt |  T̂cTsfter v r 

a te  % sft^r tf w r i t  m i i
^nf^TT ^  13n3r ^  $

^  f a  sft f a m  qtt
^T |  rr̂ T % fqrtr f t

l i t  ^ T T  I ^rfl?TT f a

3 ^  ^  *r *̂r TO tw  ^  ?ft ^t^t 
5 ?  m m  f i n ^ ,  ^  ^  ^  ^  

v f  ^ t  ^  i afî r

I ,  arf^T % ^^nzrr f a  s n a f t
f^’sT ^

*f*PTT 5̂T % 1̂̂   ̂ ?r>

^  ft<! I V*  ^  t i g  % f *  % ^  n y
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*r$t armfr ft? tfaw  fcr $ art w  
nrrewtft 4 * 3  f * * *  ^
* 9 1 • W  ^ *t
^ n rr f lT a r  * 1% irg arrf$* ^  4  f a  
?€5rw * r  w m  | ,  f ^ c T R  ?«r

tf t  ZT  9TITT fCTT I ,  | f ^ r  VX  *Pt ^  I

sftT tipgarrar frsrrcr ?r for $*f^t 
«p*3fK ^ t  r̂r|crT 4 ^ fa * % *rs vpr 
ajT% I  f a  *FSlftT ?r vfV TT̂FT 2pRT * « t !T1*T 

«TT W  h r t f  ^  fa*TT «TT I fa x  % V Z
^  ^rrct t  f a  <TTfsF?fTI*T ir V lfa rp f t  

m  * j p  stft swrn % i t  fa*rr 
jtitt «tt i ^  ^ r  grief |  f a  *$r art 

i * f t  v ia jfq tf te  T^cft 4  3 ? tt 

tft %$\ $f*tpt % ?it*t t t  ^  *rcrsrr fa*n

«IT I STTfsrc W  WT I  ? *Tf fiPT 3f?T?

3ft *?r*fte & tft arsra* sft
|  w  fa  sr-Twr an x%t 4> ^

fair? sn^Tr ? aft* 'R**r qrg 
3*% 3m  <t* art ^1% *rr 4 ,
aft ?r^r
*TtT I  3TOt fe?TT% % fair f r f c iR  ^5TT

s r r r ^  wr^rV m t i s  *r *Ft

$«tt*  it Star 4
jfift ?rft sn«w ^ «t«t $t aiU  *r*f> *r*ft 

far $  aft* ^  $t£t tft «E9r f̂t 
ar»rc: ^  afTrrd f ^ ,  f a  artft 

q«n?ft srT*jsr % «m n tft far* arf 
*rr?r*r Jr ^  s r^ ix v x t r  f a x  t an̂ r

p r r^  m*r% sriY ^ ta r  t  f a  m s  

r̂ afh ^t^pf?r It *ra*ri t̂%
^T̂ r *T̂ t 4 I *TI35 ^f^T «R

* &  ^ t  crcr t o t  ^rf|q i % * ^^ft ^  
|*t ^ f̂t ssfar sr̂ t «pt 1 1 35 srer 
^ 3 i f t r r  arr 3 $  1 1  w  f ^ f t  % a rk  

^  t̂ srr^ i ?TT3T «̂T ai^ft
a r t  < tif

w  m?rt j , t o  ^  ^ m $

t t i t  ? , anr 3f*r^r fcrr I; * ^ n r^ * r  %> 

%«% |  at tT5F ^  it i|  «f t , w
% 113F xrm ^8% *PT ^[?r ^ W r  I  f a  fpTT^

^  ^  ^  ?r |  ^  ?»r
*pt ^r^ct 1 1  ^ r f e q  ^rr€t

'sfisft ^Ft «T55r 5r*r t^p ^ t̂ ?t srfenrTT

m i  m  UKVT g  f a

^ 5 f t  iTiTTfa^ ^cTSTR ^X  *X X% |  f a  

%*r f Si 5T f ^ j  n^Trft * X  f f t x k v *  Bitet

#  ^r?t ?ft t̂ar ^t TgT? ?frq 1
m x  %*r ??r ?rfrs|T  ^  x& r  |  f a  ^
^ft€r *pt qr?T^ ^t an ^ jn  aft7 ^  ^ 1%

aft t  VT f^r^d 'B rer ^ 3 r  ^  ^»rr

jsj t̂ ^mirr ?rr ?ft̂  mx m x  & t  ^
^  $  |S j  eft

arm n tf\x  ^ itt^ tt

“PI ^  ^5rTT 3TT3TTTT I t ^ ^ t  J T ^ l f ^ r ^  ^ T

*»? ^ r  I ,  s fa ra r  q m  ^ t «r?

»r^r t?t |  ^ tfa  <nfa?erR t fix  
% r̂ r̂ %» ^ r ^  ^  f a  %tmr
x t e t i  ^  V T ^ T I  « T T c f t  T ^ c f t  « f t  f a  K % 1

vx fk &  xw%% ^  | t u r r ^ r ,

fa^ri TW  ^ft TOrrcicT | t  3TRir I % 

STT0 |  f a  f R ^ f f t  ^  T*T3fft 5 t

^  ^rarr^ q r  ^ t«tt h it <?f,

?tT|k  r̂c»r ft «n  ̂<*>r aft f*  %f̂ rfc^ir 
apt *T?t I ,  f e f t ^ ^ t  ^  «PTfr t  

aft 5tk  ariT |>r ^ r  » t jt^vtt $ st  
|  eft 4%  ̂ q?r w?r ^  f, £*rft
vr t o t t  an?rT |  eft ^  * *  * %  ^

4 eft % i ^ tzt ?r ^r ?mrer

«f ?iT s*r*t t o  %?sht «rr^t t ,
^* ft % f^pnc ^TT̂ t | —

^  « r^  4 1 a m  ^ r  ^  ^ r

?ft «i| vm w r |  ? 35 wra m*n  ̂If 
Tffjar^sT arr 35 «rer % 40 *JW fjr
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[«ft  t**f. tr*T. fr ftm ]

«rn?ir, t f k  ar??t ^  r̂rqf5t t fk  3% ^st % 
« t n  «rr T ta  T ta  *nft- ?rot «f^rfairr 

sm %  sri 1 1  at ifcfr *ftaft v t  
$*T *f>f cffi S S faf «FT |  ?

[M r. D ep u ty -S P b ak e r in the chair1 

17.44 hrs.

tft *t ^  % affc *r? ^PPT 
^ a r r  1 1  ircr % m i ^  w*rr« I  f a  anrr 

anT̂ T &r «pt ^t ark
f t  *r$T3rfto *rifr ^

arest i t  f  g  aro % arre fa*  ^
cTt ^  * t f  q*T Ct srtfmr, fa r

* t  crfrefasto fo r f t  artfift, 
v t$  *i ®r?t$ s rrs s r^  fcT *tft snir*ft **frfa

% SSTT5% I  5TI5^^T 3r 3TT3?$S 
fa tf t t  f a  $*T *TT*T% |TT«r 

f a  ^  * t  oftfsrn-1 ^

$vfa?r «Fr w $ rc  * m  |  ark *Ktcr srere
* t  «TO *BT?t |  ^TT f a  f*?ITt srT?JT

f a f o ^  f f if^ n  ^  anft k  «r%  

ff?$t?TR it srk  mil §fa*Ti it ^ r
*T*r*r eft % *r? ^T^r t  fa
w s k  fa*%  ^

t f k  *rm?r t |  i fa fnrr
feq *rs$r fa r faq

<ww s r w  ^bt tfr $  s t t s ^ t  * t  | ,  

*rfRrfr»r «pt #  sns?r*r t  
% « fk  ^  s n ^ s  |  f a  

Sr sftrit % sr̂ ft arcrun fa  fa #  w  f̂t 
fa q  wr 1 1  $?rt fr^cT 

if ^  m f t  ^ W t v t  ^  |»t ^ r ? t r̂rer 
qfm w  ^  ^  s?r *pt

^  * r * r  t  ^  wn«rr S w s t
f t w f f  v f i t  «rh

VT»t 5Tf?V we will go to their rescue and in 
the history it will be written that the lodian 
people had risen to the occnsion when the  
entire world had failed.

«ft s f a r  *oth fa jr ( ^ r r r )  :

qftiw , ^5JT  v t  aft f€«rfcT

3TTcft I  ?ft fa  fa?Tf  ̂ f  ^cTT f  ‘

f?nT g?r % srf?T w* ^  ^*?nt
tf fT ^ fc r fleft I  I f a  f a f R  

a ik t*V ^ f f t  ^rat f$  f
f a  3ft er^r <jw % ^t% % 3rar v t

arrensr ?»rr  ̂ f  n 't ew «ft 1 1  
t o  $ r  fsrcr^T ?r^R sttsi

%5r it it t  w  qitf tft f?rrr 
^frr^i^r it ?r t̂ |  i ^fa«r 

fcft wi\ it -#?>, ar!??:, « t ^  *r,
it, ^ r ^ : ?rr  ̂ it $\ii

w\ sft in w ft r  |  H «w'q ir ^  
^ r ^ r  |  i *smr ** arr̂ r % wt 

^  irawrr | ,  fa^cr *«r t̂ it qj?rr ^  
•R f^nft qft «ttct <v^*n ‘s n ^ r  % m  ^  af> 

^  3JT5T 5TWT ^  % ?fT> if arrcft %, aft 
w?^if«r?ft % srsfa ^  sricft |  ait *?j % 
^t^tct % wft it sricft |  qr| *?pft ^ ^ t w t  

|  f a  arnT ?nq q f , $$  ^  %
?THT̂  *T{ SPT arirT ?ft apiffV y\ enrr 
^  ^ t  sn  *r*st |  i ^ frfa i; ? r ^  ^ t  
3ft vft 3TTar ST*r?t aiTcft |  5RT«Pr 
fa<t?r g tar ^ r f ^  tf\x % *n*r ^ P P t

^  v t  % tt
srief *r § t i

^  * ra  ^ r  ?rtsi?€r ^  ^ t t  ^ i ^ t t  f  
ark fa  fsRr sETTrar ^  af»mr *sr 
5T|t «rr, w fw  ^  5r*n^ «rr, ^ r  «*nr 3̂  

$  f a  q |§ r v i u n r  sn? s r k  % e ^ r  

v t  v i m  ar|?r ^ ? r  « f t » ^nnr
|m < t  sr^i«r ?rift aft % g ^ t  W  «ft, 

«rm «rr ^  ? r^  ??r^t t o  v t  «ft 1 h t *
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v g tftm  fcr fc ato; * t *  p r  m b  
aft w  m  ( ,  v s  M  
f a  T m w  f r f r r  ^  «nw, **?raT ^  
ftx  3TTJT, ZVfli arfN? aft T O  V *  

f  ari*t a f t ^ T O  qtf, ^  fa*  
f a  w  ^  3  §  afrc arfr 

*ft |f5T*rr $  m s n r n  3  *r*t t> 

f?p|*ai*T % i t w  qft 1 1

to  aft «fr *w w  t» *3 * t  
|  f a  « r |t  ^  afnsn S ir v t  *rFScrr aft t o  

I ,  *|?r s ta  wk arnt ^  tft
arr e w r e rr | ,  ?*r3r * rtf *ft araraircft ^  
t o  *rjft 1 1  f t $  * *  ? r ^  v t  t o  |

f a  ¥*t« t *rt ar*rc p r  *

f  eft ft ^  ? T O r  |  f a * V f  

t o  ? t  siTcft |  f a  *  * n t  'R'Tcr ^ * t f  

oft **T *W1 if 7 ?  f q  I ,  3T-CT

5> arm** 1 ^fV  t o  1 1 n f
'SrrfjjT |  f a  % *r*re W r o
«TTwr?rT *rff tf t  f t  | f ?ft f t  %x ^  *m srta  
3f*raT * t  ^TcTT % \ p T R t * T O

*?*ft f t  % m  StfT % ffWJ* aft W H  
fe rn ,  S  v t  *?$f% s r^ r r  S*r w  f t

v s i ,  ^ehct fr$f vsn, v* §  ar? * x
*RT T O  $  a w t  (  I

v s  f trq  *f t o  v r  *$<t a rfa v  *nw
«r %*Pt %®RT ̂ «TT «n^TT f  f a

ar*n*nr ^ r  % fa M ta r c  anr tft t o
$>, a r p  *> *  ?W 5 *5T, ^

w l i f T O  % w  « rh  

t  f^ro% 5*r gsi% « v *  ^

^  ar?r %, i f a e  r̂«r% w nc w t i t t o ,  

fiw ftf j a  v r  * n i f  &  1 f r t ^ f i t  

« t w  ^  1 p n t  fln fo ft « v  %

^  «rftwlf *  w f  t

^  f *  ^ r  i i M s r  ,^ r « f t

^ f f a r  f^m?ft f lr t f^  1 v r
3H5T % *TPT ?T T O  v t  T O  *TCft

t ,  ^  % $■ ^ r r  fpr% $,
arr ^  t ..................

............. (a w r w ) ............... ’M t
<n€f % sft «fto ^ro &  f t  % f t  t o t  *Pjtr, 

^tfij g u f ^  ^ten | — % ^ r ^ r  $ f p  
tf*raT ^ r  t?T sfr ^arr^ | ,  ^ w >  *ft 
Ttaisftf?np ^ r  % a rw , T T a p ftfw  
r r i? V  *  O ^ it arr«r 1 $  j  f v  «nf 
Tl^nftf?!! ^T  ^  I ,  TO^?TT *PT 
TO 5r t  I

?iwfr % ?rr«r t  srf  «war %, a r « w  

JTfjt^T, ^  ^ t  ^ r  i  f a  p r  a m t
K ?^tV ^ t ,  ^Ft T O  * t  ?rt

fe?r St tfH r, s iW T f^  ^  v m  *r 

farH% g ^ F t  arnt i f t r  war
s n r a w a T  <Tfnt € t  % ’jn n ^ n  i  1% m k  

arf * f t  p r  ^ t y f e r ^  1

17.54 hrs.

SHRI TRLD1B CHAUDHURI (Berham- 
po re ): Mr. Deputy-Speaker, Sir, I hope 
1 am not the last speaker in this debate. I 
do not want to take unnecessarily long time 
because on both sides, from the Govern* 
meat side and also from the side of the 
Opposition, most of the points have been 
made out.

I  would only point out that we have 
allowed SS valuable days to pass without 
doing anything tangible. Whatever the 
Prime Minister may have indicated in her 
statement made yesterday, up till now all 
that we have got from the Government 
Benches and from the supporters of the 
Government in the Congress Benches is 
that they are trying 'to  arouse the conscience 
of the world* and that they would do the 
‘right thing at the right moment’.

If I may be permitted to  s*y sq, thee* 
a n  very vague things and the world daw . 
not move bo vague generalitiM* Ab«a4H
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rinnt «|Nriat out 'this that a situation has 
developed wton Pakistan has succeeded m 
turning the tables on us. They have sent 
3$ miHten refugees into oar territories. They 
have succeeded in perpetrating unspeakable 
inhumanities to perpetuate the military 
cofttvol over Bast Beogal not only that. They 
have immobilised Shiekh Mujibur Rahman 
and we do teot know What would be his fate. 
Oafr yesterday Yahya Khan was holding a 
press conference at Rawalpindi with fo
reign press correspondents who were invited 
by him. He curtly refused to discuss the 
future of Mujib who was in his hands, with 
the foreign press correspondents.

In the meantime, while we are trying 
to  <a*owse the oonscience of the world* let 
us judge how that conscience has been 
aroused. Only 2 or 3 days ago, the news 
tats come about Britain and USA’s help to 
Pakistan. Whatever Senator Edward Kennedy 
may have sa id : Whatever may be the 
Resolution that the Foreign Relations Com
mittee may have passed, the fact is that the 
United States Administration represented by 
President Nixon does not agree with the 
views that have been expressed by Senator 
Kennedy or other statesmen there who are 
not in the Administration. The man who 
counts is President Nixon and he, along 
with the British Prime Minister Heath has 
agreed that Britain and U S \ would join 
together to shore up the expenses incurred 
by Pakistan in supressing this movement 
and the devastations that have been caused 
by military operations there. After consul
tations with the US treasury, Mr. Peter 
Cargill of the world Bank has been sent out 
to  visit Pakistan, to consalt with the 
leaders of Pakistan as to what help is
inquired.

The Prime Minister has lamented the 
feet that although international help has 
attfted coming to India that is only in 
Mttfclea. But on the othet hand we see that 
Hie of the topmost officials of the World 
Rfe&k, after consultation with the Secretary 
tff the IDS Treasury and at the behest of the 
US President, is coming to Pakistan to 
consult with the authorities and to assess 
fftliit ftdftockl help would be requited by 
I* |ttttah 'in  their n o ta r y  operations and forI » r T

rehabilitating their economy. They have 
undertaken to recoup Pakistan in regard to 

the devastation and the destruction that has 
taken place. That is, Pakistan will get ail 
the help from these two big Western 
Powers, but not India with 3£ million 
refugees in her hand.

The less said about the attitude of China 
in this context the better. In the letter of 
Chou-En-Lai to Yahya Khan published on 
14th April, he strongly supported the step of 
‘unification’. That was the precise term 
that he used, that is, he upholds unification 
of East and West Pakistan. That is the 
stand that people's China has taken, namely 
that who ever tried to spilt the country was 
acting against the interests of the people of 
Pakistan Shri Khadilkar has told us that 
no big power, whether it is China on one 
side or Soviet Union or Great Britain or 
USA on the other, wants to see Pakistan as 
it was constituted disremembered. That is 
the stark reality.

18.00 hrs.

The other reality with which we are 
confronted with arc that about 3^ million 
refugees have come, and in no time, in a 
month’s time, that figure will go up to one 
crore, We can easily assume that, and 
our entire economy is going to be broke 
and to be pulled down, and all our plan
ning and all our plans of economic develop
ment will be frustrated. That is the rea
lity which cannot be imagined away. So, 
it is no use waiting any further and hoping 
for the world community to come to our 
aid. We ourselves must act.

The central point of our demand is n6t 
recognition. Recognition must come as 
part of an overall solution. The question 
is whether the Government are pre
pared to act and take risks. We must bear 
this in mind. Little Israel, a very small 
country could create a situation in the 
Middle East, and the Middle East crisis 
became a world problem. Unless Govern- 
ment have that strength, that courage of 
conviction that boldness and that imagina
tion, unless they could telf the world powers 
that a situation will be created, hew which 
will make fhcirexistence and their Influence
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in this part of the world almost impossible, 
unless that sort of thing is created, no
body's conscience is going to be aroused.

That is why 1 would only reiterate what 
another hon. Member from this side of 
the House said just now that we must act 
here and now, and recognition must come 
as the first step towards that kind of bold 
policy and programme of action.

MR. DEPUTY-SPEAKER : Earlier we 
had decided to conclude this debate at six 
o’clock. But there are a number of hon. 
Members who still want to speak, and the 
Prime Minister is yet to reply. What shall 
we do ? Shall we continue the debate ?...

SOME HON. MEMBERS : Postpone it 
lor tomoirow.

MR. DEPUTY-SPEAKER : All right, 
wc shall continue the debate tomorrow.

18 01 hrs.

from the Judicial Magistrate, 1st Class, 
New D elh i:—

“ I have the honour to  inform you 
that Shri Lalji Bhai, Member, Lok 
Sabha, was tried at the Parliament 
Street Court before me on a 
charge under Section 188, Indian 
Pena) Code.

The allegation against him was 
that he, along with 251 other per
sons, demonstrated and raised 
slogans on Raj Path near Parlia
ment House, New Delhi, on the 
24th May, 1971 and thus violated 
the order of the Additional Dis
trict Magistrate (South), Delhi, 
dated the 20th May, 1971, ban
ning demonstrations and shouting 
of slogans in this area.

On the 25th May, 1971, after a 
trial lasting for one day, I found 
him guilty of offence under section 
188, Indian Penal Code, on his 
plea of guilt and sentenced him to 
imprisonment till the rising of the

CONVICTION OF MEMBER court-

{Shri Lalji Bhai) 18.02 hrs.

MR. DEPUTY-SPEAKER : Before I
adjourn the House, I have to inform the The Lok Sabha then adjourned till 
House that I have received the following Eleven o f the Clock on Wednesday, May 
communication, dated the 25th May, 1971, 26, 1971 (Jyaishta 5, 1893 (Sakah




